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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Seeaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Allegations  against  Chief  Minister  of
 Orissa

 oo
 *98l.  Shri  M.  L.  Dwivedi:

 Shri  P.  C.  Boreoah:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  0.  Samanta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  steps  being  taken  by  Gov-
 ernment  consequent  upon  the  findings
 of  the  enquiry  made  into  the  allega-
 tions  against  the  former  Chief  Minis-
 ter  and  certain  other  Ministers  of
 Orissa;

 (b)  whether  some  suggestion  has
 been  made  to  sue  these  persons  in  the
 court  of  law  and  if  so,  the  action
 being  taken  in  this  regard;  and

 (c)  the  broad  outlines  of  the  ir-
 regularities  and  embezzlement  dis-
 covered  as  a  result  of  the  enquiry
 into  the  allegations?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.
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 Statement
 (a)  Action  taken  in  regard  to  alle-

 gations  against  the  former  Chief
 Minister  and  certain  other  Ministers
 of  Orissa  was  already  explained  in  the
 statement  made  by  the  late  Prime
 Minister  in  the  Lok  Sabha  on  22nd
 February,  1965,

 (b)  and  (c).  All  demands  from
 Members  of  Parliament  were  dealt

 with  in  the  course  of  the  proceedings
 in  the  Lok  Sabha  during  the  discus-
 sions  on  the  No-confidence  Motion  on
 the  5th  and  l6th  March,  1965.  Atten-
 tion  is  invited  in  particular  to  the
 speeches  made  by  the  former  Law
 Minister  and  the  late  Prime  Minister
 on  the  i6th  March,  1965.  Attention
 is  also  invited  to  the  reply  given  to
 Starred  Question  No.  75  answered  in
 the  Lok  Sabha  on  28rd  February,
 1966.  Any  further  action  can  be  con-
 sidered  after  the  Public  Accounts
 Committee  of  Orissa  have  considered
 the  matter.  The  Report  of  the  Public
 Accounts  Committee,  Orissa,  has  not
 yet  been  received.

 Mr.  Speaker:  Shri  M.  L.  Dwivedi.
 Shri  S.  M.  Banerjee:  I  would  request

 you  kindly  to  go  through  the  state-
 ment.  In  the  statement  it  is  said:

 “All  demands  from  Members  of
 Parliament  were  dealt  with  in  the
 course  of  the  proceedings  in  the
 Lok  Sabha  during  the  discussions
 on  the  No-confidence  Motion  on
 the  I5th  and  ‘16th  March,  1965."

 Are  we  expected  to  have  such  a  gtate-
 ment,  Sir?

 Mr.  Speaker:  I  have  gone  through
 it.
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 Shri  Surendranath  Dwivedy:  They

 only  say  that  we  can  see  the  proceed-
 ings  of  such  and  such  a  date.  Is  it
 possible  for  us,  within  such  a  short
 time  at  our  disposal,  to  get  those  pro-
 ceedings  and  go  through  them?

 Shri  Hari  Vishnu  Kamath:  It
 should  have  been  given  one  hour
 earlier.

 Shri  Kapur  Singh:  Does  it  not  indi-
 cate  a  flippancy  to  give  such  a  state-
 ment  when  Members  ask  _  serious
 questions?

 Mr.  Speaker:  I  have  read  the  state-
 ment.  Some  more  information  ought
 to  have  been  given.

 There  is  also  another  aspect.  The
 information  has  been  given  here  to
 the  Members  and  so,  the  Members
 are  presumed  to  know  it.

 Shri  Hari  Vishnu  Kamath:  How
 are  we  to  know  that  such  a  statement
 will  be  laid  on  the  Table?

 Mr.  Speaker:  That  information  has
 already  been  given.  Shri  Dwivedi.

 श्री  म०  लाग  द्विवेदी  :  मैं  जानना
 चाहता  हूं  कि  जब  किसी  मंत्री  या  चीफ
 मिनिस्टर  के  खिलाफ  कोई  जांच  या  कारंवाई
 करने  की  कोशिश  की  जाती  है,  तो  मंत्रालय
 किस  ध्राधार  पर  उसे  उठाता  है,  क्या  पहले
 कोई  जांच  पड़ताल  होती  है,  या  मामला
 झाते  ही  उस  पर  कारंवाई  शुरू  हो  जाती  है  ?

 श्री  हाथी  :  भलग  प्रलग  कैसों  में  भ्रलग
 अलग  तरीका  भपनाया  जाता  है,  लेकिन
 प्राइमरी  सलाह  हो  जाती  है  तब  जांच  होती  है  ।

 भी  Ho  सा०  द्विवेदी  :  प्रश्न  के  भाग
 ब  में  पूछा  गया  है  कि  क्या  इस  केस  को  कोर्ट
 श्राफ  ला  को  देने  पर  गवर्नमेंट  ने  गोर  किया
 है  ।  स्टेटमेंट  में  इस  का  कोई  पता  नहीं  चल
 रहा  है  1  क्या  इस  सम्बन्ध  में  कोई  जानकारी
 दो  जायेगी?
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 श्री  हाथी  :  इस  बारे  में  प्राइम  मिनिस्टर

 ने  6  मार्च,  965  को  एक  बयान  दिया  था
 जो  कि  इस  प्रकार  है  :

 “जब  यह  बात  हो  गयी,  इस्तिफा
 प्रौर  त्यागपत्र  हो  गया,  तब  कोई  शौर
 बातें  इम्प्रोप्राइटीज  वगैरह  की  है  या
 मिसएप्रोप्रिएणन  की  है,  जिस  की  चर्चा
 उधर  से  की  गयी  है,  तो  मैं  कहना  चाहता
 हूं  कि  एकाउंटेंट  जनरल  श्रौर  झआडिटर
 जनरल  जो  हैं  वे  उन  चीज़ों  को  देख  रहे
 हैं  ।  जो  उनकी  पोजीशन  है  वह  ठीक  है  t
 उनकी  जांच  पड़ताल  बड़ी  थारो,  बहुत
 पक्की,  बड़ी  टेकनिकल  होगी  t  उसके
 झाने  के  बाद  फिर  अ्रख्तियार  होगा  कि
 इस  रिपोर्ट  के  धाधार  पर  ब्ौर  कानूनी
 कार्रवाई  हो  सकती  है  वह  हो  1

 After  receiving  the  recommenda-
 tion  of  the  Public  Accounts  Committee
 further  action  can  be  taken.

 Shri  Surendranath  Dwivedy:  Part
 (c)  of  the  question  has  not  been  re-
 plied  to.  The  statement  does  not  con-
 tain  any  reference  about  embezzle-
 ment  and  irregularities.

 Shri  Hathi:  In  the  statement
 said:

 it  is

 “All  demands  from  Members  of
 Parliament  were  dealt  with  fn  the
 course  of  the  proceedings  in  the
 Lok  Sabha  during  the  discussions
 on  the  No-confidence  Motion  on
 the  l5th  and  l6th  March,  1965.
 Attention  js  invited  in  particular
 to  the  speeches  made  by  the  for-
 mer  Law  Minister  and  the  late
 Prime  Minister  on  the  l6th  March,
 1965.”"

 What  I  read  a  little  while  ago  was
 from  the  speech  of  the  late  Prime
 Minister  on  the  l6th  March,  1965.

 Shri  S.  M.  Banerjee:  Why  did  he
 not  mention  the  present  Education
 Minister  also?
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 Mr.  Speaker:  Order,  order.

 | Would  it  not  be  desirable  if  some
 gist  of  it  is  given?  Though  the  Mem-  die
 bers  are  presumed  to  know  every-
 thing  that  has  been  placed  here  or  the
 information  given  here,  yet  we  can
 just  realise  the  limitations  that  the
 Members  have.  Therefore,  simply  to
 say  that  the  answer  was  given  on  the
 last  occasion  is  not  sufficient.

 Shri  Hathi:  In  future,  we  shall
 follow  that  procedure.

 Shri  Surendranath  Dwivedy:  In  the
 question  there  is  a  specific  reference
 to  embezzlement.  I  do  not  think  that
 it  has  been  covered  by  the  reply  given.

 Mr.  Speaker:  I  will  see  whether  it
 has  been  covered  or  not.  Shri  P.  C.
 Borooah.

 Shri  P.  C.  Borooah:  I  am  satisfied
 with  the  statement  and  the  answer
 just  given  by  the  hon.  Minister.

 Shri  Bhagwat  Jha  Azad:  After  see-
 ing  the  statements  which  have  been
 referred  to  by  the  hon.  Minister,  it
 seems  that  any  action  can  arise  only
 after  the  Public  Accounts  Committee
 has  submitted  its  report.  May  I  know. whether  any  attempt  is  being  made
 at  that  end  to  have  the  report  earlier
 so  that  all  sorts  of  things  going  on  in
 the  air  may  be  dropped?

 Shri  Hathi:  The  Public  Accounts
 Committee  of  Orissa  has  not  yet  con-
 sidered  the  report,  and  as  I  under-
 stand  it,  they  will  do  so  after  the
 financial  year.

 Shri  Ranga:  After  the  elections  are
 Over.

 Shri  Hathi:  We  are  not  concerned
 with  it.

 Shri  S.  C.  Samanta:  This  matter
 was  referred  to  the  Public  Accounts
 Committee  of  Orissa.  May  I  know
 why  the  committee  has  not  considered
 it  so  far?  May  I  also  know  whether
 that  committee  is  going  away  and

 CHAITRA  I6,  888  (SAKA)  Oral  Answers  9620
 another  Public  Accounts  Committee  is
 going  to  be  formed  jin  its  place?

 Shri  Hathi:  I  do  not  know  that.  As
 I  understand,  the  Chief  Minister  had
 requested  the  chairman  of  the  Public *  Accounts  Committee  to  expedite  it,
 but  there  was  some  difference  or  there
 was  some  delay,  and  as  the  chairman
 has  said,  they  have  yet  to  consider
 other  reports  and  this  could  be  done
 only  some  time  later.  That  is  the  posi-
 tion  which  I  understand.

 Shri  Ranga:  In  view  of  what  the
 Education  Minister  had  said  some
 time  ago—and  I  am  again  returning
 the  compliment  by  asking  my  _  hon.
 friend  to  remember  what  he  had  said—
 as  to  the  undesirability  of  allowing
 such  peuple  to  hold  responsible  posi-
 tions  in  public  life,  may  I  know  whe-
 ther  efforts  are  being  made,  taking
 advantage  of  this  delay  which  is  sup-
 posed  to  have  been  caused  by  the
 Public  Accounts  Committee,  by  res-
 ponsible  people  on  the  side  of  the
 ruling  party  and  the  Ministry  to  re-
 habilitate  this  gentleman  and  to  help
 him  to  become  the  Chief  Minister
 there  again,  in  spite  of  what  the  CBI
 hos  said  and  what  the  Education
 Minister  had  said......

 Shri  Hari  Vishnu  Kamath:  And
 what  the  Cabinet  Sub-committce  had
 said,

 Shri  Ranga:  ....and  what  the  late
 Prime  Minister  was  supposed  tu  have
 taken  cognizance  of  out  of  the  remarks
 or  comments  made  by  various  Mem-
 bers  of  Parliament  in  this  House  us
 to  the  undesirability  of  allowing  such
 people  to  hold  important  positions  in
 public  life  and  especially  in  their  own
 Working  Committee?

 Shri  Hathi:  So  far  as  the  action
 taken  on  the  inquiry  and  the  report
 of  the  Cabinet  Sub-committee  is  con-
 cerned,  the  Jate  Prime  Minister  had
 made  a  statement  on  22nd  February,
 +1965,  which  was  85  follows:

 “The  Committee  carefully
 examined  the  comments  received
 from  Shri  B.  Patnaik,  Shri  Biren
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 Mitra  and  the  Ministers  concern-
 ed.  The  Committee  came  to  the
 conclusion  that  their  examination
 of  the  material  available  did  not
 reveal  that  Shri  Patnaik  or  Shri
 Mitra  had  personally  derived  any
 pecuniary  benefit  from  the  various
 transactions  in  which  they  were
 concerned.  The  Committee,  how-
 ever,  found  that  in  several  trans-
 actions,  improprieties  were  defi-
 nitely  involved  for  which  res-
 ponsibility  had  to  be  borne  by
 Shri  Patnaik  and  Shri  Mitra....”

 Then,  they  had  resigned,  as  we  know;
 the  Chief  Minister  and  Shri  Patnaik
 had  resigned  from  other  public  bodies
 also.

 Shri  Ranga:  Why?
 Shri  Surendranath  Dwivedy:  Is  the

 hon.  Minister  reading  from  the  Cabi-
 net  Sub-committee’s  Report?  Then,
 that  report  must  be  placed  on  the
 Table  of  the  House  since  he  has  quoted
 from  it.

 Shri  Hathi:  I  am  reading  the  state-
 ment  made  by  the  late  Prime  Minister
 on  the  22nd  February,  1965,

 Shri  Ranga:  They  were  forced  to
 resign  because  of  the  adverse  public
 op.nion  created  against  them.

 Shri  Surendranath  Dwivedy:  The
 wablic  Accounts  Committee  is  con-
 cerned  only  with  a  few  aspects  of  the
 allegations  made  against  the  Chief
 Ministers  about  which  the  Auditor-
 General  had  inquired.  May  I  know
 whether  it  is  not  a  fact  that  recently,
 in  December,  after  some  _  searches
 made  in  Calcutta  in  a  house  which  is
 supposed  to  belong  to  one  of  the  re-
 lations  of  Shri  Patnaik,  when  the
 authorities  broke  a  cemented  wall,
 they  found  a  locker  with  about  Rs.  45
 lakhs  worth  of  hundis  supposed  to  be
 bluck  money  and  with  letters  written
 to  Shri  Patnaik,  and  these  had  been
 seized,  and  if  so,  may  I  know  why
 after  the  seizure  of  these,  Shri  Patnaik
 has  not  been  detained  under  the  DIR
 or  no  legal  proceedings  have  been
 taken  against  him?
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 Shri  Hathi:  After  the
 inquiry  or  later?

 Committee’s

 Sbri  Surendranath  Dwivedy:  Recent-
 ly.

 Shri  Hathi:  I  require  notice.
 Shri  Nath  Pai:  The  reason  that  Shri

 T.  T.  Krishnamachari  gave  for  his
 resignation  was  his  disagreement  with
 the  method  of  inquiry  into  the  allega-
 tions  made  against  him,  that  matter
 being  that  a  Judge  of  the  Supreme
 Court  should  look  into  those  allega-
 tions.  May  we  know  from  Govern-
 ment,  because  it  adopted  a  different
 procedure  with  regard  to  the  allega-
 tions  against  the  ex-Chief  Ministers  of
 Orissa  in  that  the  inquiry  was  made
 by  a  Cabinet  Sub-committee,  whether
 in  the  end  Government  has  accepted
 this  most  crucial]  recommendation  of
 the  Santhinam  Committee,  that  is,
 that  when  an  allegation  is  made
 ugainst  u  State  Minister  the  inquiry
 will  be  by  a  High  Court  Judge  and
 when  it  is  a  Cabinet  Minister  of  the
 Union  Government  who  is  involved,
 the  inquiry  will  be  by  a  Supreme
 Court  Judge?  Or  will  the  procedure
 change  according  to  the  person
 involved?

 Shri  Hathi:  So  far  as  the  recom-
 mendation  of  the  Santhanam  Com-
 mittee  is  concerned,  the  House  knows
 that  the  Home  Minister  has  stated  on
 the  floor  of  the  House  the  procedure
 that  Government  is  going  to  follow
 in  such  cases.  If  complaints  are  made
 against  Chief  Ministers  or  Union
 Ministers,  then  the  Prime  Minister
 will  look  into  those  complaints,  whe-
 ther  he  does  it  himself  or  may  require
 somebody  else  to  help  him.

 Shri  Ranga:  That  procedure  came
 to  be  discredited  as  a  result  of  what
 has  happened.

 Shri  Hathi:  In  this  case,  the  Prime
 Minister  entrusted  this  to  his  collea-
 gues,  a  Sub-Committee  of  the  Cabinet.
 On  their  report  or  advice,  this  action
 was  taken.

 Shri  Nath  Pai;  That  as  not  a  reply
 to  my  question  I  asked  whether
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 there  is  any  uniform  procedure  or  in
 one  case  jt  will  be  the  Prime  Minister
 and  in  another  case  a  Judge  looking
 into  it.

 Mr.  Speaker:  He  has  said....

 Shri  Nath  Pai:  If  you  are  clear  about
 it,  that  is  all  right.  But  mine  is  a
 befuddled  brain.  Without  casting
 any  reflections,  what  I  understood

 Mr.  Speaker:  I  admit  my  inferiority.

 Shrj  Nath  Pai:  No,  no.  I  said  mine
 is  a  befuddled  brain.

 Mr.  Speaker:  He  has  said  one  thing;
 the  other  may  be  inferred.  I  am
 putting  this  to  him.  I  have  not
 said  that  I  have  comprehended  it
 correctly.  But  from  what  he  said,  I
 understand  that  the  position  accord-
 ing  to  the  Santhanam  Committee  is
 that  the  Prime  Minister  will  look  into
 the  cases  and  to  assist  him,  he  might
 consult  anybody.

 Shri  Nath  Pai:  I  was  a  member  of
 this  Committee.  Our  recommenda-
 tion  is  not  what  he  says  it  is,  but
 what  I  say.  In  the  case  of  an  allega-
 tion  signed  by  MPs.  against  a  Union
 Minister,  the  inquiry  will  have  to  be
 by  a  Judge  of  the  Supreme  Court.
 Shri  Shastri  rightly  applied  it  in  the
 case  of  the  ex-Finance  Minister.  May
 I  know  whether  this  is  the  universal
 practice  or  it  will  depend  upon
 against  whom  allegations  are  made?

 Shri  Hathi:  I  think  the  hon.  Mem-
 ber  is  right.  But  what  I  said  was
 that  we  have  not  accepted  that  parti-
 cular  recommendation  of  the  Santha-
 nam  Committee  (Interruptions) .It is  there.  What  we  have  accepted  is
 what  has  been  announced  by  the  Home
 Minister.  That  procedure  ig  what
 T  stated.

 Shri  Vasudevan  Nair:  May  I  know
 why  Government  thought  it  fit  to
 entrust  the  whole  business  of  look-
 ing  into  the  matter  to  the  PAC,
 because,  without  ousting  any  reflec-
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 tions  on  it,  the  PAC  in  any  State  in
 India  where  the  ruling  party  is  the
 Congress,  is  packed  with  a  majority
 of  members  of  the  ruling  party?  How
 then  do  Government  think  that  the
 people  at  large  will  be  satisfled  with
 the  verdict  of  the  PAC?  Why  did
 they  not  go  in  for  an  impartial  judi-
 cial  body?

 Shri  Hathi:  It  is  not  a  question  of
 Government  entrustmg  any  work  to
 the  PAC.  It  is  according  to  the  pro-
 cedure  laid  down,  that  when  there  is
 an  Audit  Report,  it  is  laid  on  the
 Table  of  the  legislature  and  discussed
 by  the  PAC.  it  has  been  laid  on  the
 Table.  Now  the  Public  Accounts
 Committee  will  look  into  it.  As  I
 said  earlier,  let  us  await  the  Report
 of  the  Committee.  If  they  find  any-
 thing,  naturally  Government  will
 take  further  action.

 INTUC  Session
 +

 #982,  Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleased
 to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  proceed-
 ings  of  the  l6th  Armual  Session  of
 the  INTUC,  held  at  Bhilai;

 (b)  if  so,  the  resolutions  passed  at
 the  session  falling  within  the  purview
 of  his  Ministry;  and

 (c)  Government's  reaction  thereto?
 The  Deputy  Minister  in  the  Minis-

 try  of  Labour,  Employment  and  Re-
 habdilitation  (Shri  Shabmawaz  Khan):
 {a)  Government  have  seen  the  reso-
 lutions  adopted  at  the  Session.

 (b)  The  resolutions  regarding  the
 Bombay  strike,  the  Employees  ह:
 vident  Fund  Scheme,  retrenchment.
 lay-offs  and  closures,  linking  of  dear-
 ness  allowance  with  consumer  price
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 indices  and  the  lot  of  agricultural
 labour  are  of  particular  concern  to
 this  Ministry.

 (c)  Government  are  in  full  sym-
 pathy  with  the  objects  underlying
 the  resolutions.  In  fact,  in  respect  of
 a  number  of  matters  covered  by  the
 resolutions,  Government  have  already
 been  taking  necessary  action  of  which
 detailed  particulars  are  given  in  the
 statement  which  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-5989/66].

 Shri  S.  M.  Banerjee:  I  have  a  sub-
 mission  to  make  on  the  statement.
 May  I  invite  your  kind  attention  to
 the  statement?  The  first  item  is
 “Bombay  Strike  deprecated”.

 Shri  Joachim  Alva:  Our  trouble  is
 that  we  do  not  get  a  chance  when  we
 get  up.  They  get  any  number  of
 chances.  This  is  wrong  and  improper,

 Shri  S.  M.  Banerjee:
 you  read  it?

 Why  don't

 Shri  Bhagwat  Jha  Azad:  We  are
 appealing  to  the  Speaker,  not  to  you.
 (Interruptions).

 Shri  Joachim  Alva:
 tenable  position.

 This  is  an  un-

 Shri  Ranga:  My  point  is  only  this.
 He  is  not  one  of  the  signatories.  let
 them  be  exhausted,  after  that  they
 may  be  allowed.

 Shri  Joachim  Alva:  It  is  not  fair  to
 our  side.

 Shri  S.  M.  Banerjee:  This
 wrong  statement  which  has
 made.

 is  a
 been

 Shri  Surendranath  Dwivedy:  I  want
 to  know  from  you  whether  questions
 are  decided  partywise.  It  is  the
 individual  Members  who  put  the
 questions,  and  you  allow  the  indivi-
 dual  Members.  There  is  no  question
 of  this  party  or  that.

 Shri  Bhagwat  Jha  Asad:  Under
 what  rule  is  he  being  allowed?  That
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 is  the  only  thing.  There  is  no  ques-
 tion  of  this  party  or  that.

 Shri  Surendranath  Dwivedy:  With
 the  permission  of  the  Chair.

 Mr.  Speaker:  It  might  be  the  grouse
 that  I  am  not  fair  to  one  side  or  the
 other.  That  should  not  be.

 Shri  Bhagwat  Jha  Azad:  That  we
 did  not  say.  We  only  ask  that  we
 should  be  given  a  chance.

 Mr.  Speaker:  That  is
 Alva  has  said.  I  have
 He  said  like  that.

 what  Mr.
 followed  it.

 5007  Ranga:  The  very  first  question
 was  put  by  all  our  friends  hailing
 from  the  Congress  Party  itself.  When
 the  supplementary  questions  came,
 although  those  cryptic  answers  were
 given  with  no  information  at  all,  in
 regard  to  which  you  were  obliged  to
 make  an  observation,  my  hon.  friend
 found  himself,  what  should  I  say,
 very  much  satisfied  with  that  cryptic
 reply  and  he  was  not  willing  to  put  a
 supplementary  question.  Therefore
 let  us  be  fair  to  each  other.  You  can-
 not  very  well....

 Mr.  Speaker:  This  trouble  should
 not  go  on.

 Shri  Ranga:  They  give  notice  of  a
 question  like  this  and  all  the  five  of
 them,  except  for  Mr.  Azad,  have  no
 supplementaries  at  all  to  put.  What
 conclusion  are  we  to  derive?

 Shri  Bhagwat  Jha  Asad:  Under
 what  rule  is  he  asking  the  supple-
 mentary?

 Shri  Joachim  Alva:  We  have  plenty
 of  supplementaries,  we  have  not  got
 a  chance.

 Shri  Vasudevan  Nair:  Mr.  Alva
 makes  this  complaint.  He  never  tables
 a  question.  Can  you  show  a  single
 question  tabled  by  Mr.  Alva?

 Mr,  Speaker:  I  will  give  preference
 to  those  who  have  tabled  questions.
 He  will  put  the  supplementary.
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 Shri  P.  C.  Borooah:  My  hon.  friend,
 Shri  Ranga,  is  dissatisfied,  but  I  am
 satisfied  with  the  statement  submit-
 ted  by  the  Government.  (Interrup-
 tions).

 Shri  Bhagwat  Jha  Azad:  What
 right  has  he  got  to  say?  He  has  no
 business  to  comment  on  others?

 Mr.  Speaker:  He  has  no  right.
 Shri  P.  C.  Borooah:  Since  automa-

 tion  and  modernisation  of  industry
 are  a  necessity  (Interruptions).

 Mr.  Speaker:  Order,  order.  Why
 should  this  continue  in  this  manner?

 Shri  P,  ९,  Borooah:....for  the  deve-
 lopment  of  our  economy,  may  I  know
 what  steps  Government  are  taking  in
 the  cases  where  it  is  endangering  the
 employment  situation  where  this  auto-
 mation  is  introduced?

 Shri  Shahnawaz  Khan:  Some  cases
 of  automation  have  come  to  our
 notice,  particularly  in  the  case  of  some
 oil  companies,  We  have  made  en-
 quiries  and  we  have  been  assured
 that  there  would  be  no  retrenchment
 on  that  account.

 Shri  P.  C.  Borooah:  The  INTUC
 has  demanded  a  close  watch  against
 the  possibility  of  closure.  Would  Gov-
 ernment  be  prepared  to  demand  of  the
 management  and  also  the  workers  to
 agree  to  reduce  their  emoluments  in
 genuine  cases  if  that  can  avert  a
 closure?

 Shri  Shahnawaz  Khan:  Closures
 may  be  due  to  different  reasons,  and
 every  case  has  to  be  dealt  with  on  its
 merits,  and  al]  the  reasons  for  the
 closure  have  to  be  gone  into,

 बी  ao  mo  दिवेवी  :  वक्तव्य  के
 भाग  9  में  यह  बतलाया  गया  है  कि  कृषि
 सम्बन्धी  जो  श्रमिक  हैं  उन  की  समस्याप्रों
 पर  विचार  करने  के  लिए  एक  सम्मेलन
 अगस्त,  965  %  हुमा  था  t  मैं  जानना
 चाहता  हूं  कि उस  पर  कितने  महीने  से  कार्यवाही
 हो  रही  है  श्रौर  राज्य  सरकारों  ने  क्या  उत्तर
 दिये  हैं  ?
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 श्री  शाहनवाज्ध  ां  :  जैसा  कि  माननीय
 सदस्य  को  मालूम  है  यह  प्रान्तीय  सरकारों  से
 ताल्लुक  रखने  वाली  चीज़  है,  जिस  में  करोड़ों
 इन्सानों  के  रोज़गार  श्रौर  उनको  रोजी  का
 सवाल  है  ।  तमाम  सरकारों  को  रेजोल्यूशन्ज
 शौर  सेमिनार  के  जो  ख्यालात  थे  उन  से
 ्ागाहू  कर  दिया  गया  है  io  जहां  तक  मिनीमम
 बेजेज़  का  ताल्लुक  है  उसके  लिये  भी  हर  एक
 सरकार  से  कहा  गया  है  कि  वह  मिनीमम
 वेजेज़  तय  करें  शोर  देखें  कि  मज़दूरों  को
 जो  खेतीबाड़ी  के  काम  करने  वाले  हैं,  उनको
 मिनीमम  बेजेज़  मुभरसर  हों  ।

 श्री  भागवत  झा  झाजाद  :  एम्पलाईज्ञ
 प्राविडेन्ट  फण्ड  योजना  झब  तक  03  उद्योगों
 पर  लागू  की  गई  है,  भ्रब  तक  कितने  उद्योग
 बाकी  हैं,  जो  कि  भ्रापफ्रों  इस  परिभाषा  के
 भन्दर  भाते  हैं  श्रौर  उन  ५र  हसे  लाभू  नहीं
 किया  गया  है  t

 Shri  Shahnawaz  Khan:  The  em-
 ployees  provident  fund  which  was  ini-
 tially  applied  to  six  industries  in  952
 has  now  been  increased  to  103;  it  is
 Proposed  to  extend  the  Act  further
 after  taking  into  consideration  the
 financial  and  other  allied  aspects  of
 the  industries  concerned.  We  are
 constantly  on  the  watch  and  are  try-
 ing  to  increase  the  number  of  indus-
 tries  ang  if  the  industries  do  employ a  certain  number  of  persons  we  are
 taking  this  action.

 Shri  8, C. o  8  ta:  The  state  t
 says  that  the  central  government  and
 the  concerned  ministries  were  also  in-
 formed  about  the  recommendations  of
 the  seminar  of  965  August,  May  I
 know  what  the  central  government
 ministries  have  done  in  the  matter?

 Shri  Shahnawaz  Khan:  There  are
 certain  central  government  under-
 takings  like  the  central  mechanised
 farm  and  I  am  sure  they  will  fall  in
 line  and  take  the  necessary  steps.

 Some  hon.  Members  rose—
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 Mr,  Speaker:  Next  question.  (In-
 terruptions).  |  am  calling  only  the
 signatories.

 Shri  S,  M,  Banerjee:  Is  it  going  to
 be  the  practice  in  future?

 Mr,  Speaker:  No.
 Shri  Samanta.

 श्री  हुकम  चन्द  कछुवाय  :  इस  से  हमारा
 सम्बन्ध  धाता  है  |

 Deficiency  in  English  among  Indian
 Students  in  U.S.A,

 +
 *984.  Shri  S.  C,  Samanta:

 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  M,  L.  Dwivedi:
 Shri  ९,  C.  Borooah:
 Shri  Bibhuti  Mishra:
 Shri  Kajrolkar:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  he  has  received  any
 complaint  about  defficiency  in  English
 Language  among  the  Indian  students
 studying  abroad,  particularly  in  U.S.A.

 (b)  whether  it  igs  a  fact  that  they
 are  to  study  English  language  for
 about  a  year  before  change-over  to
 their  respective  subjects  of  study  in
 ULS.A.;  and

 (c)  if  so,  whether  any  steps  are
 being  taken  to  remove  this  difficulty
 of  the  Indian  students  who  propose  to
 study  abroad?

 The  Minister  of  Education  (Shri
 M.  C.  Chagila):  (a)  and  (b).  It  has
 been  pointed  out  to  the  Government
 by  our  Embassy  in  the  U.S.A.  that
 some  of  our  students  going  to  the
 U.S.A.  are  beginning  to  face  the  dis-
 advantage  of  not  being  able  to  follow
 their  courses  because  of  an  inadequate
 knowledge  of  English.  The  Universi-
 ties  in  U.S.A,  often  insist  on  giving
 the  students,  whose  English  is  weak,  a
 course  sometimes  lasting  several
 months  in  the  English  language  be-
 fore  they  are  allowed  to  join  their  re-
 gular  course.  This  difficulty  is  felt  par-
 ticularly  with  students  coming  from
 Gujarat,
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 (c)  The  Union  Government  has
 drawn  the  attention  of  the  Govern-
 ment  of  Gujarat  to  this  fact.  The
 Government  is  considering  the  possi-
 bility  of  starting  a  special  orientation
 course  for  students  going  to  the  U.S.A.

 Shri  S.  com  Samanta:  May  I  know
 whether  the  Government  depends
 upon  the  result  of  the  examination  in
 English  which  they  got  before  or  they
 also  orally  examine  them  in  English
 before  they  are  sent?

 Shri  M.  C.  Chagla:  The  position  is
 that  we  have  certain  scholars  going,
 in  which  case  they  are  selected  by  a
 Selection  Committee.  There  are  lots
 of  students  going  privately  who  get
 foreign  exchange,  As  far  as  they  are
 concerned,  there  is  no  question  of  any
 examination.

 Shri  S.  C,  Samanta:  May  I  know
 whether  there  are  any  arrangements
 for  an  examination  of  their  knowledge
 in  English,  that  will  be  made  here-
 after?

 Shri  M.  C,  Chagla:  As  far  as  Guja-
 rat  Government  is  concerned,  3  have
 been  informed  that  the  steps  that
 they  propose  to  take  are  these:
 they  are  proposing  in  the  fourth
 Five  Year  Plan  a  scheme  for  the  estab-
 lishment  of  an  institute  of  languages
 for  providing  courses  not  only  in  Eng-
 lish  but  also  in  other  European  lan-
 Guages.  There  is  another  scheme  for
 the  establishment  of  an  Institute  of
 Bnglish  for  training  of  teachers  in
 English  and  for  improvement  in  the
 teaching  of  English  which  has  also
 been  proposed  under  the  fourth  Five
 Year  Plan.  They  have  also  suggested
 that  they  might  have  ortentation
 courses  in  English,

 aft  भागवत  झा  भाजाव  क्या  यह
 वास्तव  में  गुजरात  सरकार  की  भाषा  नीति
 के  खिलाफ़  प्रान्दोलन  नहीं  है  ?  अगर  नहीं
 है,  तो  विदेश  जाने  वाले  विश्वार्थियों  में  सिर्फ
 झमरीका  जाने  वालों  की  प्रंग्रेडी  कमज़ोर  है
 या  भारत  सरकार  प्रन्य  देशों  में  जाने  बाले
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 विद्यार्थियों  के  लिये,  जहां  की  भाषा  प्मंग्रेज़ी
 नहीं  है,  वहां  की  भाषा  भी  पढ़ाने  पर  ज़ोर
 देती  है  ।

 Shri  M.  C.  Chagia:  They  were  in-
 formed  that  special  difficulty  was  felt
 with  regard  to  the  Gujarat  students
 and  ,as  you  know,  the  language  policy
 of  the  Gujarat  State  with  regard  to
 English  has  been  to  a  large  extent
 different  from  the  policy  of  other
 States.  They  start  English  teaching
 at  a  much  later  stage,  in  the  middle
 school  education,

 श्री  म०  लाग  दिवेदी  :  यू०  एस०  ०
 में  भारत  के  प्रलावा  जो  विद्यार्थी  उन  देशों  से
 जाते  हैं  जिनकी  मातृ-भाषा  प्रंग्रेज़ी  नहीं  है,
 क्या  भारत  सरकार  को  मालूम  है  कि  वे
 विद्यार्थी  भी  प्ंग्रेज़ी  में  वैसी  ही  दक्षता  प्राप्त
 कर  के  जाते  हैं,  या  भारत  के  विद्यार्थियों  को
 ही,  श्र  विशेषकर  गुजरात  के  विद्यार्थियों
 को  ही  ऐसा  सामना  करना  पड़ता  है,  और
 विक्टमाइज़  होना  पड़ता  है  ?

 Shri  M,  0.  Chagla:  As  the  langu-
 age  of  the  United  States  is  English,
 wherever  the  students  come  from,  if
 they  want  to  go  to  an  American  uni-
 versity,  where  lectures  are  delivered
 in  English,  naturally  the  «university
 will  insist  upon  an  adequate  know-
 ledge  of  that  language.  Whether  it
 is  from  India  or  from  any  other  coun-
 try,  I  take  it  that  if  is  the  same.

 Shrt  P.  C.  Borooah:  As  switching
 over  from  English  to  Hindi  is  likely
 to  bring  in  deficiency  in  the  English
 language,  may  I  know  whether  per-
 manent  training  classes  will  be  set  up
 just  for  those  who  go  abroag  for
 training  in  English-speaking  coun-
 tries?

 Shri  M.  C.  Chagla:  When  we  switch
 Over  to  the  regional]  languages  or
 Hindi,  if  students  go  abroad,  we  will
 lave  to  make  some  arrangements  just
 as  we  have  made  with  regard  to  the
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 Russian  language.  We  have  set  up  an
 Institute  of  Russian  studies  so  that
 students  can  Tearn  Russian  for  l0  to
 l2  months  before  they  go  to  the
 USSR.  Some  difficulty  was  expcri-
 enced  In  Russia;  when  students  went
 for  a  special  course,  they  did  not
 know  the  Russian  language;  they  had
 to  spend  a  year  jin  Russia  studying
 the  Russian  language  before  they
 could  devote  their  time  to  the  ,pecial
 course  for  which  they  went.  To
 obviate  that  difficulty,  we  have  start-
 ed  this  institute.  It  is  likely,  :f  we
 are  to  completely  switch  over  to  the
 regional  languages  and  Hindi,  we  will
 have  to  do  the  same  for  those  who
 want  to  go  to  the  United  States  or
 the  United  Kingdom.

 श्री  विभूति  मिश्र  प्रभी  मंत्री  जी  ने
 जवाब  दिया  कि  गुजरात  के  विद्यार्थी  जाते  हैं
 ्रौर  उनकी  अंग्रेज़ी  में कमजोरी  रहती  है,
 क्योंकि  गुजरात में  श्रंग्रेजी  की  पढ़ाई  बहुत
 देर  से  करते  हैं  ।  तो  मैं  यह  जानना  चाहता
 हूं  कि  हमारी  सरकार  सारे  हिन्दुस्तान  के
 लिये  भाषा  के  सम्बन्ध  में  एक  नीति  भ्रख्तिमार
 क्यों  नहीं  करती,  ताकि  सारे  देश  में  एक  तरह
 की  प्रंग्रेड़ी  की  पढ़ाई  हो  ?

 Shri  M.  C.  Chagla:  The  difficulty,
 as  my  hon.  friend  surely  ~ealise,  is
 the  constitutional  difficulty.  Primary
 education  and  secondary  education
 are  State  subjects;  it  depends  upon
 each  State  to  declde  from  which
 standard  English  will  be  commenced
 and  there  fs  difference  in  the  whole
 of  the  country.

 हिन्दी  में  पत्र  व्यवहार
 +

 #985,  श्री  प्रकाशबीर  क्षास्त्री  :
 श्री  जगदेव  सिह  सिद्धान्ती  :
 नी  हकल  शस्य  कछबाय  :
 की  जाभवत्त  7  झाजाद  :
 थी  म०  ला०  दिवेदी  :
 श्री  fo  Wo  सामन्त :.
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 श्री  To  Wo  बर्झा :
 श्रीमती  सावित्री  निगम:
 श्री  विभूति  मिथ् :.

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  हिन्दी  भाषी  राज्यों  के  साथ
 अधिक  से  प्रधिक  पत्र-व्यवहार  हिन्दी  में  करने
 में  कितनी  प्रगति  हुई  है;

 (ख)  क्या  हिन्दी  भाषी  राज्यों  ने  इस
 सम्बन्ध  में  कुछ  कठिनाइयां  व्यक्त  की  हैं;

 (ग)  यदि  हां,  तो  उन  कठिनाइयों  को
 दूर  करने  के  लिये  क्या  कार्यवाही  की  गई  है;
 श्रौर

 (घ)  किन  किन  राज्यों  की  सरकारों  ने
 झापसी  राजकीय  पत्र-व्यवहार  हिन्दी  में  करने
 का  निर्णय  किया  है  ?

 गुह-कार्य  मंत्रालय  में  उपसंत्री  (थी
 विद्याजरण  शुक्ल)  :  (क)  हिन्दी  भाषी
 राज्यों  से  हिन्दी  में  प्राप्त  होने  वाले  पत्र-ब्यवहार
 का  प्रतिशत  3  दिसम्बर,  964  को  समाप्त
 होने  वाली  छमाही  में  54  था,  ध्ौर  30  जून,
 965  को  समाप्त  होने  वालो  छमाही  में

 बढ़कर  78  हो  गया  t

 (ख)  मुख्य  मंत्रियों  का  जो  सम्मेलन
 दिसम्बर  में  हुआ  था  उसमें  निर्णय  किया  गया
 था  कि  ऐसी  प्रथा  बनाई  जाय  कि  यदि  कोई
 पत्रग्यवहार  मूलरूप  से  हिन्दी  में  हो  तो  उसके
 साथ  भ्रधिकृत  प्रंग्रेज़ी  भ्रनुवाद  भेजा  जाना
 चाहिये  ।  उत्तर  प्रदेश  के  स्भलावा  भ्र्न्य  तीनों
 हिन्दी-धभाषी  राज्यों  ने  तदनुसार  हिंदायतें
 जारी  कर  दी  हैं  t

 (ग)  मुख्य  मंत्रियों  ने  यह  निर्णय  इस
 तथ्य  को  ध्यान  में  रखते  हुए  किया  था  कि
 केन्द्रीय  सरकार  के  कर्मचारियों  की  बहुत  बड़ी
 संख्या  को  हिन्दी  का  पर्याप्त  ज्ञान  नहों  है  t
 केन्द्रीय  सरकार  के  कार्यालयों  में  हिन्दी  में

 APRIL  6,  966  Oral  Answers  963

 प्राप्त  होने  वाले  ऐसे  पत्न-ब्यवहार  को  निपटाने
 की  व्यवस्था  है  जिसके  साथ  अंग्रेज़ी  भ्रनुवाद
 नहो।

 (घ)  उत्तर  प्रदेश,  बिहार,  मध्य  प्रदेश,
 राजस्थान  और  गुजरात  ।

 श्री  प्रकाशबीर  शास्त्री  :  केन्द्रीय  सरकार
 के  हिन्दी  भाषी  राज्यों  में  जो  अपने  कार्यालय
 हैं  उनके  साथ  केन्द्रीय  सरकार  का  पत्र  व्यवहार
 कितने  प्रतिशत  हिन्दी  में  होता  है  श्नौर  'श्रगर
 नहीं  होता  है  तो  उसके  रास्ते  में  क्या  कठि-
 नाई-  है  ?

 श्री  विदयाचरण  शुक्ल  :  इसके  बारे  में  मेरे
 पास  सूचना  इस  वक्त  नहीं  है  ।  भ्रलग  से  इसके
 बारे  में  सूचना  दी  जाए  तो  मैं  उत्तर  दे  दूंगा  ।

 भरी  प्रकाशवीर  शास्त्री  :  मन्त्रो  महोदय  ने
 झपने  उत्तर  में  बताया  है  कि  हिन्दी  भापी
 राज्यों  के  साथ  पत्रव्यवहार  जो  उनका  हिन्दी
 में  होता  है  भ्रौर  जिसका  हिन्दी  में  ही  उत्तर
 दिया  जाता  है,  उसका  प्रतिशत  बढ़ा  हैं  |
 मैं  जानना  चाहता  हूं  कि  सर्वाश  में  भ्रभी  तक
 यह  निर्णय  कार्यान्बित  क्यों  नहीं  हो  पाया  है  ?
 इसके  सम्बन्ध  में  कौनसी  विशेष  कठिनाइयां
 हैं?

 शी  विद्याचरण  शुक्ल  :  माननीय  सदस्य
 जानते  ही  हैं  कि  विशेष  कठिनाई  भ्रधिकारियों
 शौर  कर्मचारियों  में  हिन्दी  का  पर्याप्त  ज्ञान  न
 होने  की  है  ।  हिन्दी  भाषा  भाषी  जो  सरकारी
 कर्मचारी  हैं  उनको  तो  यह  ज्ञान  है  लेकिन
 भहिन्दी  भाषा  भाषी  जो  हैं  उनमें  हिन्दी  का
 जितना  ज्ञान  होना  चाहिये  दुर्भाग्य  से  प्रभी  तक
 उतना  नहीं  हो  पाया  है  हालांकि  सरकार  की
 नीति  यह  रही  है  कि  उनको  हिन्दी  का  ज्ञान
 देने  के  लिए  कई  प्रकार  की  सुविधायें  दी  जायं
 शौर  वे  दी  भी  गई  हैं  ।  पर  कई  ऐसे  कारण  हैं
 जो  कि  माननोय  सदस्य  जानते  ही  हैं  जिनके
 कारण  प्रगति  धीमी  रही  है  भ्रौर  हिन्दी  का
 पर्याप्त  ज्ञान  भी  तक  सरकारी  कर्मचारियों
 को  नहीं  हो  पाया  है।  ये  सब  कारण  हैं  जिनकी

 4
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 बजह  से  भ्रभी  तक  हिन्दी  की  जो  प्रगति  होनी
 चाहिये  थी  सरकारी  कामों  में  वह  नहीं  हो
 पाई  है।

 शी  जगदेव  सिंह  सिद्धान्ती  :  ध्रभी  बताया
 गया  है  कि  कई  कारण  हैं  जिनकी  वजह  से
 प्रगति  रुकी  हुई  है  -  कृपा  करके  कई  कारणों  की
 झाप  व्याख्या  करें  ताकि  प्रागे  चल  कर  प्रगति
 हो  सके  ।?

 शी  विद्याजरण  शुक्ल :.  सबसे  बड़ा
 कारण  तो  भाप  जानते  ही  हैं  कि  देश  में  बड़ी
 भारी  कंट्रोवर्सी  सरकारी  भाषा  के  बारे  में  रही
 है  ।  उसके  कारण  बहुत  सी  जगह  दंगे  फसाद
 भी  हुए  हैं  श्रौर  उसके  ऊपर  सदन  में  भी  कई
 बार  चर्चा  हुई  है  विस्तारपूर्वंक  ।  उन  कारणों
 का  ज्ञान  तो  हमें  है  पर  हम  लोगों  की  जो  मूल-
 भूत  नीति  है  वह  चल  रही  है  !  उसी  नीति  के
 श्रनुसार  हम  लोग  श्रागे  बढ़ने  का  प्रयत्न  कर
 रहे  हैं  ।

 श्री  हुकम  चम्द  कछवाय :.  लाखों  लोगों  ने
 हिन्दी  सीखी  लेकिन  उनसे  काम  नहीं  लिया  जा
 रहा  है।  लाखों  लोग  बेकार  पड़े  हुए  हैं  1  क्या
 यह  सही  है  ?  क्या  यह  भी  सही  है  कि  भिन्न
 भिन्न  मन्त्रालयों  की  जो  रिपोर्टे  छपती  हैं  ।  वे
 सभी  अंग्रेजी  में  छपती  हैं  प्रौर  कई  बार  हिन्दी
 में  नहीं  छपती  हैं  ।  हिन्दी में  इनके  न  छपने  के
 क्या  कारण  हैं  ?  क्या  कठिनाइयां  हैं  ?

 श्री  विद्याचरण  शुक्ल  :  सभी  मन््त्रालयों
 की  जो  रिपोर्ट  हैं  वे  हिन्दी  में  भी  छपती  हैं  |  हो
 सकता  है  कि  कुछ  कठिनाइयां  हों  लेकिन  उनको
 दूर  करने  की  हम  लोग  कोशिश  करते  हैं  भौर
 उनको  हिन्दी  में  भी  छापते  हैं  प्रौर  माननीय
 सदस्यों  के  सामने  पेश  करते  हैं  ।

 झी  हुकम  चम्द  कछवाय  :  लाखों  लोगों  ने
 हिन्दी  सीखी  है,  उन  से  काम  नहीं  लिया  जाता
 है,  वे  बेकार  पड़े  हुए  हैं,  इसका  क्या  कारण  है  ?
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 tt  विद्याचरण  कुब्ल :.  यह  बात  ठोक
 नहीं  है  ।

 श्री  भागवत  झा  हाजाद  :  क्या  यह  सच
 नहीं  है  कि  हिन्दी  भाषा  भाषी  राज्यों  की
 सरकारें  केन्द्र  से  इस  कारण  हिन्दी  में  पत्र
 व्यवहार  नहीं  कर  पाती  हैं  कि  वे  जिन  पतों  को
 हिन्दी  में  लिख  कर  भेजती  हैं  उनका  उस्था
 करने  की  व्यवस्था  झ्ाज  तक  केन्द्रीय  मन्त्रा-
 लयों  में  नहीं  हो  पाई  है  धौर  इस  कारण  से
 उनके  पतों  पर  कारंवाई  बहुत  देर  से  होती  है
 शौर  इसलिए  उन्हें  उसके  साथ  साथ  अंग्रेजी
 का  भी  उल्था  भेजना  पड़ता  है  ?  प्रगर  यह
 बात  सच  नहीं  है  तो  झाज  तक  केन्द्रीय  सरकार
 ने  क्या  यह  व्यवस्था  कर  ली  है  कि  जो  भी  राज्य
 सरकारें  सिर्फ  हिन्दी  में  पत्र  भेजेंगी  उन  पर
 भी  उसी  तरह  से  शीघ्र  कारंवाई  की
 जाएगी  जिस  तरह से  प्रंग्रेज़ी  में  प्राए  पत्रों
 पर  की  जाती  है  भ्रौर  उनके  जवाब  भी  हिन्दी
 में  ही  देने  की  व्यवस्था  की  जाएगी  ?

 शी  विद्याचरण  शुक्ल  :  मैंने  मूल  जवाब  में
 कहा  था  कि  इस  बात  का  इन्तज्ञाम  है  कि  यदि
 कोई  हिन्दी  में  चिट्ठी  या  पत्र  राज्य  सरकार  से
 केन्द्रीय  सरकार  के  पास  श्राए  तो  उसका
 उल्था  भंग्रेजी  में  कर  लिया  जाए  यह  बात
 सही  है  कि  हिन्दी  में  जो  पत्र  ऑ्ाने  हैं  उनकी
 डिसपोज़ल  में,  उन  पर  कारंबाई  करने  में
 कुछ  देर  झवश्य  होती  है  ।  पर  यहां  पर  हमने
 इस  बात  का  इन्तज़ाम  किया  है  कि  जो  भी  पत्र
 वहां  से  हिन्दी  में  भायें  उसका  तर्जुमा  करवा
 लिया  जाए  और  उसके  ऊपर  कारंवाई  की
 जाए  ।

 मैं  एक  शोर  बात  कहना  चाहता  हूं  ।
 प्रगति  जो  थोड़ी  बहुत  धीमी  है  इसका  कारण
 यह  हैं  कि  राज्य  सरकारों  से  कहा  जाता  है  कि
 हिन्दी  पत्रों  के  साथ  प्रंग्रेडी  का  एक  श्राथोराइज्ड
 बर्शन  भी  भेजें  -  उसके  कारण  प्रकमर  कठि-
 नाई  पैदा  होती  है  ।  इसके  बारे  में  हम  लोग
 विचार  कर  रहे  हैं
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 श्री  Qo  wo  हियेवी  :  उपमन््ती  महोदय
 ने  बताया  है  कि  मुख्य  मन्त्रियों  के  सम्मेलन  में
 यह  तय  किया  गया  है  कि  हिन्दी  भाषी  राज्य
 हिन्दी  के  पन्नों  के  साथ  प्रंग्रेज़ी  'रूपा्तर  भी  भेजा
 करें  ।  संविधान  में  ग्रोर  भाषा  पभ्रधिनियम  में
 लिखा  हम्ना  है  :

 “English  may  continue
 used  in  addition  to  Hindi”.

 to  be

 मुख्य  भाषा  हिन्दी  हुई  t  मैं  जानना  चाहता  हूं
 ह! उ  संविधान  ओर  भाषा  प्रधिनियम  की
 उपेक्षा  करके  क्या  मुख्य  मन्सत्रियों  की  बात  को
 माना  जाएगा  ?  क्या  मुख्य  मन्तियों  कौ  बात
 ऊपर  है  या  भाषा  भ्रधिनियम  शौर  संविधान
 की  बात  ऊपर  हैं  ?

 श्री  विद्याचरण  शुक्ल  :  यह  तो  एक
 पालिसी  का,  सिद्धान्त  का  प्रश्न  ह ैजिस  पर  इस
 वक्त  यहां  विचार  नहीं  कर  सकते  हैं  ।

 श्री  स०  ला०  दियेदी  :  प्रधिनियम  के
 खिलाफ  श्रगर  मुख्य  मन्त्रियों  की  राय  हैँ  तो
 उसे  क्यों  माना  जाता  हैं  ?

 भ्रध्यक्ष  महोदय  :  प्राप  यह  कहते  हैं  ।
 वह  इसको  नहीं  मानते  हैं  t

 श्री  म०  ला०  हिवेदी  :  श्राप.  तो  संविधान
 को  समझते  हैं  ।  ाप  निर्णय  दें  t

 weet  महोदय  :
 हुं।

 Shri  S,  0.  Samanta:  May  I  know
 what  are  the  difficulties  faced  by
 Hindi-speaking  States  in  ‘caving
 mutual  correspondence  in  Hindi  be-
 fore  long?

 इतना  नहीं  समझ्षता

 Shei  Vidya  Charan  Shukla;  As  I
 have  explained,  Sir,  the  Hindi-speak-
 ing  Sfates  are  writing  letters  to  the
 Centre  in  Hind!  and  we  are  replying
 to  them  in  increasing  numbers  in
 Hindi,  and  whatever  difficulties  we
 are  facing  or  the  States  are  facing  we
 are  trying  to  remove  them.
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 Shri  P,  C.  Borooah:
 language  has  been  in  use  in  the
 country  for  the  last  two  hundred
 yearg  and,  naturally,  the  switch-over
 from  English  to  Hindi  will  take  some
 time.  In  this  context,  may  I  know
 whether  the  introduction  of  Hindi  in
 a  hurry  will  not  affect  our  efficiency?

 Sir,  English

 Shri  Vidya  Charan  Shukla:  We
 take  all  these  factors  into  zonsidera-
 tion,

 श्रीमती  साविश्नी  निगम  :  उप-गृहमन्त्री
 का  उत्तर  सुनकर  मैं  कुछ  आश्चर्य  चकित
 रह  गई  हूं  ।  उन्होंने  कहा  हैँ  कि  हिन्दी  भाषा
 भाषी  राज्यों  की  सरकारों  से  यह  कहा  गया  है
 कि  वे  हिन्दी  और  श्रंग्रेज़ी  दोनों  में  केन्द्र  क ेसाथ
 पत्र  व्यवहार  करें  ।  मैं  जानना  चाहती  हूं  कि
 आखिर  उन्होंने  यहां  पर  अन॒वादक  हर
 मन्त्रालय  में  क्यों  नहीं  रखे  हैं  ?  भ्रगर  रखे
 हैं  तो  कितने  भ्रनुवादक  रखे  हैं  और  क्या  क्या
 प्रोत्साहन  उन  श्रधिकारियों  को  दिया  है
 जिन्होंने  परिश्रम  करके  जल्दी  से  हिन्दी  की
 परीक्षायें  पास  कर  ली  हैं  ?

 श्री  विश्ञाथरण  शक्ल  :  मैंने  बताया  है  कि
 यह  निर्णय  हम  लोगों  का  नहीं  है,  मुख्य  मन्सत्रियों
 के  सम्मेलन  में  यह  निर्णय  हुआ  था  जिसको
 केन्द्रीय  सरकार  ने  मंजूर  किया  है  |  जहां  तक
 अनुवादकों  का  सवाल  है  मैं  बता  चुका  हूं  कि
 हर  मन्त्रालय  में  श्रनुवादकों  का  इन्तजाम
 किया  गया  है  जहां  पर  भ्रगर  कोई  हिन्दी  का
 पत्र  बिना  प्रंग्रेज़ी  के  तर्जुमे  के  भाता  है  उसका
 अंग्रेज़ी  मे ंट्रांलिशन  करके  उसके  ऊपर  कारें-
 वाई  की  जाती  है  |  जहां  तक  इंसेंटिव  का
 सवाल  है,  जिन  सरकारी  प्रधिकारियों  ने
 हिन्दी  सीखी  हे  उनको  कुछ  इंसेंटिव  जरूर
 मिले  हैं  ।  पर  कौन  से  इंसेंटिव  हैं,  यदि  सदस्या
 महोदया  इसको  जानना  चाहती  हैं  तो  मैं  बता
 सकता  हूं  ।

 श्री  विभूति  मिश :  क्या  यह  सही  है  कि
 बन्दीय  मन्त्रालयों  शौर  विभिन्न  हिन्दी  भाषी
 प्रदेशों  के  मन्त्रालयों  में  हिन्दी  जानने  वालों  की
 तादाद  मुफ्किल  से  दस  प्रतिशत  हैं  ?  जो  भी
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 हिन्दी  प्रदेशों  के  लोग  इन  मन्त्रालयों  में  हैं
 उनमें  से  श्राघे  से  भी  ज्यादा  श्रंग्रेज्ों  की नकल
 करते  हैं  या  समाज  से  दूर  रहते  हैं,  क्या  यह  भी
 सही  है  ?  क्या  सरकार  ऐसा  कोई  इन्तज़ाम
 करने  की  बात  सोच  रही  है  ताकि  केन्द्रीय
 मन्त्रालयों  में  श्रौर  विभिन्न  हिन्दी  प्रदेशों  के
 सैक्रेटेरिएट्स  में  ऐसे  भ्रादमियों  की  बहाली
 हो  जिनकी  शिक्षा  दीक्षा  हिन्दी  ओरियेंटिड
 हुई  हो  ?

 श्री  सुरेनद्रनाथ  द्विवेदी  :  तब  तो  खाली
 बिहार  और  उत्तर  प्रदेश  के  ग्रादमी  लिये
 जायेंगे  ।

 श्री  विद्याचरण  शुक्ल  :  कितना  प्रनुपात
 हिन्दी  बोलने  या  जानने  वालों  का  सरकारी
 कार्यालयों  में  हैं  यह  तो  मेरे  पास  सूचना  नहीं
 है  ।  पर  हिन्दी  के  बारे  में  जो सरकार  की  नीति
 है  वह  सर्व  विदित  हैं  श्रौर  उसी  नीति  पर  हम
 लोग  चलने  का  प्रयत्न  कर  रहे  हैं,  उसी  का
 पालन  करने  का  प्रयत्न  कर  रहे  हैं  ।

 Wage  Board  for  Working
 Journalists

 +
 °987.  Shri  S.  M.  Banerjee:

 Shri  P,  C.  Borooah:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Rameshwar  Tantla:
 Shri  Mahesh  Dutta  Misra:
 Shri  J.  P.  Jyotéshi:
 Shri  Wadiwa:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  the  Wage  Boarg  for
 the  working  journalists  and  non-
 working  journalists  has  submitted  its
 report;

 (b)  if  so,  its  recommendations  and
 the  action  taken  thereon;  and

 (c)  if  the  answer  to  pact  (a)  above
 be  in  the  negative,  the  reasons  for
 delay?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  ang  Be-
 habilitation  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  Both  the  Wage  Boards
 have  made  recommendations  for
 grant  of  interim  relief,  These  have
 been  accepted  by  Government  and
 implementation  is  in  progress.  Final
 Teports  of  both  the  Wage  Boards  are
 awaited.

 (c)  The  Boards  have  to  deal  with
 impotant  matters  and  they  have  to
 consider  the  view  points  of  various
 interests.  They  are,  however,  pro-
 ceeding  as  expeditiously  as  possible.

 Shri  5.  M.  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that  the
 interim  relief  recommended  by  the
 Wage  Boards,  both  for  working  jour-
 nalists  and  non-working  journalists,
 has  not  been  implemented  by  many
 employcrs,  many  newspapers,  espe-
 cially  as  far  as  non-working  journa-
 lists  are  concerned.  If  so,  what  is  the
 number  of  such  people  in  whose  case
 it  has  been  implemented  and  the
 number  of  people  in  whose  case  it  has
 not  been  implemented?  What  is  the
 reason  for  nvun-implementation  in
 those  cases?

 Shri  Shahnawaz  Khaa:  J]  am_  glad to  inform  the  hon.  Member  that  the
 progress  of  implementation  has  been
 good  on  the  whole,  For  instance,  in
 the  case  of  working  journalists  ijn
 Andhra  Pradesh  2  the  15.  estabjish-
 ments  employing  204  persons  have
 implemented  it.  So,  there  is  cent
 per  cent  implementation  in  Andhra
 Pradesh.  In  Bihar,  out  of  74  persons 60  are  covered  by  it.  The  progress  in
 most  of  the  States  is  good.  Of  course,
 there  are  some  States  where  the  pro-
 gress  is  not  as  satisfactory  as  it
 should  be.  We  are  trying  to  persu-
 ade  the  establishments  to  implement
 the  recommendations  as  early  as  pos-
 sible.

 Shri  S.  M.  Banerjee:  My  question
 was  how  many  establishments  have
 implemented  it  and  how  many  have
 not  implemented  it,
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 Mr.  Speaker:  That  stat  t  might  Shri  Shahnawaz  Khan:  Then  they
 be  laid  on  the  Table  afterwards.  have  to  record  evidence  and  so  on.

 We  have  asked  them  to  do  it  as  quick-
 Shri  §.  M.  Banerjee:  As  the  non-  ly  as  possible,

 working  journaliists  are  not  covered
 by  the  Working  Journalists  Act,  Shri  Bhagwat  Jha  Azad:  Since  the
 there  is  bound  to  be  some  difficulty
 with  regard  to  implementation  of  the
 service  conditions  as  recommended  by
 the  Wage  Board.  So,  may  I  know
 whether  Government  will  bring  in
 legislation  to  cover  the  non-working
 journalists  in  the  event  the  recom-
 mendation  is  not  accepted  by  the  em-
 ployers?

 Shri  Shahnawaz  Khan:  We  are
 awaiting  the  final  report.  Then  only
 can  we  decide  whether  any  legis-
 lation  would  be  necessary.

 Shri  P.  0,  Borooah:  Since  the  cost
 of  living  has  increased  after  the  first
 wage  board  award,  may  J  know  how
 far  it  has  been  neutralised  in  the  case
 of  working  journalists?

 Shri  Shahnawaz  Khan:  Though  it
 is  not  entirely  connected  with  this
 question,  I  am  sure  the  Wage  Boards
 will  take  that  into  consideration  be-
 fore  making  their  recommendations.

 Shri  5.  con  Samanta:  May  I  know
 whether  the  two  wage  boards  have
 completed  their  work  and  when  they
 are  expected  to  submit  their  reports?

 Shri  Shahnawaz  Khan:  We  have
 requested  them  to  finish  their  work
 as  expeditiously  as  possible,  but  the
 hon.  Member  may  realise...

 Shri  Bhagwat  Jha  Azad:  What  is
 meant  by  expeditiously?  It  has  taken
 four  years,

 Shri  Shahnawaz  Khan:  Normally,
 the  wage  board  takes  two  to  two  and
 a  half  years.  They  have  to  take  that
 much  time  because  they  have  to
 issue  questionnaire  etc.

 Shri  Surendranath  Dwivedy:  That
 is  called  expeditious  disposal?

 expeditious  disposal  will  take  not  less
 than  two  years—it  may  even  be  four
 years—may  I  know  whether  they  will
 be  granted  an  interim  or  ad  hoc  in-
 crease  in  wages  till  the  receipt  of  the
 award  as  the  rise  in  cost  of  living  is
 very  high?

 Shri  Shahnawaz  Khan:  I  am  grate-
 ful  to  my  hon.  friend  for  making  this
 very  valuable  suggestion.  They  have
 done  so  already.

 Shri  Daji:  Is  it  not  a  fact  that  mary
 newsrupers  have  not  implemented
 the  first  wage  board  award,  even
 thougn  more  than  four  years  have
 passed?  They  have  also  not  imple-
 mented  the  interim  award.  If  that  ig
 so,  why  is  the  Government  hesitant  to
 take  legal  action  against  the  news-
 paper  proprietors?  Is  the  Government
 afraid  that  the  newspaper  proprietors
 will  black  them  out?

 Shi  Shahnawaz  Khan:  No;  there  is
 no  such  fear.

 Shri  Dajl:  Why  are  you  saying  that
 you  are  persuading  them)  why  not
 tak  ‘egal  action?  Where  is  the  quez
 ‘ion  of  persuasion?  It  is  a  legal  award.

 Shri  Shahnawaz  Khan:  The  thing
 is  that  the  recommendations  of  the
 Wage  Board  have  no  statutory  obli-
 gations  behing  them;  we  have  to  do  it
 through  persuasion.

 Shri  Daji:  For  more  than  four  years
 you  will  persuad:  them?

 भी  हुकम  ्लन्द  कछवाय  :  जो  छोटे
 समाचारपत्र  हैं  उन  पर  मजदूरी  बोर्ड  लागू
 नहीं  हुआ  ।  इस  सम्बन्ध  में  कि  उत्तर  प्रदेश
 भ्रौर  मध्य  प्रदेश  में  उसे  लागू  किया  जाये,  दोनों
 सरकारों  की  क्या  प्रतिक्रिया  है  ।

 ह , उ  शाहनथाज्ञ  खां  :  यह  चीज  छोटे  श्रौर
 बड़े  सब  ५२  लांग  होतीह  ।  मध्य  प्रदेश  के  बारे
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 में  मैं  बतलाना  चाहता  हूं  कि  32  व्यक्ति  हैं
 जिनमें  से  09  के  बारे  में  यह  चीज  इम्प्लिमेंट
 हो  चकी  है  भ्ौर  तरक्की  काफी  तसल्लीबख्श
 है।

 Shri  N.  Sreekantan  Nair:  May  I
 know  whether  the  Government  is
 aware  of  the  fact  that  many  import
 ont  newspapers  have  ceased  to  give
 incrernents  to  the  working  journa-
 lists  for  the  last  two  or  three  years  in
 view  of  the  fact  that  a  wage  board
 has  been  appointed;  if  so,  is  any
 interiin  relief  intended  to  be  given  to
 these  workmen?

 Shri  Shahnawaz  Khan:  |  have  said
 tnat  the  Wage  Board  has  recom-
 mended  an  interim  relicf  in  the  case
 of  working  journalists  varying  from
 Rs,  5  to  Rs.  25  per  month  and  in
 most  of  the  cases  that  is  being  imple-
 mented.

 I  asked
 being

 Shri  N.  Sreekantan  Nair:
 about  the  annual  increments
 stopped.

 Mr.  Speaker:  This  is  the  interim  re-
 eommendation  tha:  has  been  given.

 Shrimati  Savitri  Nigam:  All  the
 newspapers  get  a  certain  amount  of
 quota  of  paper  from  Government;
 they  alsu  get  some  advertisements
 from  Government.  May  I  know  whe-
 ther  Government  has  taken  any
 action  to  stop  their  quota  and  those
 advertisements.  (Applause)  specially
 of  those  who  have  not  implemented
 the  recommendation  of  the  Wage
 Board  in  spite  of  its  repeated  recom-
 mendaticns?

 Mr.  Speaker:  Her  question  has  been
 applauded  very  much.

 Shri  Shahnawaz  Khan:  I  am_  very
 grateful  to  the  hon.  lady  Member  for
 giving  that  suggestion.  We  are  trying
 the  method  of  gentle  persuasion  first,
 but  if  it  fails...  (Interruption).

 Shri  Hari  Vishau  Kamath:  On  a
 point  of  guidance,  Sir.

 Shri  Shtnkre:  He  is  making  light  of
 every  suggestion.  What  is  this?
 208(  Ai)  LE—2.

 CHAITRA  16,  888  (SAKA) *  Oral  Answers  9644

 Shrimati  Savitri  Nigam:  He  is  mak-
 ing  gentle  persuasion  to  the  wolves
 who  want  to  suck  the  blood  of  the
 journalists,

 Sbrt  Daji:  It  is  four  years  and  sti.l
 Government  will  persuade  them.  The
 ncwspap"r  owners  have  not  imple-
 mented  them.  How  long  will  you  pcr.
 suade?

 Shri  A.  P.  Sharma:  The  hon.  Mi-
 vister  has  said  that  wage  boards  have
 not  got  any  statutory  recognition,  but
 the  wage  boards  are  tripartite  bodies
 representing  the  representatives  of
 the  workers,  the  employers  and  a
 neutral  ahairman.  If  the  recommenda-
 tions  or  awards  of  these  wage  boards
 are  not  binding  on  the  employers  and
 the  workers,  why  should  not  =  such
 matters  be  referred  to  tribunals
 whose  awards  would  be  binding  on
 both  sides?

 Shri  Shahmawaz  Khan:  That  is  ge-
 nerally  the  procedure  that  is  follow-
 ed.  As  the  hon.  Member  has  said,
 these  tripartite  bodies  have  under-
 taken  certain  obligations  upon  them,
 but  these  are  more  or  less  moral  ob-
 ligations  which  they  have  accepted.
 If  they  do  not  accept  it,  the  normal
 procedure  of  adjudication  and  =  arbi-
 tration  is  followed.

 Shri  Hari  Vishnu  Kamath:  Is  there
 not  something  seriously  and  funda-
 mentally  wrong  with  a  government
 which  thinks  that  action  taken  after
 two  years...

 Shri  Daji:  Four  years.
 Shri  Hari  Vishno  Kameth:...  four

 years  is  expeditious  enough?  Is  it  not
 a  mockery  and  travesty  of  semantics,
 to  say  the  least?

 Mr,  Speaker:  Shri  K.  N.  Tiwary,
 next  question....  (Interruption).  The
 hon.  Minister  cannot  be  expected  to
 answer  that....  (Interruption).

 at  कन  चन्द  कछवाय  :  क्या  उनके
 खिलाफ  सरकार  ने  कारंवाई  की  ।
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 Shri  Hari  Vishnu  Kamath:  Sir,  you know  the  English  language  well.  My
 knowledge  of  the  Erglish  language  is
 very  meagre,  but  you  know  it  better.
 Could  you  tell  us  whether  the  word
 “expeditious”  means  some  monthg  or
 two  to  four  years?  Will  you  agree
 with  that?  Is  it  not  a  travesty  and
 a  mockery?

 Mr.  Speaker:  These  words  are  re-
 lative.  Shri  K.  N.  Tiwary,

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivam  Ram):  I  do  not  know  from
 where  the  hon.  Member  brought  in
 the  figure  of  4  years...

 Shri  Hari  Vishau  Kamath:  He  said,
 it  was  2  to  4  years.
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 Shrj  Jagjivan  Ram:  What  the  De-
 puty  Minister  is  answering  is  about
 the  implementation  of  the  interim
 award  of  the  existing  wage  board.

 Shri  Daji:  For  four  years  the  award
 has  not  becn  implemented.

 Shri  Jagjivan  Ram:  My  reply  to
 that  is  very  simple.  If  the  hon,  Mem-
 ber  puts  a  separate  Question,  I  will
 give  a  detailed  answer.

 Fair  Price  Shops  in  Industrial
 Establishments

 9988.  Shri  हू.  N.  Tiwary:
 Shri  P.  R.  Chakraverti:
 Shri  P.  C,  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Warior:
 Shri  Indrajit  Gupta:
 Shri  Prabhat  Kar:
 Shri  Vasudevan  Nair:
 Shri  Shree  Narayan  Das:
 Shri  Linga  Reddy:
 Shri  M.  Rampare:

 Will  the  Minister  of  Labour,  Em-
 ployment  ang  Rehablilitatien  be
 pleased  to  state:

 (a)  whether  Government
 taken  steps  to  introduce

 have
 legislation
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 compelling  industrial  establishments
 to  start  fair  price  consumer  stores  in
 the  factories;

 (b)  the  percentage  of  units  in  the
 public  and  private  sectors  covered  by
 fair  price  shops  at  present;

 (c)  whether  Government  propose
 to  hold  zonal  mectings,  covering  all
 the  States,  of  employers  and  workers
 for  detailed  appraisal  of  the  difficul-
 ties  that  impeded  the  progress  of  the
 scheme;  and

 (d)  if  so,  the  broad  outlines  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  Shahnawaz  Khan):
 (8)  The  question  of  introducing  le-
 gislation  will  be  considered  after  the
 30th  of  April,  966  as  by  that  date
 employers  have  been  asked  to  set  up
 consumers  cooperative  _  storesffair
 price  shops  in  units  employing  300
 or  more  workers  where  these  stores'
 shops  have  not  yet  been  set  up.

 (b)  About  84  per  cent  establish-
 ments  have  been  covered  by  consu-
 mers  cooperative  storesifair  price
 shops  in  the  Central  public  sector
 and  6l  per  cent  in  private  and  State
 sectors  together,  excluding  plantations
 in  Assam  and  West  Benga]  where  ac-
 cording  to  well  established  tradition
 a  system  of  supplying  subsidised
 rations  to  the  workers  already  exists

 (c)  Four  zonal  meetings  were  held
 in  January  and  February,  96€6.

 (d)  The  first  meeting  was  held  at
 Delhi  on  l6th  and  ‘17th.  January,  968
 covering  the  States;  of  U.P.,  Rajas-
 than,  Punjab,  Madhya  Pradesh,  Hi-
 machal  Pradesh,  Jammu  &  Kashmir
 and  Delhi.  The  second  meeting  was
 held  at  Bombay  on  Ist  and  2nq  Feb-
 Tuary,  966  covering  the  States  of
 Maharashtra,  Gujarat  and  Goa,  Da-
 man  &  Diu.  Third  meeting  covering
 the  States  of  Madras,  Andhra  Pra-
 desh,  Mysore  and  Kerala,  as  also
 Pondicherry  was  held  at  Madras  on
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 38th-20th  February,  1966,  The  fourth
 meeting  was  held  at  Calcutta  on  23rd-
 24th  February,  966  covering  the
 States  of  West  Bengal,  Assam,  Bihar,
 and  Orissa,  as  also  Manipur  and  Tri-
 pura.

 These  meetings  yielded  encourag-
 ing  results  as  both  the  workers  and
 employers’  representatives  have  in-
 dicateq  their  readiness  to  implement
 the  scheme  effectively,

 श्री  Go  ना०  तिवारी  :  क्या  कारण  हैं
 कि  श्व  तक  सभी  प्राइवेट  और  पब्लिक
 सेक्टर्स  में  फेयर  प्राइस  शाप्स  नहीं  खोली  गई
 हैं  ?  इसकी  दिक्कतें  क्या  हैं  ?

 श्रम,  रोजगार  तथा  धनर्वास  मंत्रालय  में
 शप-मंत्री  (श्री  ह्ाहनवाज्ञ  खां)  :  दिक्कतें
 कुछ  तो  जगह  की  हैं  ।  कहीं  दृकान  खोलने  के
 लिए  जगह  नहीं  हैं  जैसे  बड़े  बड़े  शहर  हैं
 बम्बई  है,  कलकत्ता  है,  वहां  दूकानों  की  कमी  हैं
 श्लौर  दूसरी  जगहों  के  ऊपर  जो  बक्स  हैं  वहां
 उन्होंने  खुद  इसमें  कोई  दिलचस्पी  जाहिर  नहीं
 की  है  श्रौर  कहीं  कहीं  जहां  आपस  में  यूनियनों
 में  राइवलरी  है  उसकी  वजह  से  भी  ये  दूकानें
 नहीं  खुल  सकी  हैं  ।

 शी  क०  ना०  तिवारी:  जो  जोनल
 मीटिग्स  हुई  हैं  उनमें  क्या  क्या  बातें  ऐसी  हुई
 हैं,  मोटी  मोटी  बातें  कया  हैं  ?

 श्री  शाहनबाज्  ल्लां  :  मोटी  मोटी  बातें
 तो  यही  हैं  कि  यह  स्टोर  जल्दी  से  जल्दी  खोले
 जाये  ।

 Shri  P.  C.  Borooah:  Since  charity
 begins  at  home,  may  I  know  whether
 Government  have  ordered  the  estab-
 lishment  of  fair  price  shops  in  the
 public  sector  undertakings  and,  uf
 80,  how  many  such  shops  have  so  far
 been  opened.

 Shri  Shahnawaz  Kham:  The  pro- gress  in  the  public  sector  is  very much  better  than  in  other  sectors—
 it  is  over  86  per  cent.

 शकी म०  mo  द्विवेदी  :  मैं  यह  जातना
 चाहता  हूं  कि  केन्द्रीय  प्रशासित  क्षेत्रों  में  जहां
 केन्द्रीय  सरकार  का  पूर्ण  भ्रधिकार  है  वहां  भी
 पब्लिक  ग्रंडरटेकिंग्स  शौर  प्राईबेट  अंडर-
 टेकिस्स  में  कन्ज्यू मसं  स्टोर  भ्रभी  तक  नहीं  खुल
 पाये,  इसका  कारण  क्या  है,  केन्द्रीय  सरकार
 इन  स्टोसं  को  कितनी  सहायता  देती  है  शौर
 जहां  मजदूरों  का  कसूर  नहीं  है,  एम्प्लायर्स
 का  ही  कसूर  है  वहां  मजदूरों  पर  क्यों  एलीगेशन
 लगाया  जाता  है,  उनके  ऊपर  बात  क्यों  टाली
 जाती  है,  केन्द्रीय  सरकार  एम्प्लायर्स  के  ऊपर
 दबाव  डाल  कर  क्यों  नहीं  यह  स्टोर  खुलवाती  ?

 श्री  शाहनवाद्ध  et  :  जैसा  मैंने  कहा  कि
 जो  पब्लिक  सेक्टर  में  भ्भी  तक  तरबकी  हुई
 है  वह  काफी  झच्छी  है  ।  86  प्रतिशत  एस्टै-
 ब्लिशमेंट्स  में  यह  स्टोर  खुल  चुके  हैं  भ्रोर  मैं
 उम्मीद  करता  हूं  कि  जो  बाकी  हैं  उनमें  बहुत
 जल्दी  खुल  जायेंगे  ny  जो  प्राइवेट  सैक्टर  हैं
 उनको  भी  कहा  जा  रहा  है  कि  वह  जल्दी  से
 जल्दी  खोले  ।  उन्होंने  नहीं  खोला  तो  30
 झप्रैल  के  बाद  हम  सोच  रहे  हैं  कि  कानूनी  तौर
 पर  काम  करना  होगा  तो  वह  भी  करने  के  लिए
 हम  तंथार  हैं  t

 श्री  Ro  ero  हिवेदी  :  प्रध्यक्ष  महोदय,
 मैंने  सेंट्रली  एडमिनिस्टर्ड  एरिया  के  बारे
 में  पूछा  था  ।  सारे  हिन्दुस्तान  की  बात  मैंने
 नहीं  पूछी  थी  ।

 ध्रष्पक्ष  महोदय  :  उन्होंने  दोनों  कहा
 प्राइवेट  और  पब्लिक  मैक्टर  दोनों  के  बाबत
 कहा  |

 थी  शाहुनवाद्ध  हवा  :  सेंट्रली  ऐ दमिनिस्टर्ड
 एरिया  में  भी  जो  तरक्की  हूँ  वह  काफी  श्रच्छी
 हैं,  बुरी  नहीं  है  t

 श्री  भागवत  झा  ore  :  प्रध्यक्ष  महों-
 दय,  श्री  कमल  नाथ  तिवारी  के  पूरक  प्रश्न
 कि  इन  क्षेत्रीय  बैठकों  में  किन  किन  मुख्य
 बातों  पर  फैसला  हुआ,  इसका  मजाक  बनाते
 हुए  जो  जवाब  दिया  कि  जल्दी  से  जल्दी  कार्य-
 बाही  की  जाय,  इस  झोर  प्रापका  ध्यान

 °
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 झाकृष्ट  करते  हुए  श्रोर  सदन  के  नेता  का
 ध्यान  भ्राकृष्ट  करते  हुए  मैं  पुनः  इस  प्रश्न  को
 पूछ  रहा  हूं  कि  इन  क्षेत्रीय  बैठकों  के  क्या
 फल  हुए  धौर  उनमें  क्या  मुख्य  मुख्य  काम  किया
 गया  ?

 श्री  शाहनवाज्ञ  खां  :  यह  जो  क्षेत्रीय  बैठकें
 हुईं  उनमें  जो  तसल्लीबख्श  बात  हुई  बहू  यह
 हुई  कि  बक्स  श्रौर  एम्प्लायर्स  दोतों  ने  यह
 ब्याहिश  जाहिर  की  कि  इस  स्कीम  को  काम-
 याब  बनाया  जाय  ।  जहां  जहां  कुछ  कठि-
 नाइयां  पेश  श्राई  उनको  दूर  करने  के  लिए
 स्टेट  गवनंमेंट्स  को  कहा  मया  कि  जहां  राशन
 की  कमी  की  बात  थी  या  एकमोडेशन  नहीं
 मिलता  था  वहां  स्टेट  गवर्नमेंट्स  को  कहा
 गया  कि  उन  कठिनाइयों  को  दूर  करें  श्रौर  इन
 फेयर  प्राइस  शाप्स  को  जल्द  से  जल्द  शुरू
 किया  जाय  -  मैंने  कोई  मजाक  नहीं  किया  था  ।
 मैं  फिर  कहता  हूं  कि  इस  स्कीम  का  मकसद  यह
 हैं  कि  स्टोर  जल्दी  से  जल्दी  खोले  जायें  प्लौर
 हमारी  तमाम  कोशिशें  इसी  तरफ  लगी
 हुई  हैं  tT

 Shri  5.  C.  Samanta:  Is  it  a  fact  that
 gzome  private  sector  industrial  estab-
 lishmenis  have  approached  both  the
 Central  and  the  State  Governments
 for  some  help  and  if  so,  may  I  know
 in  which  form  they  want  the  help?

 Shri  Shahnawaz  Khan:  No  fcrmal
 epproach  has  been  made  to  the  Cen-
 tral  Governmen:,  but  some  repre-
 sentatives  of  employers  expressed
 difficulty  in  meeting  the  financial  ob-
 ligations  of  the  scheme.  Where  such  a
 difficulty  is  apprehended,  the  State
 Governments  have  been  asked  to
 assist  them  by  giving  loans,  etc.

 Shri  Vasudevan  Nair:  Here  again
 it  is  a  question  of  expeditious  imple-
 mentation  because  the  decision  was
 taken  in  1963,  I  should  like  to  know,
 apart  from  the  percentages,  the  total
 number  of  workers  that  were  to  be
 covered  in  the  public  sector  as  well  as
 in  the  private  sector—separate  figu-
 res  for  both  public  and  private  sec-
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 tors—and  how  many  of  them  are
 really  covered  up  till  now?

 Shri  Shahrawaz  Khan:  That  infor-
 mation  is  not  readily  available  with
 me.  That  can  be  made  available  to
 the  Member  if  he  wants.

 Shri  Vasudevan  Nair:  That  is  what
 I  want.

 Shri  Shahnawaz  Khas:  |  have  givem
 the  percentage  of  persons  who  have
 been  covered.  86  per  cent  in  the  pub-
 lic  sector  have  been  covered.

 Shri  Vasudevan  Nair:  I  should  like
 to  know  the  total  number  of  persons.

 Shri  Shahnawaz  Khan:  That  is  not
 Yeadily  available.

 Shri  H.  C,  Linga  Reddy;  Is  it  a
 fact  that  sufficient  foodgrains  are  not
 supplied  to  many  of  these  fair  price
 shops  and  if  so,  what  steps  would  be
 taken  by  Government  to  supply  food-
 grains  adequately?

 Shri  Shahnawas  Khan:  The  question
 of  supplying  rations  to  these  fair
 price  shops  was  also  discussed  at  the
 zonal  meetings.  The  State  authoritics
 have  agreed  that,  where  a  consumer
 co-operative  store  is  prepared  to  rus
 it,  they  will  give  a  ration  shop  to  the
 consumer  co-operative  store.

 Wage  Boarg  for  Film  Industry
 +

 #989,  Shri  D.  0.  Sharma:
 Shri  P,  R.  Chakraverti:
 Shri  Bibhuti  Mishra:
 Shri  RB.  Ss.  Pandey:
 Shri  Yashpal  Singh:
 Shri  Firodia:

 Will  the  Minister  of  Labonr,  Em-
 ployment  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  a  study  group  has  been
 constituted  to  report  on  the  setting  up
 of  a  Wage  Board  for  the  film  indus-
 wy;

 (०)  if  so,  the  progress  made  so  far
 by  the  study  group;
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 (c)  what  are  its  recommendations,
 end

 (d)  the  number  of  workers  em-
 ployed  in  studios,  processing  labora-
 tories,  distribution  trade  and  in
 cinemas?

 The  Deputy  Minister  im  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  Shahtiawas  Khan):
 (a)  Yes,  Sir.

 (b)  Report  is  under  preparation.
 (c)  Doeg  not  arise  at  this  stage.
 (d)  The  statistical]  information  is

 being  collected.  The  following  figures
 of  employment  have  been  reported  in
 a  non-official  publication:—

 Studios,  Processing  Labora-
 tories  &  Production  20,000

 Distribution  10,000
 Ferhibition  (Cinemas)  82,000

 Total  +1,12,000

 Shri  D.  0.  Sharma:  May  I  know
 who  are  the  members  of  this  Study
 Group  and  when  the  study  Group  was
 appointed?

 Shri  Shahnawaz  Khan:  The  Study
 Grcup  was  appointed  in  December,
 1965.  The  names  of  its  members  are:

 dq)  Dr.  8.  R.  Seth,  Deputy  Se-
 cretary,  Ministry  of  Labour
 and  Employment.

 (2)  Shri  D.  G.  Kale,  Commis-
 sioner  of  Labour,  Govern-
 ment  of  Maharashtra,

 (3)  Shri  D.  R.  Khanna.

 (4)  झाला  S|  N.  Ray
 (5)  Shri  Kamleratnam,

 Shri  Hari  Vishnu  Kamath:  What
 wes  the  last  name?
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 Shri  Shabnawas  Khan:  J  am  sorry,
 my  pronunciation  is  not  good.  It  is
 Kanmlaratnam.

 Shri  D.  ९.  Sharma:  From  the  names
 read  out  by  the  hon,  Deputy  Minister
 I  gather  that  all  these  Memrberg  are
 Government  officers.  May  I  know
 why  any  representative  of  employers
 and  employees  and  Lok  Sabha  has
 not  been  taken  an  this  Study  Group’

 Shri  Shahnawaz  Khan:  This  is  a
 Study  Group  which  wil]  go  into  the
 various  technical  aspects  or  the  Work-
 ing.  After  their  report  is  received,  it
 will  be  studied  and!’  thei  lafér  on,  if
 necessary,  they  will  alsd  be  agsotiit-
 od

 Shri  है,  5.  Pandey:  May  I  krdw
 how  much:  of  time  it  wotld  take  to
 submit  its  report?

 Shri  Shabnawaz  Khan:  They  have
 made  good  progress  and  we  Hope  that
 the  report  will  be  ready  in  another
 four  or  five  months.
 2.00  hrs.

 SHORT  NOTICE  QUESTION
 Civil  Engineery  of  Lignite  Corporation

 S.N.Q.  16.  Shri  S.  Kandappan:  Wil!
 the  Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  the  Civil  Engineers  of
 Neyveli  Lignite  Corporation  have
 sent  an  appeal  to  Government  against
 their  proposed  retrenchment’  with
 effect  frum  the  3lst  March,  1966;

 (9)  whether  this  appeal  has  be”
 considered;  and

 (c)  whether  there  is  any  scope  for
 accommodating  them  in  other  public
 sector  enterprises?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Metals  (Shr.  8,  A.
 Mebdal):  (a)  and  (>).  Yes,  Sir.

 (c)  Government  are  making  all
 efforts  to  absorb  them  in  other  Pubic
 Sector  Undertakings  or  Departments
 of  Government.  As  a  result,  42  of  the
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 surplus  civil  engineers  have  already
 been  absorbed.  In  addition,  47  civil
 engineers,  including  35  who  have
 been  served  with  retrenchment  noti-
 ces  have  since  received  offers  of
 appointments.

 Siri  8,  है... ल  May  3  know
 how  many  or  tue  civil  engineers  are
 गी  fo  be  ted  and  whether
 there  ७  any  ४००७  for  them  to  be
 absorbed  in  the  public  sector  enter=
 Orises?  '  &e

 Shri  8  A.  Mehdi:  About  2%  to  30
 people  are  still  to  be  accommodated,
 and  it  is  expected  that  they  would
 also  get  offers  very  soon,

 Shri  Ba  Kandappan:  In  the  appeal.
 that  they  have  made,  they  have
 stated  that  even  after  they  have  been
 served  with  notices  of  retrenchment,
 there  have  been  ९४5९४  in  other  public
 sector  enterprises  where  they  have
 called  for  fresh  recruitment.  I  would
 like  to  know  whether  that  is  a  fact,
 and  if  so,  whether  it  is  not  advisable
 for  the  Government  to  form  a  civil
 engineers’  pool  where  they  could  ab-
 sorb  all  these  surplus  engineers?

 Shri  S.  A.  Mehdi:  All  these  various
 public  undertakings  have  been  asked
 to  take  these  surplus  engineers  from
 Neyveli

 Shri  Ranga:  What  is  the  use?

 Shri  S.  A,  Mehdi:  The  Bureau  of
 Public  Enterprises  has  also  been
 asked  to  look  into  this  matter.  The
 Suggestion  that  has  been  made  by
 the  hon.  Member  will  also  be  con-
 sidered.

 Shri  Sureadranath  Dwivedy:  What
 is  the  total  number  of  engineers  who
 will  become  surplus  in  the  Neyveli
 project,  and  may  I  know  whether
 those  for  whom  no  alternative
 appointment  has  been  made  available
 in  other  public  shector  undertakings
 would  be  made  to  work  there  till
 such  alternative  apointment  is  made
 available?
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 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  I  do  not  know
 whether  this  House  will  expect  a
 public  sector  economic  corporation  to
 carry  on  its  rolls  people  who  have
 no  work,  without  serious  detriment
 not  merely  to  the  economy  in  that
 sector  but  also  to  the  morale  of  the
 people  in  general.

 Shri  Surendramth  Dwivedy:  He
 has  not  replied  to  my  question.  What
 is  the  total  number  involved?

 Shri  S.  K.  Dey:  248  civil  engineers
 will  prove  to  be  surplus  in  all.

 ef  यशपाल  सिह  :  क्या  सरकार  ने  इस
 बात  पर  गौर  किया  है  कि  हाइलीपेड  टैकनिकल
 हैंड्स  इण्डिया  में  बहुत  थोड़े  हैं  श्रोर  उनके
 साथ  सरकार  ऐसा  सलूक  करती  ह  कि  जब
 चाहे  नोटिस  दे  दिया  जब  चाहे  रख  लिया  था
 या  जब  चाहा  निकाल  दिया  झ्ौर  क्या  इनकी
 परमारनेंस  सविस  के  लिए  इन्तजाम  हो  रहा  है
 या  खाली  वे  भ्रमरीका  भोर  इंग्लेण्ड  में  हो
 जाकर  नोकरी  करते  रहेंगे  ?

 Shri  S.  K.  Dey:  I  would  like  the
 House  to  appreciate  the  fact  that  in
 every  project  there  is  a  construction
 phase  and  there  is  a  production  phase
 which  starts  soon  after  the  comple-
 tion  of  the  construction  phase.  There
 is  always  trouble  in  regard  to  the
 civil  engineers  who  prove  surplus
 after  the  construction  phase  is  over.
 In  an  expanding  économy,  they  can
 always  be  absorved,  but  quring  the
 last  one  year,  ~ the  House  is  fully
 aware  of  the  drastic  slackening  of
 the  tempo  of  construction  activities  to
 which  we  have  been  subjected.

 Shri  S.  M.  BanefJee:  May  I  know
 whether  it  is  a  fact  that  the  services
 of  so  many  of  théSe  engineers  were
 terminated  on  the  3lst  March,  966
 and  they  have  not  been  offered  alter-
 native  employment?  I  would  like  to
 know  whether  their  service  will  he
 treated  as  continuous  service  for  tre
 purposes  of  seniority  and  other
 things
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 Shri  S.  K.  Dey:
 should  be.

 I  presume  they

 aft  काशी  राम  गप्त  :  जिन  248  इंजी-
 नियरों  को  हटाने  का  नोटिस  दिया  ह  वह
 कितने  वर्ष  से  वहां  काम  कर  रहे  थे  भ्रोर  क्या
 उनकी  यह  शर्ते  थी  कि  उनको  जब  चाहें  तब
 हटाया  जा  सकेगा  ?

 Shri  S.  K.  Dey:  The  question  of
 giving  notice  to  248  engineers  straight
 off  does  not  arise  because  only  85

 engineers  have  So  far  been  served
 notice;  of  them,  the  bulk  hag  already
 been  absorbed  or  have  been  given
 alternative  offers.  The  rest  of  them
 are  being  continued,  and  there  is  work
 for  them  for  at  least  a  year.

 eft  काशी  राम  गुप्त:  मैंने  प्रश्ण किया  था
 कि  कितने  भ््सें  से  वहां  काम  कर  रहे  थे  इसका
 जवाब  नहीं  दिया  है  ?

 Shri  5.  K.  Dey:  They  have  been
 working.  The  seniormost  of  them
 who  are  engineers  are  about  8-l0
 years  in  service  and  the  juniormost
 have  about  24  years.  Similarly,
 there  are  overseers  or  diploma-holders
 who  also  have  the  same  seniority  so
 far  as  the  seniormost  of  them  are
 concerned  and  same  juniority  so  far
 as  the  juniormost  of  them  are  con-
 cerned.

 Shri  Priya  Gupta:  Since  most’  of
 these  works  under  the  Government
 of  India  are  done  under  different  Min-
 istries  and  there  is  a  Cabinet  decision
 on  certain  matters,  could  they  not
 have  a  combined  pool  and  plan  out
 the  projects  so  that  attempts  may  be
 made  in  time  to  absorb  those  who  876
 declared  surplus  in  one  place,  without
 giving  them  termination  of  service
 Notice  and  then  rushing  in  to  see  if
 they  could  be  absorbed  elsewhere?
 What  is  Government’s  thinking  on
 this  matter?  a

 Shri  S.  K.  Dey:  This  {s  exactly  the
 thinking  of  Government.  In  fact,  only
 recently  we  had  a  meeting  of  all  the
 managing  directors  and  chairmen  of
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 public  sector  enterprises  under  the
 Ministry  of  Mines  ang  Metals  with
 which  also  we  had  the  association  of
 representatives  of  the  Bureau  of
 Public  Enterprises.  This  has  been  the
 decision.  But  if  the  plans  for  some
 unforeseen  reasons.

 Shri  Priya  Gupta:  Planned  way.
 Shri  8,  K.  Dey  get  disturbed,

 then  everything  else  will  go  awry.
 Shri  Vasudevan  Nair:  Is  the  Min-

 ister  aware  that  in  his  own  Govern-
 ment,  in  the”  Education  Ministry, there  is  a  scheme  of  a  pool  of  scient-
 ists  and  highly  qualified  technical
 Personnel  whcre  people  are  paid  even
 without  work  in  view  of  their  quali-
 fications?  Is  he  thinking  of  forming
 some  such  pool  for  qualified  engineers
 So  that  they  are  not  thrown  on  the
 streets  one  fine  morning?

 Shri  S.  K.  Dey:  I  can  very  humbly
 state  that  this  is  outside  the  purview
 of  a  humble  Minister  who  deals  only
 with  underground  materials.  ०

 Shri  Hari  Vishnu  Kamath;  May  I
 reminj  the  new  »Minister—new  ६०
 this  portfolio,  I  mean—-of  what  the
 then  Prime  Minister,  Shri  Jawaharlal
 Nehru,  uSed  to  say  that  India  having
 entered  the  technological,  even
 atomic  age,  the  Government  or  the
 Planning  Commission  would  maintain
 a  register  of  all  trained  scientific
 technical  personnel  and  engineers
 so  that  there  would  not  be  any
 kind  of  waste  of  talent  or  brain
 drain  or  flight  of  talent  from  this
 country?  Is  that  register  being  main-
 tained  so  that  there  ig  no  unemploy-
 ment  among  these  technical  personnel?

 bri  8.  K.  Dey:  To  my  knowledge,
 that  is  being  done.

 Shri  Harj  Vishnu  Kamath:  What  is
 being  done?

 Shri  5.  K.  Dey:  Register  is  seing
 maintained.

 Shri  Hari  Vishnu  Kamath:  Then
 how  is  there  so  much  unemployment?
 I  asked  ‘so  that  there  is  no  unempoly-
 ment’.
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 Mr,  Speaker:  He  asked  about  the
 register.

 Shri  Bari  Vishnu  Kamath:  So  that
 there  is  no  unemployment  of  techni-
 cal  personnel.  Is  he  in  a  position  to
 say  that?  Or  does  he  want  notice?

 Mr.  Speaker;  Order,  order.

 Shri  Hari  Vishnu  Kamath:  Let  him
 say  he  wants  notice.  You  could  help
 us,  help  the  country.

 Mr.  Speaker:  Everytime  I  do,  but
 sometimes  it  does  not  fructify.

 Shri  Bari  Vishnu  Kamath:  Min-
 isters  do  not  obey  you.

 Shri  Bhagwat  Jha  Azad:  While
 appreciating  the  basic  knowledge  that
 he  has  given  to  us  regatding  expand-
 ing  economy  and  the  production  and
 constructidfi  Stage,  may  I  Rriow  why
 it  could  not  Be  possible  for  Govern-
 ment  and  for  the  Minister  to  deal
 with  the  upper-ground  material  like
 human  material  ७  and  co-ordinate  so
 that  of  the  248,  the  80  who  have  been
 served  notice  at  one  place  may  be
 absorbed  in  construction  work  in
 other  places  without  loss  of  time?
 Why  is  this  co-ordination  not  there?

 Shri  8,  K.  Dey:  I  am  very  sorry
 that  the  hon.  Member  obvious-
 ly  has  not  followed  the  answers
 which  have  already  been  given  only
 this  morning.  That  is  exactly  what
 fg  being  done.

 Shri  Bhagwat  Jha  Azad:  I  am
 very  sorry  the  hon.  Minister  hag  not
 followeq  my  question.

 Mr,  Speaker:  Order,
 @hould  not  go  on.

 order.  This

 shri  Daji:  The  Minister  explained
 that  in  an  expanding  economy  the
 construction  phase  in  any  industry must  always  end.  By  the  same
 «gic,  in  an  expanding  economy,  the

 construction  stage  in  another  industry must  also  be  simultaneously  started.
 Therefore,  if  there  is  some  delay
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 before  you  can  absorb  them,  is  there
 a  proposal  to  maintain  and  keep  them
 on  the  register,  give  them  pay,  so
 that  the  nation  may  not  lose  the
 technical  services  of  experienced
 engineers?

 Shri  S.  हू,  Dey:  I  do  not  believe
 there  is  any  such  proposal,

 Shri  Hari  Vishnn  Kamath:  This  is
 not  thé  way  of  answering.

 Shri  Daji;  The  reply  is  given  in
 such  a  cavalier  way.

 Shri  Hari  Vishnu)  Kamath:  The
 Minister  may  be  new,  but

 Mr.  Speaker;  The  Minister
 repeat  that  answer.

 might

 ShrrS.  K.  Dey:  I  said  that  there  is
 no  such  proposal  yet.

 Shrj  D,  C.  Sharma:  The  hon.  Min-
 ister  has  dealt  with  two  phases,  the
 construction  phase  and  the  produ:-
 tion  phase.  May  I  ask  whether,
 when  his  Ministry  is  passing  from
 the  construction  phase  to  the  pro-
 duction  phase  and  when  it  is  going
 from  underground  to  upperground,
 it  understands  what  number  of  peopls
 will  be  surplus  so  far  as  the  construc-
 tion  stage  is  concerned,  what  number
 of  people  will  be  employed,  and  what
 number  Bf  people  will  be  made  use
 of  in  other  projects?

 Shri  5.  K.  Dey:  |  am  deeply  appre-
 ciative  of  the  spirit  underlying  the
 question.  The  Ministry  does  not  go
 from  construction  stage  to  produc-
 tion  stage.  The  different  public  sector
 enterprises  do  stop  from  the
 construction  phase  to  the  production
 phase,  ahd  this  is  a  continuing  affair
 among  the  public  sector  enterprises.
 The  Ministry  is  keeping  a  very  close
 track  og  its  employees,  particularly
 the  techiffeal  employees.  and  we  shall
 do  everything  possible  to  see  that
 People  who  are  likely  to  be  rendered
 surplus  can  get  an  opportunity  to  get
 absorbed  in  other  undertakings.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Contract  Labour

 "983.  Shri  P.  R.  Chakraverti:.  Will
 the  Minister  of  Labour,  Employment
 and  Rehabilitation  be  pleased  to  state:

 (a)  the  steps  taken  to  abolish  ‘and/
 or  regulate  fhe  contract  labour
 system;  and

 (b)  the  number  of  workers  at
 Present  working  as  employees  of
 contractofg  fn  fhe  private  and  public
 sectora?

 The  Minister  of  Labour,  Employ-
 ment  an@  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  The  question  of
 enacting  suitable  legislation  to
 regulate  and  abolish  contract  labour
 is  under  the  Gohmeeration  of  Govern-
 ment.

 (b)  The  available  information  _  is
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-5990/
 06).

 Symbols  in  Devanagari  Script
 9986.  Shri  Karni  Singhji:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have
 received  suggestions  from  State  Gov-
 ernments  in  Tegard  to  the  use  of
 @uitable  symbols  in  Devanagari  script
 for  expression  of  special  symbols,
 peculiar  to  the  regional  languages
 like  Tamil,  Kannada,  Telugu  and
 Malayalam;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Deputy  Minieter.im  the  Min-
 istry  of.  Edgcation  (Shri  Bhakt
 Darshan):  (a)  and  (b).  The  Govern-
 ment  of  India  set  up  a  Committee  of
 Linguists  in  2900  to  suggest  symbols  /
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 diacritical  marks  for  expressing  the
 peculiar  sounds  of  other  regional
 languages  which  are  not  found  in  the
 Devanagari  script.  The  Committee
 submifted  its  tentative  report  last
 year  which  was  circillated  to  all  the
 State  Governments,  academic  and
 literary  institutions  and  eminent
 linguists  and  scholars  for  comments
 and  suggestions.  It  was  in  response
 to  this  request  that  the  Governments
 of  Afdhra”Pradesh,  Kerala,  Mysore,
 Maharashtra  and  Punjab  and  the
 NEFA  Administration  sent  their  com-
 ments  and  suggestions.  The  latter
 along  with  the  comments  and  sugges-
 tions  received  from  other  academic
 and  literary  institutions  and  eminent
 linguists  and  scholars  have  been  con-
 sidered  by  the  Committee  on  23rd
 March,  T966.  The  Committee  has
 now  made  its  final  recommendations
 which  will  be  published  for  gencral
 information  and  use  after  they  have
 been  approved  by  the  Gavernment.

 पाकिस्तानी  झंसारों  हारा  शारे  गये  भारतीय

 * 990.  थ्री  किम्दर  लाल  :
 श्री  विश्वनाथ  पाण्डेव  :

 क्या  गृह-कार्य  सन््त्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्या  यह  सच  है  कि  सशस्त्र  पाकि-
 तानी  भश्रंसारों  ने  30  दिसम्बर,  965  की

 रात  को  ग्वालपाड़ा  जिल  के  स्रीमाबर्ती  गांव
 कबड़पाड़ा.  में  धावा  बोला,  जिसमें  कुछ  ताग-
 रिक  मारे  गये  भोर  कुछ  घायल  हुए;

 (ख)  यदि  हां,  तो  कितने  नागरिक  मारे
 गये  झोर  कितने  घायल  हुए;  शौर

 (ग)  हस  बारे  में  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 गृह-कार्य  मं्लय «  में उप-मंत्री  ु्ची
 'चिशाखरण  शुक्ल) :.  (क)  प्रौर  ख)  पहली
 जनवरी,  966  को  रात  के  बजे  4  के  लगभग
 सशस्त्र  पाकिस्तानियों  ने  मनकछार  याने  के
 अन्तरगत  गांव  काकड़ीपाड़ा  (बेपारीपाड़ा



 9661  Written  Answers

 में  डकैटी  डाली  न  कि  गांव  कपड़पाड़ा  में  ।
 दो  ब्यक्ति  मारे  गए  शौर  श्रन्य  छ:  घायल
 हुए  ।

 (ग)  इस  घटना  के  घारे  में  भारत  सर-
 कार  ने  पाकिस्तानी  उच्चायुक्त  से  शिकायत
 कीह।

 Propagation  of  Hindi  in  Kerala

 *99l,  Shri  Bagri:  Will  the  Minister
 .of  Education  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  propagation  of  Hindi  in
 Kerala  State;  and

 (b)  if  so,  the  main  features
 thereof?

 The  Deputy  Minister  in  the  Min-
 istry.  of  Education  (Shri  Bhakt
 Darshan):  (a)  and  (b).  There  is  no
 special  proposal  under  the  considcra-
 tion  of  Government  for  propagation
 of  Hindi  specifically  in  the  Kerala
 State.  The  schemes  for  propagation
 of  Hindi  instituted  by  the  Central
 Government  are  implemented  in  all
 the  non-Hindi  speaking  States
 including  Kerala.

 फटिलाइजस  एण्ड  कंसिकल्स,  श्रावतकोर
 लिसिटेड  में  मजदूरों  की  छंटनी

 $  992.  डा०  रास  सनोहर  लोहिया  :
 क्या  भ्रम,  रोजगार  तथा  धुनर्वास  मंवी
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  केरल  स्थित
 कर्टीलाइजर्स  एण्ड  केमिकल्स,  तावनकोर
 लिमिटेड  के  सरकारी  कारखाने  में  से  कई  सौ
 मजदूरों  को  यह  कह  कर  निकाल  दिया  गया
 है  कि  कारखाने  को  चलाने  के  लिये  बिजली
 नहीं  मिल  रही  है;  भोर

 ु)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 कायवाही  की  गई  है  ?

 APRIL  6,  966  Written  Answers  9662

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्री  (भी
 जगजीवन  राम)  :(क)  भोर  (ख).  बिजली
 में  भारी  कटोती  के  परिणामस्वरूप  नवम्बर,
 965  %  266  कमंचारियों  को  जबरी

 छुट्टी  दी  गई  शोर  27  नै  मित्तिक  श्रमिकों  की
 छंटनी  की  गई  wa  तक  जबरी  छुट्टी  दिये  गये
 कर्मचारियों  में  से  कुछ  को  पुनः  बुला  लिया
 गया  है  भोर  इस  समय  जबरी  छुट्टी  पर  भेजे
 गये  कमंचारियों  की  संख्या  4  है  ।

 Automation  in  Industry
 *933.  Dr.  Ranen  Sen:

 Shri  Prabhat  Kar:
 Shri  Dinen  Bhattacharya:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  _  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  both
 in  the  private  and  public  sectors  of
 Industries,  Commerce  and  Administ-
 ration  the  introduction  of  electronic
 machines  “is  becoming  a  common
 feature;  and

 (b)  if  so,  the  impact  of  the  intro-
 duction  of  such  machines  on  the
 employment  of  workers;  and

 (c)  Government’s  reaction  therto?

 The  Minister  of  Labour,  Employ-
 ment  and  _  Rehabilitation  (Shri
 Jagjivan  Ram:  (a)  Some  instances  of
 introduction  of  electronic  machines

 have  been  reporfed.

 (b)  and  (c).  The  Government  will
 try  097  ensure  that  there’  is  no
 retrenchment  on  this  account.  So  far
 no  cases  of  retrenchment  have  come
 to  the  notice  of  Government.

 Junior  Agricultaral  Schools
 "994,  Shri  Vishwa  Nath  Pandey:

 Shri  R.  S.  Pandey:
 Shri  Yashpal  Singh:
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 Shri  D.  0.  Sharma:  उससे  भोर  कुछ  नहीं  कहना  है।  प्रासाम Shri  Firodia:  ससे  धागे  भोर  कुछ  नहीं  कहना  है।  प्रा

 के  भन्य  पहाड़ी  जिलों  में  प्रलगाव  की  कोई
 भावनाएं  नहीं  हैं  |  हां  स्वयात्तता  को  बढ़ाने
 तथा  भाधिक  विकास  के  लिये  विशेष  योजनाप्रों
 को  मांगें  होती  रही  हैं  -  पाटस्कर  कमीशन  ने
 इस  पहलू  की  जांच  को  है  झोर  झ्रपने  प्रतिवेदन
 में  सरकार  के  सामने  कुछ  सिफारिशें  रखी
 हैं  जिनकी  जांच  की  जा  रही  है  |  धासाम
 की  सरकार  ने  पहाड़ी  जिलों  की  जनता  की
 जरूरतों  तथा  शिकायतों  के  बारे  में  लगातार

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 scheme  for  the  setting  up  of  junior
 agricultural  schools  has  been  included
 in  the  Fourth  Plan  ag  one  of  the
 measures  for  diversification  of  educa-
 tion  at  the  Secondary  stage;  and

 (b)  if  so,  ~the  main  features
 thereof?  ध्यान  दिया  है  पोर  राज्य  की  जनता  के

 The  Minister  of  E@ucation  (Shri  सभी  वर्गों  में  संतोष  तथा  प्राथिक  एवं  सामाजिक
 प्रमति  की  भावना  उत्पन्न  करने  के  लिये
 अनेक  उपाय  किये  हैं  ।  इन  उपायों  को  जारी
 रखा  जायेगा  झ्ौर  बढ़ाया  जायेगा

 M.  C.  Chagia):  (a)  ‘Yes,  Sir.

 (b)  The  details  are  under  considera-
 tion,

 झासाम  के  पहाड़ी  जिलों  में  प्रलगाव  (पृथक  सिलो  लोगों  के  लिए  हथियार
 होने)  की  भावना  *o06.  eft  धोंकार  लाल  बेरबा  :

 *oos,  थी  सिद्धेश्वर  प्रसाद  :  क्या  झो  बागड़ी  :

 शह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  श्री  हेस  बरुझा  :
 Bo  राम  समनोहर  लोहिया  :

 (क)  कया  सरकार  प्ासाम  के  पहाड़ी  थ्  यदापाल  सिंह  :
 जिलों  में  व्याप्त  भ्लगाव  की  भावना  को  श्री  प्र०  Wo  बक्झरा
 समाप्त  करने  के  प्रश्न  पर  विचार  कर  रही  है;  थ्यी  tro  weer  :

 (@)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या  क्या  गृह-कार्य  मंत्री  यह  बताने  की
 निर्णय  किया  यया  है;  कृपा  करेंगे  कि  :

 (ग)  भासाम  सरकार  का  इस के  बारे  में
 क्या  रुख  है;  भोर

 (घ)  भपलगाव  (पृथक)  होने  की  भावना
 को  समाप्त  करने  के  लिये  क्या  कार्यक्रम
 बनाया  गया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-संत्री  तथा
 अतिरक्षा  मंत्रालय  में  प्रतिरक्षा  सम्भरण  मंत्री
 (थी  हाथी)  :  (क)  से  (घ).  यह  बात  साफ़

 नहीं  है  कि  सदस्य  के  दिमाग  में  क्या  है  ।
 यदि  उनका  संकेत  मिज्ञों  पहाड़ी  जिले  की
 शोर  है  तो  गृह  मंत्री  पहले  ही  25  मार्चे,
 l966  को  एक  वक्तव्य  दे  चुके  हैं  ।  मुझे

 (क)  क्या  यह  सच  है  कि  मिजों  लोगों
 को  पाकिस्तान  से  हथियार  मिले  हैं;

 ्)  यदि  हां,  तो  कया  सरकार  ने
 इस  विषय  में  जांच  की  है;

 (ग)  क्या  यह  भी  सच  है  कि  कुछ
 हथियारों  पर  लीन  के  बिह्न  प्ंकित  हैं;
 झोर

 (घ)  यदि  हां,  तो  पकड़े  गये  हथियारों
 का  ब्यौरा  क्या  है  प्रोर  वे  किस  टाइप  के  हैं  ?

 गृह-कार्य  संत्रालय  में  उपसंत्री  झ्ी
 विजद्ञाचरण  शक्ल)  :  (क)  शोर  (ल).
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 ऐसी  कुछ  सूचनाएं  प्राप्त  हुई  हैं  कि  मिद्धो
 सशस्त्र  दस्तों  ने  पाकिस्तान  से  हथियार  तथा
 गोली  बारूद  प्राप्त  की  है  ।  इन  रिपोर्टों  की
 जांच  की  जा  रही  है  ।

 (य)  भी  तक  पकड़े  गये  हथियारों
 तथा  गोली  बारूद  पर  कोई  विदेशी  चिह्न
 नहीं है ।

 (3)  प्रश्न  ही  नहीं  उठता  ।
 Berder  Security  Force  Headquarters

 Organisation
 °997.  Shri  Bari  Vishnu  Kamath:

 Will  the  Minister  of  ‘Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  |  on  the  3rd
 Apr,  965  and  state:

 (a)  whether  the  Headquarters
 Organisation  of  the  Border  Security
 Force  has  been  built  up;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  the  duties  and  functions  of  the
 Sector  and  Sub-sector  Commands  of
 the  Force?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affatrs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  it  is  in  the
 process  of  being  built

 (b)  The  Border  Security  Organisa-
 tion  cansists  of  a  Centra]  Headquarters
 at  New  Delhi.  For  regional  control
 and  command,  there  are  three  sectors
 for  the  Western,  Northern  and  Eastern
 portions  of  the  border  with  Pakistan,
 each  under  a  Sector  Commander  of
 the  rank  of  Inspector  General  of
 Police.  Each  sector  is  divided  into
 sub-sectors  under  the  control  of  Sub-
 sector  Commanders  who  are  of  the
 rank  of  D.I.Gs.  of  Police.

 (९)  The  duties  and  functions  of  the
 Sector  and  Sub-sector  Commands  of
 the  Force  are  to  protect  the’  border
 to  give  a  sense  of  security  to  people
 Biving  in  border  areas  and  to  prevent
 emuggting,  trans-border  crime  and  un-
 authorised  entry  into  or  exit  fmm
 Indian  territory.

 APRIL  6,  968  Written  Answers  9666.

 Petrochemical  Cemplex  in  Gujarat
 °998.  Shri  P,  Venkatasubbaiah:

 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Bhagwat.Jha  Asad:
 Shri  Yashpal  Singh:
 Shri  R.  5.  Pandey:
 Shri  Firodia:
 Shri  Warlor:
 Shri  Vasudevan  Nair:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Petroleum  and’
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 U.S.  Consortium  which  had  agreed  to
 collaborate  with  our  Government  in
 establishing  petro-chemical  complex  in
 Gujarat  have  since  added  some  new
 conditions  to  their  original  agreement;

 (b)  if  so,  the
 and

 Particulars  thereof;

 (c)  Government's  reaction  thereto?
 The  Minister  of  Petroleum  and

 Chemicals  (Shri  Alagesan):  (a)  to
 (c).  Discussions  with  the  three  U.S.
 Companies  who  have  offered  to  col-
 laborate  with  us  in  the  establishment
 of  a  Petrochemicals  Complex  adjoin-
 ing  Gujarat  Refincry  are  still  in  pro-
 gress.  It  would  not  be  in  the  public
 interest  to  disclose  the  details  at  this
 stage.

 Job  Security  in  the  Oi]  Companies

 °999.  Shri  Mohan  Swarup:
 Dr.  Ranen  Sen:
 Shrj  Indrajit  Gupta:
 Shri  Warior:
 Shri  Gulshan:
 Shri  S.  M.  Banerjee:
 Shri  Daji:

 Will  the  Minister  of  Labour,  Emplpy-
 ment  and  Rehabilitation  be  pleased  te
 refer  to  the  reply  given  to  Unstarred
 Question  No.  730  on  the  23rd  February,
 966  and  state:

 (a)  whether  the  Tripartite  Com-
 mittee  formed  to  look  into  the  pro-
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 blem  of  job  security  in  Private  Oil
 Industry  hag  submitted  its  report;

 (b)  if  so,  its  findings  and  Govern-
 ment’s  reaction  thereto;  and

 (c)  if  answer  to  part  (a)  be  in  the
 negative,  the  reasons  for  delay?

 The  Minister  of  Labour,  Empley-
 ment  and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  No.

 (b)  Does  not  arise  at  this  stage.

 (c)  The  report  was  signed  by  the
 members  of  the  Committee  on  28th
 March,  1966,  subject  to  a  minute  of
 dissent  by  the  employers’  representa-
 tives.  The  Minute  of  dissent  is  under
 examination  by  the  Chairman  of  the
 Committee,  prior  to  the  submission  of
 the  Report  to  the  Government.

 ware  को  दिहाड़ी
 *1000.  श्री  हुकम  चम्व  कछवाय  :

 शमी  रामेइवरानन्द  :

 क्या  म,  रोजगार  तथा  पुनर्वास  बंती
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  में  पुरुष  मद्ददूरों
 शौर  महिला  मजदूरों  की  दिहाड़ी  क्रमशः
 ढाई  रुपये  द्रौर  लता  दो  रुपये  नियत  कर
 दी  है;

 (खा)  क्या  ठेकेदार  लोग  इस  दर  से
 मज़दूरों  को  दिहाडी  नहीं  देते  हैं;

 (ग)  क्या  हसी  कारण  दिल्ली  में  डेढ़
 लाख  मजदूरों  ने  i0  मार्ज  को  हड़ताल
 ह ि  कर  दी  थी;  द्र

 (घ)  सरकार  ने  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  है  ?

 अचल,  रोजगार  तथा  धुनर्वात  मंत्री  (शी
 जनजीचण  पाथ)  :(१क)  जी  हां;  दिल्ली  के
 संचीय  क्षेत्र  में  सड़कों  के  निर्माण  शोर  मरम्मत

 तथा  भवन  निर्माण  पौर  पत्थर  तोड़ने  एवं
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 पत्थर  चूरने  के  प्नुसूचित  रोज़गारों  में
 निमुकत  बैल्डस  झोर  मजदूरों  के  बारे  में  ।

 (ख)  यह  रिपोर्ट  की  गई  थी  कि  कुछ
 ठेकेदार  प्रपने  श्रमिकों  को  संशोधित  न्यूनतम
 दरें  भ्रदा  नहीं  कर  रहे  थे  ।

 (ग)  ठेकेदारों  के  श्रमिकों  द्वारा  जहां-
 तहां  काम  बन्द  कर  दिया  गया  था  |  हड़ताल
 के  विस्तार  तथा  उसमें  भाग  लेने  बाले  श्रमिकों
 की  कुल  संख्या  के  बारे  में  ठोक  सूचना  उपलब्ध
 नहीं  है  ny

 (8)  मुख्य  श्रम  भ्ायुक्त  ने  सेंट्रल  गवनेमें  ट
 बिल्डस॑  एसोसियेशन  एण्ड  शाल  इंडिया
 बिल्डिंग  वर्क्स  यूनियन  के  प्रतिसिधियों  के
 साथ  इस  मामले  पर  विचार-विमर्श  किया  |
 इस  विचार-विभश  के  परिणामस्वरूप
 21-3-1966  को  हड़ताल  समाप्त  कर  दी

 गई  ।  यह  सुनिश्चित  करने  के  लिए  कि
 ठेकेदार  सरकार  द्वारा  निर्धारित  न््यनतम
 मजूरी  झदा  करते  हैं,  श्रम  प्रवर्तन  प्रधिकारी
 निरीक्षण  करते  रहे  हैं  भोर  प्रपराधियों  के
 बिरुद्ध  उचित  कायंवाही  की  जा  रही  है  ।

 Withdrawal  of  Arms  from  People  of
 Border  Areas

 °00l.  Shri  Brij  Raj  Singh:
 Shri  S.  N.  Chatarvedi:
 Shri  Surendra  Pa!  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  arms  issued  to  the  people  on  the
 border  areas  of  Rajasthan  have  recent-
 ly  been  withdrawn;

 (b)  if  80,  the  reasons  therefor;  and
 (c)  whether  the  Central  Govern-

 ment  were  consulted  before  this  was
 done?

 The  Deputy  Minister  in  the  DMinis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Select-
 ed  persons  were  appointed  as  special
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 police  officers  in  the  border  areas  of
 Rajasthan  during  the  recent  hostili-
 ties  for  assisting  the  police  in  main-
 taining  internal  security.  When,  how-
 ever,  some  of  these  special  police
 officers  ceased  to  function  as  such
 after  the  hostilities  arms  issued  to
 them  were  withdrawn  from  them.

 (c)  No,  Sir.

 Madras  Fertilizer  Project

 *i002.  Shri  Yashpal  Singh:
 Shri  Hem  Barua:
 Shri  Kapur  Singh:
 Shri  Bade:
 Shri  Himmatsinhji:
 Shri  Indrajit  Gupta:
 Shri  M.  Rampure:
 Shri  Firodia:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  agreement  on  the
 proposed  Madras  Fertilizer  Project
 has  been  put  off  by  two  months;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Petroleum  and

 Chemicals  (Shri  Alag  Q:  (a)  Time.
 limit  for  finalisation  of  Draft  Forma-
 tion  Agreement  relating  to  the  Madras
 Fertiliser  Project,  which  was  to  expire
 on  March  22nd,  has  been  extended  to
 Muay  14,  1966.

 (b)  Besides  Government,  there  are
 two  other  parties  to  the  proposed
 Agreement,  wz,  American  Inter-
 National  Oil  Company  of  USA  and
 National  Iranian  Oil  Company  of  Iran.
 Discussions  between  them  are  still  in
 progress  and  will  take  some  time
 before  they  are  completed.

 for  तेल  का  झायात  झोर  उत्पादन

 *1004,  श्री  स०  ला०  ठदिवदी  :
 शी  प्र०  Wo  wear:
 ft  भागवत  झा  झाजाव  :
 श्री  सुबोध  हंसदा  :
 शी  qo  Wo  सामन्त  :
 श्रीमती  साबिश्ञी  निगम  :
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 शनी  विदवनाथ  पाण्डय  :
 शी  हिम्मतसिहका  :
 श्री  रामेइवर  टॉटिया  :

 क्या  पेद्रोलियम  पहोर  रसायन  मंत्रो  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  पेट्रोलियम,  मिट्टी  के
 तेल,  डीजल  तेल  तथा  भ्रशोधित  तेल  जैसे,
 इंघन  तेलों  की  उत्पादन  क्षमता  दिसम्बर,
 965  के  नत  में  कितनी  थी  ;

 (ख)  उक्त  तेलों  का  कितनी  मात्रा
 में  तथा  किन-किन  देशों  से  प्रायात  किया
 जा  रहा  है  ;

 (ग)  ‘1965-66  में  (i)  दिसम्बर,
 l965  के  श्न्त  तक  झ्लौर  (2)  मार्च
 966  के  भ्न्त  तक  कितने  तेल  का  आयात
 किया  गया  ;  शौर

 (घ)  प्रायात  के  लिये  कितनी  विदेशी
 मुद्रा  खर्च  की  गई  ?

 पेट्रोलियम  शोर  रसायन  मंत्री  (भरी
 झलगेसन)  :  (क)  दिसम्बर  i965  के
 झन्त  तक  शोधनशाला  की  उपलब्ध  क्षमता
 लगभग  oi  मिलियन  मीटरी  टन  थी  ny
 कच्चे  तेल  के  उत्पादन  की  उपलब्ध  क्षमता
 लगभग  5  मिलियन  मीटरी  टन  थी  ny

 (ख)  भारतीय  रक्षा  नियमावली  के
 प्रन्तगंत  प्रत्येक  उत्पाद  के  ग्रायात  के  बारे  में
 ब्योरे  को  बताना  प्रतिबन्धित  है  ।  इस  समय
 लुब्रीकेन्ट्स  को  शामिल  करते  हुए  लगभग  3
 मिलियन  मीटरी  टन  शोधित  उत्पादों  को
 आयात  करना  पड़ता  है  ।  ये  रूस,  भ्रमरीका,
 न्य  यूरोपीय  देशों  शौर  मध्यपूर्व  से  प्राप्त
 होते  हैं  ।

 (ग)  1965-66  %  दिसम्बर,  i965
 तक  झायातित  शोधित  उत्पादों  की  कुल  मात्रा
 2.857  मिलियन  मीटरी  टन  थी  शौर
 भायात  हुए  कच्चे  तेल  की  मात्रा  5.  22
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 मिलियन  मीटरी  टन  थी  1  वर्ष  965-66
 में  शोधित  उत्पादों  और  कच्चे  तेल  के
 क्रमश:  3.9  मिलियन  मीटरी  टन  और
 6.  45  मिलियन  मीटरी  टन  के  श्रायात  का
 भ्रनुमान  है  ।

 (घ)  (1965-66  में  दिसम्बर  +1965,
 तक  प्रायात  पर  खर्च  की  गई  कुल  विदेशी  मुद्रा
 60.  4  करोड़  रुपये  थी  t

 Inplant  Training

 °005.  Shri  P.  R.  Chakraverti:
 Shri  Bibhuti  Mishra:
 Shri  D.  J.  Naik:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 decided  to  change  the  duration  of
 training  for  vocational  trades;

 (b)  whether  the  proposal  of  the
 National  Council  for  training  in  voca-
 tional  trades,  commending  8  months
 for  institutional  training  followed  by
 6  months  inplant  training  for  crafts-
 men  in  Engineering  trades  had  been
 found  acceptable  to  Government;

 (c)  whether  the  rate  of  stipend  is
 proposed  to  be  increased  for  the  bene-
 fit  of  the  trainees  of  the  Industrial
 Training  Institutes;  and

 (d)  whether  the  age  of  admission
 is  proposed  to  be  lowered?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  and  (b).  The  National
 Council  for  Training  in  Vocational
 Trades  has  recommended  that  there
 is  a  need  for  a  change  in  the  present
 duration  of  training  i.e.  8  months’
 institutional]  training  followed  by  six
 months  in-plant  training  in  respect  of
 Engineering  Trades  including  Build-
 ing  Trades.  These  recommendations
 along  with  the  various  administrative
 problems  arising  out  of  their  imple-
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 mentation  are  being  examined  in  con-
 sultation  with  the  State  Governments.

 (c)  The  recommendation  of  the
 Nationa}  Council  for  Training  in  Voca-
 tional  Trades  for  enhancement  of  the
 rate  and  coverage  of  stipend  under
 the  Craftsmen  Training  Scheme  is
 being  examined.

 (9)  The  Yrecommendation  of  the
 National  Council  for  Training  in  Voca-
 tional  Trades  for  fixing  the  lower  age
 limit  at  5  years  instead  of  6  years
 for  admission  of  the  trainees  under
 the  Craftsmen  Trainmg  Scheme  has
 been  accepted  and  will  be  implement-
 ed  during  the  4th  Five  Year  Plan.

 केरल  में  भाषाथी  प्रध्यापक

 *1006.  भरी  प्रकाशवीर  तास्त्री
 श्री  जगदेव  सिह  सिद्धान्तोी  :

 या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  को  कोई  ऐसा
 ज्ञापन  मिला  है  जिस  में  केरल  के  हिन्दी  तथा
 भाषायी  प्रध्यापकों  के  लिए.  झंग्रेसी  भाषा
 के  प्रध्यापकों  के  समान  वेतन  देने  की  मांग  की
 गई  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  राज्य
 विधान  सभा  का  भी  यही  मत  था  ;  शौर

 (ग)  यदि  हां,  तो  झ्य  तक  इस  बारें
 में झादेश  जारी  न  किये  जाने  के  क्या  कारण
 हैं  प्रौर  इस  सम्बन्ध  में  प्रन्तिम  प्रादेश  कब
 जारी  किये  जाने  की  अ्ाशा  है  ?

 शिक्षा  मंत्री  भी  मु०  fo  चागला)  :
 (क)  से  (ग).  कैरल  के  हिन्दी  तथा  प्रन्य
 भाषायी  प्रध्यापकों  के  वेतन  मान  प्रौर  प्रंग्रे  जी
 के  प्रध्यापकों  के  वेतन  मान  में  कोई  झन्तर
 नहीं  है  ।  हाई  स्कूलों  के  सभी  प्रथम  वर्ग  के
 प्रष्यपकों  को  50-250  रुपए  का  वेतन
 क्रम,  I]  वर्ग  के  प्रध्यापकों  को  80-165
 रुपये  का  वेतन  क्रम  दिया  जाता  है  1  सभी
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 अपर  प्राइमरी  स्कूल  के  सहायक-प्रध्यापकों
 को  40-120  रुपए  का  वेतन  मान  दिया
 जाता  है  ।

 शिक्षा  मंत्रालय  में  प्राप्त  हुए  भ्रभ्या-
 थैदनों  ने  कुछ  भ्रोरिएस्टल  उपाधियों  तथा
 अन्य  योग्यताशों  को--जिस  से  राज्य  के
 भआाषायी  श्रघ्यापक  विभूषित  थे--द्वितीय  वर्ग
 से  प्रथम  ग्रेड  की  पदोन्नति  के  वर्गीकरण  के
 लिए,  समीकरण  के  विषय  को  उठाया  था  ।
 इस  सम्बन्ध  में  कुछ  भ्रध्यापकों  ने  एक  भ्रादेश
 याचिका  (  writ  petition  )  दायर  की
 थी,  उस  पर  उच्च  न्यायालय  ने  निर्णय  दिया
 है  कि  केरल  शिक्षा  नियम,  नियम  6  प्रप्याय
 XXVI  के  प्रन्त्गत॑  राज्य  सरकारों
 को  इन  तीनों  उपाधियों  के  वर्गीकरण
 के  लिए  रुूमान  रूप  से  घोषित  करने
 के  प्रश्न  पर  विचार  करता  चाहिए  ।  राज्य
 सरकार  हस  मामले  पर  विचार  कर  रही
 है  श्लौर  यथा  शीघ्र  समचित  घोषणा  करेगी  ।

 Memoria]  to  late  Shri  Vimayak
 Damodar  Savarkar

 °007.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  suggestions  have  been
 received  that  Government  should  build
 a  memorial  to  the  late  Shri  Vinayak
 Damodar  Savarkar;

 (b)  if  so,  from  whom;  and
 (९)  Government's  decision  thereon?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  P.  S.
 Naskar):  (a)  and  (b).  Some  sugges-
 tions  in  this  regard  have  been  receiv-
 ed  from  certain  private  individuals.

 (c)  The  erection  of  memorials  in
 States  is  normally  the  concern  of  the
 sponsoring  organisations  or  the  State
 Governments.  The  suggestions  for
 the  erection  of  a  statue  in  Delhi  and
 for  the  issue  of  a  commemorative
 stamp,  with  which  the  Central  Gov-
 ernment  are  concerned,  are  under
 examination.
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 Expenditure  due  to  Changes  in  Cabinet

 *2008.,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thet  on
 account  of  the  recent  changes  in  the
 Cabinet  the  various  Ministries  have
 incurred  heavy  expenditure  by  way  of
 furniture  and  other  equipment  and
 new  costly  staff  cars;

 (b)  if  so,  the  particulars  of  the
 expenditure  incurred  separately  for
 each  Ministry;

 (c)  the  justification  for  such  heavy
 expenditure  when  there  is  a  financial
 stringency;

 (d)  whether  it  is  a  fact  that  there
 are  no  definite  restrictions  on  the
 expenditure  for  such  items;  and

 (e)  whether  Government  propose
 to  frame  a  definite  code  of  instruc-
 tions  for  the  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (९).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course.

 Defection  of  Sarpanches  in  Border
 Areas

 *1010.  Dr.  Ram  Manohar  Lohia:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  statement  of
 the  Rajasthan  Chief  Minister  in  the
 State  Assembly  about  the  destruction
 of  property  and  poisoning  of  wells
 and  the  defection  of  the  Sarpanches
 in  the  border  areas  to  Pakistan  during
 the  conflict:

 (b)  if  so,  whether  any  compensa-
 tion  has  been  demanded  of  Pakistan
 for  the  damage  done:

 (c)  whether  the  legal  position  with
 regurd  to  the  return  of  the  serpanches
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 who  are  Indian  citizens  has  been
 examined;  and

 (d)  if  so,  the  conclusions  reached?

 The  Deputy  Minister  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Government's
 attention  has  been  drawn  to  the  state-
 ment  of  the  Chief  Minister  that  the
 reports  regarding  damage  inter  alia
 to  public  property  by  withdrawing
 Pakistani  forces  were  correct.  Details
 of  the  damages  are  being  collected  by
 the  Government  of  Rajasthan.  No
 statement  regarding  poisoning  of  wells
 has  been  made  by  the  Chief  Minister
 of  Rajasthan  in  the  State  Assembly.
 Reports,  however,  regarding  such
 damage  and  pollution  have  been
 received  by  the  Rajasthan  Govern-
 ment.  Detailed  information  is  being
 collected  by  them.  The  Chief  Minis-
 ter,  Rajasthan,  has  stated  that  their
 Government  would  Jook  into  cases  of
 defection,  if  any,  of  the  Sarpanches
 in  the  border  areas  to  Pakistan  during
 the  recent  conflict  and  take  suitable
 action.

 (b)  After  an  assessment  of  the  total
 damage  is  available,  further  action
 will  be  taken.

 (c)  and  (d).  The  general  legal  posi-
 tion  in  this  regard  has  been  examined.
 Reference  is  invited  to  the  notifica-
 tion  GSR  893  dated  25th  December,
 1965,  published  in  the  Gazette  Extra-
 ordinary  dated  27th  December,  1985.

 Shornoor  Line  Equipment  Factory
 3269.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  l0  workers  of  Shor-
 noor  Line  Equipment  Factory  were
 suspended  from  work;

 (b)  how  long  they  were  kept  under
 suspension  and  the  reasons  therefor’

 ‘c)  why  did  the  management  failed
 to  finalise  the  enquiry  even  after  I0
 months;
 08(Ai)  LS—3.
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 (d)  whether  the  lahour  department
 intervened  in  this  dizpute;

 (e)  the  number  of  workers  in  this
 factory;  and

 (f)  the  reasons  for  taking  mass  dis-
 ciplinary  action  against  them?

 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  Yes,  Sir.

 (b)  and  (f).  On  29th  December,
 1964,  the  workers  submitted  a  memo-
 randum  to  the  Board  of  Directors  of
 the  Company  making  certain  allega-
 tions  of  corruption,  nepotism,  favouri-
 lism  etc.  against  the  Technical  Direc-
 tor  of  the  Company.  Thereupon,  the
 workers  who  had  signed  the  memo-
 randum  were  suspended  by  the
 management  on  5th  January,  965  on
 a  charge  of  misconduct.

 (c)  The  domestic  enquiry  was  com-
 pleted  by  the  management  long  ago.
 But  no  action  could  be  taken  on  the
 basis  of  the  report  of  the  enquiry
 officer  as  a  criminal  complaint  against
 some  of  the  workers  filed  in  the  Mun-
 siff  Magistrate's  Court,  Pattambi  con-
 nected  with  the  subject-matter  of  the
 domestic  enguiry  is  still  pending  dis-
 posal.

 (d)  Yes,  Sir.
 mately  referred  to
 l4th  January,  1966.

 The  dispute  was  ulti-
 adjudication  on

 (९)  125,

 Shop  Assistants  in  Trichur
 3276.  Shri  A.  K.  Gopalan:  Wl!  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  shop  assistants  in
 Trichur  recently  submitted  a  memo-
 randum  to  the  Chairman  of  the  Stace
 Minimum  Wages  Advisory  Board;

 tb)  if  30,  the  demands  made  there-
 in;

 (c)  whether  it  is  a  fact  that  Kerala
 Government  had  asked,  the  State
 Minimum  Wages  Advisory  Board  to
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 recommend  a  dearness  allowance  for
 the  shop  assistants  as  early  ag  1963;
 and

 (d)  if  so,  the  action  taken  thereon?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagjivan
 Ram):  (a)  Certain  representatives  of
 the  Shop  Assistants  met  the  Chair-
 man  of  the  State  Minimum  Wages
 Advisory  Board  on  2ist  October,  965
 to  present  a  memorandum  after  the
 meeting  of  the  Board  at  Trichur,
 which  considered  the  question  of  re-
 vision  of  wages  of  the  workers  in
 Shops  and  Establishments.  As  the
 meeting  was  already  over  the  Chair-
 man  expressed  hig  inability  to  receive
 the  memorandum  and  they  were
 advised  by  him  to  send  the  memo-
 randum  to  the  Government  of  Kerala.

 (b)  Does  not  arise.

 (c)  It  does  not  appear  that  any  sug-
 gestion  to  this  effect  was  given  by  the
 Kerala  Government  in  1963;  However,
 in  ‘1964,  the  Government  of  Kerala
 had  asked  the  State  Minimum  Wages
 Advisory  Board  to  recommend  D.A.
 linked  with  Consumer  Price  Indices
 in  respect  of  the  employees  in  a  num-
 ber  of  industries  including  those
 employed  in  shops  and  establishments.

 (d)  The  State  Minimum  Wages
 Advisory  Board  has  considered  the
 question  and  submitted  its  recommen-
 dation  to  the  Government  of  Kerala.
 The  matter  is  now  under  considera-
 tion  of  the  State  Government.

 Retrenchment  of  Field  Workers
 327i.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  fact  that  field
 workers  have  been  retrenched  from
 the  Department  of  Agriculture,  Kerala:

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  there  is  any  scheme  to
 provide  alternate  employment  to  them
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 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  Yes,  Sir.

 (b)  Due  to  administrative  reorgani-
 sation  308  posts  of  Fieldmen/Spraying
 Supervisors  and  Compost  Inspectors
 were  found  to  be  surplus  and  were
 abolished.  Consequently,  220  tem-
 porary  employees  in  the  above  cate-
 gories  were  discharged.

 (c)  No,  Sir.

 Tuition  Fee  in  Colleges  in  Kerala
 3272.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Kerala  University
 appointed  a  Committee  to  look  into
 the  question  of  the  rates  of  University
 tuition  fees  in  various  colleges;

 (b)  if  so,  the  findings  of  the  Com-
 mittee;  and

 (९)  when  the  final  report
 Committee  will  be  submitted?

 of  the

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  Yes,  Sir,

 (b)  and  (c).  The  recommendations
 of  the  Committee  which  has  already
 submitted  its  report  are  given  in  the
 statement  laid  on  the  Table  of  the
 Home  [Placed  in  Library.  See  No.
 5991/68).

 Travancore  Rubber  and  Tea  Company
 3273.  Shri  A.  K.  Gopalan:  Will  tne

 Minister  of  Labour,  Employment  ana
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  about  2000  workers  of  the
 Travancore  Rubber  and  Tea  Company,
 Manndeleayam,  Kerala  are  conducting
 a  prolonged  agitation  for  some  of  their
 demands:

 (b)  whether  the  employer  is  flout-
 ing  the  existing  agreements  ind  deny-
 ing  the  facilities  hitherto  prevailing
 in  the  establishment;

 (c)  what  were  the  demands;  and
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 (d)  the  action  taken  by  Government
 to  effect  a  settlement?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.  There
 was  an  agitation  which  has  since  been
 called  off.

 (b)  Ther:  were  allegations  egainst
 the  management  of  violations  of  some
 of  the  existing  agreements;  some  ot
 the  complaints  were  found  to  be
 genuine.  However,  the  dispute  has
 now  been  settled.

 (c)  The  main  demands  related  to
 the  following  matters:

 1)  Payment  of  Bonus  for  ‘1963,
 964  and  1965.
 Deduction  from  wages.
 Payment  of  Gratuity.
 Enhancement  of  task.
 Confirmation  of  workers.

 (2)
 (3)
 (4)
 (5)
 (6)  Recruitment  of  near  relations

 and  dependents  of  permanent
 workers.

 (7)  Over-time
 (8)

 wages.
 Compensation  for  improve-
 ments  effected  by  workers.

 (9)  Implementation  of  rovisions
 of  Plantations  Labour  Act.

 (10)  Abolition  of  contract  labour
 (ll)  Determination  of  complement

 of  permanent  workers  requir-
 ed  for  running  the  estate
 efficiently.
 Re-instatement  of  workers  in-
 volved  in  criminal  cases.

 (12)

 (d)  The  industrial  relations  machi-
 nery  of  the  Government  of  Kerala
 intervene  j  in  the  dispute  and  brought
 about  a  settlement  on  2nd  January,
 ‘1966.  Following  this  settlement  ihe
 unions  called  of  all  direct  action,  As
 Part  of  the  settlement,  agreement  was
 reached  on  some  of  the  demands
 while  the  remainder  would  be  refer-
 red  t)  arbitration  under  Section  I0-A
 of  the  Indlstrial!  Disputes  Act.
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 कृषक  धर्म  सभ्यण्थी  निर्वाह-व्थय  सचकांक

 करी  to  शि०  पाटिल  :
 श्री  कांबले  :

 3274.

 क्या  शम,  रोजगार  तथा  पुनर्थास  मंत्री
 यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्या  कृषक  वर्ग  सम्बन्धी  निर्वाह-
 व्यय  सूचकांक  तैयार  हो  गया  है  ;

 (ख)  बदि  नहीं,  तो  बिलम्ब  के  क्या
 कारण  हैं  ;  श्रौर

 (ग)  यह  कब  तक  तंयार  हो  जायेगा  ?

 शम,  रोजगार  ौर  पुनर्वास  मंत्री  (श्री
 जगजीबन  राज)  :  (क)  श्रम  ब्यूशो  द्वारा
 प्रत्येक  माहि.  इंडियस  लेबर  जम  में  ty  G0-
 6)  %  प्राधार  पर  विभिन्न  राज्यों  कै  खेतिहर
 मजबूरों  के  उपभीकता  मलय  सूअ्षकांक  संकलित
 श्रौर  प्रकाशित  किए  जा  रहे  हैं  ।

 (@)  दौर  (ग).  प्रश्न  नहीं  उठता  t

 Text  Books  for  High  Schools  in
 Kerala

 3275,  Shri  Vasudevan  Nair:  Wii!
 the  Minister  of  Education  be  pleasci
 to  state:

 (a)  whether  there  is  a  proposal  to
 have  new  Malayalam  non-detalled
 text  books  for  various  standards  in
 the  High  Schools  of  Ketala  for  the
 next  academic  year;

 (b)  if  so,  which  books  are  proposed
 to  Be  cManged;  and

 (c)  the  names  of  new  books  chosen
 in  their  place?

 The  Minister  of  Education  (Snri
 M.  0,  Chagia):  हि)  Yes.  Sir  As  per
 existing  rules,  a  non-detailed  text-
 book  once  prescribed  continues  for
 three  years  successively.  Accordingly
 new  non-detailed  books  in  Malayalam
 have  to  be  preseribed  in  StandicJds
 VIN},  TX  and  X  for  ‘1966-67  ir  ‘eu  of
 the  existing  ones
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 (b)  The  following  Malayalam  non-
 detailed  text  books,  which  are  com-
 pleting  3  years,  are  to  be  changed:
 Name  of  the  book  Standard

 to  be  changed
 le  Ten  Singh  VIII
 2.  Sindhu  Avalude

 Katha  Parayunnu  IX
 3.  Vyasa  Hridayam  Ix
 4.  Randu  Devathakal  x
 5.  Odayil,  Ninnu  x
 (c)  the  matter  is  under  the  consi-

 deration  of  State  Government.

 Training  of  Polytechnic  Instructors

 3276.  Shri  Ram  Harkh  Yadav:
 Shri  Panna  “Lal:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  a  batch  of  Indian  Poly-
 technic  Instructors  received  further
 Post-graduate  training  in  the  Federal
 Republic  of  Germany  recently  aftcr
 completing  their  study  course  for  two
 years;

 (b)  ff  so,  the  details  of  the  Indo-
 German  study  schemes;  and

 (c)  the  details  of  the  instructors  re-
 cciving  training  along  with  the  details
 of  the  courses  of  study?

 The  Deputy  Minister  in  the  Minis-
 try  of  E  jon  (Shrimati  Sounda:
 Ramachandran):  (a)  Under  the  scheme.
 of  scholarships  offered  by  the  Gov-
 ernment  of  Federal  Republic  of  Ger-
 many,  Polytechnic  Instructors  werc
 sent  to  the  Federal  Republic  of
 Germany  for  postgraduate  training
 during  963  and  1964.

 (b)  The  course  was  for  two  years
 practical  training  in  Civil,  Electrical
 and  Mechanical  Engineering  and
 Printing  and  Graphic  Arts  preceded
 by  4  months’  German  language  course.
 The  Scheme  covered  passage  cost  Loth
 Ways  anj  included  adequate  mainten-
 ance  allowance  and  payment  for
 books,  instruments  and  insurance
 against  accident  and  sickness  while  in
 Germany.
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 (c)  Two  Statements  are  laid  on  the

 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5992  (681.

 International  Hockey  Tournament

 3277,  Shri  Ram  Harakh  Yadav:
 Shri  Panna  Lal:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  players  for  the
 Indian  Hockey  Team  competing  in
 the  next  International  Hockey  Tourna-
 ment  which  will  commence  on  the
 ‘14th  May,  966  have  been  ‘inaily
 selected;

 (b)  if  so,  the  names  thereof;  and
 (c)  if  they  have  not  been  selected,

 the  reasons  for  delay?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  No,  Sir,

 (b)  Does  not  arise.
 (c)  The  proposal  has  yet  to  be  ap-

 proved  by  the  Government.  !t  has
 recently  been  received  from.  the
 Indian  Hockey  Federation  and  will  be
 considered  in  the  first  instance  at  the
 next  meeting  of  the  All  India  Coun-
 cil  of  Sports  to  be  held  on  ihe  i5th
 and  6th  April,  1966.
 Transfer  cf  Teachers  from  Government

 Schools  to  Delhi  Municipal
 Corporation  ScNools

 3278.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Education  be  plcased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 services  of  a  large  number  of  teachers
 were  transferred  from  Government
 schouls  to  the  schools  under  the  Delhi
 Municipal  Coporation  in  1958;

 (b)  if  so.  the  number  of  =  such
 teachers  anj  whether  they  were  given
 any  option  to  remain  either  in  the
 service  of  Municipal  Corporation  of
 Delhi  or  to  go  back  to  Government
 service  in  schools  when  —  suitable
 vacancies  arise;

 (c)  the  full  details  of  the  circular
 or  any  other  order  through  which
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 such  opinion  was  given  to  the  afore.
 said  teachers;  and

 (d)  the  number  of  such  teachers
 who  have  since  been  taken  back  in
 Government  schools  and  whether
 Government  have  any  idea  to  absorb
 the  remaining  teachers  in  Government
 Schools  when  suitable  vacancies  arise?

 The  Minister  of  Education  (Shri
 M.-C.  Chag’'a):  (a),  (b)  and  (d),  325
 trained  Graduate  teachers  were  trans-
 ferred  to  the  Delhi  Municipal  Cor-
 poration.  All  the  trained  graduate
 teachers  who  were  qualified  to  teach
 in  the  High  and  Higher  Sccondary
 schools  at  the  time  of  their  transfer
 were  asked  to  indicate  whether  they
 would  like  to  come  over  to  the  Delhi
 Education  Directorate  or  would  like
 to  stay  on  with  the  Corporation.  280
 teachers  opted  to  come  over  to  the
 Delhi  Education  Directorate  and  the
 Temaining  45  preferred  to  stay  on
 with  the  Corporation.  All  the  80
 teachers  who  opted  for  the  Adminis-
 tration  have  since  been  absorbed  in
 Government  schools.  The  transfer  of
 the  teachers  who  opted  to  remain
 with  the  Corporation  is  final.

 (c)  This  information  is  being  col-
 lected  from  the  Delhi  Administration
 and  the  Corporation.

 Confirmation  of  Delhi  Teachers  in
 Service

 3279,  Shri  Indrajit  Gupta;  Will  the
 Minister  of  Education  be  pleased  to
 state:

 teachers
 Higher

 (a)  the  total  number  of
 working  in  Government
 Secondary  schools  under  Delhi  Ad-
 ministration;

 (b)  the  total  number  of  teachers
 who  have  completed  five  years  of  ser-
 Vice  but  have  not  been  made  perman-
 ent  and  the  reasons  therefor;

 ‘c)  the  total  number  of  teachers
 who  have  completed  three  years  of
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 service  but  have  not  been  made  quasi-
 permanent  and  the  reasons  therefor;

 (d)  the  total  number  of  teachers
 working  on  ad  hoc  basis  for  three
 wonths  and  the  reasons  thercof;  and

 (e)  the  policy  of  Delhi  Adminis-
 tratoin  in  this  regard?

 The  Minister  of  Education  (Shri  M.
 ९,  ChaglaJ:  (a)"to  fe).  The  requisite
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha  85  Soon  as  possible.

 Wage  Board  for  Workers  in  Leather
 Industries

 3280.  Shri  S.  M.  Banerjee:
 Shri  D.  C.  Sharma:
 Shri  Bibbuti  Mishra:
 Shri  D.  J.  Naik:
 Shri  Kolla  Venkalah:
 Sh-i  Kajrolkar:
 Shri  Parashar:
 Shri  Dharmalingam:

 Will  the  Minister  of  Labour,  Fm-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  de-
 cided  to  appoint  a  wage  bourd  for  the
 workers  in  leather  industries;  and

 b)  if  so,  its  composition  and  the
 termg  of  reference?

 The  Minister  of  Labour, ment  =  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  and  (b).  A  Cen-
 tral  Wage  Board  for  the  leather  end
 leather  goods  industry  hag  been  set  up
 vide  Government  Resolution  No.  WB-
 19(2)  65,  dated  the  2lst  March,  ‘1966,
 copies  of  which  were  placed  on  the
 table  of  the  Sabha  on  the  25th  March
 1966,  The  Resolution  shows  the  com-
 Position  and  terms  of  reference  of  the
 Wage  Board.

 Employ-

 श्ाताय'त  निर्व्रण  के  तैश्वए  स्वयंसेवक
 (3281.  भी  Ro  लाग  हिदी  :

 शो  प्र०  Wo  mem:
 ी  भागवत  झा  झाजाद  :
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 aft  सुबोध  हंसदा  :
 री  qo  Wo  सामन्त  :

 क्या  गह-काय  मंत्री  यह  बलामे  की  कृपा
 करेंगे  ि

 (%)  क्या  सरकार  को  हाल  के  भारत-
 पाकिस्तान  संघ  के  दौरान  स्वयंसेवकों  द्वारा
 कमि  गये  याताब्रात  नियंत्रण  कार्य  के  बारे
 में  सराहमा  ग्रथवा  जिकाजतों  के  कोई  पत्
 मिले  हैं  ;

 (स्व)  स्वयंसेवकों  द्वारा  किये  गये  कार्य
 के  बारे  में  सरकार  का  क्या  सत  है  ;  झ्ौर

 (ग)  इ्स  बात  का  ध्यान  में  रखते  हुए
 कि  भविष्य  में  भी  ऐसी  प्रावश्यकता  पड़  सकती
 है,  क्या  सरकार  का  स्बगंसेक्कों  को  और
 ग्रन्य  नागरिकों  को  प्रंशकालिक  प्रशिक्षण
 देने  की  कोई  योजना  बनाने  का  बिचार  है
 ताकि  वे  श्राचश्क्कता  पड़ले  पर  वातायात
 नियंत्रण  कार्ष  को  संभाल  सके  ?

 गुहु-कार्य  संत्रालय  में  उप-भत्रो  (श्री
 विद्या  चरण  झुक्ल)  (क)  जी  नहीं  ।

 (@)  स्क्यंसेबकों  का  कार्य  सराहनीय
 था ।

 (7)  नागरिक  क्षत्रों  में  होमगार्डों
 को  यातायात  नियन्त्रण  का  प्रशिक्षण  दिया
 जा  रहा  है  |

 Cuses  pending  in  Migh  Courts

 Shri  Linga  Reddy:
 Shri  Raméchandra  Ulaha:
 Seat  Daaleshwar  Meena:
 Shri  Saree  Narayam  Das:
 Dr.  Ram  Manohar  Lohia:
 Shri  Bagri:

 Will  the  Minister  of  Home  Affairs
 i»  pleased  to  state:

 (a)  the  number  of  cases  which  are
 various

 iligh  Courts  ang  Supreme  Court  of
 vending  for  over  a  year  in
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 India  as  on  the  3ist  January,
 and

 1986;

 (b)  the  steps  taken  ta  clear  those
 arrears  to  give  speedy  justice  to  the
 litigant  public  in  the  country?

 The  Minister  of  State  tn  the  Minis-
 try  of  Hame  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Figures  re-
 garding  the  number  of  case  pending
 for  over  one  year  in  the  Supreme
 Court  and  the  High  Courts  as  on  3lst
 January,  +1966,  are  not  readily  avail-
 able.  The  requisite  information  as  on
 3lst  December,  ‘1965,  is  given  below:

 Supreme  Court  585
 Alttahabad  High  Court  44,677
 Andhra  Pradesh  High  Court  11,367
 Assam  ang  Nagaland  High
 Court  1,203,
 Bombay  High  Court  11,369
 Calcutta  High  Court  31,480,
 Gujarat  High  Court  8.079
 Jammu  &  Kashmir  High  Court  29
 Kerala  High  Court  6,958
 Madhya  Pradesh  High  Court  3,296
 Madras  High  Court  12,189
 Mysore  High  Ceurt  4,356
 Orissa  High  Court  1,094
 Patna  High  Court  6,325
 Punjab  High  Court  14,779
 Rajasthan  High  Court  3.305
 (b)  The  question  of  reducing  pen-

 dency  of  cases  in  Supreme  Caurt  and
 High  Courts  has  been  constantly  en-
 faging  the  attention  of  Government
 and  Additional  Judges  are  appointed
 wherever  justified  by  the  volume  of
 work

 शोख  झाम्दुत्ला  पर  ब्यप

 3284.  wt  we  fama  :
 aft  बाददाह  गुष्त

 क्या  गृह-कार्य  मंत्री  8  दिस  बर,  965
 के  तारांकित  प्रश्न  संख्या  72:  के  उत्तर
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 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  शेख  भश्रब्दुल्ला  पर  मकान  किराया
 सहित  प्रति  मास  किताना  खर्च  किया  जा
 गहा  है  ;

 (ख)  डा०  राम  मनोहर  लोहिया,  श्री
 गोपालन  तथा  ग्रन्य  संसदू-सदस्यों  की  नजर२-
 बन्दी  की  भ्रवधि  में  प्रतिमास  कितना  बच
 किया  गया  ;  श्लौर

 (ग)  यदि  कोई  विषमताएं  हैं  तो  उस
 के  क्या  कारण  हैं  ?

 गृह-कार्य  संत्री  (भी  ननवा)  (=)
 राज्य  सरकार  की  सूचना  के  प्रनुसार  शेख
 भ्रब्दुल्ला  की  रिहाइश  पर  प्रतिमास  2,500
 रुपया  खर्च  किया  जा  रहा  है  |  भारत  सरकार
 उस  सरकारी  प्रतिथिगृह  (गवनेमेंट  गेस्ट
 हाउस  )  को  कोई  किराया  नहीं  दे  रही  जहां
 इस  समय  उन्हें  रखा  गया  है  1

 (ख)  डा०  राम  मनोहर  लोहिया  को
 बिहार  सरकार  द्वारा  पिछली  बार  थोड़े  समय
 के  लिये  नजरबन्द  किया  गया  था  1  उन्हें  एक
 जेल  में  नजरबन्द  किया  गया  था  |  धौर  श्री
 गोपालन  को  भी  जेल  में  नजरबन्द  किया
 गया  है।  उन  को  नजरबन्दी  पर  होने  वाले
 व्यय  का  श्रलग  से  हिसाब  लगाना  सम्भव
 नहीं  है।  “संसद्  के  श्रन्य  सदस्यों”  का  जो
 प्रश्न  में  हवाला  दिया  गया  है  वह  स्पष्ट  नहीं
 है,  किन्तु  यह  उत्तर  किसी  जेल  में  नजरबन्द
 सभी  व्यक्तियों  पर  लागू  होता  है  ।

 (न)  जेख  प्रब्दुल्ला  को  आ्रादेश  में  स्पष्ट
 रूप  से  उल्लिखित  स्थान  पर  नजरबन्द  किया
 गया  है,  न  कि  ग्रामतौर  पर  बन्दियों  या
 नजरबन्दियों  के  लिये  सरकार  द्वारा  मुह”्या
 को  जाने  वालो  जेल  जैसी  किसी  जगह  पर  ।

 नमा  के  पांकड़
 3285.  भरी  हुकम  खन्द  कुआाय  :

 प्री  यक्ापाल  सिद  :
 ह । उ  शिकरे  :

 क्या  गह-काय  मंत्री  यह  काने  की  कृपा
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 करेंगे  कि

 (क)  31  दिसम्बर,  965,  को  भारत
 में  हिन्दुश्नों,  सिखों,  मुसलमानों,  ईसाइयों,
 जैनियों  श्रौर  पारसियों  की  कुल  जनसैंथ्या
 पृथक-पृथक्  कितनी  थी  ;

 (ख)  296  की  जनसंख्या  के  झांकड़ों
 की  लुलना  में  उन  की  संख्या  में  पृथक-पृथक
 कितनी  प्रतिशत  बि  हुई  है  ;  झ्ौर

 (ग)  इस  बृद्धि  के  क्या  कारण  हैं  ?

 मुह-कार्य  बंत्रालय  में  उप-संत्री  भी  yo
 flo  मारकर)  :  (क)  दिसम्बर,  i965
 को  विभिन्न  धर्मों  के  प्रनुसार  जनसंख्या  के
 प्रांकड़े  उपलब्ध  नहीं  हैं  t  प्रध्िक  से  प्रधिक
 l96)  की  जनरभना  के  झ्नसार  अनसंख्याएं
 उपलब्ध  हैं  '  ये  “भारत  की  जनगणना
 प्रकाशन  संख्या---],  1961  की  जनगणमा
 --+मं,''  में  प्रकाशित  किये  गये  है  ।  जिस
 की  प्रतियां  संसद  के  पुस्तकालय  में  उपलब्ध
 हैँ  t

 (ख)  प्रौर  (ग).  प्रश्न  ही  नहीं  उठते

 अ्रश्लील  साहित्य  भ्रकाशित  करने  लि
 ससाचारपज्न

 3266.  थी  Tal  खम्द  -कबाय :.
 थ्री  यधापाल  सिह  :

 क्या  गृह-काय  मंत्री  24  सवस्यर,  965
 के  तारांकित  प्रश्न  संख्या  427  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कितने  समाचारपतों  शौर  पति-
 काबों  के  विरुद्ध  वर्ष  i965  %  प्रश्नील
 साहित्य  या  चित्र  छापने  के  करण  कार्यवाही
 की  गई  है  ;  शौर
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 (a)  उन  का  ब्यौरा  क्या  है  और
 इस  सम्बन्ध  में  क्या  कार्यवाही  की  गई  है  ?

 गुह-कार्य  मंत्र।लय  में  राज्य-संत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  सम्भरण  मंत्री
 (श्री  हाथी)  :  (क)  3

 (@)  इन  समाचार-पत्रों  के  खिलाफ
 96  मामले  चलाये  गये  जिन  में  से  29  में
 दण्ड  दिया  गया,  एक  मामला  खारिज  हो
 गया  श्रौर  शेष  मामले  श्रभी  लम्बित  हैं  n

 Astrological  Predictions

 3287.  Shri  Subodh  Hansda;  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  astrological  predictions  about
 Indo-China  and  Indo-Pakistan  are
 published  from  time  to  time  in  various
 presg  reports  puzzling  the  entire  coun-
 try;

 (b)  whether  any  instructions  have
 been  given  to  State  Governments  to
 see  that  these  are  not  published;  and

 (c)  if  s0,  when  such  instructions
 were  given?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  The  Gov-
 ernment  have  seen  some  of  these  pre-
 dictions  put  are  not  aware  that  they
 have  the  effect  of  puzzling.the  coun-
 try.

 (b)  and  (c).  No  such  instructions
 have  been  issued  to  the  State  Govern-
 ments.  The  State  Governments  would
 no  doubt  take  action  in  appropriate
 cases  Where  action  is  considered
 necessury  and  feasible  under  the  law.

 ‘(Cases  against  Officials  in  U.P.

 3288.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  enquiries  insti-
 tuted  by  Government  against  the
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 Siate  and  Central  Government  officials
 in  Uttar  Pradesh  during  the  last  six
 months;  and

 (b)  the  number  of  cases  in  which
 inquiries  have  besn  compieted  and
 punishments  awarded  during  the  same
 period?

 The  Minister  og  State  in  the  Minis-
 try  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No  enqui-
 ries  Were  instituted  during  the  period
 July  to  December,  965  against  the
 State  Government  employees  of  Uttar
 Pradesh  by  the  Central  Bureau  of  In-
 vestigation.  During  the  same  period,
 the  Central  Bureau  of  Investigation
 instituted  83  inquiries  against  Central
 Government  servants  in  the  State  of
 Uttar  Pradesh.

 (b)  Out  of  25  cases  in  which  en-
 quiries  have  since  been  completed,  WwW
 cases  have  been  reported  for  regular
 departmental  action,  l0  cases  referred
 to  the  authorities  concerned  for  appro-
 priate  action,  and  one  case  recom-
 mended  for  prosecution.  The  remain-
 ing  3  cases  have  been  closed.

 Earth  Tremor  in  Shillong
 3289.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shillong
 was  rocked  by  an  earth  tremor  on  the
 6th  December,  965  and  some  damage
 was  caused;  and

 (b)  if  so,  the  total]  damage  caused
 as  a  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  P.  S.  Nas-
 kar):  (a)  A  mild  earth-quake  shock
 was  felt  at  Shillong  in  the  early  hours
 of  the  morning  of  6th  December,  1965.
 No  damage  was  however,  caused.

 (b)  Does  not  arise.”
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 उत्तर  प्रदेश  में  राजनीतिक  पीड़ित

 3290.  श्री  विववनाथ  पाण्डेय:  क्या
 गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  वर्ष  965-66.  में  उत्तर  प्रदेश
 में  राजनीतिक  पीड़ितों  को  कितनी  राशि  की
 सहायता  दी  गई  ;  श्रौर

 (ख)  कितने  राजनीतिक  पीड़ितों  को
 श्रौर  कितनी  मासिक  सहायता  दी  गई  ?

 गृह-कार्य  मंत्रालय  में  उप-मंत्री  पी
 विद्या  चरण  शुक्ल)  :  (क)  2,400  रुपया

 (ख)  एक  विवरण  सभा  पटल  पर  रखा
 गया  हैं  ।  [पुस्तकालय  में  रखा  गया।  देखिये
 पंख्या  एल  A—5 993/66]

 Archaeo'ogical  Excavation  in  U.P.
 3291.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  financial  assistance
 was  given  to  the  Government  of  Uttar
 Pradesh  for  archacological  excavation
 in  Uttar  Pradesh  during  1964-65.  and
 1965-66;

 (b)  if  so,  the  amount  thereof;  and
 (c)  the  amount  proposed  to  be  given

 to  the  State  for  the  same  purpose  dur-
 ing  1966-67?

 The  Deputy  Ministe>  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Not  decided  as  yet,

 Application  of  Bonus  Act,  965  for
 Employees  of  Foreign  Airlines

 3292.  Shri  ्,  R.  Chakraverti:  Will
 the  Minister  of  Labour,  Employment
 and  Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  have  taken
 into  account  the  position  of  the  em-
 Ployees,  working  in  Foreign  Airlines,
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 with  regard  to  the  application  of  the
 Bonus  Act,  965  to  them;

 (b)  whether  the  Foreign  Airlines
 have  indicated  their  own  reactions  to
 the  possibility  of  the  application  of  the
 Bonus  Act,  unless  the  exemption  is
 ipso  facto  granted  in  their  favour;

 (०)  whether  the  Foreign  Airlines
 have  preferred  to  opt  out  of  the  Indus-
 trial  Disputes  Act;  and

 (d)  whether  they  are  agreeable  to
 withdraw  from  a  ‘region-cum-indus-
 try  basis”  for  emoluments  and  other
 service  conditions  of  their  employees
 and.  intsoduce  conditions  prevalent  in
 their  base  countries  to  such  employees?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  The  Foreign  Airlines
 operating  in  India  are  not  excluded
 from  the  Payment  of  Bonus  Act,  1965.

 (b)  Representation  was  _  received
 for  exclusion  of  such  establishments
 from  the  scope  of  the  legislation,  but
 this  wag  not  agreed  to.  Powers  for
 grant  of  exemption  and  extensions  of
 time  for  payment  of  bonus  vest  in  the
 State  Governments,  who  are  the  ap-
 propriate  Governments  in  relation  to
 these  establishments.

 (९)  and  (d).  Government  have  no
 information  on  this.  It  is  open  to
 them  to‘avail  themselves  of  the  pro-
 visions  of  section  34(3)  of  the  Act.

 Atomic  Energy  Establishment.
 Trombay

 3293.  Shri  S.  C.  Samanta:
 Shrj  Subodh  Hansda:
 Shri  P.  C,  Boronah:
 Shri  M_  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Education  he
 pleased  to  state

 (a)  whether  at  the  Atomic  Energy
 Fs‘ablishment,  Trombay,  detailed
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 designs  and  economic  studies  of  dual-
 Purpose,  nuclear  desalination  and
 power  plants  have  been  taken  up;

 (b)  whether  India  will  work  to-
 vethe:  with  World  scientists  to  find
 ways  for  more  efficient  use  of  the
 earth’s  water  resources  during  the
 International  Hydrological  Decade
 beginning  from  1965;  and

 (c)  if  so,  what  type  of  cooperation
 will  exist  among  the  expert  scientists
 of  different  countries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  (a)  Yes,  Sir.

 (b),  and  (c).  India  is  participating  in
 the  International  Hydrological  Decade
 Programme.  The  overall  objective  of
 the  Programme  is  to  ‘accelerate  the
 study  of  water  resources  and  the  regi-
 men  of  waters  with  a  view  to  their
 rational  management  in  the  interest
 of  mankind,  to  make  known  the  need
 for  hydrological  research  and  educa-
 tion  in  all  countries,  and  to  tmprove
 their  ability  to  evaluate  their  resources
 und  use  them  to  the  best  advantage.
 Various  participating  countries  will
 collect  basic  data  relating  to  water  in
 all  parts  of  the  world  such  as  rain-
 fall,  evaporation,  river-flow,  under-
 ground  water,  floods,  droughts,  effect
 of  man’s  intervention  on  water  regimes
 etc.  The  UNESCO  has  set  up  a  Co-
 ordinating  Council  whose  main  func-
 tion  is  to  coordinate  the  various  re-
 search  activities  in  scientific  hydro-
 logy  in  the  participating  countries.  A
 National  Committee  has  been  set  up
 in  India  composed  of  Hydrological  ex-
 perts  to  draw  up  an  Indian  Prog-
 ramme_  vis-a-vis  the  International
 Hydrological  Decade  Programme.  The
 data  collected  by  various  participating
 countries  will  be  exchanged  with  the
 object  of  securing  efficient  and  opti-
 mum  utilization  of  water  for  the  bene-
 ft  of  mankind

 P.  &  T.  Training  Centre  in  Punjab

 3294.  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  be  pleas-
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 2d  to  state:

 (a)  whether  there  is  any  proposal to  set  up  a  Post  and  Telegraph
 Regional  training  centre  in  Punjab:

 (b)  if  so,  the  place  selected  for  the
 Purpose;  and

 (९)  when  the  centre  is  likely  to  be
 set  up?

 The  Minister  of  State  in  the  Depart-
 ment  of  Parliamentary  Affairs  and

 Cc  unications  (Shri  J;  tha  Rao):
 (a)  There  is  a  Telecommunication
 ‘Training  Centre  at  Ambala.  There  is
 No  proposal  to  set  up  a  Posta)  Train-
 ing  Centre  in  the  Punjab  for  the
 Present  as  its  needs  are  met  by  the
 Regional  Centre  at  Saharanpur.

 (b)  and  (c).
 arise.

 Question  does  not

 Gun  Factory  in  Punjab
 3295.  Shri  Daljit  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased lo  state:
 (a)  whether  the  Government  of

 Punjab  has  approached  the  Central
 Government  for  establishing  a  gun
 factory  in  the  public  sector  in  the
 State;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Deputy  Minister  im  the  Minis.
 try  of  Home  Affairs  (Shri  Vidya Charan  Shukla):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Postal  Services  in  Punjab
 3296.  Shri  Daljit  Singh:  Will  the

 Minister  of  Communications  be  plea-
 sed  to  state  the  number  of  villages
 covered  by  the  Postal  services  in
 Punjab  till  the  end  of  December,  ‘1965>

 The  Minister  ef  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Co:  (Shri  Ji  Rao):
 All  the  villages  in  the  Punjab  State
 have  the  facility  of  delivery  of  mails.
 The  position  regarding  the  frequency of  delivery  service  as  obtaining  in  the
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 State  towards  the  end  of  December,
 3965  is  given  below:

 Daily  19001
 Tri-weekly  7026
 Bi-weekly  3638
 Weekly  28

 The  Postal  Services  were  rendered  by
 2l  head  offices,  770  departmental  sub-
 offices,  96  extra-departmenta]  sub-
 offices,  8  branch  offices  and  480]  extra
 departmental  branch  offices  at  the  end
 of  Dezember,  1965.

 Ministers’  visits  to  Foreign  Countries
 3297.  Shri  Bade:

 Shri  Vishwa  Nath  Pandey:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 ‘a)  the  names  of  the  countries  visit-
 ed  by  the  Cabinet  Ministers,  State
 Ministers  ang  Deputy  Ministers  of  the
 Central  Government  from  the  l5th
 December,  1965.  to  the  27th  February,
 ‘1966;

 (b)  the  expenditure  involveg't  in
 each  case,  inckuding  the  foreign
 exchange  component;  and

 (c)  the  purpose  of  the  visit  and  the
 Particulars  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  aud  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  A
 statement  giving  the  information
 available  is  laid  on  the  Table  of  tae
 House,  [Placed  in  Library.  See  Na.
 5994  66).

 Migratien  from  East  Pakistan

 3298.  Shri  P.  RB.  Chakraverts:
 Shri  Viswa  Nath  Pandsy:

 Will  the  Minister  of  SLabear,  Em-
 ployment  amd  Rehabilitation  be  p'eas-
 ed  to  state:

 (a)  the  total  number  of  diapteced
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 persons  who  reached  Indian  territory
 from  East  Pakistan  during  964  and
 1965;

 (b)  the  number  of  Christians  and
 Buddhists  who  have  migrated  to  India
 from  East  Pakistan:

 (०)  how  far  the  influx  of  these  dis-
 placed  persons  belonging  to  non-
 Muslim  communities  indicated  the
 deep  sense  of  insecurity  of  all  minor!-
 ties  in  East  Pakistan;  and

 (d)  the  steps  taken  to  facilitate  the
 exodus  of  minorities  from  East  Pakis-
 tan  to  save  them  from  genocide  and
 brutal  atrocities?

 The  Deputy  Minister  im  the  Minls-
 try  of  Labour,  Employment  and
 Rehabilitation  (Shri  D.  R.  Chavan):
 (a)  8,01,509  persons  have  migrated
 from  East  Pakistan  during  2964  and
 ‘1965.

 (b)  Christians  49,000
 Budhists  20,000
 approximately.

 (९)  One  of  the  reasons  given  by
 the  migrants  for  coming  over  to  India
 was  a  deep  sense  of  insecurity  in  East
 Pakistan.

 (d)  The  situation  secms  to  have
 improve  and  the  pace  of  migration
 has  slackened.  It  is  hoped  that  in
 the  light  of  the  Tashkent  Decfaration
 the  Government  of  Pakistan  would  sec
 that  conditions  are  created  in  which

 ‘the  minorities  m  Pakistan  would  be
 able  to  pursue  their  normal  avecations
 without  fear.

 Engineering  Diplomas  by  USSR
 Universities

 Shri  P.  R.  Chakraverti:
 Shri  Bibbuti  Mishra:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whetber  Governmest  बर
 decided  to  recagnise  full  diplemas  77
 Engineering  Technology  awarded  by
 the  various  Soviet  Universities:

 (b)  if  so,  whether  these  will  be
 treated  at  par  with  the  Bachelor's

 3299.
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 degrees  in  Engineering  Technology  of
 indian  Universities;  and

 (c)  whether  the  degrees  of  Candi-
 dates  of  Science  awarded  by  the
 Soviet  Union  will  have  due  recogn'-
 tion  here?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  and  (b).  Yes,  Sir.

 (c)  The  degree  of  Candidates  of
 Science  awarded  by  the  Soviet  Union
 has  been  recognised  at  par  with  Ph.D.
 degree  of  universitiesjinstitutions  in
 the  appropriate  subjects.

 बिहार  विश्वविद्यालय

 3300.  श्री  विभूति  मिश्र  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  बिहार  विश्व-
 विद्यालय  ने  विश्वविद्यालय  भ्रनुदान  पग्रायोग
 से  वित्तीय  सहायता  देने  की  प्रार्थना  की  है  ;

 (ख)  यदि  हां,  तो  कितनी  राशि  की

 सहायता  मांगी  है  ;  श्रौर

 (ग)  झब  तक  उसे  कितनी  राशि  दी
 गई  है  ?

 शिक्षा  मंत्री  (भी  मु०  Wo  चागला)  :
 (क)  जी,  हां  ।

 (@)  ग्रोर  (ग).  1965-66  के  दोशन
 विश्वविद्यालय  ने  31,31,127.  40  रुपए
 के  कुल  प्रनुदान  की  मांग  की  थी  ।
 13;  04,  58  6  4  रुपए  का  अनुदान  परब  तक

 स्वीएत  किया  जा  चुका  है  t

 Wage  Board  for  Motor  Transport
 Workers

 330i.  Shri  Kotla  Venkaiah:
 Shri  Laxmi  Dass:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:
 Shri  Bibhutj  Mishra:
 Shri  D.  J.  Naik:
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 Shri  Yashpal  Singh:
 Shri  Ram  Harkhb  Yadav:
 Shri  Murli  Manohar:
 Shri  Rameshwar  Tantia:
 Shri  Basumatari:
 Shri  K.  N,  Pande:

 Will  the  Minister  of  Labour  Em-
 ployment  and  Rehabilitation  be  plcas-
 ed  to  state:

 (a)  whether  Government  have  re-
 Government  had  asked  the  State
 Governments  regarding  the  appoint-
 ment  of  a  Wage  Board  for  motor
 transport  workers  and  whether  it  has
 been  decided  to  constitute  the  Wage
 Board;

 (b)  if  so,  when;
 (c)  what  are  the  terms  of  refer-

 ence;  and
 (d)  when  it  has  to  present  the  re-

 port?
 The  Minister  of  Labour,  Employ-

 ment  and  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  and  (b).  Replies
 from  most  of  the  State  Governments
 have  been  received.  It  is  proposed
 to  set  ‘up  a  Wage  Board  for  road
 transport  industry  shortly.

 (०)  The  terms  of  reference  ire  be-
 ing  finalised.

 (ay  Does  not  arise  at  thig  stage.
 Robbing  of  a  Passenger  by  Taxi

 Driver  in  Delhi
 3302.  Shri  com  K.  Bhai

 Will  the  Minister  of  Home
 pleased  to  state:

 haryya:
 Jairs  be

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  in  the
 newspapers  that  a  taxi  driver  and  his
 companion  robbed  a  passenger,  named
 Jethanand  of  Khasi  aol,  Delhi  com-
 ing  by  the  taxi  from  Palam  Aur  Port, of  Rs.  800  on  the  night  of  the  2nd
 January,  966  near  Moti  Bagh;

 (b)  whether  the  taxi  driver  and  his
 companion  have  been  arrested;  and
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 (c)  the  steps  taken  to  screen  ou'

 criminals  masquerading  as  taxi  dri-
 vers  and  can“el  their  licences?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  On
 investigation  this  report  was  found  to
 be  false.

 (c)  Does  not  arise.

 Unemployeg  Techni:al  Persons
 in  Andhra  Pradesh

 3303.  Shri  Dhuleshwar  Meena:
 Shrj  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  the  number  of  technical  _  per- sons  registered  in  various  employ-
 mont  exchanges  in  Andhra  Pradesh  as
 on  the  3lst  December;  1965;  and

 (b)  the  number  out  of  them  pro- vided  with  employment  assistance  til!
 the  end  of  December,  1965?

 The  Minister  of  Labour,  Employ-
 ment  anq  Rehabilitation  (Shri  Jag-
 jivan  Ram):  (a)  7,595.

 (b)  2,845  registrants  of  this  cate-
 Bory  were  placed  in  employment  qur-
 ing  the  vear  1965,

 Post  Offices  in  Rajasthan  in  Rented
 Bulldings.

 3304,  Shri  Dhaleshwar  Meena:
 Shri  Ramachandrg  Ulaka:

 Will  the  Minister  of  Commanica-
 tions  be  pleased  to  state:

 (a)  the  number  of  Post  Offices  in
 Rajasthan  housed  in  rented  buildings at  present:  and

 (0)  the  amount  of  rent  paid  by Government  during  1965-66?

 The  Minister  of  State  in  the  Depart- ments  of  Parliamentary  Affairs  and

 Communication,  (Shri  Jaganatha  Rao):
 (a)  482.
 (b)  Rs.  (2,25, 783.29

 Postal  Services  in  Mysore
 3305.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Communica-

 tions  be  pleased  to  state:
 (a)  the  number  of  villages  covered

 by  Postal  services  in  Mysore  State
 till  the  end  of  January,  1966;  and

 (b)  the  number  of  villages  —  pro-
 posed  to  be  covered  by  postal  services
 in  that  State  during  1966-67?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and

 Cc  ications  (Shri  Jag:  Rao):
 (a)  All  the  villages  in  Mysore  State

 have  the  facility  of  delivery  of  mails.
 The  position  regarding  the  frequency
 of  delivery  service  as  obtaining  in
 the  State  towards  the  end  of  January
 966  is  given  below:—

 Daily  ‘18,582,
 Tri-weekly  4,677
 Bi-weekly  1.856
 Thrice  a  fortnight  238
 Weekly  971
 Over  a  week  43

 The  posial  services  were  rendered
 by  30  Head  offices,  903  Departmental
 sub  offices,  05  Extra  departmental
 sub-offices  and  6096  Extra  depart-
 mental  Branch  offices  at  the  end  of
 Januafy  1966,

 (b)  All  the  existing  villages  in  the
 state  are  alteady  covered  by  posta!
 services.

 Price  of  Caustis  Soda
 3306.  Shri  Ramachandrg  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  prices  of  Caustic

 Soda  have  recently  gone  up:
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 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  being  taken  to  check

 the  rise  in  the  prices?
 The  Minister  of  Petroleum  and

 Chemical,  (Shri  Ala,  द  (a)  Yes.
 The  ex-factory  prices  of  different
 varieties  of  caustic  soda  have  gone  up
 by  Rs.  40!-  per  tonne  with  effect  from
 the  l5th  November,  1965.

 (b)  Rise  in  cost  of  production  due
 to  power  cut,  fall  in  production,  with-
 drawal  of  rebate  on  furnace  oil,  rise
 in  wages  etc.

 (९)  The  manufacturers  have  since
 given  an  assurance  that  they  will  not
 effect  any  rise  in  prices  without  prior
 consultation  with  Government.

 Merit  Scholarships  in  Orissa
 3307.  Shri  Ramachandra  Ulaka:

 Shri  Dhaleshwar  Meena:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  the  amount  of  financial  assist-

 ance  given  to  Orissa  Government  for
 grant  of  merit  scholarships  to  poor
 students  to  continue  their  university
 education  during  1965-66.  under  the
 Nationa]  Scholarships  Scheme;  and

 (b)  she  amount  spent  out  of  this  by
 the  State  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  (a)  Rs.  -1,60,000!-

 (b)  Rs.  1,43,000/-  upto  the  middle  “cases  of  copper ‘of  February  1966,  and  the’  remaining
 Rs.  17,000;  also  are  likely  to  be  spent
 during  the  year,  as  reported  by  the
 State  Government.

 Scholarships  for  Technica\  Institutes
 Orissa

 3308.  Shri  Ramohandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  amount  given  on  account
 of  Me  it-cum-Means  Scholarshins  to
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 each  technical  institute  in  Orissa  dur-
 ing  1965-66;  and

 (b)  the  amount  proposed  to  be
 given  to  that  State  for  the  purpose
 during  1986-67?

 The  Minister  of  Education  (Shri  M.
 C,  Chagla):  (a)  and  (b).  A  statement
 giving  the  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5995/66].

 Theft  of  Copper  Wire  in  Delhi

 3309.  Shri  Bagrl:
 Shri  Maheswar  Naik:

 Will  the  Minister
 be  pleased  to  state:

 of  Home  Affairs

 (a)  whether  it  is  a  fact  that  thefts
 of  copper  wire  and  water  metres  are
 increasing  in  and  around  Delhi;

 (b)  if  so,  the  number  of  such  thefts
 committed  during  the  last  oné  vear,
 and

 (c)  whether  the  persons  involved  in
 such  thefts  have  been  arrested  and
 action  taken  against  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Yes,
 Sir.  24]  cases  of  thefts  of  copper  wire
 and  205  cases  of  theft  of  water  meters
 were  reported  to  the  police  in  Delhi
 during  the  year  ‘1965,  as  against  97

 wire  thefts  and  52
 cases  of  water  meter  thefts  during
 ‘1964.

 (c)  (i)  20  persons  were  arrested  and
 challaned  in  copper  wire  theft  cases
 during  1965,  of  whom  3  were  convic-
 ted,  6  acquitted  while  the  remaining
 l]  are  standing  trial.

 (ii)  I5  persons  were  arrested  in
 water  «neter  theft  cases  of  whom  12
 were  challaned  and  3  discharged.  Out
 of  2  persons  challaned,  2  were  con-
 victed,  4  acquitted  while  the  remain-
 ing  6  are  standing  ‘trial.
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 Shortage  of  Methylated  Spirit  in
 Delhi

 $3i0.  Shri  Bagri:  Will  the  Minister
 of  Petroleum  ang  Chemicals  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  great  shortage  of  Methylated
 spirit  in  Delhi;

 (b)  whether  it  is  also  a  fact  that
 the  price  of  spirit  had  gone  up  dur-
 ing  January,  ‘1966;  and

 (९)  if  50,  the  steps  taken  to  meet
 the  demand?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alagesan):  (a)  and
 (b),  No.

 (c)  Does  not  arise.

 Public  Call  Offices  in  Punjab
 33i!.  Shri  Daljig¢  Singh:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  Public
 Call  Offices  that  were  scheduled  to  be
 opened  throughout  Punjab  during  the
 Third  Five  Year  Plan;  and

 (b)  the  number  0  such  offices
 which  have  already  been’  opened
 along  with  the  names  of  places
 district-wise?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Cc  ieath  (Shri  J:  Rao):
 (a)  93  long  distance  Public  Call  Offices
 were  proposed  to  be  opened  in  Punjab
 during  the  Third  Five  Year  Phan
 period.

 (b)  A  gtatement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.
 See  No.  LT-5996/66].

 CHAITRA  16,  888  (SAKA)  Written  Answers

 टेलीप्रिम्टरों  की  बर

 3312.  St  हुकम  खम्द  कछथाय  :
 ह , उ  बड़े  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  ने  टेलौप्रिन्टरों  की
 दर  में  बुद्धि  कर  दी  है  ;  प्लौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 >

 संसद-कार्य  तथा  संचार  चिभागों  में
 राज्य  मंत्री  (भ्रो  जगझाथ  राब):  (क)  जी  हां

 (ख)  दूरमुद्रकों  तथा  फ़ालतू  पुजों  को
 लागत  में  वृद्धि  हो  जाने  के  कारण  ।

 जवानों  के  लिये  पुस्तकालय
 3313.  श्यो  yer  we  कछबाय  :

 थी  बड़े  :

 क्या  निकषा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क )  क्या  यह  सच  है  कि  दिल्ली  पश्लिक
 लायब्रेरी  का  जवानों  के  लिए  एक  पुस्तकालय
 खोलने  का  विचार  है  ;  बौर

 ख)  यदि  हां,  तो  उक्त  पुस्तकालय
 के  कब  खोले  जाने  की  सम्भावना  है  ?

 शिक्षा  मंत्री  (श्री  मुर  क०  लागला)
 (क)  द्ौर  (ख).  दिल्ली  पुस्तकालय  बोह

 ने  प्रन्तरंग  रोगी  जवानों  के  लिए  झगस्त
 965  %  प्रस्पताल  पुस्तकालय  सेवा  प्रारंभ

 करने  का  निश्चय  किया  था  शौर  इस  प्रयोजन
 के  लिए  प्रारंभ  में  दिल्ली  छावनी  के  सैनिक
 _ झस्पताल  को  चुना  गया  था  7  प्रस्पताल  मे
 दाखिल  हुए  जवानों  के  उपयोग  के  लिए
 प्रधिकारियों  को  हिन्दी,  प्रंग्रेजी,  उर्दू  श्ौर
 पंजाबी  की  कुछ  सो  पुस्तक  दी  गई  थीं  ।  यदि
 यह  प्रयोग  सफ़ल  रहा,  तो  इस  सेवा  का  विस्तार
 किया  जाएगा  |

 97०4
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 Wage  Boarg  for  Shop  Workers
 in  Delhi

 3314,  Shri  Bagri:
 Shri  D.  C.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas- ed  to  state:

 (a)  whether  New  Delhi  Trade  Em-
 ployees  Association  has  demanded  a
 Wage  Board  for  Shop  Workers  in  the
 Capital;  and

 (0)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Labour,  Employ- ment  and  Rehabilitation  (Shri  Jag- jivan  Ran:):  (a)  No,  Sir.
 (b)  Does  not  arise.

 Power  Cut  in  Kerala
 3315,  Shri  Mohammeg  Koya:  Will

 the  Minister  of  Labour,  Employment and  Rehabilitation  be  pleased  to  state:
 (a)  whether  the

 affected  the
 Kerala;  and

 cut  has
 factories  in

 power
 cashew

 (b)  how  muny  labourers  will  be
 thrown  out  of  employment  if  the  fac- tories  are  compelled  to  close  down due  to  power  shortage?

 The  Ministe:  of  Labour,
 Ployment  and  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  Power  shortage has  not  affected  this  industry  seri-
 ously  as  alternative  arrangements Such  as  installation  of  oil  engines,
 resorting  to  drunn  roasting  instead  of
 oil  roasting,  ete,  have  been  made.

 ab)  About  73,670  workers.
 Arrest  of  Pakistani  Nationals  in

 Kerala
 3316.  Shri  Mohammeg  Koya:  Will

 th»  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  vumber  of  Pakistani  Nation-
 als  who  wee  arrested  during  the
 Indo-Pak  hostilities  in  Kerala  State:
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 (b)  the  number  of  those  among

 them  who  were  of  Indian  origin  and
 had  gone  to  Pakistan  for  business
 und  acquired  citizenship  there  and
 returned  to  India;  and

 (c)  the  number  of  those  released
 after  the  Tashkent  agreement?

 The  Minister  of  State  tn  the  Min-
 istry  of  Home  Affairs  ang  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Fifty-two.

 (b)  Fifty.
 (ce)  Nil.  However  three  women

 out  of  52  arrested  were  released  on
 compassionate  grounds  before  the
 Tashkent  agreement.

 Jobs  executed  for  various  firms  in
 Andamans

 3317.  Sh-imati  Savitr;  Nigam:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  total  value  of  private  jobs
 (other  than  jobs  on  Government  ac-
 count)  executed  and  of  stores  sold,
 by  the  Marine  Department,  Andaman
 Islands,  during  1964-65;

 (b)  the  value  of  jobs  executed  for
 and  of  stores  sold  to  Messrs.  Akooji,
 Jadwet  and  Co.,  Jadwet  Trading  Co.,
 and  other  allied  firms  during  the  same
 period;  and

 (ce)  the  value  of  such  bills  paid  and
 of  those  which  ave  still  outstanding
 soparately?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  ang  Minister  of
 Defence  Supp'ies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  The
 information  is  being  collected  and
 will  be  'aid  on  the  Table  of  the  House.

 Plastic  Lens
 33i8.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  plastic  lens  for  spect-
 acles  have  been  developed  in  the  re-
 search  laboratories  in  India;  and
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 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shrimati  Soundram
 Ramachandran):  (a)  No  such  lens  has
 been  developed  in  any  of  the  national
 research  laboratories  under  the  Min-
 istry  of  Education.

 (b)  Does  not  arise.
 Oil  and  Gas  in  Broach  District

 33l9.  Shri  Yashpal  Singh:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  stute:

 (a)  whether  oil  and  yas  have  re-
 cently  been  struck  at  Uber  village  in
 Jambasar  taluka  of  Broach  District;

 (b)  if  so,  the  potentialities  thereof;
 and

 (c)  how  long  it  will  take  to  exploit
 the  field?

 The  Minister  of  Petroleum  and  Che-
 micals  (Shri  Alagesan):  (a)  Indica-
 tions  of  oil  and  gas  were  observed
 while  drilling  a  well  in  Jambusar
 area.

 (b)  A  number  of  wells  will  have  to
 be  drilled  before  the  potentialities
 could  be  determined.

 (c)  This  cannot  be  indicated  at  this
 state.

 Wage  Boarg  for  Rayon  Industry
 3320.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Iabour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  ap-
 point  a  Wage  Board  for  the  workers
 of  Rayon  Industry;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Labour,  Employ-

 ment  and  Rehabilitation  (Shri  Jagji-
 van  Ram):  (a)  and  (b).  No  such  pro-
 posal  is  under  consideration.  S

 Loss  incurreq  by  Fertilizers  and
 Chemicals,  Travancore,  Limited

 3321.  Dr.  Ram  Manohar  Lohia:  Will
 the  Minister  of  Petroleum  and  Che-
 micals  be  pleased  to  state:

 (a)  whether  it  is  a  feet  that  the
 F.A.C.T.  Ltd.,  Alwaye:  Keralats  inkur- Ting  a  heavy  loss;

 08(Ai)  LSD—4.

 888  (SAKA)  Written  Answers  9705

 (b)  whether  this  is  due  to  the  extra-
 vagances  like  owning  an  air-condi-
 ed  car  by  the  Factory  which  is  used
 by  the  Director;  and

 (c)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  Petroleum  and  Che-
 micals  (Shri  Alagesan):  (a)  Yes.

 (b)  No,

 (९)  Does  not  arise.

 बरोनी  तेल  शोधक  कारखाने  में
 झाग  लगने  की  घटना

 3322.  श्री  श्लोंकार  लाल  बेरथा  :
 श्री  ध्ोंकार  सिह  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  पेड्रोलिय्ण  झोर  रसायम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (%)  क्या  यह  सच  है  कि  i9  फरवरी,
 966  को  बरौनी  तेल  शोधक  कारखाने  में

 भीषण  श्राग  लग  गई  थी  ;

 (ख)  यदि  हां,  तो  उस  के  परिणामस्वरूप
 कितनी  हानि  हुई;  प्रौर

 (ग)  श्राग  लगने  के  क्या  कारण  थे  ?

 पेट्रोलियम  बौर  रसायन  मंत्री  (भी
 झसगेसन)  :  (क)  20  फ़रवरी,  966  को
 I0-53  पूर्वाह्न  में  बरोनी  शोघनशाला  के

 कोकिग  यूनिट  में  श्राग  लगी  न  कि  i9  फरवरी,
 966  को  |

 (ख)  हानि  केवल  कुछ  प्रौजारों,  कुछ
 पाइप  लाइनों  शौर  जहां  झाग  लगी  थी  उसके
 पास  बिजली  के  सामानों  तक  सीमित”  थी  ।

 (ग)  उपकरण-झ्रावेश  पाइप  लाइन
 (instrumentation  impulse  pipeline)

 के  संपीडक  जोड़  (comprepsion  joint)  में
 यांत्रिक  खराबी  के  कारण  तग  लगी  थी  ।
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 3323.  भ्री  ह्लोंकार  लाल  बेरवा  :
 श्री  श्रोंकार  सिह  :
 श्भी  हुकम  चन्द  कछवाय  :

 9709

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  भारतीय
 स्कूलों  के  बच्चों  के  लिए  भ्रमरीका  की  सी०
 ए०  शार ०  ई०  नामक  गैर-सरकारी  संस्था
 ने  दूध  तथा  श्रन्य  वस्तुएं  भेजी  हैं  ;

 (ख)  यदि  हां,  तो  कुल  कितनी  मात्रा
 में  शरीर  यह  विभिन्न  राज्यों  में  किस  प्रकार
 वितरित  की  गई  हैं  ;  झौर

 (ग)  कुल  कितने  बच्चों  को  इस  से
 लाभ  पहुंचा  है  ?

 शिक्षा  मंत्री  (ओ  Yo  क०  चागला)  :
 (क)  जी  हां  ।

 (ख)  96I-62%  1965-66  तक
 कुल  44,13,34,608  lbs.  खाद्य  सामग्री
 हुई  है  ।  इसे  निम्न  प्रकार  वितरित  किया  गया
 है  —

 पोंडस
 lh  प्रा  प्रदेश  6,38,03,508
 2.  गुजरात  46,50,235

 3.  केरल  16,73,98,353
 a  मद्रास  9,05,  25,  46 4
 5.  मध्य  प्रदेश  28,94,669
 6.  महाराष्ट्र  47,93,180 0
 7.  मैस  4,  70,48, 889 889
 ४...  डोसा  1,11,39,518
 9.  पजाब  2,34,49,312,

 10.  राजस्थान  2,34,63,637
 lL.  उत्तर  प्रदेश  11,66,898°
 i2.  To  बंगाल  10,00,950,

 2  राज्यों  के  91,87,000,  बच्चे  जे  है  1
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 सागाओों  द्वारा  पुलिस  के  एक  काफिले  पर
 प्राक्रमण

 3324.  ओ  पश्रोंकार  लाल  बेरवा  :
 श्री  श्रोंकार  सिह  :
 श्री  हुकम  चन्द  -कटबायव  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क  )  क्या  यह  सच  है  कि  सशस्त्र  नागाओं
 ने  25  फ़रवरी,  966  को  मनीपुर  के  भ्रखरूल
 सब-डिवीजन  के  एक  पुलिस  काफिले  पर  हमला
 किया;  श्रौर

 (ख)  यदि  हां,  तो  उन्होंने  कितने  व्यक्ति
 मार  दिये  तथा  कितने  मूल्य  का  सामान  लूट
 लिया  ?

 गुह-कार्य  संत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  सम्भरण  मंत्री
 (श्री  हायी):  (क)  ग्रोर  (ख).  25  फ़रवरी,
 966  को  ऐसी  कोई  घटना  नहीं  हुई  ।

 किन्तु  23  फरवरी,  l966  को  गोलीबारूद
 प्रौर  खाद्य  सामग्री  ले  जाते  हुए  सेन्ट्रल  रिज़र्व
 पुलिस  के  काफ़िले  की  तीन  गाड़ियों  पर  हमला
 किया  गया  और  इनमें  से  एक  को  नागा
 विद्रोहियों  द्वारा  मनीपुर  के  उखरूल  सब-
 डिवीजन  में  तललोई  रोड  पर  जला  दिया  गया  t
 जान  का  कोई  नुकसान  नहीं  हमरा  |  लूटे  गए
 माल  का  मूल्य  लगभग  एक  लाख  बौर  22
 ह_ज़ार  रुपये  हैं  ।

 Literacy  in  Delhi

 3325.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  any  mid-term  assess-
 ment  has  been  made  of  the  literacy
 achievement  in  the  Union  Territory
 of  Delhi  and  if  so,  the  position  as
 compared  to  96l  census;

 (b)  whepher  the  present  state  of
 illiteracy  is‘  due  to  certain  amount  of
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 apathy  in  the  villages  as  also  due  to
 relapse  to  illiteracy;  and

 .
 (c)  the  target  date  by  which  the

 Union  Territory  of  Delhi  would  be
 free  from  the  stigma  of  illiteracy?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  to  (०).  The  requisite
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 Release  of  Sheikh  Abdullah
 3326.  Shri  Kolia  Venkaiah:

 Shri  M.  N,  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  50  prominent  citizens
 of  Jammu  and  Kashmir  State  sent  an
 appeal  to  the  Prime  Minister  for  the
 release  of  Sheikh  Abdullah;

 (b)  if  so,  when;  and
 {c)  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).  A
 letter  was  received  by  the  Prime
 Minister  early  in  March,  966  from
 Mufti  Mohd.  Rashid-ud-Din,  Mufti
 Azam,  Kashmir  and  three  others  en-
 closing  an  appeal  from  some  citizens
 of  Jammu  and  Kashmir  asking  for  re-
 lease  of  Sheikh  Abdullah,  and  of
 others  under  detention  in  Jammu  and
 Kashmir.

 (c)  Apart  from  acknowledging  the
 communication  no  further  action  has
 been  taken.

 Sheikh  Abdullah
 3327.  Shri  Muthiah:

 Shri  Rameshwar  Tantia:
 Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Sheikh  Abdullah  has
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 changed  his  views  after  the  Tashkent
 Declaration;

 (b)  whether  he  has  offered  to  work
 for  Indo-Pakistan  amity  if  released;
 and

 (c)  whether  the  Indo-Pakistan
 Friendship  Group  in’  Srinagar  has
 appcaled  to  the  Prime  Minister  to
 release  Sheikh  Abdullah?

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs  and  Minister
 of  Defence  Sappites  in  the  Mints-
 try  of  Defence  (Shri  Hath):  (a)  and
 (b).  Government  have  no  information.

 (c)  One  Shri  Ragho  Nath  Vaishnavi
 describing  himself  as  Chairman  of
 India-Pakistan  Conciliation  Group  of
 Kashmir  has  written  to  the  Prime
 Minister  enclosing  copy  of  a  resolution
 purported  to  have  been  passed  by  the
 Executive  Committee  of  the  Group,
 which  prays  for  the  release  of  Shcikh
 Abdullah  and  others.

 Telegraphic  Messages
 3328.  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  telegrams  are
 sent  on  the  occasion  of  death,  —  acci-
 dents  and  appointment  of  any  person
 as  Minister  or  Deputy  Minister;

 (b)  whether  it  is  a  fact  that  stock
 phrases  in  greeting  telegrams  do  not
 contain  any  phrase  to  indicate  any
 message  of  congratulations  to  Minis-
 ters  or  of  condolences  about  the  death
 of  any  person;  and

 (c)  if  so,  whether  it  is  proposed  to
 revise  and  widen  the  scope  of  such
 concessional  messages?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jagamatha  Rao):
 (a)  On  deaths  and  accidents,  Yes.
 But  only  a  limited  number  of  _  tele-
 grams  ate  sent  on  appointments  as
 Ministers  or  Dy,  Ministers,
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 (b)  Existing  stock  phrases  cover
 general  congratulations  without  men-
 tioning  specific  appointments.  Greet-
 ings  telegram  service  does  not  apply
 to  bereavements.

 (९)  No.

 Antique  Found  at  Paithan  in
 Aurangabad

 3329.  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  small
 ido]  of  Shiva  with  Nandi,  clay  uten-
 sils  and  toilet  articles  believed  to
 belong  to  a  date,  2000  years  ago,  have
 been  found  at  Paithan  (Aurangabad);

 (b)  if  so,
 thereto?

 Government's  reaction

 The  Deputy  Minister  in  the  Ministry
 of  Education  (Shri  Bhakt  Darshan):
 (a)  and  (b).  According  to  the  report
 received  from  the  Director,  Archives
 and  Archaeology,  Government  of
 Maharashtra,  some  idols,  clay  utensils
 and  toilet  articles  have  been  found  at
 Paithan  and  they  are  reported  to
 belong  to  the  Satavahana  period.

 West  Bengal  Agitation
 3330.  Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  recently  the  West  Ben-
 gal  Government  sought  the  help  of
 Police  Companies  from  the  neigh-
 bouring  States;

 (db),  if  so,  whether  Centre’s  advice
 was  sought  before  making  this  appeal;
 and

 (c)  the  provision  of  law  under  which
 such  assistance  Was  sought  and  given
 to  West  Bengal  Government  by  the
 neivhbouring  States?

 The  Minister  of  State  ig  the  Minis-
 try  of  Home  Affairs  and  ,  Minister  of
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 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 Whenever  help  is  sought  for  meeting
 any  law  and  order  situation,  the  Cen-
 tre  as  well  as  the  States  make  availa-
 ble  Police  re-inforcements,  consistent
 with  their  own  resources.

 (c)  Under  the  provisions  of  the
 Police  Act,  1888  (Act  No.  III  of  +1888).

 Fencing  on  Border

 333l.  Shri  R.  Barua:
 Shri  N.  R,  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs.
 be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 under  Government’s  consideration  to
 put  barbed  wire  on  the  border  erea
 between  Burma  and  East  Pakistan  in
 order  to  prevent  the  inflow  of  Naga
 rebels;  and

 (b)  if  so,  when  such  project  will  be
 completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Conversion  Activities  in  Bihar  Towns.
 3332.  Shri  H.  C.  Soy:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (b)  whether  it  is  a  fact  that  conver-
 sion  activities  of  the  Christian  Missio-
 naries  in  Bihar  have  recently  been
 stepped  up;

 (b)  whether  it  is  also  a  fact  that
 Christian  Missionaries  get  educational
 aid  ang  other  facilities  from  Govern-
 ment  much  more  liberally  than  the
 non-Christian  voluntary  organisations;
 and
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 (c)  if  so,  the  steps  taken  in  this  re-

 gard?
 The  Minister  of  State  in  the  Ministry

 of  Home  Affairs  and  Minister  of  De-
 fence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Govern-
 ment  have  no  reason  to  believe  that
 this  is  so.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Enquiry  Against  District  Excise
 Officer

 3333.  Shri  Gulshan:
 Shri  Buta  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Special  Police  Establishment  raided
 the  house  of  the  District  Excise  Offi-
 cer,  Delhi  Administration,  in  March,
 1964;

 (b)  whether  some  illicit  liquor  was
 recovered  from  his  residence;

 (c)  whether  a  case  was  registered
 against  him;  and

 (d)  if  so,  the  result  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):;  (a)  and  (b),  The
 Special  Police  Establishment  searched
 the  house  of  the  District  Excise  Officer,
 Delhi  Administration  on  2-2-1964  and
 recovered  foreign  liquor  and  beer.

 (९)  and  (d).  A  case  under  Section
 6l  of  the  Punjab  Excise  Act  way  re-
 gistered  and  the  Delhi  Police  has  com-
 Pleted  investigation  and  obtained
 sanction  for  prosecution  of  the  Officer.
 The  cas  is  being  put  in  court.
 Promotion  of  Children’s

 3334.  Shri  S.  Kandappan:
 Shri  Mutha  Gounder:
 Shri:  Sivasankaran:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  Government  have

 Literature
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 (b)  if  so,  the  nature  of  assistance,  if
 any,  given  to  the  various  States  in  this
 regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Sbrimati  Soundaram
 Ramachandran):  (a)  Yes,  Sir.  The
 Government  of  India  organize  every
 year  a  National  Prize  Competition  of
 Children’s  Literature  in  the  Indian
 languages.  Sahitya  Rachnalays  (Lite-
 rary  Workshops)  are  organized  to
 train  authors  and  writers  in  the  tech-
 nique  of  preparing  Children’s  books.
 The  National  Council  of  Educational
 Research  &  Training  has  also  under-
 taken  a  scheme  for  preparation  of
 supplementary  reading  material  for
 schoo]  childern.

 (b)  Grants-in-aid  are  given  to  the
 State  Governments  to  meet  the  expen-
 diture  on  the  Prize  Competition  and
 Sahitya  Rachnalayas  in  addition  to
 rendering  technical  and  academic  ad-
 vice  in  regard  to  programme  for
 promoting  children’s  literature.

 Retrenchment  by  Private  Ol!
 Companies

 3335.  Shri  Vasudevan  Natr:
 Shri  Wartor:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  Private  Oil  Com-
 panies  have  intimated  that  they  will
 have  to  retrench  large  number  of  their
 employees  at  Cochin  when  the  oil  re-
 finery  is  commissioned;

 (b)  whether  Government  have  re-
 ceived  any  representation  from  the  em-
 ployees  regarding  the  threatened  re-
 trenchment;  and

 (c)  if  so,  the  steps  taken  to  assure
 continued  employment  for  these  em-
 ployees?

 The  Minister  of  Petroleum  ana
 Chemicals  (Shri  Alagesan):  (a)  and
 4b).  Yes.

 (c)  The  matter  has  been  brougnt  ६9
 the  notice  of  the*

 pes  Reélinertes
 Limited“#nd  the  Indian  फा  Corpota-
 tion  Limited.
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 Prisoners  taken  during  Mizo  Revolt

 3386.  Shri  Bagri:
 Shri  Hem  Barua:
 Dr.  Ram  Manohar  Lohia;:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  during  the  operations
 against  the  Mizo  rebels  any  prisoners
 have  been  taken;  and

 (b)  if  so,  their  number?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 22  Mizo  National  Front  Volunteers
 have  so  far  been  captured.

 Industries  in  Border  Areas

 3337.  Shri  R.  5,  Pandey:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  picas-
 ed  to  state:

 fact  that  a
 the  border

 (a)  whether  it  is  a
 number  of  industries  in
 regions,  which  were  hit  during  the
 recent  Indo-Pakistani  conflict,  have
 not  been  re-established  so  far;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  have
 given  any  assistance  or  incentive  tv
 those  industrialists  to  re-start  their
 industries  on  the  old  scale?

 The  Deputy  Minister  in  the  Minls-
 try  of  Labour,  Employment  ang  Re-
 tabilitation  (Shri  D.  R.  Chavan):  (a)
 The  industries  Which  9६  ०
 by  the  indo-Pakistant  ¢o

 were
 rece
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 have  restarted  and  are  functioning
 more  or  less  in  a  normal  manner.

 (b)  Does  not  arise.

 (c)  Yes  Sir.  Government  have
 arranged  credit,  loan  and  _  other
 assistance  to  the  industries.

 Education  in  Dandakatanya  Region
 3338.  Dr.  Ranen  Sen:

 Dr.  U.  Misra:
 Shri  Firodia:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  the  arrangements  made  by  the
 authorities  to  impart  education  to  the
 refugee  boys  now  settled  in  Danda-
 karanya;  and

 (b)  the  method  of  recruiting  the
 teaching  staf?  for  the  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  and
 Rehabilitation  (Shri  D.  R.  Chavan):
 (a)  204  Primary  Schools,  7  Middle
 Schools  and  one  High  School  have
 been  opened.  The  number  of  students
 enrolled  is  15,360.23,  Primary  Schools,
 2  Middle  Schools  and  ]  High  School
 are  under  construction.  An  Industrial
 Training  Institute  hag  also  been  estab-
 lished.  Settler  boys  are  also  sent  to
 other  Institutes  for  industrial  training.

 Books  are  supplied  free  and  no
 tuition  fee  is  charged  in  the  Primary
 and  Secondary  classes.  Stipends  are
 given  to  students  who  have  to  stay
 in  the  Hostels.

 B.A.  and  B.Com.  examinations  376
 being  conducted  at  Kondagaon'  by
 special  arrangement  with  Calcutta
 University.

 +
 (b)  Teaching  staff  is  recruited

 through,  Employment  Exchanges  by
 Selection.  Committee  through  —  inter-
 views  and  written  tests.
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 Sale  of  Marketable  Surplus  in
 Dandakaranya

 3339.  Dr.  Ranen  Sen:
 Dr.  U.  Misra:

 Will  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  the  procedure  and  system  for
 selling  marketable  surplus  by  the
 refugee  settlers  in  Dandakaranya  and
 the  arrangements  made  therefor  by
 the  Dandakaranya  authorities;

 (b)  whether  there  is  any  difference
 of  opinion  among  the  authorities,  about
 the  system  in  this  regard;  and

 (९)  if  so,  the  nature  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Employment  and  Rehabilitation
 (Shri  D.  RB.  Chavan):  (a)  In  order  to
 assist  settlers  in  obtaining  reasonable
 prices  for  their  marketable  surplus,  8
 Marketable  Cell  has  been  set  up  by  the
 Dandakaranya  Project  Administra-
 tion  to  provide  market  intelligence  to
 the  settlers.  Marketing  Centres  have
 also  been  established;  with  the  assis-
 tance  of  the  officials  of  the  Project
 Administration,  settlers  have  been

 enahied  to  sell  their  produce  at
 reasonable  prices.

 A  large  number  of  _  settlers  have
 been  given  loans  for  purchase  of  bul-
 lock  carts  for  transport  of  their  pro-
 duce.  The  Project  Administration
 have  also  been  trying  to  assist  the
 settlers  by  providing  transportation

 facilities  for  selling  vegetables,  fruits
 and  poultry  produce  outside  the  Zones.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 जीन  को  लावल  का  तस्कर  व्यापार

 3340.  श्री  प्रकाशबीर  झास्म्री  :  क्या
 तृह-कार्य  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि.  पिछले  वर्ष
 जारत-पाकिस्तान  संघर्ष  के  दौरान  प्रासाम  मे
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 भारत  सुरक्षा  नियमों  के  झस्तयेंत  झमेक
 व्यापारियों  को  नज़रबन्द  किया  गया  था  ;

 (ख)  क्या  उन  पर  चीन  को  चोरी-
 छिपे  चावल  भेजने  का  प्षारोप  था  ;

 (ग)  यदि  हूं,  तो  उन्हें  रिहा  किये  जाने
 फे  क्या  कारण  है  ;  शौर

 (घ)  सीमा  पर  चावल  का  तस्कर
 'ध्यापार  रोकने  के  लिये  क्या  कार्यवाही  की
 गई  है  ?

 गुह-कार्य  मंत्रालय  में  उपसंत्री  (भरी
 विद्याचरण  झुक्ल)  :  (क)  जी  हां  ।  26
 व्यक्ति  भारत  सुरक्षा  नियमों  के  श्रंतर्गत
 नजरबन्द  किए  गए  1

 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  t

 (घ)  सीमावर्ती  क्षेत्रों  स ेहोकर  पाकि-
 स्तान  को  तस्कर  व्यापार  रोकने  के  लिए  सतकंता
 के  प्रबन्ध  कडे  किये  गए  हैं  t

 Grant  of  Family  Allowances  to
 Detenus

 3342.  Shri  Kolla  Venkaiah:  Wil!  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  1397  on  the  2nd
 March,  966  and  state:

 (a)  the  number  of  Left  Communist
 detenus  who  have  been  granted  family
 allowances  in  various  States  up  to
 the  l0th  March,  1966;

 (b)  the  number  of  Left  Comimunts
 detenus  who  were  granted  Rs.  425  per
 month  as  family  allowance;

 (c)  the  number  of  Left  Communist
 detenus  receiving  more  than  Rs.  50
 in  different  States  as  family  #llow-
 ance;  and

 (d)  the  number  of  applications  for
 family  allowance  rejected  In  966  up
 to  the  l0th  March?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 Military  Aid  used  against  Food
 Agitators

 3343.  Shri  Kolla  Venkaiah:  Wil]  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  places  at  which  the  mili-
 tary  has  been  called  to  reinforce  the
 police  force  against  the  people  agitat-
 ing  for  food  in  966  in  the  country
 upto  the  llth  March,  1968;

 (9)  the  strength  of  the
 force  called  to  assist  the
 different  places;  and

 military
 police  at

 (७)  the  reasons  for  calling  the  mili-
 tury  into  action?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Ministcr  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (c).  The
 military  was  called  in  aid  of  civil
 power  in  the  areas  of  Asansol,  Rana-
 ghat,  Santipur,  Krishnanagar  Hooghly.
 Howrah  and  Calcutta  to  assist  the
 police  force  for  maintaining  law  and
 order  and  to  protect  public  property
 from  wanton  destruction.  A  total  of
 four  infantry  battalions  was  employ-
 ed,

 Fertilizer  Plant,  Durgapur

 3344.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  entered  into
 with  an  Italian  firm  for  the  setting  up
 of  a  Fertilizer  Factory  at  Durgapur;
 and

 (b)  if  so,  the  terms  and  conditions
 of  the  agreement?
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 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alagesan):  (a)  No.

 (b)  Does  not  arise.

 शरणाथियों  को  भूमि  का  श्ावंटन

 3345.  श्री  ao  ला०  बारूपाल  :  क्या
 भरम,  रोजगार  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पश्चिम
 पाकिस्तान  से  आाये  हुए  भ्रनुसूचित  जातियों
 के  लोगों  को  उस  समय  उनके  परिवारों  के
 सदस्यों  की  संख्या  के  आधार  पर  खेती  के
 लिये  जितनी  भूमि  भझ्ावंटित  की  गई  थी,
 वह  शब  उन  के  परिवारों  के  सदस्यों  की  संख्या
 बढ़  जाने  के  परिणामस्वरूप  स्वधा  श्रपर्याप्त
 हो  गई  है,  जिस  के  परिणामस्वरूप  उन्हें  ख्रगता
 गुजारा  करना  कठिन  हो  गया  है  ;  1

 (@)  क्या  शब  उन्हें  खेती  के  लिये
 श्रधिक  भूमि  देने  का  सरकार  का  विचार  है  ?

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 उपमंत्री  (श्री  ato  रा०  चब्हाण)  :  (क)
 शौर  (ख).  प्रारंभ  में  कुछ  राज्यों  में  निश्क्रान्त
 कृषि  भूमि  का  प्रावंटन  परिवार  के  सदस्यों  के
 भाधार  पर  किया  गया  था  ।  ये  श्रावंटन
 पुनर्वास  उपायों  के  रूप  में  किये  गये  थे  और
 अ्रनुसूचित  जातियों  तथा  अन्य  विस्थापित
 व्यक्तियों  के  बीच  कोई  भेदभाव  नहीं  रखा
 गया  था  |  विस्थापित  व्यक्ति  (प्रतिकर  तथा
 पुनर्वास)  अधिनियम,  i954  की  अधि-
 नियमिति  के  बाद  कृषि  भूमि  का  श्रावंटन  केवल
 उन  विस्थापित  व्यक्तियों  के  लिये  सीमित  कर
 दिया  गया  था  जिनके  पास  कृष्य  भूमि  सत्यापित
 दावे  हों  ny  विस्थापित  व्यक्तियों  को  उन  के
 परिवार  के  सदस्यों  की  संख्या  बढ़  जाने  के
 भ्राधार  पर  प्रतिरिक्त  भमि  बांटने  का  कोई
 प्रस्ताव  नहों.  है
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 श्रीगंगानगर  में  खुदाई  का  कार्य

 3346.  श्री  प०  ला०  बारूपाल  :  क्या
 शिक्षा  मंत्री  यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  के  बीकानेर  डिवीजन
 में  श्रीगंगानगर  के  कालीबंगा  नामक  स्थान
 पर  आ्रारम्भ  किये  गये  खुदाई  कार्य  का  क्या
 परिणाम  निकला  है

 (4)  शब  तक  की  गई  खुदाई  में  पाए
 गये  अवशेषों  का  मोटा-मोटा  व्योरा  क्या  है
 तथा  इस  कार्य  पर  कितना  खर्च  हा  है  ;

 (ग)  क्या  रंगमहल,  डावली  तथा  चक
 34  एस०  टी०  जी०  में  पाये  गये  पुरातत्वीय
 प्रवशेषों  के  सम्बन्ध  में  खुदाई  करवाने  का  भी
 सरकार  का  विचार  है  ;  झौर

 (घ)  यदि  हां,  तो  कब  ?

 शिक्षा  मंत्रालय  में  उपमंत्री  भो  भक्त
 बर्न)  (क)  खुदाई  कार्य  के  छः  सत्रों
 से  पता  चला  है  कि  यह  स्थान  हृद्प्पाओों  के
 जाने  से  पहले  भ्राबाद  था  ny  खदाई  का  वास्तव
 में  यही  महत्वपूर्ण  परिणाम  है  क्योंकि  इससे
 भारतीय  आ्रादि-इतिहास  का  प्रारंभ  कई
 शताब्दी  पीछे  हट  गया  है  ny  इसके  श्रलावा,
 भारतीय  सभ्यता  की  पूरी  बस्ती  भी  देखने
 में  आई  t

 (ख)  प्राचीन  स्थान  दो  टीलों  में  बंटा
 है  ।  छोटा  टीला  पश्चिम  में  तथा  बड़ा  टीला
 है  में  है  t  पूर्व-हड़प्पा  बस्ती,  जिसके  प्रवशेष
 केवल  छोटे  टीले  पर  पाए  गए  थे,  एक  नगर
 दीवार  से  घिरा  ह्ध्ा  था,  जिसकी  चौड़ाई
 लगभग  चार  मीटर  है  ।  मकान  गारे  की  ईंटों
 के  बने  हुए  थे  |  निवासी  एक  विशेष  प्रकार  के
 मिट्टी  के  बर्तनों  का  प्रयोग  करते  थे,  जो  हड़प्पा
 से  पश्राकार  व  बनावट  में  भिन्न  एक  समान  थे  ।
 ये  कलि  का  प्रयोग  जानते  थे  किस्तु  घरेलू
 प्रयोग  के  लिए  छोटे  चाकुझों  का  प्रयोग  करते
 ले  जबकि  हंड़प्पमा  लोग  इसके  विपरीत  करते
 के  विवत्ति  (सम्भवत:  भूचाल)  के  फलस्वरूप
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 यह  बस्ती  समाप्त  हो  गई  भोर  दस  स्थान  को
 प्रस्थाई  तौर  से  छोड़  दिया  गया  ।

 इस  स्थान  पर  हड़प्पाशों  के  आने  से
 बस्ती  के  स्वरूप  में  परिवतंन  हुआ ।  छोड़े
 गए  टीले  को  एक  किले  के  स्थान  के  रूप  में
 चुना  गया  जबकि  खास  शहर  को  उसके  लंगर
 के  रूप  में  चुना  गया  ।  किला  बंदी  दो  भागों  में
 है  :  दक्षिणी  शौर  उत्तरी,  जो  एक  दूसरे  से
 झलग-प्रलग  घिरे  हुए  हैं,  उत्तरी  भाग  में
 रिहायशी  भवन  थे,  जो  सम्भवत:  प्रशासनिक
 भयथवा  धामिक  ध्रघ्यक्ष  के  लिए  थी  ।  झाधे
 दक्षिणी  भाग  की  किलाबंदी  की  पद्धति  काफी
 व्यापक  थी  झौर  उसमें  बुर्ज  तथा  कदमचादार
 प्रवेशद्वार  थे  ।  निचले  शहर  में,  खुदाई  में
 नगर के  ग्रिड-प्लान  का  केवल  एक  जर्जर  भाग
 था  t  उत्तर  दक्षिणी  श्रौर  पूर्व  पश्चिमी  चलने
 वाले  रास्तों  का,  सड़क  के  चौराहों  सहित  |
 पता  लगा  था  ।  घर  गारे  की  इंटों  के  बने  थे
 पक्की  ईंटों  का  प्रयोग  (उसी  प्राकार  की)
 केवल  उन्हीं  स्थानों  तक  सीमित  था  जहां
 पानी  झाता-जाता  था,  ज॑से  नालियां,  फरश,
 कुएं  आदि  |  .96I-62  से  1965-66.
 तक  के  दौरान  खुदाई-का्य  पर  लगभग
 3,76,  265  रुपए  खर्च  हुए  हैं  t

 (ग)  फिलहाल  ऐसा  कोई  प्रस्ताव  नहीं
 ॥

 (घ)  प्रश्न  नहीं  उठता  ।

 हिस्दी  में  तारें

 3347.  ह ,  जगदेब  सिह  सिद्धान्ती  :
 क्या  संचार  मंत्री  यह  बताने  की  कपा  करेंगे
 कि :

 (क)  हिन्दी  तारों  में  शब्द  गिनने  के
 जो  नियम  हैं  उनकी  पूरी  जानकारी  डाक  व
 तार  के  ऐसे  कितने  कर्मचारिक्षों  को  नहीं  है
 जो  तार  बुक  करते  हैं  ;

 (8)  क्या  कुछ  मामलों  में  हिन्दी  तार
 देने  बाजी  से  भियम  संगत  शब्दों  की  पेकषा
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 धिक  शब्दों  का  प्रभार  लिया  गया  है  ;
 और

 (ग)  तार  बुक  करने  वाले  लिपिकों
 को  इन  नियमों  की  जानकारी  भ्रच्छी  तरह
 कराने  के  लिये  क्या  कदम  उठाये  जा  रहे  हैं  ?

 संसद-कार्य  तथा  संचार  विभागों  में
 राज्य-संत्रो  (श्री  जगन्नाथ  राब) :  (क)  जी
 नहीं  t  ऐसे  किसी  भी  कमंचारी  को  जो  कि
 इस  मामले  से  सम्बन्धित  नियमों  से  परिचित
 नहीं  होता,  देवनागरी  या  रोमन  लिपि  में  तार
 बुक  करने  के  काम  पर  नियुक्त  नहीं  किया
 जाता  ।

 (ख)  संभव  है  कहीं  कोई  इक्कीदुक्को
 भूलें  हो  गई  हों  ।

 (ग)  सभी  तारधर  बलकों  को  उनकी
 वास्तविक  नियुक्ति  से  पहले  उन्हू  दिये  जाने
 बाले  विशेष  मुद्दों  पर  सामान्य  व्यावहारिक
 प्रशिक्षण  के  भ्रतिरिक्त  देवनागरी  तारों  को
 बुक  करने  के  लिए  नियुक्त  किये  गए  क्लकों
 को  विशेष  प्रशिक्षण  का  पाठ्यक्रम  पूरा  करना
 होता  है  |  प्रत्येक  वुकिग  क्लर्क  को  तार  निर्देशिका
 वोल्यूम  |  की  एक  प्रति  भी  दी  जाती  है  जिसमें
 देवनागरी  तार  बुक  करने  से  सम्बन्धित
 विस्तृत  नियम  एक  पृथक  प्रकरण  के  रूप  में
 प्रकाशित  किए  गए  हैं  ।

 Women  Contact  Agents
 3348.  Shri  D.  C.  Sharma:

 Shri  Onkar  Lal  Berwa:
 Shri  Vishwa  Nath  Pandcy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Bureau  of  Investigation  has
 located  women  working  as  contact
 agents  in  certain  departments  of  the
 Centra]  Ministries  who  are  reported-
 ly  helping  their  employers  in  getting
 undue  favours  from  Government  offi-
 cers;  and
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 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  A  few
 women,  who  have  been  found  contact-
 ing  Government  servants  in  certain
 Departments  have  come  to  the  notice
 of  the  Central  Bureau  of  Investiga-
 tion.

 (b)  Their  names  have  been  com-
 municated  to  the  Departments  con-
 cerned.

 Fire  in  Laeyo  Colliery
 3349.  Shri  Dasaratha  Deb:  Wil]  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Laeyo  Colliery  fire  has  been  spreading
 since  the  27th  February,  1966;  and

 (b)  if  so,  the  precautionary  mea-
 sures  adopted  for  the  safety  of  the
 colliery  workers?

 The  Minister  of  Labour,  Employ-
 ment  and  Rehabilitation  (Shri  Jagji-
 van  Ram):  (a)  A  fire  broke  out  on
 28th  February,  966  at  Laeyo  Colliery,
 which  is  not  being  worked.  Jungle
 fire  had  entered  into  the  quarry
 debris  and  thence  to  abandoned  work-
 ings.

 are  considered
 are  no  workers

 (b)  No  measures
 necessary  as  there
 employed.

 Review  of  Anti-Corruption  Work
 3350.  Shri  R.  S.  Pandey:

 Shri  Firodia:
 Shri  Mohammed  Koya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 review  of  vigilance  and  anti-corrup-
 tion  work  outlining  the  anti-corrup-
 tion  measures  during  the  past  2  years
 has  recently  been  submitted  to  the
 Prime  Minister;  and
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 (b)  if  so,  the  conclusions  arrived  at
 as  a  result  of  the  revelations  in  the
 said  review  on  anti-corruption
 measures?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  A  review
 of  vigilance  and  anti-corruption  work
 done  during  the  last  two  years  (from
 964  to  30-9-1965)_  was  prepared  by
 the  Central  Bureau  of  Investigation.
 The  Report  has  been  seen  by  the
 Prime  Minister.

 (b)  It  can  be  said  that  as  a  result
 of  the  concentrated  drive  undertaken
 by  Central  Bureau  of  Investigation
 in  certain  departments  and  public
 undertakings  points  of  corruption
 have  been  located;  action  has  been
 taken  against  persons  lacking  in  inte-
 grity;  there  has  been  speedier  disposa]
 and  improvement  in  the  functioning
 of  some  departments  which  helped  in
 reducing  the  scope  of  corrupt  activi-
 ties.

 Wages  of  Cashew  Workers  in  Kerala

 335l.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Labour,  Emp-
 loyment  and  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  the  Cashew  Workers
 Union  of  Quilon,  Kerala  State  have
 demanded  the  revision  of  minimum
 wages  and  some  other  benefits;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  Labour,
 ment  and  Rehabilitation
 Jagjivan  Ram):  (a)  Yes.

 Employ-
 (Shri

 (b)  The  State  Government  is  taking
 necessary  action  in  regard  to  revision
 of  minimum  wages.  the  other  matters
 are  also  he'ng  looked  into:  *
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 University  Vice-Chancellors

 3352,  Dr.  Ram  Manohar  Lohia:
 Shri  VishWa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have
 recently  received  a  memorandum  from
 a  deputation  of  the  University  Vice-
 Chancellors;

 (b)  if  so,  the  main  points  mentioned
 therein;

 (c)  Government’s  reaction  thereto;
 and

 (d)  whether  it  is  proposed  to  take
 any  administrative  and  legislative
 action  or  issue  directions  under  Arti-
 cle  353  of  the  Constitution?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  Yes,  Sir.  The
 memorandum  was_  submitted  by  the
 Vice-Chancellors  on  behalf  of  the
 Inter-University  Board  of  India  and
 Ceylon.

 (b)  The  memorandum  mainly  deals
 with  University  autonomy  and  in
 brief  seeks  support  (i)  to  secure  dcle-
 tion  of  some  of  the  provisions  in  the
 various  University  Acts  und  Amend-
 ing  Bills  which,  in  the  opinion  of  the
 Inter-University  Board,  detract  from
 University  autonomy;  and  (ii)  to
 have  the  existing  University  Acts
 amended  in  terms  of  the  recommen-
 dations  made  by  the  Committee  on
 “Model  Act  for  Universities”  as  final-
 ly  approved  by  the  Inter-University
 Board  and  the  University  Grants
 Commission.

 (९)  and  (d).  The  memorandum  is
 under  examination.

 Utilization  of  Natural  Gas
 3353.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  industries  which  have  been
 licensed  for  utilisation  of  the  Natural
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 Petroleum  Gas  available  from  Assam
 Oil  Fields  and  the  projects  which  are
 under  consideration  for  issue  of
 licences  for  utilisation  of  natural  gas;
 and

 (b)  how  the  gas  being  flared  up  at
 Gauhati  Refinery  is  to  be  utilised,  and
 whether  any  project  for  its  liquefac-
 tion  and  distribution  for  use  as
 domestic  fue]  has  been  finalised?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alagesan):  (a)
 Licences  for  setting  up  of  fertilizer,
 thermal  power  and  acrylonitrile  plants
 based  on  Assam  Natural  Gag  have
 been  issued.  In  addition,  natural
 gas  is  being  supplied  to  Tingri  Grid
 and  Brick  Kilns.  A  proposal  for  set-
 ting  up  a  Urea  Plant  is  also  under
 consideration.

 (b)  The  gas  being  flared  up  at
 Gauhati  Refinery  can  be  utilised  for
 the  manufacture  of  L.P.G.  A  Project
 Report  in  this  connection  has  been
 received  from  the  Rumanians  and  is
 under  consideration  of  the  Indian  Oil
 Corporation  (Refineries  Division)
 Limited.

 Appeals  regarding  Seniority  in  Judi-
 cial  Service  in  Kerala

 3354.  Shri  Maniyangadan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  appeals  are  pend-
 ing  at  present  in  regard  to  the  senio-
 rity  in  the  Judicial  Service  of  Kerala
 State:

 (b)  if  so,  the  number  thereof;  and
 (c)  the  period  for  which  these  ap-

 peals  are  pending  and  the  reasons  for
 the  delay.  in  disposing  of  these
 appeals?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affair,  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No  appeal
 relating  to  seniority  in  the  Judicial
 Service  of  Kerala,  as  affected  by  the
 reorganisation  of  States  is

 sy  pending
 with  the  Government  of  India.
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 (b)  and  (c),  Do  not  arise,

 Sub-Divisional  Officer,  Lungleh
 3355,  Shri  Jashvant  Mehta:

 Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  security  forces  have
 been  able  to  trace  the  Sub-Divisional
 Officer  of  Lungleh  in  Mizo  District,
 kidnapped  by  Mizo  hostiles;  and

 (b)  whether  any  information  has
 been  received  about  the  whereabouts
 of  the  officer?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 It  is  learnt  that  the  Sub-Divisional
 Officer  of  Lungleh  has  been  taken  to
 East  Pakistan  by  the  armeg  Mizo
 gangs.  Efforts  are  being  made  to
 ascertain  his  exact  whereabouts.

 House  Building  Loans  to  Migrants
 from  East  Pakistan

 3356.  Shri  H,  ्,  Mukerjee:  Will  the
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  he  has  received  a  re-
 presentation  from  the  Udbastu  Kalyan
 Samity,  Saradapalli,  District  Hooghly
 (West  Bengal)  regarding  the  remission
 of  contributory  house-building  loan  to
 middle  class  refugees  from  East
 Pakistan;

 (b)  whether  he  has  examineg  _  it;
 and

 (c)  if  so,  the  steps  being  taken  in
 this  regard?

 The  Deputy  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  (Shri
 D.  R,  Chavan):  (a)  and  (b).  Yes.

 (c)  It  is  not  proposed  to  remit  the
 Contributory  House-Building  Loans.
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 B.  B.  Ram  Roop  Vidya  Mandir
 3357.  Shri  H.  N.  Mukerjee:

 Shri  Indrajit  Gupta:
 Will  the  Minister

 Pleased  to  state:
 of  Education  be

 (a)  whether  it  is  a  fact  that  an  in-
 quiry  had  been  instituted  in  respect  of
 the  affairs  of  R.  B.  Ram  Roop  Vidya
 Mandir,  Delhi;

 (b)  if  so,  the  findings  thereof;  and
 (c)  the  steps  taken  to  give  effect  to

 them?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  Yes,  Sir,  by  the
 Directorate  of  Education,

 (b)  The  Enquiry  Committee  is  still
 making  enquiries  and  its  findings  are
 awaited.

 (c)  Does  not  arise,

 Shifting  of  Migrants  from  Camp
 3358.  Shri  osm  N.  Mukerjee:  Wil]  the

 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nearly
 500  families  of  East  Pakistan  refugees
 settled  in  Barguri  Camp,  _  district
 Darrang  (Assam)  are  being  shifted  to
 some  other  State  against  their  will;

 (b)  whether  he  has  receiveg  repre-
 sentation  asking  for  their  retention  in
 the  present  site;  and

 (९)  the  decision  taken  in  this  re-
 gard?

 The  Deputy  Minister  in  the  Ministry
 of  Labour,  Employment  and  Rehabili-
 tation  (Shri  D.  R,  Chavan):  (a)  to  (c).
 Owing  to  the  limited  scope  for  the
 rehabilitation  of  agricultural  families
 in  Assam  and  the  continued  pressure
 on  the  resources  of  the  State,  the  Gov-
 ernment  of  Assam  have  expressed
 their  inability  to  rehabilitate  all  the
 refugees  in  camps,  within  the  State.
 It  has  .acgordingly  been  decided  to
 shift,  3,000  families  from  different
 camps  in  Assam  to  the  Mana  Transit
 Centre,  Raipur,  MP.  for  ,yItimate
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 movement  to  permanent  rehabilitation
 sites  in  other  States.  374  agriculturists
 families  from  Barguri  camp  are  pro-
 Posed  to  be  shifted  by  the  State  Gov-
 ernment  as  a  part  of  this  programme.

 A  representation  has  been  received
 from  the  families  in  the  Barguri  camp,
 They  have  requested  that  they  should
 be  rehabilitated  in  Assam  itself.  This
 is  being  examined  by  the  State  Gov-
 ernment,

 Centenary  Celebrations  of  Archaeulo-
 gical  Survey  of  India

 3359,  Shri  Vishram  Prasad:  Will
 the  Minister  of  Education  be  picased to  state:

 (a)  whether  it  is  a  fact  that  the  cen-
 tenary  celebrations  of  the  Archacolo-
 gical  Survey  of  India  were  held  during
 December.  96l;  and

 (b)  if  so,  the  initial  amount  sanc-
 tioneg  by  Government  and  the  aciual
 expenditure  incurred  thereon?

 The  Deputy  Minister  in  the  Ministry of  Education  (Shri  Bhakt  Darshan):
 (a)  Yes,  Sir.

 (b)  (i)  Initial  amount  sanctioned  by
 Government—_  Rs.  2,65,307°50_

 (ii)  Expenditure  incurred—
 Rs.  6,18,553 69° 69

 Distribution  of  Kerosenc
 3360,  Shri  P.  C_  Borooah:

 Shri  Maheswar  Naik:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  Government  have  re-

 cently  revised  the  kerosene  distribu-
 tion  pattern  in  Eastern  States;  and

 (b)  if  so,  the  changes  brought  about
 in  the  pattern  and  what  is  the  revised
 distribution  «vstem?

 The  Minister  of  Petroleum  and  Che-
 micals  (Shri  Alagesan):  (७)  and  (0).
 State-wise  Company-wise  monthly
 quotas  of  Kerosene  have  been  fixed
 with  effect  from  March.  66,  onwards
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 for  each  State  including  those  in  Eas-
 tern  region.  The  State  Governments
 have  been  advised  to  fix  district  wise
 quotas  in  consultation  with  the  Oil
 Companies.  Prior  to  March,  06,  move-
 ment  quotas  relateq  to  each  supply
 area,  which  did  not  conform  to  the
 boundaries  of  individual  States.

 Scheme  for  Self-Reliance  in  Tech-
 nology

 3361.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:  ’

 (a)  whether  any  scheme  has  been
 prepared  to  make  the  country  self-
 reliant  in  various  fields  of  technology;

 (b)  if  90,  the  details  thereof;  and
 (c)  for  how  long  the  country  will

 have  to  depend  on  importeq  know-
 how?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  and  (b).  With  a
 view  to  self-reliance  in  technology,  a
 ‘Get-Together  of  Research  and  Indus-
 try’  consisting  of  Scientists  from  re-
 search  and  technologica]  institutions,
 technical  personnel  from  industry  and
 Government  Departments  concerned
 with  industrial  development  ang  other
 user  organisations  was  convened  by
 the  Council  of  Scientific  and  Industrial
 Research  on  20th  and  2!st  December,
 965  at  New  Delhi.  The  recommen-
 dations  made  by  the  5  Working
 Groups  of  the  conference  deal  with
 specialised  subjects,  The  recommen-
 dations  dea}  with  research  and  deve-
 lopment  policies  as  also  with  areas  of
 economic  and  industrial  importance
 identified  in  the  form  of  national  re-
 search  projects.  These  have  been  sent
 to  different  ministries  and  organisa-
 tions,

 (c)  Efforts  are  being  made  to  deve-
 lop  Indian  know-how,  consultancy
 and  design  and  engineering  services
 in  various  fields.  The  Government  of
 India  in  the  Ministry  of  Industry  has
 recently  appointed  a  Committee  under
 the  Chairmanship  of  Dr.  A,  Rama-
 swami  Mudaliar  to:—

 (७)  examine  the  extent  to  which
 at  the  present  ‘sta@e'of  our
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 economic  development  import
 of  technical  know-how  from
 abroad  can  be  dispensed  with;

 (b)  examine  the  general  condi-
 tions  subject  to  which  indi-
 genous  know-how  can  be
 deemed  to  be  capable  of  com-
 mercial  exploitation;  and

 ~ (c)  suggest  general  guide  lines
 regarding  the  type  of  cases  in
 which  foreign  collaboration
 may  be  allowed.

 बनारस  हिन्दू.  विश्वविद्यालय  के
 सर  सुन्दर  लाल  भ्रस्पताल  को

 सहायता
 3362.  श्री  बाल  कृष्ण  सिंह  :

 1 ड  रधमायथ  सिंह  :
 श्री  रास  हरख  यादव  :
 श्री  विश्वनाथ  पाण्डेय  :
 डा०  महादेव  फ्रसाब  :
 श्री  विदवनाथ  राय  :
 शी  बजबासी  लाल  :
 ओ  फ्झ्ना  लाल  :
 शी  राजदेव  सिंह  :
 श्री  गहमरी  :
 श्री  काशी  साब  बांड  :
 और  सुरणी  मनोहर  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  बनारस
 हिन्दू  विश्वविद्यालय  के  चिकित्सा  कालेज  से
 सम्बद्ध  सर  सुन्दर  लाल  श्रस्पताल  को  केन्द्रीय
 सरकार  तथा  राज्य  सरकार  कोई  सहायता
 नहीं  देती  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  चिकित्सा
 कालेज  तथा  उस  से  सम्बद्ध  प्रस्पताल  के  महत्व
 को  देखते  हुए  भस्पताल  का  खर्च  उठाने  का
 विचार  कर  रही  है  ;  श्रौर

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  योजना
 क्यो  है?
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 शिक्षा  संत्री  (ओ  मु०  Wo  चागला)  :
 (क)  से  (ग)  बनारस  हिन्दू  विश्वविद्यालय

 के  मेडिकल  कालेज  से  सम्बद्ध  सर  सुन्दर  लाल
 अस्पताल  को  केन्द्रीय  श्रोर  उत्तर  प्रदेश  सरकार
 भनुदान  देती  है  ।  किन्तु  विश्वविद्यालय  ने
 प्रतिवेदन  भजा  है  कि  उसे  भ्रस्पताल  के  विकास
 ओर  अनुरक्षण  के  लिए  और  भ्रधिक  अनुदान
 की  भ्रावश्यकता  है  ।  विश्वविद्यालय  की
 प्रार्थना  पर  राज्य  सरकार  से  सलाह  मशविरा
 करके  विचार  किया  जा  रहा  है  ।

 Cultural  Delegation  from  German
 Democratic  Republic

 3363,  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  a  four-member  cultural
 delegation  from  German  Democratic
 Republic  visited  India  recently;  and

 (b)  if  so,  the  outcome  of  their  visit?
 The  Deputy  Minister  in  the  Mirts-

 try  of  Edacation  (Shri  Bhakt  Darshan):
 (a)  Yes,  Sir.

 (b)  The  delegution  has  _  visited
 during  its  brief  stay,  some  selected
 institutions  of  sports  and  games  and
 has  made  some  verbal  suggestions
 about  the  training  and  exchange  of
 experts  in  this  field.  The  report  of  the
 delegation  when  reccived  will  be  given
 due  consideration.

 ‘Ofl  Survey  in  Mahanadi  Delta  Area’
 3364.  Shri  Gokulananda  Mohanty:

 Will  the  Minister  of  Petroleam  anc
 Chemicals  be  pleased  to  state:

 (a)  whether  oil  survey  work  in
 Mahunadi  Delta  area  in  Orissa  is  still
 continuing;  and

 (b)  if  so,  when  the  survey  is  ex-
 pected  to  be  completed?

 The  Minister  of  Petroleum  and  Che-
 micals  (Shri  Alagesan):  (a)  Yes,
 Gravity-cum-magnetic  surveys  are  in
 progress,

 (b)  It'is  not  possible  to  state  when
 the  survey  work  will  be  completed.  as

 CHAITRA  16,  888  (SAKA)  Written  Answers  9736

 the  results  of  the  initial  survey  work,
 progressively  obtained,  have  a  bearing
 on  the  total  quantum  of  survey  re-
 quired.

 Orissa  Government  Police  Housing
 Scheme

 3365,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  amount  proposed  to  be  given
 to  Orissa  Government  under  Police
 Housing  scheme  in  the  State  during
 1986-67;  and

 (b)  the  details  thereof?
 The  Deputy  Minister  in  the  Mints-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  A  deci-
 sion  will  be  taken  after  the  funds  are
 voted  by  the  Parliament,  taking  into
 consideration  the  needs  of  all  the
 State  Governments.

 Vigyan  Mandirs  in  Orissa

 3366.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  Vigyan  Mandirs
 are  proposed  to  be  set  up  in  Orissa
 State  during  1966-67;  and

 (b)  if  so,  the  details  thereof  and  the
 Central  assistance  proposed  to  be
 given  to  that  State  for  the  purpose
 during  the  same  period?

 The  Depaty  Minister  in  the  Ministry
 of  Education  (Shrimati  Soundaram
 Ramachandran):  (a)  The  administra-
 tive  control  of  Viynan  Mandirs  having
 been  transferred  to  the  State  Govern-
 ments,  it  is  now  the  responsibllity  of
 the  State  Governments  to  set  up  new
 Vijnan  Mandirs.  We  have  so  far  re-
 ceived  no  proposai  to  set  up  any
 Vijnan  Mandir  in  Orissa  State  during
 1966-67,  in  addition  to  the  three  that
 already  exist  in  that  State,

 (b)  Does  not  arise.
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 Archaeological  Survey  in  Orissa

 3367.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  survey  has
 conducted  by  the  Archaeological
 Survey  of  India  in  Orissa  State
 during  the  Third  Five  Year  Plan
 Period;  and

 been

 (b)  if  3०,  the  findings  thereot?

 The  Deputy  Minister
 istry  of  Education
 Darshan);  (a)  Yes,  Sir,

 in  the  Min-
 (Shri  Bhakt

 (b)  As  a  result  of  this  Survey,  sites
 of  various  categories  viz,  Early  Stone
 Age  and  Chalcolithic  were  located.

 Unemployed  Engineers  in  Orissa
 3368,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Labour,  Em-

 ployment  and  _  Rehabilitation  be
 Pleased  to  state:

 (a)  the  number  of  Engineers
 Passed  from  _  various  Engineering Colleges  in  Orissa  and  remained
 unemployed  during  1964;  and

 who

 (b)  the
 them?

 steps  taken  to  absorb

 The  Minister  of  Labour, ment  and  _  Rehabilitation  (Shri
 Jagjivan  Ram):  (a)  09  Degree-
 holders  and  40l  Diploma-holders  in
 Engineering  passed  out  from  various

 Employ-

 Engineering  Colleges  and  Poly-
 technics  in  Orissa  during  the  year
 1964.  Information  regarding  the
 number  of  Engineers,  if  any,  remain-
 ing  unemployed  out  of  them  is.
 however,  not  available.

 (b)  Various  development  schemes
 under  the  Five  Year  Plans  are
 expected  to  create  increasing  employ-
 Ment  opportunities  for  qualified
 persons  including  engineers.
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 Electronic  Computors§  ip
 (India)  Ltd.

 3369,  Shri  Mohan  Swarup:  Will  thc
 Minister  of  Labour,  Employment  and
 Rehabilitation  be  pleased  to  state:

 Caltex

 (a)  whether  it  is  a  fact  that  Caltex
 (India)  Limiteq  have  installed
 electronic  computors;

 (b)  if  so,  whether  it  is  also  a  fact
 that  as  a  result  thereof  they  have
 declared  many  employees  surplus:
 and

 (c)  if  so,  the  number  thereof  and
 the  action  taken  by  Government  in
 this  regard?

 The  Minister  of  Labour,
 ment  and  _  Rehabilitation
 Jagjvan  Ram):  (a)  No,  Sir.

 Employ
 (Shri

 (b)  and  (c).  Do  not  arise.

 Private  Schools  in  Delhi

 3370.  Shri  Indrajit  Gupta:  Will  th:
 Minister  of  Education  be  pleased  to
 tefer  to  the  reply  given  to  Starred
 Question  No,  498  on  the  4th  April,
 i960  and  state:

 (a)  the  amount  collected  indi-
 vidually  from  the  grant-in-aid  of  2)
 privately  managed  aided  schools  on
 account  of  unauthorised  levies
 collected  by  them,  whose  names
 were  placed  on  the  Table  of  Lok
 Sabha  on  the  8th  August,  960  in
 reply  to  Unstarred  Question  No.
 404;

 (b)  whether  it  is  a  fact  that  a  large
 number  of  privately-managed  aided
 schools  are  still  charging  unautho-
 rised  levies  in  the  form  of  donations,
 building  fee  and’  development  fee
 without  the  prior  sanction  of  the
 Department  of  Education,  Delhi  and
 some  of  these  schools  are  also  in-
 dulging  in  a  number  of  other  irregu-
 larities  like  prescribing  of
 unauthorised  books  in  the  schools.
 untimely  and  short  payment  of
 salaries,  victimisation  of  teachers  in
 violation,  of  tae  provisions  made  in
 Delhi  Edtcation  Code;
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 (ce)  if  so,  the  names  of  such  schools
 and  the  measures  Government  have
 adopted  to  control  such  schools;  and

 (d)  the  total  amount  per  annum
 that  Government  are  giving  as  grant-
 in-aid  to  privately-managed  schools  in

 alhi  and  by  how  much  the  expendi-
 ture  will  increase  if  Government
 completely  take  over  these  schools?

 The  Minister  of  Education  (Shri
 M.  C.  Chagia):  (a)  to  (d).  The  re-
 quisite  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha  in  due  course.
 Russian  Language  Section  in  Kerala

 University

 (3371,  Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Education  be
 pleased  to  ‘state:

 (७)  whether  it  is  proposed  to  start
 a  Russiart  Language  section  in  Kerala
 University,  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Shri

 M,  C.  Chagla):  (a)  The  Senate  of  the
 University  of  Kerala,  at  its  meeting
 held  on  i9-3-966,  hag  accepted  a
 non-official  resolution  for  starting  a
 Department  of  Russian  Language.

 (b)  The  details  have  not  yet  been
 worked  out.

 Recognition  of  Four-year  Engineering
 Course  in  Kerala  University

 3372.  Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Kappen:

 Will  the  Minister  of  Education
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Kerala
 University  had  not  requested  All
 India  Technical  Education  Council  for
 recognition  of  the  former’s  four-year
 Engmeering  Course;  and

 (b)  if  so,  the  disadvantages  that
 May  result  out  of  this  serious  omis-

 be

 sion  to  those  who  graduate  in  the
 course?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  and  (b).  The  ques-
 408  (Ai)  LSD—5.
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 tion  does  not  arise  as  the  degrees
 awarded  by  Indian  Universities  are
 automatically  recognised.

 Settlers  in  Kallarkutty
 Area

 3373,  Shri  Warior:
 Shri  Vasudevay  Nair:
 Shri  Kappen:

 Will  the  -Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from
 Ernakulam  against  the  eviction  of
 settlers  ‘in  Kallarkutty  area;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  State  in  the  Min-

 istry  of  Home  Affairs  and  Minister  of
 Defence  Supply  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Kallar-
 kutty  is  in  Kottayam  District.
 Government  receiveg  ‘petitions  from
 Devicolam  Constituency  Congress
 Committee,  Presidents,  Villathomal
 and  Kammathady  Panchayats  and
 Shri  T.  Murugesan,  Ex-M.L.A,,
 Munnar.

 Eviction  of

 (b)  Appropriate  action  will  be
 taken  after  the  final  decision  is  taken
 on  the  report  of  the  Sub-Committee
 appointed  by  the  Parliamentary
 Consultative  Committee  ‘on  Kerala
 Legislation.

 Teachers  Training  Facilities
 3374,  Shri  P.  C,  Borooah:  Wil)  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Committee  headed
 by  Prof.  Saiyidain  has  submitted  its
 report  relating  to teachers  training
 facilities  and  other  matters  relating  to
 teachers;

 (b)  if  so,  the  main  recommenda-
 tions  of  the  committee;  and

 (e)  Government’s  reaction  thereto?
 The  Minister  of  Education  (Shri

 M.  0.  Chagia):  (a)  Yes,  Sir.
 (b)  A  summary  of  observations

 and  recommendations  of  the  Commit-
 tee  ig  given  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5997  /66].
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 (c)  The  Government  will  consider
 the  Report  when  the  U.G.C.  who
 appointed  the  Committee  send  it  to
 Government  with  their  recommenda-
 Jions,

 Girls’
 3375.  Shrimati  Vimla  Devi:

 Shci  Vasudevan  Nair:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 Education

 (a)  whether  it  is  a  fact  that  prog-
 ress  in  regard  to  enrolment  of  girls
 in  primary  and  middle  schools  during
 the  Third  Plan  has  been  rather  slow;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  encourage  girls’  education  during
 the  Fourth  Plan?

 The  Deputy  Minister  in  the  Min-
 istry  of  Education  (Shrimati
 Soundaram  Ramachandran):  (a)  As
 against  the  estimafed  enrolment  of
 85:5  lakhs  and  3:l  lakhs,  at  the
 primary  and  middle  stages  respecti-
 vely,  the  actual  enrolment  is  expected
 to  be  75  lakhs  and  121  lakhs.

 (b)  The  main  reasons  are  (i)
 paucity  of  resources  (financial  and
 human),  (ii)  conservatism  jn  certain
 areas,  and  (iii)  difficulties  in  setting
 up  educational  institutions  in  the
 inaccessible  areas.

 eo)  Besides  the  provisions  under
 various  schemes  of  General  Educa-
 tion,  from  which  girls’  education  will
 get  its  due  share,  a  provision  of  Rs.  32
 crores  has  been  included  in  the  Draft
 Plan  for  special  schemes  to  promote
 girls’  education  at  the  school  _  stage.

 दिल्ली  के  स्क्लॉ  में  भविष्य  निधि  की  सुविधायें
 3376.  श्री  प्रकाशवीर  शास्त्री  :  क्या

 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्ली  प्रौर
 नई  दिल्ली  के  कुछ  प्राथमिक  स्कूलों  में  शिक्षकों
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 को  भविष्य  निधि  की  सुविधायें  नहीं  दी  गई
 हैं;

 ख)  क्या  यह  भी  सच  है  कि  इन
 स्कूलों  में  कुछ  शिक्षकों  को  ये  सुविधायें  प्राप्त
 हैं;

 (ग)  यदि  हां,  तो  इस  भेदभावपूर्ण
 बर्ताव  के  क्या  कारण  हैं  ;  प्रौर

 (घ)  इस  सम्बन्ध  में  क्या  कायंवाही
 की  गई  है  ?

 शिक्षा  मंत्री  पुश्ी  मु०  क०  चागला)  :
 (क)  से  (घ).  अश्रपेक्षित  सूचना  एकत्रित

 की  जा  रही  है  शौर  सम्भवत:  शीघ्र  ही  सभा
 पटल  पर  रख  दी  जाएगी  t

 2.42  hrs,

 PAPERS  LAID  ON  THE  TABLE
 KERALA  UNIVERSITY

 Act
 (AMENDMENT)

 The  Deputy  Minister  in  the  Min-
 istry  of  Education  (Shri  Bhakt
 Darshan):  On  behalf  of  Shri  M.  C,
 Chagla,  I  beg  to  lay  on  the  Table  a
 copy  of  the  Kerala  University
 (Amendment)  Act,  1966,  (President's
 Act  No.  3  of  966)  under  sub-section
 (3)  of  section  3  of  the  Kerala  State
 Legislature  (Delegation  of  Powers)
 Act,  1965.  [Placed  in  Library.  See
 No,  LT-5986/66].
 DEFENCE  OF  INDIA  (SECOND  AMEND-

 MENT)  RULES
 The  Deputy  Minister  in  the  Ministry

 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  On  behalf  of  Shri  Hathi,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Defence  of  India  (Second  Amend-
 ment)  Rules,  966  published  in  Noti-
 fication  No.  G.S.R,  364  in  Gazette  of
 India  dated  the  6th  March,  1966,  under
 section  4!  of  the  Defence  of  India  Act,
 1962.  (Placed  in  Library,  See  No.  LT-
 5987/66].
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 RevorT  OF  INQUIRY  ON  THE  FATAL  ACCI-
 vent  aT  Saunpa  No.  IV  Coutrery
 The  Deputy  Minister  in  the  Mini-

 stry  of  Labour,  Employment  and
 Rehabilitation  (Shri  Shahnawaz
 Khan):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Report  of  Enquiry  on  the
 fatal  accident  at  Saunda  No.  IV
 Colliery  of  National  Coal  Develop-
 ment  Corporation  Limited,  District
 Hazaribagh,  Bihar,  on  the  77  Febu-
 ruary,  1966.  [Placed  in  Library.  See
 ४०.  LT-5988/66].

 2.3  hrs.
 PUBLIC  ACCOUNTS  COMMITTEE

 FortTY-SEVENTH  REPORT
 Shri  Morarka  (Jhunjhunu):  I  beg

 to  present  the  Forty-seventh  Report
 of  the  Public  Accounts  Committee  on
 Appropriation  Accounts  1962-63,
 1963-64,  Finance  Accounts  1962-63
 and  1963-64  and  Audit  Reports  964
 and  965  relating  to  Government  of
 Kerala.

 2.i34  hrs.

 *DEMANDS  FOR  GRANTS—Contd.

 AND Ministry  or  Works,  Hovusinc
 Ursan  DEVELOPMENT—contd.

 Mr,  Speaker:  Out  of  five  hours
 allotted,  one  hour  and  five  minutes
 have  already  been  taken  up;  three
 hours  and  55  minutes  remain.  By  4.5
 we  will  finish.

 Shri  Subbaraman  to  continue  his
 speech.

 Shri  Hari  Vishnu  Kamath
 (Hoshangabad):  Before  you  proceed,

 may  I  make  a  request?  Yesterday
 you  were  good  enough  to  direct  that
 copies  of  the  statement  of  the  Min-
 ister  of  Social  Welfare  and  the  Home
 Minister  would  be  circulated.  We
 have’  got  only  the  statement  of  the
 Minister  of  Social  Welfare,  and  not
 the  Home  Minister’s  statement.  And
 tomorrow  is  the  debate.
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 Shri  0.  0.  Sharma  (Gurdaspur):
 Tomorrow  we  are  having  the  debate
 on  Bastar,  but  we  have  not  been  given
 the  statement  by  the  hon,  Ministers
 who  sit  here  for  some  time  ang  then
 80  away.

 it  is
 be

 Mr.  Speaker:  I  will  see  that
 done  today.  Today  they  will
 distributed.

 Shri  Subbaraman  (Madurai):  I  was
 mentioning  yesterday  about  the  im-
 portance  of  the  housing  problem.  I
 also  said  that  it  would  require  a
 huge  amount  to  meet  the  housing
 requirements,  Out  of  all  the  people,
 those  who  live  in  slums  should  re-
 ceive  our  foremost  attention.  That  is
 why  Mahatma  Gandhi  whenever  he
 came  to  DeThi  used  to  live  in  Harijan
 bastis.  If  you  want  to  provide  them
 good  houscs,  each  will  need  Rs,  5,000
 per  house,  That  means  tens  of
 thousands  of  crores  and  we  may  not
 be  able  to  find  such  huge  amounts  for
 decades.  This  problem  would  not  brock
 delay  for  such  a  long  period.  The
 alternative  is  that  we  should  acquire
 lands  extensively  ‘according  to  the
 requirements,  prepare  a  lay  out  for
 them,  have  good  roads,  provide  wate:
 supply,  drainage,  community  hall,
 play  ground,  schoo]  and  public  con-
 veniences.  If  we  do  this  and  sell
 away  lands  to  people  who  live  in  the
 slums  or  congested  areas  to  a  great
 extent  this  will  be  solved.  Day  by
 day  tnt  problem  is  becoming  aggra-
 vated  fiot  only  in  Delhi  or  in  big
 cities  like  Madras,  Calcutta  or  Bom-
 bay:  even  in  district  towns  tne
 problem  is  getting  worse  day  by  day.
 A  large  nOQmber  of  people  occupy
 poramboke  jands,  wastelands,  river
 banks,  tank  bunds,  even  road
 margins.  Because  of  the  acuteness  of
 the  problem,  because  people  do  not
 get  houses  or  sites  to  put  their  sheds
 and  huts,  they  occupy  all  these  lands.
 Unless  we  attend  to  that  immediate-
 ly,  it  ts  very  difficult  to  remove  them
 from  the  places  which  they  encroach.
 Before  they  squat  or  occupy  they
 should  be  removed.  But  that  alone

 *Moved  with  the  recommendation  of  the  President.
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 [Shri  Subbaraman}
 does  not  solve  the  problem.  We  have
 to  find  out  lands  so  that  they  can  be
 asked  to  shift  to  these  places.  This
 problem  is  there  not  only  in  the  town:
 but  in.  the  villages  too.  Whatever  may
 be  the  cost  of  acquiring  Jands  end
 laying  it  out  and  developing  it,  we
 should  give  preference  to  this  prolem
 and  even  an  expenditure  of  Ks.  500—
 3000  crores  should  noj  deter  the  gov-
 ernment.  The  Centre  and  the  State
 Governments  should  attend  to  this  be-
 cause  unless  we  give  them  good  houses
 they  will  not  be  able  to  lead  a  good
 life.  This  will  also  help  others  lo  get
 a  healthy  life.

 Government  has  ‘recognised  the  im-
 portance  of  slum  clearance  to  a  great
 extent.  Till  recently  they  were  yranting
 about  75  per  cent  of  subsidy  for  av-
 quisition  of  lands  and  construction  of
 houses  for  those  people  who  dwel!  in
 slums,  but  now  I  learn  that  the  subsi-
 dy  has  been  increased  ty  87}  per  cent.
 The  State  Governments  or  the  Jocal
 bodies  have  to  bear  only  24  per  cent.
 This  is  a  good  offer  and  all  the  State
 Governments  and  local  bodie-  should
 take  full  advantage  of  this.  They
 should  not  hesitate  to  invest  as  big
 an  amaunt  as  possible  for  the  slum
 clearanee.  We  find  when  especially  the
 scavengers  and  sweepers  are  asked  to
 clear  away  from  the  slums  and  ‘ccupy
 a  place  half  8  Mile  co  One  Mie  away,
 they  grumble  that  the  distance  is  lony
 and  they  will  not  be  ub'e  te  come  to
 cities  for  work.  In  such  cases,  free
 transport  facilities  should  be  given  to
 them.

 About  Jand  acquivition  we  find  a
 lo;  of  delay  is  caused,  This  delay  4s
 causing  great  anxiety  to  do.  things
 quickly  So,  the  acquisition  proceed-
 ings  should  be  taken  immediately
 when  we  decide  to  acquire  the  lands
 and  this  also  should  be  finished  with-
 in  g  few  months.

 Rural  housing  also  requires  our  at-
 tention,  Unless  people  are  provided
 with  good  houses  in  rural  parts,  they

 APRIL  6,  1966,  D.G.  (1968-87),  9746

 will  shift  to  towns  and  cities  to  have
 a  good  living.  Educated  people  and
 wealthy,  people  and  people  who  have
 some  means  go  on  shifting  from  vil-
 lages.to  the  towns,  but  if  we  provide
 them  and  give  facilities  for  the  rural
 People  tu  build.  houses,  then  there  is
 every  chance  of  their  staying  in  the
 villages.  Their  staying  in  viliages  w:!l
 notonly  help  themselves  but  also
 the  villagers  to  lead  a  good  and  useful
 life.

 Village  matecials  should  be  used  as
 far  as  possible  in  rural  housing.  Re-
 search  should  be  carried  on  so  tht
 the  materials  available  should  be
 more  effectively  used.  In  brick-mak-
 ing.  some  improvement  can  be  madc.
 So  also  country-wood  =  should  be  so
 treated  so  that  it  stays  for  a  long  time.
 The  village  people  should  also  he
 lalned  to  build  thei>  own  —  housc..
 The  artisans,  especially  those  who  are
 trained  people,  have  to  be  taken  from
 cities  and  big  towns  to  the  villages  to
 construct  houses.  If  we  train  the  vil-
 lage  people,  this  necessity  need  nut
 arise  at  all.

 I  just  saw  in  the  report  that  the
 Hindustan  Housing  Factory  nas  cons-
 tructed  a  good  number  of  houses  on
 pre-fabricuted  panel  system,  I  think
 the  Miaister  would  make  some  ar-
 rangements  to  show  some  of  the  MP:,
 these  houses  ४०  that  they  may  advise
 people  in,  their  constituencies  to  buils
 such  houses.  In  housing,  we  have  yot
 this  dificultv:  windows,  doors  and
 ‘rames  aml  lintels  are  very  costly.  The
 cost  of  the  houses  goes  higher  and
 higher  peciuse  of  the  cost  of  the  mu-
 terial  is  going  up.  If  factories  like  His-
 Austan  Housing  Factory  are  started.
 one  cach  State,  and  or  they  mus
 nufa.ture  frames  fer  00078  and  win-
 dows  and  lintels  und  slabs  for  floor
 and  even  for  walls,  it  will  go  a  great
 extent  to  minimise  the  cost.  We  find

 that  sonic  pampnit:
 are  being  published.  but  we  de  not
 know  what  use  is  made  af  them  bs
 the  contractors  and  those  who  ars

 vem  the  cepar
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 engaged  in  house-building.  Some  lite-
 rature  should  be  made  available  to
 the  ordinary  people,  so  that  they  can
 get  the  full  benefit  of  the  experience
 gained  by  the  Government.

 The  National  Buildings  Construction
 Corporation  is  doing  the  construction
 of  all  the  buildings  of  the  Govern-
 ment.  It  has  incurred  a  Joss  of  9  pe:

 cent  in  the  first  few  years,  The  loss
 has  been  reduced  to  6  per  cent  now.
 Even  an  ordinary  contractor  gets  at
 Icast  5  to  0  per  cent  gain.  Such  being
 the  case,  it  ig  not  known  how  such  a
 big  corporation  with  so  much  of  expe-
 rience  incucs  a  loss  of  6  per  cent.  This
 should  be  immediately  looked  into.
 Not  only  should  the  loss  be  wiped
 out,  but  it  should  make  8  good  mar-
 gin  of  profit.  In  the  coming  years,  our
 construction  programme  would  9९
 very  huge.  Out  of  a  total  investment
 of  nearly  Rs,  22,000  crore;  in  the
 fourth  plan,  at  least  50  pe.  cent  would
 be  for  construction  work.  If  we  make
 the  construttion  efficiently  and  econo-
 Mically.  even  if  we  save  about  5  to
 0  per  cent,  that  would  be  a  grcat
 saving  for  our  government.

 In  the  construction  of  public  build-
 ings,  specially  educational  institutions.
 we  find  every  institution  has  got  an
 auditorium  or  assembly  hall.  This  is
 not  at  all  necessary,  because  they  are
 used  perhaps  once  a  month.  Some  tem-
 porary  arrangement  can  be  made  for
 such  occasions;  some  temporary  parti-
 tions  may  be  fixed  and  removed.
 wheneve:  required.  Or  2  or  3  big  ins-
 titulions  can  have  one  auditorium  for
 them  ,

 A-  far  as  possible.  government
 shcuid  encourage  private  enterprise  t»
 invest  more  in  housing,  Though  the
 government  is  investing  a  huge
 amount,  it  is  not  at  all  sufficient  for
 our  requirements.  People  are  very
 eager  to  own  their  own  houses  or  ins-
 titutions.  If  we  make  sites  available

 ‘to  them  at  ६  reasonable  price,  it  will
 attract  people  to  build  houses.

 For  industrial  housing.  the  govern-
 ment  is  giving  some  subsidy  and  loan.
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 As  the  cost  of  land  is  going  up  and  it
 i:  very  difficult  to  get  land  at  reason-
 able  rates,  I  request  thy  government
 to  extend  the  loan  for  industrial  con-
 cerns  for  purchasing  lang  also.

 The  Vithalbhai  House  was  mainly
 built  for  MPs.  But  not  even  one-fifth
 of  the  accommodation  there  is  occupi-
 ed  by  MPs,  That  should  be  looked  into.
 About  the  MPs’  flats  in  North  Avenue
 ang  South  Avenue,  I  request  the  Mi-
 nister  to  make  some  improvements  py
 providing  more  wash  basins  and  taps
 in  proper  places,

 We  find  that  that  statues  of  nationa!
 leaders  are  being  put  up  in  Delhi,  Be-
 fore  they  make  the  selection,  they
 should  consult  the  leaders  of  ai!
 States  including  Cabinet  Ministers.

 When  Ashoka  Hotel  makes)  =  such
 huge  profits,  it  is  not  known  why  Jan-
 path  Hotel  makes  less  although  Asho-
 ka  Hotel  is  costlier.  About  the
 working  of  Ranjit  and  Lodi  hotels
 nothing  is  given  in  the  report  though
 it  is  now  more  than  six  or  seven
 months  since  they  were  opened.  I]
 think  we  should  wait  for  some  more
 time  before  going  in  for  more  hotel’.

 Mr.  Speaker:  The  hon.  Member
 should  try  to  conclude  now.

 Shri  Subbaraman:  Sir,  pleuse  give
 me  one  or  tWo  more  minutes.  Rarely
 do  I  speak  in  the  House.

 Mr.  Speaker:  That  I  do  concede,
 Shri  Subbaraman:  I  will  conc’ude

 in  a  minute  or  two,  About  the  print-
 ing  of  reports,  I  find  that  the  pudli-
 cation  of  some  reports  has  been  stop-
 ped  That  is  good,  When  we  are
 short  of  funds  we  should  reduce  the
 publication  of  reports.  The  reports  of
 several  departments  can  be  published
 in  one  report.  A  cut  can  alsu  —  be
 effected  in  the  number  of  magazines
 published.  Most  of  our  hon.  Member;
 either  do  not  go  through  all  of  them
 or  only  a  few  go  through  them.

 With  these  few  word.  Sir,  T  sup-
 port  the  Demands  relating  tg  this  Mi-
 nistry,
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 श्री  गुलशन  (भटिडा)  :  अ्रध्यक्ष  महोदय,
 मैं  निर्माण,  आवास  श्रौर  नागरिक  विकास
 मंत्रालय  की  डिमांड  पर  बोल  रहा  हूं  जो  कि
 सन्  ‘1966-67,  %  नये  निर्माण  श्रादि  के
 सम्बन्ध  में  पेश  की  गई  हैं  -  इस  वक्त  सरकार
 को  जो  कार्य  करने  हैं  वे  है  निर्माण,  आवास
 नागरिक  विकास  मंत्रालय  के  बौर  लोक  निर्माण
 विभाग  के  ।  इस  तरह  के  पांच  या  छः  काम
 हैं  जिनके  पर  ऊपर  75  करोड़,  ]  लाख,  58
 हजार  to  उस  को  खर्च  करने  हैं  ।  मैं  यह
 कह  सकता  हूं  कि  देश  के  स्वतन्त्र  होने  के  बाद
 सरकार  ने  जो  यह  कदम  उठाये  हैं  वह  देश  को
 खुशहाल  श्रौर  भ्रच्छी  सूरत  देने  के  लिए  हैं  ।
 दिल्ली,  कलकत्ता  और  बम्बई  में  बहुत  बड़े
 बड़े  भवन  बनाये  गये  सरकारी  और  गैर-
 सरकारी  क्षेत्रों  में  -  मैं  समझता  हूं  कि  यह  भी
 देश  की  खुशहाली  की  बहुत  भ्रच्छी  तस्वीर  है,
 जहां  तक  इन  भवनों  का  सम्बन्ध  है  एक  तरफ
 तो  तीन  या  चार  मंजिले  ही  नहीं,  पांच,  छः
 शौर  सात  मंजिले  भवन  है  t  लेकिन  दूसरी
 तरफ  जहां  उन  में  रहने  थालों  से  होन  वाली
 झामदनी  का  सम्बन्ध  है,  इमारत  के  लिहाज
 से,  जैसा  कि  भ्रनुदानों  की  मांगों  में  बतलाया
 गया  है,  वह  कोई  सन्तोषजनक  नहीं  है  t  सन्
 l903-64  में  सिर्फ  402  व्यक्ति  प्रति  दिन,
 1964-65  में  409  व्यक्ति  प्रति  दिन  और
 1965-66  में  350  ब्यक्ति  प्रति  दिन  ही

 श्शोक  होटल  में  ठहरे,  यह्  कोई  तसलल्लो  की
 बात  नहीं  हो  सकती  है।  इस  से  जो  रोजाना
 झामदनी  होती  है  वह  भी  इमारत  के  लिहाज
 से  और  उस  पर  जो  खर्च  होता  है  उस  के
 लिहाज  से  सन्तोषजनक  नहीं  है  ।  जब  इतने
 बड़े  भवन  के  ऊपर  इतना  प्राप  खर्च  करें
 झौर  तीन  सौ  या  चार  सौ  व्यक्ति  नित्य  प्रति
 हतने  बडे  होटल  में  ठहरते  हैं  तो  उस  की
 झ्रामदनी  का  जो  अन्दाजा  है  वह  सन््तोषजनक
 नहीं  है  t

 खुशी  की  बात  है  कि  सरकार  ने  ऐसे
 होटल  बहुत  जगहों  पर,  बड़े  बड़े  नगरों  में
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 बनवाने  की  योजना  बनाई  है  !  लेकिन  मैं
 खन्ना  जी  से  यह  भी  प्रार्थना  करूंगा  कि  वह  इस
 को  देखें  कि  जो  इतने  बड़े  बड़े  भवन  हैं  उन  के
 माथ  कुछ  झुग्गी  झोपडी  वाले  लोग  भी  रहते
 हैं  जिन  को  उन्होंने  पिछले  कुछ  महीनों  में
 25,  25  गज  भूमि  देने  का  ऐलान  किया  हैं,

 लेकिन  उन  में  मेरा  खयाल  है  कि  अगर  25
 मुर्गे  या  उन  के  बच्चों  को  भी  ठहरने  के  लिए
 कहा  जाये  तो  शायद  वह  भी  नहीं  रह  सकेंगे,
 जब  कि  इन  लोगों  के  साथ  उन  की  बहु  बेटियां
 और  परिवार  के  दूसरे  लोग  भी  रहते  हैं  tv
 मैं  समझता  हूं  कि  शायद  खन्ना  साहब  यह  सोचते
 हैं  कि  जो  बड़े  बड़े  भवन  बनाये  गये  हैं  वह  बाहर
 से  लोगों  के  आने  पर  उन  की  नजर  लगने  से
 बच  जायेंगे  ।  जब  भी  हमारे  यहां  कोई
 मकान  बनते  हैं  या  कोई  ग्रच्छी  तस्वीर  बनती  है
 कोई  श्रौर  चीज  बनती  है  तो  उस  के  बनने
 बाद,  हमारे  यहां  यह  परम्परा  हैं  कि  या  तो
 काला  धब्वा  लगा  दिया  जाता  है  या  नजर-
 बददू  जैसा  खड़ा  कर  दिया  जाता  है  जिस  से  कि
 नज़र  न  लग  जाये  ।  खन्ना  साहब  ने  शायद
 सोचा  होगा  कि  जो  झोपड़ियों  वाले  हैं  या
 झुग्गियों  वाले  हैं  वह  काले  धब्बे  की  तरह  से
 हैं  जिस  में  कि  उन  भवनों  पर  नजर  न  लग
 जाये  ।

 श्री  बात्मीकी  (स्र्जा )  :  लेकिन  ये
 भवन  फट  रहे  है,  नज़र  लग  चुकी  है  ।

 श्री  गलशन  :  मैं  यह  कहना  चाहता  हूं
 कि  उन  के  लिए  जो  25  गज  की  व्यवस्था  की
 गई  है  वह  बहुत  शर्मनाक  बात  है  ।

 अभी  अभी  हमने  समाचार  पत्रों  में
 पढ़ा  कि  सरकार  20  हजार  एकड़  जमीन
 ऐक्वायर  करेगी  बड़े  बड़े  भवन  बनाने  के  लिए
 जहां  पर  बड़े  बड़े  लोग,  जो  बड़े  बड़े  मन्दिरों
 में  रहते  हैं  वह  जाये  सारे  दिन  सैर  करें  और
 शाम  का  खाना  हजम  करें,  लेकिन  दूसरी  तरफ
 वह  लोग  हैं  जिन  के  पास  न  मकान  है,  न  दुकान
 हैं घौर  न  रहने  के  लिए  जगह  हैं  में  चाहूगर
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 कि  यह  जो  बड़े  बड़े  मग्दिर  हैं  उन  के  साथ  जो
 जमीन  शामिल  की  जाती  हैं  वह  जमीन  झुग्गी
 झौपड़ी  वाले  जो  हैं  उन  को  दी  जाये  भौर
 I00  गज  से  कम  जमीन  उन  में  से  किसी  के

 पास  नहीं  होनी  चाहिये  ।

 इसी  तरह  से  मैं  जे  करूंगा  कि  जो  सरकारी
 होटल  हैं  उन  में  ठहरने  वालों  की  संख्या  गिन  ली
 जाये  फिर  दूसरी  तरफ  यह  देखा  जाये  कि
 जो  दर्म्याने  होटल  हैं  जिन  में  बह  लोग  ढहते
 हैं  जिन  को  कहीं  जगह  नहीं  मिलती,
 उन  की  क्या  संख्या  हैं।  श्रगर  इन
 दर्मने  लोगों  को  बड़े  बडे  होटशों
 में  ठहराया  जाये  तो  दो,  दो  भौर  तीन  तीन
 हजार  आ्रादमियों  के  ठहरने  की  व्यवस्था
 रोज  हो  सकती  है  ।  जो  गरीब  लोग  हैं  वह
 झाप  का  उतना  ही  खर्च  पूरा  कर  सकेंगे  जितना
 भ्रशोक  होटल  में  रहने  वाले  हमें  देते  हैं  श्रौर
 इतना  खर्च  भी  हमें  वहां  नहीं  करना  पड़ेगा।
 मैं  चाहूंगा  कि  सरकार  झुग्गी  झौंपड़ी  वालों  पर
 ज्यादा  ध्यान  दे  ।  मैंने  देखा  है  कि  सरकार  के
 जो  इन्स्पेक्टर  ध्रौर  दूसरे  या  तीसरे  मुलाजिम
 होते  हैं  वट  जा  कर  उन  से  कहते  हैं  कि  यह
 नोटिस  श्राया  है  बौर  तुम्हारी  झोपड़ी  गिराई
 जायेगी  ।  श्रगर  किसी  ने  दस  रुपये  जेब  में
 डाल  दिये  तो  उस  को  श्रोवरलुक  कर  दिया
 जाता  है  श्रौर  कह  दिया  जाता  है  कि  यह  बहुत
 पुरानी  है  बौर  इस  को  छोड  देना  चाहिये  ।
 जिसने  कुछ  नहीं  किया  ब््रौर  उसका  i00
 साल  का  बना  हुआ  झोपड़ा  था  तो  उसको  तोड़
 दिया  ।  इसलिए  यह  जो  कमीशन  है  इसको
 भी  सरकार  को  देखना  चाहिए  ।

 दूसरी  बात  मैं  यह  कहना  चाहूंगा  कि
 सरकार  ने  यह  बताया  है  कि  गन्दी  बस्तियां
 जो  हैं  वह  सुधारी  कायेंगी ।  तो  यह  स्कीम
 सरकार  ने  जो  बनायी  है  श्रच्छी  है  ।  देखना
 यह  है  कि  इस  पर  कब  तक  भ्रमल  होगा  ?
 यह  योजना  मई  956  में  शुरू  की  गई  थो  ।
 इस  योजना  का  उद्देश्य  गन्दी  बस्तियों  में
 रहने  वाले  ऐसे  परिवारों  के  लिये  मकानों  की
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 व्यवस्था  करना  है  जिनकी  मासिक  प्राय  बम्बई
 कलवत्ता  बोर  दिल्ली  में  250  रुपये  श्रौर  न्य
 नगरों  में 175  रुपये  से  अधिक  म  हो  तो
 जब  इतनी  कम  आमदनी  वालों  के  यहां  गन्दी
 बरितियों  को  देखते  हैं  तो उनकी  जो  गतिविधि
 है  काम  की  वह  बहुत  धीमी  है  ।  यह  मैं  नहीं
 कहता  हूं,  सरकार  ने  खुद  माना  है  ny  भ्रब  तक
 राज्य  सरकारों  झौर  संघीय  राज्य  क्षेत्रों  के
 प्रशासनों  ने  3511.17  लाख  रूपये  की
 भ्रनुमित  लागत  के  93,227  मकानों  के  लिए
 स्वीकृति  दी  है  '  1965-66  के  संशोधित
 झनुमान  में  490.  25  लाख  रुपये  की  व्यवस्था
 है,  जबकि  बजट  अनुमान  593.25  लाख
 रुपये  का  था  ।  966-67  के  बजट  प्रनुमान
 में  435  लाख  रुपये  की  व्यवस्था  की  गई  है  ।
 तीसरी  योजना  के  पहले  चार  वर्षों  में
 269.33  लाख  रुपया  खर्च  हुभा  है  t
 उपयुक्त  संशोधित  शौर  बजट  पझनमानों  को
 शामिल  करके  तीसरी  भझायोजना  में  की  गयी
 कुल  व्यवस्था  (2194  58  लाख  रुपया
 बैठती  है  ।  इसमें  यह  भी  नीचे  बताया  गया  कि
 यह  जो  काम  की  व्यवस्था  है  वह  इतनी  धीमी
 है  कि  जो  जल्दी  इसमें  होनी  चाहिए  वह  नहीं
 हुई  ।  तो  जो  काम  की  व्यवस्था  है  वह  भी
 उचित  नहीं  है  श्लौर  गन्दी  बस्ती  झगर  पंजाब
 से  किसी  भी  रेलवे  लाइन  से  श्ाते  हुए  दोनों  ही
 तरफ  देखे  तो  हर  तरफ  गन्दगी  नजर  आयेगी
 श्रौर  लोग  झोपड़ों  में  ऐसे  रह  रहें  हैं  जैसे  कोई
 पक्षी  रहते  है  या  कोई  शौर  जानवर  रहते  है  t
 तो  वह  काम  ग्रभी  तक  पूरा  नहीं  हझ्ा  t

 सरकार  ने  यह  भी  बताया  है  कि  कम
 आमदनी  वाले  जो  लोग  हैं  या  दरमियानी
 अभ्रामदनी  वाले  उन  लोगों  को  भी  कर्जा  दिया
 जायेगा  ।  ।  रपीकर  साहव  मैं  श्रापकी  ध्राशञा
 से  सरकार  को  यह  कहना  चाता  हू  कि
 जो  गांव  वाले  लोग  हैं,  जो  कम  प्र  भध्नी  वाले
 लोग  हैं  भ्रौर  वह  लोग  जब  कर्जा  तने  सरकार
 के  पास  जाते  है,  टतकों  कितनो  सुश्किलो  का
 सामना  करना  पड़ता  है  ?  तो  इसको  सरल
 बनाना  चाहिए  ताकि  जो  गरीब  लोग  हैं  वह
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 श्री  युलशन]
 कर्जा  पा  सर्क  |  वह  दूर  दूर  से  डिस्ट्रिबट

 हेडबवार्टर  पर  झाले  हैं  पहले  फार्म  मिलता  है  ।
 उसके  बाद  नवा  बनाना  पड़ता  है  |  नब्शे
 वाला  झोवरशियर  मुकरंर  किया  हश्र  होता
 है  ।  वह  एक्र  एक  नवशे  पर  बीस  बीस  रप़्या
 ले  कर  नद्शा  तेसार  करता  है  |  जब  वह  लक्शा
 ले  कर  फिर  दफपतर  में  जाते  हैं  तो  दपतर  में
 जब  किसी  को  मिलते  हैं  तो  वह  भी  कुछ
 मेहनताना  मांगते  हैं  ।  उसके  बाद  जब  उसके
 मकान  के  लिए  वह  रकम  मंजर  हो  जाती
 है  तो  फिर  ष्य्रा  होता  है  ?  फिर  पहले  तो  दस
 रुफ्या  प्रति  सैकडा  एक  स्टाम्प  पर  खगाना
 पड़लसा  हैं  ।  वह  जब  दस  रुपये  प्रति  सैकडा  का
 एक  स्टाम्प  लेकर  जाता  है  तो  'तहश्लीलदार
 उसकी  मंजूरी  देता  है  |  उस्रके  बाद  जिस
 जमीन  पर  उसे  मकान  बनाता  होता  है  वह
 जमीन  सरकार  के  पास्र  रजिस्ट्री  करवायी
 जाती  है  कि  मैं  इसका  मालिक  नहीं  हूं  ।  द  ही
 मेरी  यह  जमीन  है  श्रौर  न  ही  यह  मेरा  मकान
 है  ।  यह  सब  कुछ  मैंने  सरकार  के  नाम  रजिस्द्री
 कर  दिया  है  1  तो  सरकार  के  नाम  जब  रजिस्ट्री
 हो  जाती  है  तो  वह  जो  किस्तें  देनी  होती  हैं,
 इन्स्टालमेंट्स,  वह  हर  साल  उतनी  किस्त  देता
 है  |  भ्रमर  बह  थोड़ी  बहुत  रकम  रह  जाय  जो
 वह  गरीब  न  दे  पाये  तो  सरकार  उस  मकान
 जौर  जमीन  पर  कब्जा  कर  लेगी,  वह  गरीब
 हाथ  धोकर  बेठ  जायेगा  ।  मैंने  देखा  है  कई
 जगह  पर  ऐसा  हा  है  ।  लेकिन  इसके  साथ
 साथ  एक  श्रजीब  बात  और  है  जो  मैं  सरकार
 की  नोटिस  में  लाना  चाहता  हूं  |  वह  यह  है  कि
 बह  जमीन  भौर  मकान  तो  सरकार  के  पास
 गिरबी  है  लकिन  उस  पर  जो  टैक्स  लगता  है,
 हाउस  टैक्स  वगैरह,  चाहिए  तो  यह  था  कि
 सरकार  उसको  दे  बयोकि  वह  जमीन  श्रौर
 मकान  तो  सरकार  के  पास  रजिस्टड  हुए  है,
 वह  जो  रहने  वाला  है  वह  तो  उसकी  देखभाल
 कर  रहा  2,  उसका  मालिक  वह  तब  तक  नहीं
 बन  सकेगा  जब  तक  वह  सारा  सरकार  का
 कर्जा  जो  कि  ३0  साल  में  अदा  होता  है,  वह
 भरदा  न  कर  दे  ।  तो  मैं  चाहूंगा  कि सरकार  हस
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 मुश्किल  को  हल  करे  ठाकि  वह  लोग  जो  कम
 आसदनी  वाले  हैं  जिनको  कि  तीन  चार  को
 रुपये  से  ले  कर  5  सौ  रुपये  तक  पहले  ही  देने
 पड़ते  हैं  श्रोर  जो  उसको  शौर  कष्ट  उठाने
 पड़ते  हैं  उन  सबसे  वह  गरीब  निकल  जाये
 जिसकी  कि  सहायता  सरकार  करना  चाहती
 है  ।  इसलिए  मैं  चाहूंगा  कि  भ्गर  सरकार
 उनकी  सहासता  करना  चाहती  है  तो  जैसे  कि
 हरिज़न  हैं  हरिजनों  को  तो  मुश्किल  ऐसी  है  कि
 ह...  दिले  साल  भी  इसी  हास  में  बताया  था
 कि  पंजाब  के  एक  मंत्री  महोदय  ने  पिछले  द
 पक्षों  हें  लिखर  था  कि  केवल  पंजाब  में  6  लाख
 ऐसे  हरिजन  'फ्रिकार  हैं  जिनके  लिए  ओचडी
 नहीं  है,  जिबके  लिए  कोई  जगह  नहीं  हे,  रहने
 के  लिए  कोई  मकान  नहीं  है  ।  तो  मैं  चाहूंगा
 कि  जो  लोग  इस  वक्त  भी  जब  कि  एक  तरफ
 नये  नये  बड़े  बड़े  मन्दिर  बन  रहे  हैं,  बड़े  बड़े
 भवन  बन  रहे  हैं  और  दूसरी  तरफ़  लोग  नीले
 अम्बर  के  नीचे  सो  रहे  हैं,  उवके  बारे  में  भी
 कुछ  सोचना  चाहिए  ।  इसलिए  भ्रध्यक्ष  महोदय,
 मैं चाहूंगा  कि  सरकार  यह  जो  गरीब  लोग  है,
 हरिजन  हैं  चाहिए  तो  यह  था  कि  सरकार  अपनी
 तरफ  से  मकान  बनाकर  उनको  दे  श्रौर  उनकी
 जो  गन्दी  बस्ती  हैं  उसको  अच्छा  बताये  |
 मैंने  पंजाब  के  श्रलाहिदा  ग्नलाहिदा  कस्बों
 और  नगरों  में  देखा  है  तो  शायद  मेरी  निगाह
 न  पड़ी  हो  किसी  जगह  कोई  गन्दी  बस्ती
 श्रच्छी  बन  गई  हो,  वरना  तो  जिस  भी  शहर
 में  जाओ  गन्दी  बस्ती  देखने  को  मिलती  है  ।
 और  कहीं  की  बात  तो  क्या  कही  जाये,  दिल्ली
 में  वाहर  जाओ,  रोहतक  रोड  जाओ  या  पंजाब
 की  किसी  लाइन  पर  जाओ  तो  गन्दी  बस्तियां
 ही  बस्तियां  दिखाई  देगी  ।  पभ्रणोका  होटल
 से  दूसरी  तरफ  चाणक्थपुरो  मैं  जा  रहा  था
 तो  वही  हालत  वहां  भी  थी  ।  इसलिए  गन्दी
 बस्तियों  को  जो  योजना  सरकार  ने  बनायी  है
 उसमें  गरीबों  की  तरफ  भी  ध्यान  होना  चाहिए
 कि  वह  अपने  रहन  सहन  का  तरीका  अच्छा
 बना  सकें,  वह  भी  शहरी  बन  सके  ।  बस  यद्ढी
 कह  कर  मैं  आपसे  क्षमा  चाहूंगा  ।
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 केवल  एक  बात  और  कहकर  ढंठ  जारुंगा
 कि  जहां  सरकार  ने  यह  व्यवस्था  की  है  कि
 जो  बागान  के  मजदूर  हैं  उनके  लिए  कुछ  कर्जा
 बाग  के  मालिक  को  देने  के  लिए  कहा  है  तो
 मैं  चाढ़ुंगा  कि  जहां  देहातों  में  खत  मजदूर  रहते
 हैं  शौर  बहुत  बड़ी  संख्या  में  रहते  हैं  उन  खेत
 मजदूरों  के  लिए  भी  कुछ  एऐसी  व्यवस्था
 करनी  चाहिए  श्रौर  मैं  यह  भी  सरकार  को
 सलाह  दूंगा  कि  यह  जो  दिल्ली  में  या  श्रौर  दूसरे
 बड़े  बड़े  शहरों  में  देश  के  कुछ  नेताओं  की  मृति
 लगाये  की  योजना  बनी  है  मैं  कहना  चाहूंगा
 कि  उनकी  मूर्ति  तो  उनके  भ्रच्छे  काम  हैं  जो
 देश  के  सामने  हैं  ।  उन  मूलियों  के  साथ  साथ
 हम  यह  तो  नहीं  कर  रहे  होंगे  कि दो  दो  या तीन
 तीन  स्रो  एकड़  जमीन  उन  मूर्तियों  को  लगाने  के
 लिए  हम  एक्वायर  कर  लें  ।  कुछ  जमीन
 ऐक्वायर  हो  जाये  श्रोर  जो  हमारे  पास  धन-
 राशि  है  वह  उन  मूर्तियों  पर  छोर  उन  को  भच्छा
 बनाने  के  लिए  लगा  दी  जाये  t  मैं  समझता
 हूं  कि  उन  नेताश्नों  की  मूर्तियां  उसी  हालत
 में  अच्छी  बन  सकंगी  जबकि  गरीबों  की  गन्दी
 बस्तियों  का  श्राप  सुधार  करें  श्रोर  उन  को  अच्छा
 बनायें  ।  लेकिन  श्गर  ऐसा  नहीं  किया  जाता
 शीर  वहां  उस  गन्दी  बस्ती  के  सामने  नेता
 की  मृति  होगी,  तस्वीर  होगी,  एक  पास  गन्दी
 बस्ती  और  एक  पासे  किसी  नेता  की  तस्वीर
 होगी  तो  मेरी  समझ  में  वह  देश  के  माथे  पर
 एक  कलंक  होगा  ।  अगर  गन्दी  बतिस्यों  का
 सुधार  नहीं  किया  जाता,  उनकी  हालत  बेहतर
 नही  बनाई  जाती  तो  होगा  यह  कि  जब  सुबह
 उन  के  बच्च  भूखे.  नंगे  और  रात  के  ठंड
 मारे  ब्राहर  निकलेगे,  तो  वह  उन  नेताओं
 की  मृतियों  की  इज्जत  व  प्रजा  नहीं  करेंगे
 बल्कि  मूर्ति  का  अपमान  करेंगे  ।  इसलिए  मैं
 चाहूंगा  कि  यह  मृति  के  साथ  जो  बड़ी  बड़ी
 जमीने  लेते  हैं  यह  छोडना  चाहिये  ।

 एक  बात  कह  कर  मैं  बेड  जाऊंगा  t
 यहां  दिल्ली  में  एक  ऐसी  व्यवस्था  है  कि  जो
 सरकारी  कर्मचारी  हैं  उन  के  लिए  कुछ  मकान
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 ऐलाट  होते  हैं  शोर  उन  मकानों  के  लिए  जिस
 की  सिफारिश  होती  है  भले  ही  वह  लोग  लिस्ट
 पर  हों  या  न  हों  उनको  मिल  जाते  हैं  ।  इस  तरह
 को  बात  मुझे  मालूम  हुई  है  कि  वहां  पर  चल  रही
 है  ।  बाकी  यह  कोई  ताज्जब  को  बात  नहीं
 क्योंकि  एलेक्शंस  नजदीक  श्र  रहे  हैं  प्रौर  फिर
 खन्ना  जी  वहां  मोजूद  हैं  ग्रोर  एलेक्शंस  नजदीक
 हैं  इसलिए  गरीबों  को/[हरिजनों  झादि  को  कुछ
 फ़ायदा  तो  होना  ही  चाहिए  ।  मैं  चाहूंगा  कि
 80  गज  के  बदले  00  गज  जमीन  हर

 जुग्गी  झोपड़ी  वाले  को  देनी  चाहिये  |  उन  की
 णखी  ख्स्टि  बनानी  चाहिये  कि  यह  लोग  कब
 के  बेटे  हैं  श्रोर  यह  कि  कब  तक  के  लोगों  को
 बसाना  है  ny  उन  को  अच्छी  जगह  दी  जाये
 श्रौर  जहां  तक  सम्भव  हो  सके  उन्हें  ऐसी  जगह
 मिलनी  चाहिए  जहां  रहने  सहने  में  उन्हें
 सुविधा  हो  t

 दूसरे  यह  जो  शेड्यू लड  कास्ट्स  के  गरीब
 सरकारी  कर्मचारी  हैं  प्राज  उनकी  ऐलाटमेंट
 में  उपेक्षा  की  जाती  है  ।  पब  होता  यह  है  कि
 उनके  ऊंचे  के  ग्रफसर  और  नीचे  वाले  सवर्ण
 कमंचारी  की  किसी  न  किसी  तरफ  से  रिश्तेदारी
 भिड़  जाती  है  प्रोर  परिणाम  यह  होता  है  कि
 जो  बेचारे  शेडय् लड  कास्टस  के  गरीब  कमंचारी
 होते  हैं  ग्रोर  जिनका  कि  सहारा  एक  मात्र
 भगवान  ही  होता  है  वह  नैगलेबट  कर  दिये
 जाते  हैं  श्रीर  ऐलाटमेंट  के  मामले  में  उनके  साथ
 बेइंसाफी  बर्तो  जाती  है  ।  इसलिए  मैं  चाहता
 हैं  कि  यह  जो  कमंचारियों  का  ऐलाटमेंट  होता
 है  उस  में  इंसाफ  का  खून  न  किया  जाये  श्रोर
 सब  के  साथ  सामान  रूप  से  इंसाफ  वर्ता  जाये  t
 जो  गन्दी  बतिस्यों  मे  गरीब  हरिजन  आदि
 रहते  हैं  उनके  सुधार  के  लिए  तत्काल  कदम
 उठायें  जायें  '  इस  के  लिए  बड़े  मन्दिरों,  भवनों
 का  जो  प्रोग्राम  है  उसको  भी  टोल  कर  जो
 जहूरतमन्द  डोर  गरीब  होग  हैं  उन  की
 सरकार  द्वारा  सहायता  को  जाये  ।  इन
 भ्रस्फाज  के  साथ  मैं  प्रपना  भाषण  ममाप्त
 करता  हूं  ।
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 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Urban
 Development  (Shri  Bhagawati):  I  ful-
 ly  share  the  anxiety  of  the  hon.  mem-
 bers  as  expressed  in  their  speeches
 and  also  in  the  Cut  Motions  for  ac-
 celerating  the  progress  of  the  housing
 schemes,  particularly  the  schemes  for
 the  low  income  group  people  and
 also  for  people  in  the  rural  areas.
 Before  I  go  to  the  specific  points
 raised  by  the  hon.  ‘members,  I  crave
 the  indulgence  of  the  hon.  House  for
 speaking  a  few  words  in  the  way  of
 giving  a  genera!  back  ground  and
 also  to  indicate  the  size  of  the  hous-
 ing  problem  in  this  country.

 2.55  hrs.

 [Mr.  Deputy-Spreaxer  in  the  Chair]

 From  the  earliest  days  of  civiliza-
 tion,  man’s  home  has  been  one  of  his
 strongest  interests.  Long  before
 there  were  cities  or  industries  or  any
 of  the  multiple  interests  of  modern
 life,  man  was  aware  of  the  necessity
 of  home.  Building  of  houses  and
 home  making  have  been  changing
 with  rapidly  changing  world.  The
 story  of  developing  from  a  cave  at
 the  end  of  the  hunt,  g  primitive  shack
 in  the  forest  cleaning,  to  a  modern
 home  is  very  thrilling  indeed.  Next
 to  foog  what  a  man  needs  is  shelter
 and  so  this  problem  of  housing  is  of
 greatest  importance.

 India  today  faces  a  gigantic  hous-
 ing  problem.  It  is  a  stupendous  task.
 The  growth  of  population  and  rapid
 urbanisation  has  made  the  problem
 still  more  difficult.  The  population
 has  increased  from  238  million  in
 1901  to  36]  million  in  95]  and  439
 million  in  1961.  The  rate  of  increase
 was  as  high  as  (21:64  per  cent  during
 the  last  decade.  Against  this,  the  rate
 of  increase  in  urban  population  alone
 was  of  the  order  of  26.4  per  cent.
 The  urban  population  increased  by
 about  9  million  in  the  decade  94I-5]
 and  by  about  7  million  in  the  last
 decade.  While  the  1951  Census  re-
 ported  75  towns  having  one  million
 people  or  more  the  96]  Census  put
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 their  number  at  l5.  The  total  short-
 age  of  housing  in  96l  was  estimated
 at  66  million—9.3  million  in  urban
 areas  and  56.7  million  in  rural  areas.

 Shri  Hari  Vishnu  Kamath:  The
 hon.  Deputy  Minister  shoulg  not  read
 the  whole  of  his  speech;  now  and.
 then  he  may  look  up  and  make  spme
 departures  from  the  text.

 Shri  Bhagawati:  I  am  giving  some
 figures.

 During  the  Third  Plan  period,
 about  4.2  million  houses  have  been
 provided  by  the  public  and  private
 sectors.  During  this  periog  the
 number  of  families,  however,  has  in-
 creased  by  about  0.5  million—3  mil-
 lion  in  urban  areas  ang  7.5  million
 in  rural  areas—thus  increasing  the
 deficit  by  6.3  million  houses.  Again
 about  .8  million  houses—0.6  million
 in  urban  areas  and  _  .2  million  in
 rural  areas—are  likely  to  become
 uninhabitable  due  to  depreciation. Thus  the  total  shortage  of  houses  at
 the  commencement  of  the  Fourth
 Five  Year  Plan  in  April  966  is  esti-
 mated  to  be  about  74.]  million—.4
 million  in  urban  areas  and  62.7  mil-
 lion  in  rural  areas.

 Then  again  there  is  terrible  conges-
 tion,  over-crowding  and  slums.  more
 particularly  in  the  big  cities.  In
 India,  76.5  per  cent  of  the  total  dwell-
 ings  are  ०]  to  2  room  size,  where-
 as  in  Canada  ]  to  2  room  dwellings
 form  only  4.6  per  cent  of  the  total
 dwellings;  in  U.S.A.  6.4  per  cent;  in
 the  Netherlands  5.4  per  cent:  in

 Norway  3  per  cent;  in  England  and
 Wales  41  per  cent:  in  Australia  4.5
 Per  cent;  and  in  New  Zealand  5.1
 Per  cent.  The  position  of  some  of
 the  Asian  countries  is  also  better
 than  India  in  this  respect.  The  per-
 centage  of  ]  to  2  room  houses  is
 68.7  per  cent  in  Cevlon,  68.7  per  cent
 in  Korea  and  64.5  per  cent  in  Mala-
 ysia.

 Shri  Hari
 about  China?

 Shri  Bhagawati:  I  do  not  have  the
 figure  in  respect  of  China.

 Vishnu  Kamath:  How
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 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chang  Khanna):  The  hon,  Member
 may  fing  out;  he  has  travelled  wide-
 ly.

 Shri  Hari  Vishnu  Kamath:  “Hindi-
 Chini  Bhai  Bhai”  was  their  slogan.
 That  is  why  I  ask  them  to  fing  out.

 Shri  Bhagawati:  It  is  clear  from
 this  picture  that  there  is  a  great  need
 to  take  up  a  big  programme  for
 construction  of  new  buildings  in
 India.  But  during  the  decade  95l-
 6l,  the  pucca  or  permanent  construc-
 tion  in  this  country  was  only  0.95
 house  per  000  of  population  whereas
 in  other  countries,  the  position  is
 much  better.  In  some  countries,  5  to
 72.5  mew  houses  are  constructed
 per  thousand  of  population;  for
 example,  in  Canada,  the  construction
 is  7  houses  per  thousand  of  popula-
 tion,  in  U.S.A.  8  houses.  in  U.K.  6.5
 houses,  in  Austrig  6  houses,  in  Italy
 6.5  houses  and  in  West  Germany
 0.5  houses.  The  United  Nations,
 while  examining  the  problem  of
 housing  in  developing  countries  have
 made  definite  tecommenadtions  that
 in  order  to  bring  about  a  certain
 modicum  of  housing  standards  in  the
 developing  countries  during  the  next
 25  years.  the  building  activity  for
 constructing  new  dwellings  should  be
 of  the  order  of  0  dwellings  or  more
 Per  annum  per  thousand  of  popula- tion.  But  |  have  to  admit  that  the
 present  provision  for  different  social
 housing  schemes  in  Indig  as  against
 the  yequirements  is  very  very  low.
 33  hrs.

 Unfortunately,  the  rate  of  invest=
 ment  in  housing  has  not  so  far  been
 commensurate  with  the  magnitude  of
 the  problem  due  to  the  more  pressing
 claims  of  agriculture.  irrigation,  and
 the  defence  requirements  of  the
 country.  The  investment  in  housing
 during  the  last  three  Five  Year  Plans
 has  shown  a  declining  trend.  This.
 while  housing  accounteg  for  34  per
 cent  of  the  total  investment  in  the
 First  Plan.  it  was  9  per  cent  in  the
 Second  Plan  and  only  !5  per  cent  in
 the  Third  Plan.  In  the  Fourth  Plan,
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 housing  investment  is  expected  to  be
 only  about  Il  per  cent  of  the  total
 investment.  Investment  in  housing

 in  the  public  sector  works  out  to  6
 per  cent  in  the  First  Plan,  8  per  cent
 in  the  Second  Plan  and  7  per  cent  in
 the  Third  Plan.  In  the  Fourth  Plan,
 the  investment  in  housing  is  likely
 to  be  only  5  per  cent.

 I  may,  however,  claim  that  the
 Ministry,  with  the  gigantic  problem

 of  housing,  has  tried  to  do  its  best
 with  the  limited  resources  that  have
 been  made  available.  But  with  the
 increase  in  population,  the  gap  bet-
 ween  the  requirement  and  the  avail-
 ability  of  houses  has  been  increasing.

 Housing  in  the  public  sector  falls
 into  two  categories:  (i)  employces’
 housing  by  public  auhorities  and  (ii)
 social  housing  programmes  for  pene-
 ral  or  particular  sections  of  the  pub-
 lic.  Various  Central  Ministries,  State
 Governments.  and  other  public  autho-
 rities  and  undertakings  take  up
 independent  programmes  for  cons-
 truction  of  houses  for  their  em-
 ployees.  The  Ministry  of  Labour  and
 Employment  are  responsible  for  the
 housing  of  dock  labour  and  Jabour  in
 coal  and  mica  mines.  The  Ministry
 of  Rehabilitation  are  looking  after
 the  housing  of  displaced  persons
 from  East  Pakistan.  The  Ministry  of
 Industry  administer  the  housing  pro-
 gramme  for  weavers,  and  the  Denart-
 ment  of  Social  Welfare  gives  finan-
 cial  assistance  for  the  housing  of
 Scheduled  Castes  ang  Scheduled
 Tribes  and  other  backward  classes.

 Shri  Ranga  (Chittoor):  That  is
 being  neglected  hopelessly.  Not  even
 house-sites  are  being  given  to  them.

 Shri  Bhagawati:  That  is  for  the
 Social  Welfare  Department.  The
 Housing  Wing  of  the  Ministry  of
 Works,  Housing  and  Urban  Develop- ment  is  responsible  for  social  housing
 schemes  which  mostly  cater  to  the
 requirements  of  persons  belonging  ‘0
 the  low  income  groups.  These
 schemes  are  as  follows:—(l)  Subsi-
 dised  Housing  scheme  for  industrial
 workers,  (2)  Low  Income  Group
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 {Shri  Bhagawati]
 Housing  Scheme  (including  subsidis-
 ed  rental  housing  for  weaker  sec-
 tions),  (3)  Slum  Clearance/Improve-
 ment  Scheme,  (4)  Village  Housing
 Projects  Scheme,  (5),  Plantation
 Labour  Housing  Scheme,  (6)  Middle
 Income  Group  Housing  Scheme,  and
 (7)  Rental  Housing  Scheme  for  State

 ‘Government  employees,
 Shri  Hari  Vishnu  Kamath:  Is  Assam

 ‘better  off  or  worse  off  than  the  other
 ‘States?

 Shri  Bhagawati:  It  is  in  the  same
 footing.

 Shri  Mehr  Chang  Khanna:  Let  him
 :not  embarrass  my  colleague,  please.

 Shri  Bhagawati:  The  first  four
 schemes  provide  for  substantial  capi-
 tal  subsidies  and  loans  from  the  Cen-
 tral  Government.  The  village  hous-
 ing  projects  scheme  and  the  planta-
 tion  labour  Housing  scheme  are
 meant  for  rural  areas,  while  the  rest
 are  for  the  urban  popualtion.  The
 Social  Housing  Schemes  administer-
 ed  by  this  Ministry  are  financed  from
 two  sources,  namely  the  Government
 funds  and  the  loans  advanced  by  the
 Life  Insurance  Corporation.  The
 financia]  outlays  for  the  above  schemes
 amounted  to  Rs.  38:5  crores  in  the
 First)  Plan,  Rs.  0).l  crores  (Rs.  84
 crores  of  Government  funds  and

 Rs.  11.1  crores  from  the  LIC)  in  the
 Second  Plan,  and  Rs.  82  crores
 (Rs.  22  crores  of  Government  funds
 and  Rs.  60  crores  from  the  LIC)  in
 the  Third  Plan.  The  tentative  allo-
 action  for  social  housing  schemes  in
 the  Fourth  Plan  is  likely  to  be  Rs,  490
 crores  (Rs.  207  crores  of  Government
 funds  and  Rs.  283  crores  from  the  LIC
 and  the  Emplovees’  Provident  Funds).

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order.  The  speech  js  pack-
 ed  With  such  vital  statistics,  with  such
 interesting  statistics.  It  is  a  thousand
 pities  that  there  is  no  quorum  in  the
 House.  There  are  not  even  50  Mem-
 hers  to  hear  so  much  of  statistics  and
 ‘o  many  figures.

 APRIL  6,  966  D&G.  (1966-67)  9762

 Mr.  Deputy-Speaker:  The  hon.
 Deputy  Minister  may  resume  his  seat
 for  a  while  be.ause  there  is  no  quo-
 rum.  The  bell  is  being  rung—
 Now,  there  is  quorum.  Shri  Bhaga-
 wati  may  resume  his  speech  now.

 Shri  Bhagawati:  Unfortunately,  the
 targets  of  housing  could  not  be
 achieved  due  to  circumstances  caused
 by  hostilities  with  China  and  Pakis-
 tan  in  962  and  965  respectively.
 Thus,  against  a  target  0  7,63,000
 houses,  only  about  4,46,000  are  ex-
 pected  to  be  completed  by  the  end
 of  the  Third  Plan.

 The  problem  of  housing  is  linked  up with  the  problem  of  land.  There  is
 an  enormous  pressure  on  urban  jand.
 The  lang  values  have  also  risen  ab-
 normally.  In  order  to  conserve  urban
 land.  more  emphasis  is  being  given  to
 double  and  multistorey  construction  in
 big  cities.  The  Government  of  India
 have  also  formulated  a  Land  Acquisi-
 tion  and  Development  Scheme  which
 provides  for  short-term  loans  to  the
 State  Governments  for  acquisiton  and
 development  of  Jand  in  big  and  grow-
 ing  towns.  The  State  Governments
 have  also  been  advised  to  formulate  a
 sound  land  policy  based  on  the  follow-
 ing  principles,  namely  (a)  control  of
 urban  land  values  through  public  ac-
 quisition  of  land  and  other  appropriate
 measures  including  issue  of  notificu-
 tions  for  freezing  land  values:  (b)  a%-
 lotment  of  land  on  lease-hold  basis
 with  a  view  to  enable  the  community
 to  have  a  share  in  the  unearned  in-
 come  of  land  owners:  (c)  capital  tax
 on  transfer  of  freehoid  land  in  urban
 areas  so  as  to  check  speculation  in
 land  values:  (d)  taxation  of  vacant
 developed  utban  plots  with  powers  of
 acquisition  if  not  built  upon  within  a
 specified  time;  and  (e)  fixation  of  a
 maximum  limit  on  the  size  of  house-
 plots  in  urban  areas.  The  State  Gov-
 ernments  are  generally  falling  in  line
 with  this  policy.  They  have  also  en-
 acted  suitable  laws  for  acquisition  of
 land  for  housing  of  low  income  groups
 as  a  public  purpose.
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 As  stated  earlier,  our  progress  in  the
 field  of  housing  has  been  retarded  due
 to  the  emergency.  The  State  Govern-
 ments  have  also  not  given  high  prio-
 rity  to  housing  88  compared  to  other
 development  programmes.  With  this
 general  background,  I  would  like  to
 deal  with  some  of  the  points  raised
 by  hon.  Members.

 Shri  Yellamanda  Reddy  said  that
 money  allotted  for  housing  has  not
 been  spent.  It  may  be  that  due  to
 circumstances  over  which  we  have’  no
 control.  But  so  far  as  the  Central
 Government  is  concerned  and  so  far
 as  this  Ministry  is  concerned,  we
 could  spend  the  whole  amount.
 The  Union  Territories  did  very  well
 and  they  spent  the  whole  amount.
 Only  State  Governments  could  not
 fulfil  the  target  as  fixed  in  the  Plan,
 because  in  their  annual  plans  they  did
 not  ask  for  as  much  money  as  they
 should  have  had.  They  diverted  this
 amount  from  housing  to  some  other
 purposes  like  irrigation  agriculture  and
 power.  In  some  schemes,  therefore,
 the  target§  could  not  be  fulfilled.

 Shri  Reddy  said  that  the  village
 housing  projects  scheme  should  be  ac-
 celerated.  There  can  be  no  two  opi-
 niens  about  that.  I  fully  agree  with
 him.  The  basic  concept  of  our  scheme
 is  to  encourage  the  villagers  to  under-
 take  construction  of  their  houses  on
 the  basis  of  aided  self-help.  The  vil-
 lage  housing  programme  is  also  sought
 to  be  integrated  with  the  economic
 development  of  the  rural  areas.  The
 scheme  has  been  extended  to  5,000
 selected  villages  during  the  Third
 Plan.  Out  of  these,  implementation
 has  already  commenced  in  about  2,400
 villages.  This  figure  is  not  very  satis-
 factory.  j

 Shri  D.  Ss.  Patil  (Yeotmal):  50  per
 cent  progress.

 Shrj  Bhagawati:  About  58,000  houses
 have  alsd  been  sanctioned,  out  of
 which  about  28,000  have  been  comp-~-
 Jeted.  The  progress  is  clearly  not  satis-
 factory  in  the  context  of  the  enor-
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 mous  housing  shortage  in  the  rural
 areas.  During  the  Plan,  against  an
 allocation  of  Rs.  12:7  crores,  it  is  ex-
 pected  that  only  about  Rs.  4:24  crores.
 will  be  spent.  We  are  constantly  im-
 pressing  upon  State  Governments  to
 provide  more  funds  for  this  scheme.
 We  have  also  liberalised  the  provisions
 of  the  scheme  during  the  last  three
 years.  Previously,  the  scheme  envisa-
 ged  only  the  grant  of  loans  to  the  vil-
 lagers  for  construction  of  houses.  The
 loan  which  could  be  granted  was  66 E
 per  cent  of  the  cost  of  the  houses,
 subject  to  a  maximum  of  Rs.  2,000  per
 house.  This  has  now  been  increased
 to  80  per  cent  of  the  house,  subject.
 to  a  maximum  of  Rs.  3,000  per  house.
 Grants  have  also  now  been  given  to
 State  Governments  for  provision  of
 house  sites  for  landless  agricultural.
 workers  and  for  construction/impro-
 vement  of  streets  and  drains  in  the
 selected  villages.  Now  about  50  per
 cent  of  the  allocations  made  to  the
 States  will  be  given  as  grants.  In
 the  Fourth  Plan,  it  is  proposed  to
 jake  an  allocation  of  Rs.  65  crores’
 for  this  scheme.  The  hon,  Member
 has  suggested  that  this  amount  be
 raiseq  to  Rs.  00  crores.  I  welcome
 his  suggestion.  It  only  depends  on
 the,  Planning  Commission  and  the
 Finance  Ministry  to  agree  to  it.

 Reference  has  also  been  made  to  the
 slow  progress  of  the  slum  clearance’
 stheme.  I  confess  that  the  progress
 in  this  field  is  not  as  satisfactory  as.
 we  would  wish  it  to  be.  The  main  rea-
 sons  are  the  difficulties  in  the  clearing
 of  slum  areas  and  acquisition  of  these
 areas  for  the  re-housing  of  the  dwel-
 Jers.  State  Governments  have  been
 advised  to  enact  legislation  on  the-
 lines  of  the  Central  Act  so  as  to  ena--
 ble  them  to  expedite  improvement  re-
 development  of  slum  areas  and  acqui-
 sition  of  those  areas  for  the  re-hous-
 ing  of  slum  dwellers.  Seven  State
 Governments  have  already  enacted
 suifable  legislation  for  this  purpose,
 and  the  matter  is  receiving  the  atten--
 tion  of  the  remaining  State  Govern-
 ments.  The  State  Governments  have
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 also  been  requested  to  impress  upon
 the  local  ‘bodies  to  give  more  impor-
 tance  to  slum  clearance  work.  The
 Central  Government  have  also  recen-
 tly  decided  to  give  greater  financial
 assistance  for  slum  clearance  projects.
 Previously,  they  met  75  per  cent  of  the

 cost  of  such  projects—374  per  cent  as
 Joan  ang  374  per  cent  as  subsidy,  the
 remaining  25  per  cent  being  provided
 us  subsidy  by  the  State  Governments
 or  local  bodies.  The  Central  Govern-
 ment  now  have  come  forward  to  as-
 sist  by  raising  this  amount  to  the  ex-
 tent  of  87  per  cent,  out  of  which  50
 per  cent  will  be  loan  and  37%  per  cent
 subsidy  and  the  State  Governments  or
 local  bodies  wil!  have  to  provide  only
 23  per  cent,  instead  of  25  per  cent
 previously.  As  a  result  of  these  mea-
 sures,  it  is  expected  the  scheme  will
 make  better  progress  during  the
 Fourth  Plan.

 Another  suggestion  which  has  been
 made  is  that  the  planters  and  indus-
 trial  employers  should  be  compelled
 by  legislation  to  provide  housing  for
 their  employees.  So  far  as.  planters
 are  concerned,  lagislation  already
 exists,  which  requires  the  planters  to
 provide  houses  for  their  workers.  The
 Central  Government  also  formulated
 the  Plantation  Labour  Housing
 Scheme  in  956  to  give  financial  assis-
 tance  to  planters  for  their  labour  hous-
 ing.  which  envisaged  the  grant  of
 loans  upto  80  per  cent  of  the  cost  of
 houses.  In  spite  of  these  measures,
 the  progress  of  housing  for  plantation
 labour  has  not  been  satisfactory,  It
 has,  therefore,  been  decided  to
 liberalise  the  Plantation  Labour  Hous-
 ing  Scheme  from  Ist  April  1966.  Now
 the  Central  Government  will  provide

 "१5  per  cont  of  the  cost  of  houses—50
 “per  cent  as  loan  and  25  per  cent  as
 subsidv—as  it  is  doing  in  the  case  of
 other  industrial  employers.

 Another  sugpestion  made  is  that  the
 rate  of  interest  charged  on  loans  for
 construction  of  houses  from  low  and
 middle  income  groups  should  be  re-
 duced,  There  are  two  sources  from
 which  housing  schemes  are  being

 financed—government  funds  and  LIC
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 funds.  The  rate  of  interest  on  govern-
 ment  loans  is  dependent  upon  the
 current  borrowing  rate  of  the  Govern-
 ment,  Government  itself  is  borrow-
 ing  money  from  the  market  at  a  higer
 rate  of  interest.  It  charges  about  half
 a  per  cent  more  than  this  rate  on  the
 housing  loans  advanced  by  it.  The
 loans  advanced  by  the  LIC  are  cor-
 related  to  the  prevailing  bank  rate.
 Our  arrangement’  with  the  LIC  is
 that  they  will  charge  one  per  cent
 over  the  bank  rate.  In  +1965,  the  Re-
 serve  Bank  raised  the  bank  rate  to  6
 per  cent  and  the  LIC  could  charge  7
 per  cent  on  the  loans  advanced  by  it.
 However,  as  a  result  of  the  personal
 intercession  of  our  Minister  Khannaji,
 they  have  agreed  to  charge  6h  per
 cent,  that  is  ३  per  cenit  above  the  bank
 rate.

 We  are  constantly  reviewing  our
 schemes  with  a  view  to  improving
 their  implementation.  We  have  re-
 cently  decided  to  integrate  two  urban
 housing  sshemes.  These  schemes  are
 the  subsidised  industrial  +ousing
 scheme  and  the  Scheme  for  the
 economically  weaker  sections  of
 the  community.  We  are  giving  cent
 per  cent  financial  assistance  to  the
 State  Governments  for  both  these
 schemes,  but  the  patterns  of  finan-
 cal  assistance  are  slightly  different.
 In  the  case  of  the  Subsidised
 industrial  housing  scheme,  we  are
 giving  50  per  cent  as  loan  and
 50  per  cent  BS.  subsidy,  where-
 as  in  the  case  of  the  other  scheme,
 We  are  giving  75  per  cent  as  loan  and
 25  per  cent  as  subsidy,  We  have  now
 decided  to  have  a  uniform  pattern  of
 financial  assistance  for  both  the
 schemes,  that  is  50  per  cent  loan  and
 50  per  cent  subsidy.  This  decision  will
 come  into  force  with  effect  from  the
 Ist  April,  1966.

 The  availability  of  land  and  build-
 ing  materials  are  two  important  in-
 gredients  of  housing.  As  stated  before,
 we  are  giving  financial  assistance  to
 the  State  Governments  for  bulk  ac-
 quisition  and  development  of  land  for
 housing  schemes.  This  scheme  is  being
 financed  from  the  LIC  funds.  The
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 LIC  loans  are  at  present  repayable  in
 annual  instalments,  but  they  have  re-
 cently  decided  that  these  loans  will  be
 repayable  in  lumpsum  after  a  period
 of  25  years.  This  will  enable  the
 State  Governments  to  create  separate
 revolving  funds  for  the  acquisition
 and  development  of  land.  The  Gov-
 ernments  of  Maharashtra  and  Rajas-
 than  ‘ave  already  set  up  such  revolv-
 ing  funds.

 We  are  also  encouraging  research
 in  building  materials  with  a  view  to
 reducing  the  building  costs.  We  have a@  separate  organisation  for  this  pur-
 pose  called  the  National  Buildings
 Organisation,  It  is  co-ordinating  the
 activities  of  different  institutions  en-
 gaged  in  research  in  building  designs and  materials.  Efforts  are  also  being ™Made  to  set  up  mechanised  brick
 Plants  ang  units  for  the  manufacture of  substitute  materials  We  are  ne-
 gotiating  for  the  setting  up  of  two
 Cellular  concrete  factories—one  in West  Bengal  and  the  other  in  Madras, in  collaboration  with  Poland,  The raw  materials  will  be  fly  ash,  a  waste
 Product  of  the  thermal  Power  stations, sand  and  lime.

 Before  I  conclude,  I  would  like  to
 make  a  strong  plea  for  the  allocation of  more  funds  for  housing,  On  the basis  of  an  overall  allocation  of  Rs. ‘207  crores  from  Government  resources
 earmarked  by  the  Planning  Commis-

 ‘sion  during  the  Fourth  Plan,  an  al-
 location  of  Rs.  33  crores,  that  is,  about I6  per  cent  of  the  total  allocation
 should  have  been  made  in  1966-67
 The  actual  allocation  made,  however
 is  only  Rs.  6  crores,  The  provision for  1965-66.  was  Rs.  22:25  crores,  Thus
 the  allocation  of  1966-67  is  00  per cent  less  than  the  anticipateg  alloca-
 tion  of  Rs.  33  crores  and  about  30  per cent  less  than  the  provision  of  ‘1965-66, Unless  larger  allocations  are  made  for
 housing,  the  problem  of  housing,  which
 is  already  very  acute,  may  get  out  of
 ‘control.  I  would  only  urge  that  at
 least  the  funds  allocated  for  housing— which  are  fixed  by  the  Planning  Com-
 mission  after  taking  into  consideration
 the  various  priorities—should  be  uti-
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 lised  only  for  that  purpose  and  there
 should  be  no  whittling  down  or  diver-
 sion  of  this  allocation,  during  the
 Plan  period.  I  request  the  hon.  Mem-
 bers  to  leng  their  support  for  prov:d-
 ing  sufficient  funds  so  that  the  hous-
 ing  problem  can  be  adequately  tackled,

 श्री  श्रोंकार  लाल  बरबा  (कोटा)
 उपाध्यक्ष  महोदय,  इस  मंत्रालय  पर  बोलते
 हुए  मैं  कुछ  सुझाव  आपके  सामने  पेश  करना
 चाहता  हूं  ।  सब  से  पहले  मैं  यह  कहना  चाहता
 हूं  कि  यह  जो  रिपोर्ट  है  इसको  पिछले  चार
 साल  से  ऐसे  का  ऐसा  प्राप  हमारे  सामने  पेश
 करते  प्रा  रहे  हैं  ।  इस  में  थोड़ा  सा  परिवतंन
 ऊपर  ऊपर  कर  दिया  गया  है  लेकिन  बाकी
 सारी  जितनी  रिपोर्ट  है  यह  वैसी  की  वैसी  है  t
 इसका  कवर  बदल  दिया  गया  है  जिस  को  देख
 कर  हमारी  तबीयत  खुश  हो  जाती  है  1  इसके
 सिवाय  और  इस  में  कोई  नई  बात  नहीं  है  t
 झुग्गी  झोंपड़ियों  के  जो  आंकड़े  हैं  वे  सब  ज्यों
 के  त्यों  हैं।  जिस  जिस  चीज़  को  ले  कर  श्राप
 चले  हैं  उन  सभी  में  यह  देखा  जाता  है  कि  कोई
 प्रगति  नहीं  हुई  है  ।  प्रेस  वाले  भी  जो  हैं  भ्रगर
 उन्होंने  पिछले  साल  का  मैटर  कहीं  पटक
 कर  रखा  हुआ  हो  तो  वे  उससे  ही  इस  रिपोर्ट
 को  छापने  में  कामयाब  हो  सकते  थे  ।  इतनी
 हमारे  खन्ना  साहब  ने  प्रेस  वालों  को  जरूर
 सुविधा  दी.  है  कि  उनको  दुबारा  इसको  छापने
 की  जरूरत  नहीं  थी  उनके  लिए  यह  बड़ी
 सौभाग्य  की  बात  थी  t

 झुग्गी  झोपड़ी  वाले  जो  पचास  हज़ार
 परिवार  थे  शौर  जिन  की  सदस्य  संख्या  जा  कर
 चार  पांच  लाख  बनती  है  उनको  श्राप  80
 गज़.  शौर  25  गज  के  प्लाट  दे  रहे  हैं  1  वे  श्राप
 दे  ही  रहे  हैं,  भभी  उनको  मिले  नहीं  हैं  ।  होते
 होते  शायद  इलैक्शन  सिर  पर  प्रा  जाएगा,
 नामिनेशन  फ्रार्म  दाखिल  करने  का  दिन  नजदीक
 ग्रा  जाएगा  और  तब  शायद  श्राप  उनको
 ये  प्लाट  दे  दें  ।  यह  बहुत  श्रच्छी  बात  है  कि
 उनको  ये  प्लाट  मिल  तो  जायेंगे  ।  जिन  को
 भ्रापने  दिये  भी  हैं  उनको  कहां  दिये  हैं,  इसको
 भी  झ्ाप  देखें  ।  उनको  भ्रापन  मदनगार  में
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 [श्री  श्रोकार  लाल  बेरवा]
 जगह  दी  है  1  बहां  कुछ  भी  तो  व्यवस्था  नहीं  है,
 कोई  सुविधायें  भी  तो  नहीं  हैं  ।

 हन  झुस्गी  झोंपड़ियों  वालों  को  श्राप
 छोड़े,  आप  सरकारी  कमंचारियों  को  लें  ।
 राजधानी  के  श्न्दर  60,840  कमंचारी  ऐसे
 है  जिन  को  मकान  नहीं  मिले  हैं  चार  साल
 से  मैं  देखता  ब्रा  रहा  हूं  कि  यह  संख्या  ज्यों  की
 त्यों  हैं।  जितने  मकान  बने  हैं,  वे  कहां  गए  हैं  ?
 क्या  जो  इन  मकानों  के  ्रन्दर  रह  रहे  थे  उन
 में  मे  किसी  ने  भी  कोई  मकान  खाली  नहीं
 किये  हैं  ?  क्या  वे  रवयं  मकानों  में  जमे  हुए  हैं
 ओर  अपने  जो  मकान  उन्होंने  श्रगर  बनाये
 है  तो  वे  किराये  पर  दे  दिये  हैं?  सरकारी  कर्म-
 चारी  जो  बेचारे  हैं,  इनको  प्राइवेट  मकान
 मालिकों  से  मुर्गी  जैसे  दड़बे  किराये  पर  ले  कर
 रहना  पड़ता  है  ब््रौर  उसका  750  और  200
 रुपया  किराया  देना  पड़ता  है  ।  ग्रगर  श्राप
 इन  सरकारी  कर्मचारियों  के  लिए  मकान
 नहीं  बना  सकते  हैं  तो कम  से  कम  किराये  पर
 तो  श्राप  नियंत्रण  लगा  ही  सकते  हैं  लेकिन
 ग्राप  लगाना  नहीं  चाहते  हैं  ।

 जो  सर्वे  ट्स  क्वार्टर  हैं  उनको  भी  शाप
 देखे  t  वे  भी  मूर्गी  के  दश्बे  के  बराबर  हैं  |
 बहां  जो  एक  खिड़की  है  उसको  खोल  दिया
 जाए  तो  हवा  तो  जरूर  या  जाएगी  अन्दर
 वर्ना  सोने  बैठने  के  लिए  गर  उसके  परिवार
 में  एक  बच्चा  भी  बढ़  जाए  तता  े  टस
 ववार्टर  में  नहीं  रह  सकते  हैं  t  श्रगर  उनके
 मां  बाप  ा  जायें  तो  बीच  में  जो  गैलरी  है
 उस  में  भी  के  नहीं  सो  सकते  है  ।  हमारे  स्वर्गीय
 प्रधान  मंत्री  श्री  जवाहर  लाल  नेहरू  ने  कहा
 था  कि  एक  कमरे  वाले  व्वाटंर  बिल्कुल  न
 बनाये  जाये  ।  लेकिन  फिर  भी  वही  एक  कमरे
 वाल  मकान  बन  रह  है  |  वही  हरा  चल  रहा  |
 वही  मकान  बनाते  व्प्राप  चले  जा  रहे  हैं

 एक  चीज  को  पढ़े  कर  मने  खुशी  हुई
 बयंवि,  यह  चीज  बराबर  चार  साल  से  लिखी
 हुई  आा  रही  है  1  श्राप  भी  इसको  चाह  तो
 देख  ले  |  इस  में  लिखा  हुआ  है  :
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 केन्द्रीय  लोक  निर्माण  विभाग  के
 चौकसी  एकक  को  और  सुदृढ़ फर
 दिया  गया  है  |  उस  में  कार्यपालक
 इंजीनियर  तथा  सहायक  इंजी-
 नियर  के  शप्रतिरिक्त  पद  बना
 दिये  गये  हैं  तथा  उन्हें  एक  ग्रपर
 मुख्य  इंजीनियर  के  नियंत्रण  में
 रख  दिया  गया  है  1  कुछ  श्रेणियों
 के  कर्मचारियों  के  सम्बन्ध  में  कुछ
 भ्रनुणासनिक  अधिकार  उन्हें  दे-
 दिये  गये  हैं  au

 मैं  ऑ्ापकों  लिस्ट  बताना  चाहता  हूं  कि  पिछले
 आठ  दस  साल  से  कितने  सहायक  इंजीनियरों
 को  आपनेपदोश्नतियां  दी  हैं।  आपके  पास  बीस
 परसेंट  ही  सहायक  इंजीनियर  स्थायी  है  ।
 246  ऐसे  सहायक  इंजीनियर  हैं  जो  ग्रस्थायी

 हैं  प्रौर  दस  साल  से  इन  पदों  पर  लगे  हुए  हैं  1
 394  ऐसे  हैं  जो  आठ  साल  से  ज्यादा  से

 ग्रस्थायी  सहायक  इंजीनियर  हैं।  554  04
 हैं  जो  पांच  माल  से  ज्यादा  से  हैं।  836  ऐसे
 है  जो  कि  तीन  साल  से  ज्यादा  P04
 सहायक  इंजीनियर  ऐसे  है  जो  कि  एक  से
 ले  कर  छः:  साल  पुराने  अधिशासी  इंजीनियर
 के  पद  पर  काम  कर  रहे  है  और  जिन  को  सहायक
 इंजीनियर  नहीं  बनाया  गया  है  ।  जो  गांव
 का  चौकीदार  है  अगर  उच्च  पद  पर  वह  नहीं
 जाएगा  तो  जॉोकीदारी  कैसे  करेगा  ।  आप
 शपना  ही  केस  देखे  ।  श्राप  काम  तो  करते  रहे
 मिनिस्टर  का  बौर  तनख्वाह  आपको  डिप्टी
 मिनिस्टर  की  मिलती  रहें,  मिनिस्टर  की
 ननझवाह  आप  को  ने  दी  जाए  तो  कितने
 प्रफसास  की  बात  होगी  I

 गांव  का  पटेल  अपने  हाली  को  काम  पर
 लगाता  है  ता  पहले  मकान  बसा  हुआ  उसको
 बह  देना है.  यत  किलने  शर्म  और  दुर्भाग्य
 की  बात  2  कि  सरकार  pq
 के  fan
 नहीं  बना  सबीं  है।  जब  भा  इसके  बारे  में
 कहा  जाता  है  ते!  जबाब  दे  दिया  जाता  है

 वग.

 चमभार्यों
 Tar  साल  के  ca  भी  aay
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 कि  नगरपालिका  को  और  नगर  निगम  को
 रुपया  दे  दिया  गया  है  श्र  थे  जैसा  चाहेंगे
 वैसा  होगा  -  हमारा  तो  कोई  इसमें  दखल
 नहीं  है।  रुपया  उनकों  दे  दिया  है  भौर
 ये  बनायेंगे  ।  लेकिन  इससे  समस्या  हल
 नहीं  होती  है  1  समस्या  तभी  हल  होती  है
 जब  कर्मचारियों  को  मकान  मिल  जाते
 हैं,  उनके  लिए  मकान  विये  जाते  हैं।

 यह  भी  देखा  जाता  हे  कि  बड़े  बड़े
 प्रधिकारियों  को  मकान  तो  दफ्तरों  के
 नजदीक  दे  दिये  जाते  हैं,  दफ्तरों  के
 आसपास  वे  चेटे  रहते  हैं  लेकिन  जो  बेचारे
 छोटे  कर्मचारी  होते  हैं,  जो  चपड़ासी
 होते  हैं  उसको  दस  दस  मील  दफ्तर  से
 दूर  जा  कर  बसाया  जाता  है।  बड़े  प्रधि-
 कारियों  के  पास  तो  मोटर  होती  है,  टेबसी
 में  बे  भ्रा  सकते  हैं  तथा  उनके  पास  याता-
 यात  के  दूसरे  साधन  होते  हैं  लेकिन
 गरीब  चपड़ासी  जिसके  पास  इनमें  से
 कोई  साधन  नहीं  होता  है  उसको  दस  मील
 दूर  बसाया  जाता  है।  झगर  कहा  जाए
 तो  कहा  जा  सकता  है  कि  बड़े  भ्रधिकारियों
 के  मकान  तो  दफ्तर  के  झन्दर  ही  होते
 हैं  लेकिन  फिर  भी  उनको  सन््तोथ  नहीं
 होता  है।  लेकिन  जो  गरीब  चपड़ासी  है,
 जो  गरीब  कमंचारी  है,  उनका  भी  तो
 झापको  छथाल  रखना  चाहिये  t  उनको
 ग्रापको  चाहिये  कि  आप  दफ्तर  कपास
 दें  और  बड़े  प्नधिकारियों  को  दूर  दें  1

 बड़े  अधिकारियों  में  तो  शब  शापने
 80  परसेंट  लक  को  मकान  का  लोन  देना
 शुरू  कर  दिया  है,  इतनी  फैसिलिटीज  देनी
 शुरू  कर  दी  हैं  लेकिन  छोटे  कर्मचारियों
 को  25  से  52  परसेंट  तक  ही  दे
 रहे  हैं।  क्या  मे  गरीब  लोग  चोर  हैं  ?

 सरकार  उसकी  जिम्मेदार  है।  बड़े
 ग्रादमी  क्या  साहकार  है।  प्रगर  वह  ले
 जायेंगे  तो  लाखों  ले  जायेंगे  भौर  दिवाला
 पघिटवा  देंगे,  डागर  गरीब  जपरासी  ले
 08(Ai)  LSD—6.
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 जायेगा  तो  चार  हजार ले  जायेगा  ।  लेकिन
 सरकार  को  सोचना  चाहिये कि  जितनी  मदद
 गरीब  कर्मचारियों  की  हो  सकती  है  उतमी
 करनी  चाहिये  t  बड़े  प्श्चिकारियों  को  पर्याप्त
 मात्रा  में  सारे  साधन  प्राप्त  होते  हैं,  झगर
 उतको  कमर  भी  दे  दिया  जाये  तो  असमें
 कोई  पग्रापत्तिजतक  बात  नहीं  है।  इसलिये
 मैं  कहना  चाहूृंगा  कि  छोटे  सरकारी
 कमंचारियों  के  ऊपर  जरूर  ध्यान  देना
 जाहिये  ।

 मैं  अभी  प्रभी  का  हाल  वतलाऊं  |
 डिफेन्स  कालोनी  वगैरह  में  चार  साल  से
 पानी  मिला  ही  नहीं  है।  उसमें  क्या  करवा
 दिया  |  हल  चलवा  दिया,  खेत  करवा  दिया।
 गमला  बंगला  योजना  शास्त्रीजी  ने  चलाई
 थी  ।  बीच  में  जो  चोक  था  वहां  सारा  खेत
 करवा  दिया।  पहले  चोरों  का  डर  था
 लेकिन  श्रब॒दिन  में  जानवर  का  डर  हो
 गया  है।  दिन  में  गधे  घुस  जाते  हैं  क्योकि
 वहां  कोई  चौकीदार  नहीं  है।  इस  तरह
 की  गलत  योजनार्ये  चलाई  जाती  हैं  ।  साउथ
 ऐवेन्यू  में  खूब  फल  फूल  लगाये  गये
 हैं,  तरकारियां  बहुत  होती  हैं  लेकिन  बन्दर
 खा  जाते  हैं,  वकरियां  खा  जाती  हैं  t
 आखिर  चौकीदारी  कौन  करे  '  योजना  बनाते
 वक्त  ऐसी  कोई  बात  नहीं  होती  लेकिन
 होता  क्या  है  कि  योजना  के  पीछे  हम  झांख
 बन्द  कर  के  पड  जाते  हैं  जिससे  देश  को
 नुक्सान  उठाना  पड़ता  है।  लेकिन  सरकार
 इसकी  परवाह  नहीं  करती।

 मैं  झापसे  कहना  चाहूंगा  कि  झापने
 होटल  बनाये  हैं।  श्री  गुलशल  ने  अशोक
 होटल  के  बारे  में  कहा  था।  लेकिस  मैं  दो
 और  होटलों  के  बारे  में  निवेदन  करूंगा
 जो  कि  घाटे  में  बल  रहे  हैं।  एक  होटल  है
 जिसको  श्राप  रंजीत  होटल  गहते  हैं।
 वह  होस्टल  बकिंग  लड़कियों  के  लिये  धना
 था,  लेकिन  बाद  में  प्रापने  उसे  बदरा  दिया  |
 बड़े  प्रफबीस  कौ  बात  है  कि  उममें  से  एक
 लड़की  ते  झनशन  कर  रक्खा  है।  प्रापने
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 साल  भर  के  बिल  [की  योजना  बनाई
 लेकिन  किसी  कर्मचारी  को  उसका  नोटिस
 नहीं  दिया  कि  साल  भर  का  बिल  इकट्ठा
 लिया  जायेगा।  झ्ापने  होस्टेल  की  लड़-
 कियों  के  पिछले  दो  साल  के  एरियर्स  लगा
 कर  भेज  दिये  जब  कि  उन  लडकियों  के
 पास  खाने  के  लिये  भीनहीं  है।  वह
 ऐसे  मकान  में  रह  रही  हैं  जिसको  तोड़ने
 के  भ्रांडर  आपने  श्राज  से  दो  साल  पहले
 दिये  थे,  लेकिन  वह  मकान  तोड़े  नहीं  गये।
 वहां  सुभर  के  गड्ढे  से  बन  गये  हैं  ऐसे
 कमरे  आपने  बना  रक्खे  हैं।  शापने  पिग
 स्टाइल  कीसी  हालत  उनकी  बना  रकखी
 है।  इसलिये  मैं  कहना  चाहता  हूं  कि
 जिस  तरह  से  वह  किराया  दे  सकें  उस
 तरह  से  उनसे  लिया  जाना  चाहिये  -  वह
 कोई  दो  चार  लड़कियां  नहीं  हैं,  कम
 से  कम  800  लड़कियां  होस्टेल  में  रहती
 हैं।  उस  होस्टेल  की  हालत  यह  है  कि  श्रगर
 वहां  से  एक  ट्रक  निकल  जाये  तो  सारे
 कमरे  हिल  जाते  हैं।  आज  वह  कमरे
 सुअर  की  खड्डियों  जैसे  बन  गये  हैं  फिर
 भी धाप  उनको  उन  लड़कियों  को  दिये
 हुए  हैं।  गवनेमेंट  के  लिये  यह  बड़े  शर्म
 की  बात  है  कि  वह  लड़कियां  ऐसे  होस्टेल
 में  रहें  श्लौर श्राप  उनको  होटल  के  नाम  से
 चलाते  रहें  t

 श्राज  श्राप  ने  होटल  गरीब  प्रादमियों  के
 लिये  बनाये  हैं  ।  मैं  श्राप  को  बतलाऊं  कि  उन
 होटलों  में  से  एक  में  25  रु०  रोज  का  कमरा  है
 और  दूसरे  35  रु०  रोज  का  कमरा  है  |  मैं
 पूछना  चाहता  हूं  कि  कोनसा  गरीब
 ब्रादमी  ऐसा  है  जिसे  महीने  में  हजार  क०
 मिलते  हों  झौर  जो  जाकर  उनमें  रहे  ।  भापने
 गरीबों  को  झाड़  लेकर  उन  होटलों  को  बना
 दिया  t  यह  सारे  के  सारे  जितने  भी  होटल  बने
 हुए  हैं  बह  विदेशियों  के  अड्डे  श्रौर  भ्रष्टाचार
 कै  झड्डे  बने  हुए  हैं  -  उन  में  कोई  भी  गरीब
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 आदमी  जाकर  नहीं  ठहरता  है  -  श्राप  उनकी
 गिनती  कर  लें,  रजिस्टर  उठा  कर  देख  लें  कि
 कितने  गरीब  ग्रादमी  उसमें  डेढ़  सौ  या  ढाई
 सौ  रुपये  पाने  वाले  ठहरते  हैं  ।

 आपने  बाइस  रेन  बसेरे  बनाये  हैं  1  बड़े
 शर्म  की  बात  है  इस  गवनंमेंट  के  लिये  कि  जब
 इन  रैन  बसेरों  में  पांच  हजार  आदमी  वास  कर
 सकते  हैं  श्रौर  दिल्ली  में  30  या  40  लाख
 जनता  है,  तब  यहां  पर  33  आदमी  सर्दी  के
 कारण  मर  गये  ।  मन्त्री  महोदय  को  इस्तीफा
 देकर  चला  जाना  चाहिये  ।  इस  दिल्ली  में
 33  आदमी  रैन  बसेरों  में  मर  गये  जिन  की
 सरकार  ने  परवाह  तक  नहीं  की  ।  श्राप  के
 ऊपर  तो  चुनाव  का  भूत  सवार  है  ।  श्रगर
 प्लाट  बांटे  जायें  तो  चुनाव  का  भूत  सवार
 रहता  है,  भगर  कालोनियां  दी  जायें  तो
 चुनाव  का  भूत  सवार  रहता  है,  भ्रगर  मकान
 दिये  जायें  तो  चुनाव  का  भूत  सवार  रहता  है
 अगर  दूकानें  श्रलाट  की  जायें  तो  चुनाव  का
 भूत  सवार  रहता  है  ।  मैं  बतलाऊं  कि  कितनी
 ही  मार्केट्स  ऐसी  हैं  जिन  को  ्रभी  तक  मालि-
 काना  अ्रधिकार  नहीं  दिये  गये  हैं  ।  ग्रापने
 बहुत  सी  मार्केट्स  बनाई  हैं  श्रौर  साठ  या
 पैंसठ.  बना  रहे  हैं,  लेकिन  मैं  कुछ  उदाहरण
 देना  चाहता  हूं,  सरोजिनी  मार्केट,  शंकर  मार्केट
 लाजपत  राय  मार्केट,  कमला  मार्केट,  अंगूरी
 बाग,  पर्दा  मैदान,  राम  नगर,  प्रेम  नगर,  सेवा
 नगर  जिनके  लिये  शास्त्री  जी  ने  श्राश्वासन
 दिया  था  कि  भगर  तुम  इन  प्लाटों  को  खाली
 कर  दोगे  तो  हम  तुम  को  उसके  ऊपर  जाकर
 बसा  देंगे  श्रौर  तुम  को  मालिकाना  भप्रधिकार  दे
 देंगे  ।  लेकिन  वह  सारे  का  सारा  जनसंघ  का
 एरिया  है  इसलिये  प्रापने  साफ  कह  दिया  कि
 लुम  जाओ  जनसंघ  वालों  के  पास  ।

 श्रो  मेहर  अन्द  खन्ना  :  मैं  भ्रजं  करना
 चाहता  हूं  कि  प्रानरेबल  मेम्बर  के  यह  रिमार्कंस
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 बिल्कुल  नाजायज  हैं  ।  मेरा  इन  मार्केट्स  से
 कोई  ताल्लुक  नहीं  है  ।  यह  रिहैबिलिटेशन
 मिनिस्ट्री  की  मार्केट्स  हैं।  जनसंघ  का  इलाका
 दिल्ली  में  मैं  प्रच्छी  तरह  से  जानता  हूं  ।

 श्री  शोकार  लाल  बरवा  :  भाप  भ्रच्छी
 तरह  से  जानते  हैं,  इसलिये  कि  आपने  वहां
 मार्केट  तैयार  कराये  हैं  ।  लेकिन  आपने  उन
 को  मालिकाना  श्रधिकार  नहीं  दिये  इस  की
 क्या  वजह  है  |  क्या  वह  इम्प्रूवमेंट  ट्रस्ट  में  श्रा
 गई  हैं,  मास्टर  प्लै  न  में  ग्रा  गई  हैं।  किस  ने  कह
 दिया  कि  वह  मास्टर  प्लैन  में थ्रा  गई  हैं  ।
 नेहरू  जी  ने  इंकार  कर  दिया  था  यह  कह
 कर  कि  यह  गवनंमेंट  कालोनी  के  पास  हैं  ।
 सेकिन  गवनंमेंट  कालोनी  के  पास  क्या  खन्ना
 मार्केट  नहीं  है  ।  वहां  झाप  ने  मालिकाना
 ग्रधिकार  क्यों  दे  दिये  हैं  जबकि  इन  कालोनियों
 में  नहीं  दिये  हैं  1

 इसके  बाद  मैं  कुछ  इंजीनिग्नर्स  के  केसेज
 देना  चाहता  हूं  ।  राज्य  सभा  में  उन  के  लिये
 कहा  गया  था  और  शप्राश्वासन  दिया  गया  था
 कि  हम  देखेंगे  -  करीब  साल  भर  हो  गया  है
 लेकिन  उनको  अभी  तक  नहीं  देखा  गया  ।
 इन  इंजीनिपश्रसं  का  केस  राज्य  सभा  में  तीन  दर्फे
 आर  चुका  है,  श्राप  कहें  तो  मैं  आप  को  प्रश्न
 संख्या  बतला  दूं  ।  श्राप  कर्ज  देने  में  देर  करते
 हैं।  आप  के  पास  लाइफ़  इंश्योरेंस  से  दरख्वास्तें
 श्राती  हैं  कर्मचारियों  की  जो  महीनों  श्राप  के
 यहां  पड़ी  रहती  हैं  लेकिन  ग्राप  सर्टिफ्रिकेट  नहीं
 देते  हैं  -  प्राखिर  यह  गवरनमेंट  के  कर्मचारी  हैं,
 वह  अपने  मकान  की  जमीन  गिरवीं  रखते  हैं
 तब  मकान  के  लिये  लाइफ़  इंश्योरेंस  से  पैसा
 लेते  हैं।  लेकिन  भ्राप  का  जो  सर्टिफिकेट  चाहिये
 वह  आप  नहीं  देते  हैं  ।  यह  कितने  शर्म  की
 बात  है  |

 कालोनीज  के  झन्दर  श्राप  की  दूकानें
 खाली  पड़ी  हुई  हैं  ।  रामकृष्णपुरम  में  जो
 दूकानें  खाली  पडी  हैं  वह  भ्राखिर  किस  हिसाव
 से  पड़ी  हैं  a वह  इसी  लिये  पड़ी  हैं  कि उनका
 श्रलाटमेंट  नहीं  हुआ  है  ।  करीब  ढाई  या  तीन
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 हजार  मकान  खाली  पड़े  हुए  हैं,  लेकिन  कह
 दिया  कि  बिजली  प्रौर  नल  नहीं  हैं  |  बिजली
 श्रौर  नल  का  ठेका  हमारा  नहीं  है  ।  यह  सरकार
 का  ठेका  है  बौर  आप  सरकार  से  बातचीत
 करें  Z  हमें  तो  बिजली  श्रौर  नल  मिलना
 चाहिये  हम  तो  श्राप  से  ही  कहेंगे  ।

 यह  तो  रही  होटलों  की  बात  |  अगर  प्राप
 जो  एम०  पीज  कैन्टीन  बनी  हुई  है  उसका
 खाना  खायें  तो  शायद  आप  को  रात  भर  नींद
 नहीं  पायेगी,  लेकिन  एम०  पी०  लोग  जो  हैं
 वह  बेचारे  सब  कुछ  बर्दाश्त  करते  हैं  1  वहां  के
 होटल  में  मीट  मार्केट  भी  है  ।  उसके  लिये
 i/2  दरखवास्तें  दी  जा  चुकी  हैं  प्रौर  कहा

 गया  है  कि  जिस  मीट  का  हम  उपयोग  करते
 हैं  उसको  एम०  पी०  देख  सकते  हैं  ।  जो  खाना
 बहां  मिलता  है  उससे  भ्रच्छा  खामा  हम  दे
 सकते  हैं  लेकिन  इसलियें  इस  को  नहीं  माना
 जाता  कि  वह  ठेका  है  '  आप  जिस  ठेकेदारी
 प्रथा  को  खत्म  करने  चले  हैं  मैं  उसके  बारे  में
 आपको  झ्ांकडे  बतलाऊं  ।  सन्  96  में
 हुमायूं  के  मकबरे  के  पास  झब्रोवर  ब्रिज  बनाया
 गया  है  1  उसकी  जांच  नहीं  कराई  गई  है।

 श्री  मेहर  चरद  खन्ना  :  हुमायूं  का मकबरा
 मैं  ने  नहीं  बनाया  है  ।

 श्री  प्रोंकार  लाल  बरवा :  हमायूं  समझ
 लो  ।  उस  का  51  लाख  रुपये  में  ठेका  हुभ्ा,
 उस  को  कुछ  ही  दिन  बाद  कैंसल  किया  प्रौर
 1  लाख  रु०  में  दे  दिया  |  उस  ठेके  की
 जांच  सरकार  ने  स्पेशल  पुलिस  को  दी  1,
 लेकिन  श्राप  भी  तक  उस  की  प्रोर  से
 श्रांख  बन्द  किये  हुए  बैठे  हैं  ।  वह  जो  ठेकेदार
 है  वह  राज्य  सभा  का  मेम्बर  है  भोर  कांग्रेसी
 है,  इसलिये  श्राप  उस  की  पूरी  जांच  नहीं
 करवाते  ।  आप  इस  को  नोट  कर  लीजिये  1

 इसी  तरह  से  पटना  एप्ररोड्रोम  था  ।
 उस  में  भी  लाखों  रुपयों  का  घोटाला  हुआ  ।
 लेकिन  जांच  नहीं  होती  t  स्पेशल  पुलिस
 का  मामला  था  लेकिन  कोई  जांच  नहीं  हुई  1
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 [  श्री  औंकार  लाल  बरवा  ]
 इसे  तरह  से  श्राप  ठेकेदारी  खत्म  करना
 चाहते  हैं  t

 इंसी  तरह  से  हिन्दुस्तान  हाउसिंग  फैक्ट्री
 का  मामला  है  उसे  आप  छोड़े  हुए  हैं  ।  उस
 के  ऊपर  47.75  लाख  रुपया  बाकी  है  1
 सिफ  पांच  लाख  रुपया  दिया  गया  है
 आखिर  42  लाख॑  रुपया  का  क्या  हुआ ।  क्या
 यह  भी  वैसे  हो  दिखला  दिया  जायेगा  जैसे
 कि  वित्त  मंत्रालय  ने  कह  दिया  कि  इतमे
 करोड़  रुपयों  कां  टैक्स  नहीं  श्रायां  |  श्राप
 भ्ाजि.  भी  ठेके  चला  रहे  हैं  ।  ाप  ने  जो  ठेके
 एनै०  पी०  सी०  सी०  के  ठेके  दे  रक्खे  हैं  वह
 i8  'परसेस्ट  के  ऊपर  तक  दे  रक्खे  हैं  ।एंस०

 सौं०  सी०  कोई  कम्पनी  होगी  उस  की  दे  रखां
 है  ।  जित॑नी  लागतें  उस  की  लग  जाय॑  उसके
 बीघे.  5  परसेन्ट  उसे  श्र  प्राफिट  देंगे  ।
 एंक  तरफ  तौ  कहते  हैं  कि  ठेकेदारों  की  खंत्म
 कर  दीं,  दूसरी  तरफ  ठेकेदारों  के  साथ  ऐसा
 ब्लैक  मार्केटिंग  करेंगे,  पन्द्रह  पन्द्रह  परसेन्ट
 कमीशन  उन  सें  तय  करेंगे  |  तो  अगर  इन
 कामों  की  जांच  करवाना  है  तो  मैं  उस  के
 लिए  तैयार  हूं  भोर  जांच  करवा  सकता  हूं  ।
 यह  जो  कामों  के  भ्रन्दर  इस  तरह  का  घोटाला
 है  भ्रौर  जो  स्टाफ  के  अन्दर  इंजीनियरों  के
 साथ  ऐसा  भ्रत्याचार  है  वह  बर्दाश्त  नहीं  हो
 सकता  शौर  सब  से  बड़ी  मुश्किल  तो  एम०
 पीचा०  के  लिए  यह  फ्लेटों  की  है  कि
 आप  ने  एक  कम्पाउंड  वाल  बना  दी  राष्ट्रपति
 भव  के  चारों  तरफ  जो  कि  अधूरी  पड़ी  हुई
 हूँ  लेकिन  एम०  पीज्ञ०  के  प्लेट्स  में  पुताई
 नहीं  हो  रहो  है  ।  भाष  के  मकानों  की  तो
 चार  चार  मत्तंबा  पुताई  हो  गई  है,  भाप
 को  किसी  तरह  को  तकलोफ  नहीं  हैँ  लेकिन
 'खकष्टकाप्लीन  स्थित्ति'  फह  कर  एम ०.  पीज़०
 के  फ्लैटों  की  पुताई  रोकना  यह  बड़े  शर्म  की
 बात  है  1  दिल्ली  के  अन्दर  भ्रगर  गन्दी  बस्तियों
 को  हटाना  है  तो  झुग्गी  क्षोपढ़ियों  को  पहला

 “स्थान  दिया  जाय  झोर  दूसरे  जो  सेंटर  झोर
 राज्य  के  झन्दर  केन्द्रीय  कर्मचारी  हें  उन  की
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 शोर  ध्यान  दिया  जाय  ।  कम  से  कम  राज-
 स्थान  के  श्रन्दर  5  हजार  ऐसे  कर्मचारी  हैं
 जिन  की  शोर  श्राप  का  ध्यान  सहीं  गया
 और  वह  धमंशालाओ्रों  में  जा  जा  कर  रहते
 हैं  ।  यह  बड़े  शर्म  की  बात  है  ।

 शनी  दे०  दि०  पाटिल  :
 महोदय

 उपाध्यक्ष

 क्री  हुकम  शन्द  कछवाय  (देवास)  :
 पाटिल  साहब  के  बोलने  से  पहले  गणपूति  *
 करवा  दी  जाय  ।

 रुपाध्यक्ष  सहोबय  :  घंटी  बज  रही  है  ।
 झव  गणपूत्ति  हो  गई  है  ।  माननीय

 सदस्य  झपना  भाषण  जारी  रखें  tv

 श्री  do  शि०  पाटिल  :  उपाध्यक्ष  महोदय,
 इस  मंत्रालय  की  जो  नीति  हूँ  उस  नीति  के  बारे
 में  मैं  कुछ  कहना  चाहता  हूं  ।  वकिग  के  बारे
 में  मैं  ज्यादा  नहीं  कहूंगा  ।  ग्रावास  के  बारे
 में  इस  रिपोर्ट  में  कहा  है  :  “अ्रधिकांशत:
 निम्न  झाय  वर्ग  के  व्यक्तियों  की  ग्रावश्यकता  की
 की  पूर्ति  के  लिए  निर्माण,  श्रावास  तथा  नगर
 विकास  मंत्रालय  ने  भ्रनेक  सामाजिक  प्रावास
 योजनायें  शुरू  कर  रखी  हैं  ।”  शौर  इस  में
 9  योजनायें  दी  हुई  हैं  ।  उस  में  कोई  ऐसी  योजना

 नहीं  है  जो  भारतीय  बहुसंध्यक  जो  जनता
 है,  जो  गरीब  जनता  है  उस  के  लिए  लागू
 होती  है  v  इसमें  जो  डेफिनीशन  उन्हों  ने  दी
 है  निम्न  श्राय  वर्ग  की  उस  में  कहा  गया  है  कि
 जिन  लोगों  की  वार्षिक  श्राय  6  हजार  रुपये
 से  कम  है  उन  के  लिए  यह  योजना  लागू  होती
 है  ।  उपाध्यक्ष  महोदय,  मैं  यह  भाप  के  मार्फत
 सदन  से  कहना  चाहता  हूं  कि  यह  जो  वाधिक
 श्राय  6  हजार  की  रखो  गई  है  इसमें  कोन  से
 लोग  प्राते  हैं  । नेशनल  कोंसिल  झाफ  एप्लाइड
 एकोनामिक  रिसचं  जो  है  उसने  भ्रपनी  रिपोर्ट
 जो  दी  है  उस  में  कहा  है  कि  देहात  की  जो
 पापुलेशन  है,  देहात  में  जो  लोग  रहते  हैं  उन
 लोगों  की  बाधिक  प्राथ  247  रुपये  है  |  उसमें
 यह  भी  कहा  है  कि  35  करोड़  भारतीय
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 नागरिक  ऐसे  हैं  जिन  की  रोजाना  कमाई
 68  पैसे  है  श्रोर  उस  में  i0  करोड़  लोग

 ऐसे  हैं  जिन  की  रोजाना  कमाई  48  पैसे
 है  ।  5  करोड़  लोग  ऐसे  हैं  जिन  की  प्रतिदिन
 की  इनकम  32  पैसे  है भोर  !  करोड़  लोग
 ऐसे  हैं  जिन  की  हनकम  27  पैसे  प्रति  दिन
 है  ।  मैं  मंत्री  महोदय  से  झौर  हस  मंत्रालय
 से  पूछना  चाहता  हूं  कि  क्या  यह  लोग  निम्नतम
 झाय  के  व्यक्षित  नहों  हैं  ?  क्या  इन  की  वार्षिक
 श्राय  प्राप  के  डेफिनीशन  में  प्राती  नहीं  हे  ?
 इन  के  लिए  कोन  पत्ती  योजना  श्राप  के  मंत्रालय
 को  तरफ  से  चलायी  गयी  है?  तीसरी  पंच-
 वर्षोय  योजना  में  जो  i82  करोड़  रुपये  की
 व्यवस्था  की  गई  है  उस  में  से  कितनी  रकम
 इन  लोगों  के  लिए  रखी  गई  है  ?  मैं  नम्पता  से
 कहमा  चाहता  हूं  कि हस  सदन  मे  एक  समाज-
 बादी  समाज  का  संकल्प  किया  है  शौर  गरीबी
 दूर  करने  के  लिए  जो  कुछ  भी  प्रोग्राम  बनाना  है
 वह  प्रोग्राम  बनाने  के  लिए  कहा  गया  है  t
 प्रत्येक  व्यक्ति  को  एक  समान  प्रवसर  तथा
 श्रगति  के  फल  का  एक  उचित  प्रंश  प्राप्त
 होना  चाहिए,  यह  एक  डाहरेक्शन  दिया  गया
 था  ny  इसके  लिए  राष्ट्रीय  स्तर  पर  आवास
 सब  के  लिए  प्राप्त  हो  सके  उस  की  योजना
 इस  मंत्रालय  को  करनी  हऋाहिए  शो  ।  लेकिन
 पतला  नहीं  पांचवीं,  छठी  या  दसवीं  कौन  खो
 पंचवर्षीय  योजना  तक  मंत्रालय  इन  म्ोगों  के
 लिए  मकान  की  योजना  करेंगे,  इस  का  कोई
 निर्णय  ब  छक  नहीं  ले  रहे  हैं  ।  इस  तरह  से
 भवर  चलेगा  गशोब  लोगों  के  लिए  जिन  की
 इनकम  बहुत  हो  कम  हे  तो  धह  क्राम  कंसे
 हो  सकता  हे  ?  (रिपोर्ट  में  यह  कहा  गया  है
 कि  ब्रामीण  लोच  बचत  कर  बहीं  सकते  ।  इस
 रिपोर्ट  में  कहा  गया  है  कि  गरीब  बचत
 सहीं  कर  सकते  |  जब  कोई  श्ञादमी  कुछ  भी
 बचत  नहीं  कर  सकता,  हाने  पीने  के  लिये

 इनल  जाम  सहीं  कर  सक्ता,  तो  वह  कभी  लो
 आपने  लिए  धावाख  को  व्यवस्था  गहीं  कर
 सकता  |  इस  तरह  से  अ्रमभर  बोज़ना  इस
 अंत्रालब  को  अलेयी  तो  अर्साध्रारण  तरोब
 लोगों  के  लिए  बह  जो  धीजनावें  हैं  या  बह
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 जो  प्रगति  है  वह  निरथंक्र  हो  जाययी  ।  ऐसे
 कदम  उठाये  जाने  चाहिये  कि  समाज  में
 सब  से  नोचे  श्लौर  सब  से  ऊपर  की  झाय  के
 ोच  का  श्रस्तर  कम  हो  सके  पौर  यह  कम
 करने  के  लिए  जब  सक  ग्रामीण  प्रावास  के
 के  लिए  पंजवर्षीय  योजनाप्रों  में  ज्यादा  फंड
 नहीं  रखेंगे  तब  तक  इन  लोगों  के  भावास  का
 सवाल  हल  नहीं  हो  सकता  है  |

 इस  में  दिया  गया  है  कि  मध्यम  वर्ग  के
 लिए  भी  'श्रावास  योजना  है  |  भ्रध्यम  बर्म:  की
 डेफ्रिनोशन  जो  दी  हैं  बह  6  हजार  से  ऊपर
 और  i5  हजार  तक  जिन  की  इनकम  है,
 वह  उस  में  प्राते  हैं  >  मैं  छाहूंगा  कि  उन  लोगों
 के  लिए  ऋण  देमे  की  जो  '्रावास  की  योजना
 है  उस  की  बिलकुल  जरूरत  गहीं  है  |  जब
 तक  श्राप  इस  गरीब  लोगों  के  श्रावास  का
 प्रबन्ध  नहीं  कर  सकले  शब  तक  ऐसे  लोग  जिन
 फी  कि  आमदनी  6000  रुपये  से  ऊपर  है  उन
 लोगों  के  लिए  कोई  भी  एसी  'शाबाल  योजता
 बनाने  की  ज़रूरत  नहीं  है  1  मैं  जाबता  हूं  कि
 हमारे  यहां  बड़े  लोग  चाहे  वह  शहर  में  रहने
 बाले  हों  या  देहात  में  रहने  वाले  हों  वह  इस
 योजना  का  फ़ायदा  उठाते  हैं  /  उस  के  लिए
 खुद  का  मकान  मौजूद  रहता  है  लेकिम  चूंकि
 उन  के  बच्चे  शहर  में  पढ़ते  हैं  इसलिए  वे
 धनी  मानी  लोग  शहर  में  हस  श्नावास  योजना
 का  फायदा  उठाते  हैं  ।  मेरा  कहना  है  कि
 इस  योजना  के  लिए  जो  फंड  रक्खा  गया  है
 बह  फंड  सिकाल  कर  जो  ग्रामों  के  झावास
 को  योजना  है  उस  में  उसे  लगाना  चाहिए  t

 ara  पंचवर्षीय  योजना  के  सम्बन्ध  में
 मंत्री  महोदय  ने  यहां  कहा  है  मैं  उपाध्यक्ष
 महोदय,  बहुत  नमता  के  साथ  कहना  चाहता
 हूं  कि  यह  जो  प्लानिंग  कमिश्नन  का  सर्वेक्षण
 है  उस  में  यह  कहा  गया  है  कि  ग्र।मीश  स्पेमों
 के  बारे  में  कया  करना  बाहिए  ।  स्पष्ट  शब्दों
 में  उस  ते  लिखा  था  :--

 “It  was  further  recommended
 that  the

 cen
 needs  of  the

 people  such  ag  e  supply  of
 drinking  water  in  rural  eseas  and
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 [श्री  दे०  शि०  पाटिल]
 urgent  social  problems  like  slums
 and  unsatisfactory  living  condi-
 tion  should  receive  special  consi-
 deration  in  carrying  out  the
 development  plans,

 इस  की  बिलकुल  उपेक्षा  की  गई  है  1  उस  में
 यह  भी  कहा  गया  था  oo

 “....The  Ministers  should  take
 specific  steps  to  improve  their
 machinery  for  planning  ang  raise
 the  level  of  administrative  effi-
 ciency  and  strengthen  the  imple-
 mentation  of  development  pro-
 krammes  in  the  different  sectors.”

 ग्रामीण  योजना  के  बारे  में  मुझे  यह
 कहना  हैं  कि  5000  गांवों  में  जो  योजना
 लागू  करने  की  बात  थी  उस  में  जो  प्रगति
 हुई  हैं  वह  बहुत  कम  हुई  है  ।  इस  स्कीम  के
 बारें  में  इस  सत्न  के  पहले  जब  मैं  बोला  था
 तो  मैंमे  विनती  की  थी  कि  इस  डिपार्टमेंट
 की  जो  मांग  है  वह  क्या  है  ?  फाइनेंस  डिपार्टमेंट
 का  जो  उत्तर  श्राया  है  प्लानिंग  कमिशन
 के  गारे  में  उस  में  उन्होंने  कहा  है  कि  इस
 डिपार्टमेंट  ने  ग्रामीण  श्रावास  योजना  के  बारे
 में  जितना  फड़  मांगा  था  उतना  दे  दिया
 गया  है  ।  उन्होंने  श्रागे  के  लिए  जो  फंड  मांगा
 है  उस  के  बारे  में  मुझे  मालूम  नहीं  लेकिन
 उन  की  डिमांड  इस  तरफ  आती  नहीं  है  ।
 उन  का  दृष्टिकोण  बिलकुल  अलग  है  |  उन
 का  दृष्टिकोण  बड़े  बड़े  लोगों  श्रौर  सामन्तों
 के  मकानों  शौर  उन  के  ग्रावास  की  पूर्ति
 करने  का  रहता  है,  देहाती  लोगों  की  आवास
 की  समस्या  हल  करने  की  तरफ़  उन  की  दृष्टि

 नहीं  रहती  है  t

 मैं  एक  बात  कहना  चाहता  हूं  ।  यह  जो
 झुग्गी  झोंपड्टी  की  समस्या  है  तो  कया  देहात
 में  झुग्गी  झोंपडी  नहीं  रहती  है  ?  देहात
 में  भी  यह  झुग्गी  झोंपडी  स्कीम  लागू  करनी
 चाहिए  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  धोबियों  &  श्रावास  की  योजना  है,
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 झौद्योगिक  कमंचारियों  के  श्रावास  की  योजना
 है,  उद्यान  क्ंचारियों  के  श्रावास  की  योजना
 है  लेकिन  दुःख  का  विषय  है  कि  खेतिहर
 मजदूरो ंके  लिए  कोई  भी  श्रावास  की  योजना
 नहीं  है  ny  शैड्यूल्ड  ट्राइब्स  श्रौर  शैड्यूल्ड
 कास्ट्स  और  देहातों  में  जो  खेतिहर  मजदूर
 हैं  उन  के  लिए  कोई  योजना  नहीं  है  ।  राज्य
 सरकारें  इस  ब्रारे  में  उपेक्षां  करती  हैं  भौर
 इस  के  लिए  फंड्स  बहुत  कम  दिये  गये  हैं  ।
 हाउसिंग  मिनिस्टर्स  की  जो  कान्फरंस  हुई
 थी  उस  में  जो  निश्चय  किये  गये  उन  का
 भी  ब्रा  नतीजा  इस  ग्राम  श्रावास  योजना
 पर  हा  है  a  उस  में  यह  कहा  गया  था  कि
 जो  फंड्स  दिये  गये  हैं  उस  फंड  का  उपयोग
 नालियां  बनाने  में  हुआ  है  |  देहाती  लोगों  ने
 नॉलियां  बनाने  की  स्कीम  चलाई  है  ।  नतीजा
 यह  हुश्रा  कि  ग्राम  श्रावास  योजना  के  बारे  में
 जो  फंड्स  श्राते  थे  वह  ग्राम  श्रावास  कार्य  के
 ऊपर  खर्च  न  हो  कर  बड़  बड़े  जो  देहात
 हैं  उन  देहातों  में  नालयों  की  स्कीम  बना
 कर  वहां  पर  उस  पैसे  को  खत  किया  गया
 है  ।  इसलिए  इस  के  बारे  में  ब्रेक  प  होना
 चाहिए  था  ।  ग्रामीण  आवास  के  बारे  में
 नालियों  श्रौर  ग्राम  सुधार  के  ऊपर  जितना
 जितना  पैसा  खर्च  करना  है  उस  के  लिए  ब्रेक
 अप  नहीं  दिया  है  1

 गांवों  में  मकान॑  बनाने  की  योजना  की
 प्रगति  को  तेज  करने  की  ग्रावश्यकता  है  ;
 यह  योजना  जो  5000  चुने  हुए  गांव  हैं  उनमें
 से  2346  गांवों  में  लागू  कर  दो  गई  है  ।  सिर्फ
 57923  मकानों  के  मिर्माण  की  मंजूरी  दी

 गई  है  ।  भ्राज  तक  जो  मकान  बने  हैं  वह
 28362  मकान  बने  हैं  1  खेतिहार  मजदूरों

 के  लिए  स्थान  की  व्यवस्था  की  गई  है  लेकिन
 गांवों  में  उसके  वास्ते  कोई  इन्तज़ाम  नहीं
 किया  जाता  है  ।  राज्य  सरकारें  इस  योजना
 को  इम्लीमेंट  नहीं  करती  हैं  t  देखने  में  यह
 ा  रहा  है  कि  जो  भी  कोई  नेशनल  पालिसी  तय
 हीती  है  स्टेट  गंबनमेंट्स  उसे  नहीं  मानती  हैं
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 भ्रौर  उसके  अ्रनुरूप  श्रमल  नहीं  करती  हैं  चाहे
 वह  फंड  पालिसी  हो,  एजूकेशन  की  पालिसी
 हो  श्रौर  चाहे  वह  आवास  की  पालिसी  हो  ।
 सेंटर  जो  इस  बारे  में  पालिसी  बनाता  है  शौर
 जब  वह  राज्य  सरकारों  के  पास  अमल  के  लिए
 भेजी  जाती  है  तो  वह  उस  पर  झमल  नहीं
 करती  हैं  ।  इसलिए  मेरा  निवेदन  यह  है  कि
 यह  जो  गरीब  लोगों  के  श्लवेतिहर  मजदूरों  को
 श्रावास  का  प्रबन्ध  करने  का  जो  सवाल  है
 उसके  लिए  सेंटर  को  स्टेट  गवनंमेंट्स  की  तरफ
 न  देखते  हुए  इस  काम  को  अपने  पास  रखना
 चाहिए  श्रौर  गांव  पंचायतों  के  स्तर  पर  इस
 काम  को  उसे  स्वयं  कराना  चाहिए  |  धन्यवाद  |

 श्री  यह्षपाल  सिंह  (कराना):  उपाध्यक्ष
 महोदय,  जो  कुछ  काम  इस  मन्त्रालय  ने  किया
 है  वह  वाक़ई  श्रनपैरल्ड  है  हिस्ट्री  में  a माननीय
 खन्ना  जी  ने  खुद  बीमार  होते  हुए  भी  करोड़ों
 इन्सानों  को  जिस  तरह  से  बसाया  है  वह  एक
 बे  मिसाल  चीज़  है  ।  मुझे  उम्मीद  है  कि माननीय
 खन्ना  जी  के  हाथों  गरीब  भ्रादमियों  को  ज़रूर
 फ़ायदा  पहुंचगा  ।  जिस  तरीके  से  नेताजी  श्री
 सुभाषचन्द्र  बोस  ने  एक  लफ्ज  भी  मिलैटरी  का
 नहीं  पढ़ा  था  और  एक  राई  ०सी  ०  एस  ०  श्रफसर
 होते  हुए  भी  उन्होंने  दुनिया  भौर  देश  के  सामने
 आई०  एन०  ए०  की  एक  शानदार  फौज  बना
 कर  खड़ी  कर  दी  उसी  तरह  मुझे  पूरी  उम्मीद
 है  कि  खन्ना  जी  शरणाथियों  को  बसाने  की
 समस्या  हल  कर  लेंगे  ।  लेकिन  इस  वक्त  जो
 सबसे  बड़ी  ज़रूरत  है  बह  यह  है  कि  सरकार
 कुछ  मौलिक  परिवतंन  करे,  कुछ  घेंजेज  ऐसे
 लाये  जायं.  जिससे  कि  देहातों  की  गरीब  जनता
 तक,  हरिजनों  तक  शौर  लैंडलैस  लेबरस  तक
 यह  रुपया  पहुंच  सके  ।  ग्राज  हालत  यह  है  कि
 ग्रावास  के  ऊपर  जितना  रुपया  खर्च  हो  रहा
 है,  निर्माण  के  ऊपर  जितना  रुपया  खर्च  हो
 रहा  है  उसका  12,  फीसदी  रुपया  भी  देहात
 के  भ्न्दर  नहीं  पहुंच  रहा  है  ।  देहातों  का
 रुपया  शहरों  में  लग  रहा  है  ।  जब  तक  यह
 कानूत  नहीं  बन  जायगा  कि  शहरों  में  नये
 मकान  न  बताये  जायें,  शहरों  में  नये
 मकान  बनाने  बन्द  किये  जाय,  नये  मकात
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 जितने  बनने  हैं  बे  सब  देहांत  में  बनें
 तब  तक  यह  मसला  हल  नहीं  हो  सकता  है  ny
 यह  एक  बुनियादी  चीज़  है  कि  शहरों  में  यदि
 मकान  बनाते  चले  जायेंगे  तो  देहात  उजड़ते
 चले  जायेंगे.  ।  हिन्दुस्तान  की  80  फीसदी
 जता  देहातों  में  बसती  है  वह  80  फीसदी
 देहाती  जनता  दुखी  रहेगी  भ्रौर  20  फीसदी
 शहरी  भ्राबादी  के  ऊपर  वह  सब  रुपया,लगता
 चला  जायगा  |  इसलिए  जब  तक  यह  कदम
 नहीं  उठाया  जायग।  कि  शहरों  में  नये  मकान
 न  बनें  तब  तक  यह  मसला  हल  नहीं  हो  सकता
 है  1

 यहां  कहते  हैं  कि  दिल्ली  में  एक  चारपाई
 के  ऊपर  दो  सोते  हैं,  एक  चारपाई  के  ऊपर  दो,
 दो  श्रौर  तीन,  तीन  श्रादमी  सोते  हैं  लेकिन
 गांवों  में  हालत  इससे  भी  बदतर  है  श्रौर  वहां
 इन्सानों  को  बैद्यों  क ेसाथ  शौर  भैसों  के  साथ
 सोना  पड़ता  है  t  भ्राज  गांवों  की  जो  खराब
 हालत  है  और  गरीब  जनता  की  जो  मुसींबतें
 शौर  कठिनाइयां  हैं  वह  तब  तक  दूर  नहीं  होंगी
 शौर  उनकी  हालत  तब  तक  बेहतर  नहीं  होगी
 जब  तक  कि  आप  श्रपने  सोचने  का  जो  तरीका
 है  जो  मौजूदा  दृष्टिकोण  है  उसको  श्राप  नहीं
 बदलेंगे  |  जब  तक  झ।पक।  ध्यान  सक्रिय  रूप
 से  देहातों  की  तरफ़  नहीं  जायेगा  तब  तक  यह
 मसला  हल  नहीं  हो  सकता  है  ।

 मैं  एक  किसान  हूं  -  तीन  बैलों  का  में  एक
 छोटा  सा  किसान  हूं  ।  भ्रगर  मेरे  पास  हाबी
 के  लिए  जगह  न  हो  तो  मैं  सच  कहता  हूं  कि
 मैं  खुद  मकान  में  नहीं  रहूंगा  श्रौर  झासमान  के
 नीचे  रहना  पसन्द  करूंगा  t  भ्रगर  मेरे  हाली  के
 पास  बिस्तर  न  रहे,  रज़ाई  न  रहे  तो  मैं  कम्बल
 नहीं  अदू गा  ध्रौर  रजाई  झोढ़ना  मैं  पाप
 समझूंगा  ।  मैं  ज़मीन  पर  नंगा  सो  रहूंगा  ।

 70,000  कर्मचारी  ऐस  हैं  जिसके  रहने
 के  लिए  कोई  जगह  नहीं  है  1  यह  इतनी  बड़ी
 गवर्नमेंट  है  लेकिन  वह  अपने  कर्मचारियों
 का  इन्तज़ाम  नहीं  कर  था  रही  है  |  मैं  कहता
 हूँ  कि  क्या  श्राप  का  झगड़ा  चीन  से  है  कोई
 झ्ाप  को  पाकिस्तान  से  निबटना  है  ?  श्राप
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 [  श्री  यशपाल  सिंह  ]
 को  थोड़े  से  लोगों  को  बसाना  है  |  जब  श्राप  ने
 इतने  बड़े  बड़े  काम  कर  लिये  हैं  तो  उन  कर्म-
 चारियों  के  लिए  भी  आप  भ्रावास  का  इन्तजाम
 अथश्य  कर  सकते  हैं  ।  दूसरे  जो  झुग्गी  झोंपड़ी
 का  मसला  है  मैं  साफ़  कहना  चाहता  हूं  यह
 झग्गी  झोंपडी  का  मसला  इतना  नहीं  है  जितना
 कि  उसे  बनाया  जा  रहा  है  |  दे  आर  मेकिंग  ए
 माउस्टेन  भ्राफ़  दी  मोल  हिल  ।  मैं  देहरादून
 गया  हना  था,  वहां  से  मुझे  बुलाया  गया,  तार
 गया  कि  झुग्गी  झोंपड़ी  की  मीटिंग  है,  चले
 भ्राग्रो  ।

 4  hrs.

 oft  त्यागी  (देहरादून):  भ्राप  देहरादून
 क्यों  गये  थे  ?

 श्री  -यदापाल  सिह  :  स  लिये  कि  मैं
 देहरादून  से  इलेक्शन  लड़ूंगा,  वह  मेरा  प्रपना
 क्षेत्र  है  a लेकिन  एक  बात  है  कि  हमारे  मानमीय
 'र्पागी  जी  झ्गर  उस  पार्टी  को,  जिसने  ताशकन्द
 में  जाकर  हिन्दुस्तान  की  नाक  कटवाई  है,
 छोड़  दे,  तो  बगैर  मुक.बले  के  हम  उनको  प्राने
 देंगे  t

 श्रौ  त्यागी  :  बगैर  मुकाबले  बराने  में
 मजा  नहीं  है  L

 श्री  यशपाल  सिह  :  मैं  देहरादून  से  मीटिंग
 एटेण्ड  करने  के  लिये  ध्राया  |  प्रापको,  उपाध्यक्ष
 महोदय,  ताज्जुब  होगा  कि  एक  भी  झग्गी-
 झोंपड़ी  वाला  वहां  पर  नहीं  था,  महलों  में
 रहने  वलि  मीटिंग  कर  रहे  थे,  लेकिन  जब  उस
 मीटिंग  में1  आ्रादमी  भी  नहीं  भ्राये  श्रौर  उसका
 इम्तज़ाम  नहीं  हो  सका,  तब  उन्होंने  कह  दिया
 कि  फिर  कभी  करेंगे  ।

 मैं  खन्ना  जी  स ेकहना  चाहता  हुं  कि जनसंघ
 नारा  लग  मे  या  न  लगाये  लेकिन  उनका  फज
 है  कि  इस  प्राबलम  को  हल  करें  v  जनसंघ
 तीन  चीज़ें  चाहत  है  शौर  उसकी  तीनों  बाते

 खन्ना  साहब  पूरी  कर  सकते  हैं  एक  तो  यह
 कि  कोई  हिम्दू  हो,  तो  ाप  हिन्दू  हैं,  दूसरे  बह
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 कि  ये  उजड़े  लोग  बसाये  जायं,  यह  भी  श्रापके
 लिये  मुश्किल  नहीं  है  क्योंकि  जब  एक  करोड़
 आ्रादमी  भ्रापने  बसा  दिये,  तो  50-60  हजार
 का  बसाना  श्रापके  लिये  मुश्किल  नहीं  है  ।
 तीसरी  बात  जनसंघ  यह  चाहता  है  कि  किसी
 भी  मामले  में  किसी  भी  गरीब  श्र  दरी  के  साथ
 बे-इस्साफ़ी  न  हो,  तो  इन्साफ़  आपके  हाथ  में
 सुरक्षित  है

 aft  रामहइबर  टटिया  (सीकर)  :  श्राप
 जनसंघ  में  कब  से  आ  गये  ?

 श्री  वज्ञपाल  सिंह  :  हम  हर  एक  पार्टी  के
 ऑ्र्छे  उसूलों  को  मानते  हैं  यह  भ्रपोजीशन  क
 लफ्ज़  तो  यूरोप  का  दिया  हुभा  है,  वेस्ट  का
 दिया  हुभा है,  हम  प्रपोज़ीशन  के  लोग  नहीं
 हैं,  हम  लोग  तो  मुल्क  -के  हित॑षी  हैं,  हमारे
 यहां  कहा  गया  है

 स  कि  सखा  साधुनशास्तियोअधिपम्
 हितान्न  यः  संश्रणुते  सकि  प्रभु  :  1

 हमारा  फ़र्ज  है  कि  जो  गलत  रास्ते  पर  जा  रहा
 हो,  उसे  सही  रास्ता  बतलावें  |
 ्रपोजीशन  लफ्ज  हमारे  यहां  का  नहीं  है,
 यह  तो  इंगलैंड  का  दिया  हुआ  है,  यह  मग़रबी
 कल्चर  का  दिया  हा  है,  हमारा  भ्रपना
 लफ्ज  नहीं  है  ।  हमारा  काम  है  उनको
 सही  रास्ता  दिखलाना  1

 में  एक  शौर  बात  झ्रापको  बतलाता  हूं
 कि  किसी  भी  देश  के  एम०  पीज०  ग्राज
 कहीं  भी  ऐसी  झोपड़ियों  ओर  कबृतरखानों
 में  महीं  रहते,  जैसे  कि  भ्राज  हम  लोगों  को
 दिये  गये  हैं,  इन  में  20  मेहमान  भी  नहीं
 ठहर  सकते  ।  जब  लाखों  वोट  लेकर  हम
 यहां  पाते  हैं,  लाखों  भादमी  यहां,  भा  कर
 देखना  चाहते  हैं  कि  हम  किस  तरह  से  यहां
 रहते  हैं  ।  मेरी  कांस्टोचएम्सी  दिल्ली
 से  सिफ  40  मील  दूर  है,  मेरे  पास  सो-
 सवासो  मेहमान  रोज  भाते  हैं  -  वही  पर
 हुक्का  |  पीनेधाला  ठहरता  है,  बहीं  पर
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 गुरु  पग्रंथसाहब  को  माननेबाला  ठहरता  है  |
 बहां  पर  शराब  पीनेबाला  ठहरता  है.

 क्री  त्यागी  :  आपके  यहां  शराब  पीने
 वाले  भी  झा  कर  ठहरते  हैं  ।

 श्यो  यशपाल  सिह  :  जी  हां  ।  मैं  तो
 रोक  नहीं  सकता  ।  यह  सरकार  का  काम
 है  कि  रोके  ।  जसे  मोरारजी  देसाई  ने
 प्राहीषिशन  किया  था,  श्राप  भी  कर  के
 दिखलाइये  ।  यह  आपका  काम  है  |

 ग्राज  किसी  भी  देश  के  ्न्दर,  उपाध्यक्ष
 महोदय,  यह  सिस्टम  है  कि  सारे  मुल्क  का
 पामी  का  इन्तज़ाम  मर्द  करते  हैं  दौर  दूध
 का  इन्तज्ञाम  श्रौरतें  करती  हैं  ।  सारी  दुनिया
 में  पानी  का  इन्तज़ाम  मर्द  के  हाथ  में  दिया
 जाता  है  शौर  दूध  का  इन्तज़ाम  महिलाओं
 के  हाथ  में,  लेकित  इस  सरकार  का  सिस्टम
 ही  दूसरा  है।  पानी  का  काम  दे  रखा  है--
 सुशीला  नैयर  जी  को  और  दूध  का  काम  दे
 रखा  है  सुब्रह्मण्यम  जी  को  ।  इसी  लिये,
 उपाध्यक्ष  महोदय,  एम०  पीज्ञ  के  फ्लैट  में
 पानी  12-12  घण्टे  बन्द  रहता  है,  6-16
 घण्टे  पानी  बन्द  रहता  है,  20-20  घण्टे
 पानी  बन्द  रहता  है।  हमने  प्रपने  कांस्टी-
 ट्यूशन  में  वादा  किया  था  कि  हम  प्रपनी
 जनता  को  न्यूट्रीगसस  फूड  देंगे,  हमने  बादा
 किया  था  कि  हम  भारत  के  45  करोड़
 इन्सानों  को  पौष्टिक  भोजन  देंगे,  लेकिन
 पौष्टिक  भोजन  तो  दूर  रहा,  सरकार  पानी
 मी  नहीं  द ेसकती  ।  20-20  घण्टे  पानी
 बन्द  रहता  है,  इस  से  श्राप  श्नन्दाज़ा  लगा
 सकते  हैं  न््यूटीशस  फूड  तो  वह  हरगिज़
 नहीं  दे  सकती  ।  श्रगर  श्राप  रहने  की  ठीक
 व्यबस्था  नहीं  कर  सकते,  तो  कह  दीजिये
 कि  तुम्हारे  रहने  की  हमारे  ऊपर  कोई  जिम्मेदारी
 नहीं  है,  तुम  भाषण  दो  ग््रौर  अपने  गांव
 चले  जापो,  वर्ना  इनके  लिए  पानी  का
 इन्तजाम,  इनके  लिए  रहने  का  इन्तस्राम,
 इनके  लिए  ठहरने  का  इन्तजाम,  इसके
 भेहमानों  के  लिए  एकामोडेशन  का  इन्त-
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 ज्ञाम  सरकार  को  करना  पड़ेगा.  ।  जब
 जनता  लाखों  रुपये  खा  कर  के  हमको
 यहां  पर  भेजती  है,  श्राप  कहेंगे  कि  एक  हज़ार
 रुपये  महाबार  की  कोठी  चाहिए,  तो  जनता
 उस  रुपये  को  देगी,  जब  उसने  भेजा  है  तो
 वही  उसका  इन्तज़ाम  करेगी  |  एम०  पीज़०
 को  कबूृतरछानों  में  बन्द  कर  देना,  कानून
 के  साथ  बे-इन्साफ़ी  है,  कांस्टीचूशन  के  साथ
 बेइन्साफ़ी  है,  आझ्ञापको  उनके  लिए  ठीक
 व्यवस्था  करनी  होगी  ।

 मैं  माननीय  खन्ना  जी  को  फिर  मुबारक-
 बाद  देता  हूं  श्रौर  फिर  निवेदन  करता  हूं  कि
 बह  ऐसा  प्रयत्न  करें  कि  यह  रुपया  हरिजनों
 के  पास  पहुंचे,  लैण्डलैस  लेबरस  के  पास
 पहुंचे,  गरीबों  के  हित  में  वह  खर्च  हो,  उनको
 सुख  मिले  -  यही  महात्मा  गांधी  चाहते
 भरे  श्रोर  यही  हम  चाहते  हैं  n

 Shri  M,  L.  Jadhav  (Malegaon):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to
 support  the  Demands  for  Grants  of  the
 Ministry  that  is  before  us,  While
 supporting  the  demands,  I  would  like
 to  make  some  observations  regarding
 the  housing  problem.  In  the  Arst
 place,  I  would  like  to  suggest  onc
 thing.  Is  it  our  policy  that  the  cities
 should  grow,  Delhi  is  growing  day  by
 day  and  the  population  of  Delhi  is
 rapidly  growing.  Although  the  Master
 Plan  is  for  50  crores,  still  we  find  that
 the  growth  of  population  is  so  rapid
 that  it  is  very  necessary  that  we  must
 see  that  some  of  the  offices  should
 shift  from  Delhi  to  some  other  places
 like  Gwalior,  some  other  towns,  where
 we  should  accommodate  some  of  the
 offices,  It  is  not  necessary  that  the
 officers  should  be  sitting  at  Delhi.
 Everybody  says  that  he  wants  to  be
 at  Delhi  and  therefore  the  _  offices
 should  not  shift  outside  Delhi.  These
 offices  being  in  Delhi  create  so  many
 problems,  in  respect  of  the  officers,
 their  families,  their  dependants  and
 their  requirements.  If  some  of  the
 offices  are  shifted  out  of  Delhi,  7
 think  we  can  help  to  remove  some  of
 the  congestion  that  is  there.
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 Another  point  js,  that  of  the  canton-

 ment,  I  do  not  know  if  this  Ministry
 is  concerned  with  it  or  not,  Suppos-
 Ing  the  cantonment  is  shifted  to  some
 distance,  then  some  10,000  families
 from  Delhi  can  be  shifted  out  of  Delhi
 so  that  the  congestion  in  Delhi  ean  be
 removed.  We  find  that  because  of  the
 increase  in  population  there  are  slums
 and  because  of  the  increasing  pupula-
 tion  the  hygienic  conditions  are  be-
 coming  and  have  become  so  poor  that
 it  is  likely  that  with  all  the  precau-
 tions  some  disease  or  the  other  might
 spread  in  such  an  important  place  like
 the  capital  of  India,  and  therefore,  I
 feel  that  we  should  try  to  remove
 from  Delhi  some  of  the  offices,  and
 even  from  cities  like  Bombay  and  Cal-
 cutta,  some  of  the  important  offices
 shoulq  be  shifted  to  places  outside
 those  cities,  so  that  the  population  that
 tries  to  come  to  the  cities  may  be
 reduced.  The  pressure  of  the  growing
 population  on  the  cities  can  be  reduced
 that  way.

 With  regard  to  the  statues  in  Delhi.
 we  have  removed  a  number  of  them,
 especially  a  number  of  statues  of
 foreigners,  But  even  now  we  find
 some  of  the  statues  of  foreigners  in
 some  of  the  localities,  I  think  it  is
 high  time,  now  when  we  have  re-
 moved  a  major  part  of  the  several
 statues,  then  we  need  not  keep  the
 rest  also.  Why  keep  the  others?  We
 should  remove  the  remaining  statues
 and  keep  them  in  some  museum  or
 some  other  place  and  try  to  take  a
 decision  with  regard  to  the  replace-
 ment  of  those  statues  by  the  statues
 of  our  national  leaders,  Regarding  the
 replacement,  I  think  there  has  been
 delay,  and  we  should  try  to  expedite
 the  erection  of  these  statues  at  all
 important  places.

 Then,  we  are  all  aware  that  there  is
 shortage  of  housing  in  Delhi.  The
 Hindustan  Housing  Factory  is  being
 run  on  a  commercial  basis.  I  think
 that  factory  is  doing  good  work.  These
 prefabricated  houses  are  cheap.  They
 can  be  erected  quickly  and  be  a  source
 to  remove  the  shortage  of  houses  in
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 Delhi  and  other  important  places.  Can
 we  not  have  some  more  branches  of
 this  factory?  Can  we  not  develop  this
 Hindustan  Housing  Factory  and_  its
 work,  so  that  we  can  have  more  hous-
 es  erected  quickly  and  cheaply  in  other
 places?  Can  We  not  advise  the  State
 Governments  also  to  have  similar
 factories  in  their  States?  Our  popula-
 tion  is  increasing  rapidly  and  what-
 ever  we  do,  the  shortage  of  housing
 will  be  there.  I  think  the  prefabri-
 cated  method  is  a  quick  method  and
 it  should  be  adopted  not  only  by  the
 Centre,  but  also  by  the  States  as  well.

 Coming  to  the  printing  and
 stationery  section,  at  some  places  it  is
 an  empire  by  itself.  A  number  of
 bundles  and  forms  and  other  materials
 are  lying  unattended  to  at  a  number
 of  places.  I  do  not  know  what  is  the
 wastage,  what  amount  of  material  is
 being  stolen  away  and  what  care  is
 taken  in  that  regard.  There  is  room
 for  improvement  here  and  we  should
 see  that  the  printing  section  is  taken
 proper  care  of,

 Regarding  hotels,  we  are  running
 two  or  three  hotels  on  a  commercial
 basis  and  they  are  making  good  pro-
 fits,  I  learn  that  we  are  going  to  in-
 vite  Hilton  and  Company  for  this  hotel
 business  in  India.  When  we  are  in  a
 position  to  run  three  big  hotels  in
 Delhi  on  a  profitable  basis,  where  is
 the  neeq  to  invite  Hilton  and  Com-
 pany  or  somebody  else  to  run  tourist
 hotels  in  Delhi  and  other  places?  Why
 should  we  not  run  this  business  as  a
 State  enterprise  at  the  various  tourist
 centres,  because  Indian  dishes,  both
 vegetarian  and  non-vegetarian,  are
 well-known;  they  are  delicious  and
 palatable.  So,  why  not  run  the  tourist
 hotels  by  the  State  itself  instead  of  in-
 viting  somebody  else  and  unnecessari-
 ly  waste  our  valuable  foreign  ex-
 change?

 Shri  Mehr  Chand  Khanna:  May  I
 inform  him  that  the  invitation  for
 collaboration  from  foreigners  is  not
 the  concern  of  my  ministry,  but  of  the
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 Ministry  of  Transport?  I  do  not  deal
 with  this  aspect  of  the  matter.

 Shri  M.  L.  Jadhav:  All  right;  7
 feel  it  should  be  done  by  the  State
 itself.

 One  day  my  friends  and  myself  had
 occasion  to  visit  Mt.  Abu.  One  bunga-
 low  was  pointed  out  to  us  as_  the
 Central  Tourist  Bungalow,  When  we
 entered  it,  to  our  surprise  we  found
 that  everything  was  in  disorder  and
 the  bungalow  itself  was  in  a  dilapi-
 dated  condition,  Furniture  and  other
 things  weve  in  disorder,  but  anyhow
 it  was  night  time  and  we  had  to  stay
 there.  If  we  want  to  maintain  a
 bungalow  ut  a  place  like  Mt.  Abu,  we
 should  maintain  it  in  good  condition.
 Otherwise,  why  not  hand  it  over  to
 the  State  ‘sovernment,  In  places  like
 Mt.  Abu,  which  are  a  good  places  from
 the  climatic  and  other  points  of  view,
 instead  of  }vaving  such  types  of  bunga-
 lows,  it  is  very  necessary  that  we
 should  hard  over  these  bungalows  to
 the  State  Government  concerned.
 whether  i!.  is  Rajasthan  Government
 or  some  other  government—which  can
 maintain  ‘t  on  a  better  footing.

 With  th:  6e  words,  I  support  the  de-
 mands  of  this  ministry.

 श्री  काशी  राम  गुप्त  (अलवर  )  :  झ्राज़ादी
 के  बाद  लोभों  को  यह  सपना  था  कि  उनको
 खासतौर  रे  गरीबों  को  आवास  मिलेगा  और
 उसकी  ब्यवस्था.  सरकार  की  ओर  से  की
 जाएगी  /  किन्तु  देखने  में  यह  झाता  है  कि
 जो  मूलत  उसूल  समाजवाद  का  है  वह
 इस  मामले  में  बिल्कुल  खोया  हुमा  है।  इसी
 गलत  नीति  के  कारण  कोई  भी  काम  सही  नहीं
 हो  पा  रप्ना  है  ।  चाहिये  तो  यह  था  कि
 सब  से  पहले  झावास  के  लिए  जो  जमीनें  हैं
 उन  पर  २'रकार  का  कब्जा  होता  श्रौर  एक
 निश्चित  नीति  के  श्रनुसार  उन  ज़मीनों  का
 वितरण  होता  ।  लेकिन  हम  देखते  हैं  कि
 उन  जमी-ों  भ्ौर  उन  जमीनों  पर  बने  हुए
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 मकानों  का  व्यापार  व्यक्तियत  रूप  से  जारी
 है  और  उसको  श्रौर  भी  ज्तदा  तेज्ञी  से
 जारी  किया  जा  रहा  है  ।  इसका  नतीजा
 है  कि  श्राज  किसी  को  भी  साधारण  कीमत
 पर  ज़मीन  उपलब्ध  नहीं  हो  सकती  है  शहरों
 में।  यह  बीमारी  अब  गांवों  तक  फैल, गई
 है  ।  इस  वास्ते  सब  से  पहले  आवश्यक
 यह  है  कि  सरकार  अपनी  नीति  में  परिवतेन
 लाये  श्रौर  यह  जो  बाज्जार  बना.  हुमा  है  मकानों
 श्रौर  जमीनों  की  खरीद  का  ध्रौर  बिक्री  का  और
 जिस  के  बडे  बड़े  साइनबोर्ड  दिल्ली  में  लगे
 दिखाई  देते  हैं,  उसको  समाप्त  किया  जाए  ।

 दूसरी  बात  यह  है  कि  इस  सरकार  की
 जो  नीति  है  वह  न  तो  ऐसी  है  कि  गरीब
 का  फायदा  करे  और  न  ऐसी  है  कि  जिससे
 मध्म  दर्ज  का  फायदा  हो  ।  नतीजा  यह  हो
 रहा  है  कि  इस  दिल्ली  शहर  में  सरकारी
 सौकर  श्रौर  गरीब  प्रादमी,  सब  परेशान
 हैं  प्रौर  जिस  तरह  से  रुपया  इनको  मिल  रहा
 है.  उसको  देखते  हुए  तो  यह  कहा  जा  सकता
 है  कि  एक  पीढ़ी  तक  भी  उनको  मकान
 सरकार  नहीं  दे  सकेगी  ।

 गांवों  में  रुपया  देने  का  जो  तरीका  है
 शौर  जिस  का  कई  महानुभावों  ने  जिक्र  किया
 है  वह  सही  नहीं  है  ।  मैं  ह. 6 ह  निवेदन  करना
 चाहता  हूं  कि  जिस  तरह  से  रकम  प्राप  गांवों
 में  दे  रहे  हैं  उससे  सिवाय  भष्टाचार  बढ़ने  के
 या  उस  रुपयेके  राजनीतिक  उपयोग  होने  के  द्रौर
 कुछ  नहीं  होता  है  ।  भ्रगर  भ्राप  उस  रुपये  को
 देना  चाहते  हैं  तो  एक  ही  तरीका  है,  थोड़ा
 सा  रुपया  भ्रगर  देना  है  तो  उसको  देने  का
 एक  ही  तरीका  है  जौर  वह  यह  है  कि  झाप
 प्राथमिकता  निश्चित  करें  शौर  गांवों  में
 प्राथमिकता  मिलनी  चाहिए  गांव  के  हरिजन
 को,  मेहतर  को,  घानक  को,  उनको  जो  सब  से
 ज्यादा  गिरे  हुए  माने  जाते  हैं----

 श्री  बाल्मीकी  :  बाल्मीकी  को  t

 at  writ  रास  गुप्त  :  बाल्मीकी
 शब्द  का  मैं  जानबूझ  कर  प्रयोग  नहीं  करता
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 हूं  क्योंकि  यह  भ्राप  पर  लागू  होता  है।  मैं
 तो  साधारण  गांव  में  जो  शब्द  बोला  जाता  है
 उसका  प्रयोग  करता  हु  ।  बाल्मीकी  जी
 तो  संस्कृत  के  ज्ञाता  हैं।  इसलिये  उनका
 वह  शब्द  मेरे  ऊपर  झसर  नहीं  करता
 है  1

 श्राप  देखें  कि  झ्राप  कितना  रुपया  देते
 हैं  श्रोर  क्या  वह  कम  है  या  ज्यादा  है  |
 तीन  हज़ार  रुपये  श्राप  देंगे  ।  किस  को  शब
 यह  तीन  हज़ार  रुपये  झाप  देंगे  ।  कौन
 से बर्ग  को  देंगे  ?  किस  गांव  को  आप
 चुनेंगे  ?  ाप  चुन  नहीं  सकते  हैं  ।  उस
 में  सिवाय  राजनीति  के  भ्ौर  कुछ  नहीं  श्राता
 है।  में  प्रपन  क्षेत्र  की  एक  घटना  झापकों
 बताता  हूं  -  वहां  एक  वर्ग  के  लोगों  को  कई

 «हज़ार  रुपया  दिया  यया  ।  वहां  के  प्रधान
 उनसे  नाराज़  हो  गये  ।  उन  से  उन्होंने
 इलज़्ाम  लगा  कर  रुपया  बसूल  कर  लिया  |
 यह  स्थिति  वहां  चलती  है  ।  इस  तरह
 की  राजनीति  वहां  चलती  है  ।  थोड़ा
 थोड़ा  रुपया  देना  मैं  समझता  हूं  रुपया
 बेकार  करना  है,  रुपये  का  दुरुपयोग  करना
 है  ।  व्यवस्थित  ढंग  से  आपको  रुषया
 देना  चाहिए  ।

 इसी  प्रकार  से  शहरों  में  जो  गरीब  लोग
 हैं  उनके  लिए  मकान  बनाने  के  काम  को
 प्राथमिकता  'देना  सरकार  की  जिम्मेदारी
 है,  फिर  चाहे  वे  सरकारी  कमंचारी  हों  या
 गैर-सरकारी  कर्मचारी  1  यहां  क्या  हो  रहा
 है  ?  यहां  पर  कभी  होटल  बन  जाते  हैं,
 कभी  माकिट  बन  जाती  है  ।  उस  रुपये
 का  इस्तेमाल  इस  तरह  से  किया  जाता  है
 जिससे  कि  गरीब  को  कभी  मकान  मिलता
 नहीं  है  ny

 एस  के  अतिरिक्त  मैं  निबेदन  करू  कि
 खन्ना  जो;  ने)  वायदा  किया  था  कि  दिल्ली
 शहर  में  भुग्गी  झोंपड़ियों  वालों  को  इतने
 बरस  में  बसा  दिया  जाएगा  लेकिन  झाज
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 तक  ऐसा  नहीं  हो  पाया  है  i  श्राज  उपमंत्री
 महोदय  जी  ने  कहा  कि  उनके  पास  रुपया
 नहीं  है  श्रौर  जो  रुपया  है  वह  भ्रौर  भी  कम  हो
 जाएगा  चौथी  योजना  में  ।  यह  कम  क्यों
 हो  जाएगा  ।  जब  मंत्री  महोदय  सरकार
 के  ध्ंग  हें  तो उनको  जानना  चाहिए  कि  इसका
 क्या  कारण  है  शौर  यह  वाजिब  है  या
 नहीं  ।  और  अगर  रुपया  कम  होगा  तो  उसे
 केवल  गरीबों  के  लिए  ही  रिजर्व  क्यों  न  रखा
 जाए  ny

 भ्राज  राजस्थान  में  यह  रुपया  इस  तरह
 बांटा  जा  रहा  है  कि  भ्रलवर  के  लिए  हसना
 भर  भरतपुर  के  लिए  इतना  रुपया  है
 किसी  को  हजार  रुपया  देते  हैं  तो  किसी  को
 पांच  सौ  देते  हैं  ।  श्राज  कल  हजार  या
 पांच  सौ  में  मकान  नहीं  बन  सकता,  दो  हजार
 भें  भी  नहीं  बल  सकता।  तो  इस  का  मतलब
 यह  है  कि  उनको  जी  रुपया  दिया  जा  रहा  है
 यह  मकान  बनाने  के  लिए  महीं  देते,  कुछ  झोर
 काम  के  लिए  भेले  ही  देते  हों  a  तो  इस
 प्रकार  कौ  योजनाझरों  को  समाप्त  करनी
 चाहिए  यह  मेरा  सुझाव  है  t

 इस  के  बाद  मैं  यह  बताना  चाहता  हूं
 कि  श्राज  जमीन  की  लागत  श्रौर  मकान  की
 लागत  में  कोई  प्रनुपात  नहीं  है,  भौर  नतीजा
 यह  है  कि  किसी  ने  मकान  के  लिए  जमीन
 ले  ली  तो  वह  उस  पर  मकान  नहीं  बना  पाता
 श्रौर  भ्रगर  उसको  कुछ  समय  बाद  मुनाफ़ा
 मालूम  होता  है  तो  वह  जमीन  को  बेच  देता
 है  ।  इस  का  कारण  यह  है  कि  मकान  बनाने
 की  लागत  बढती  जा  रही  है  शौर  उस
 लागत  के  शअनुपात  में  उसको  रुपया  नहीं
 मिलता  ।  पभ्रगर  सरकार  किसी  से  मकान
 किराये  पर  लेती  है  तो  उसको  पुराने  रेट
 के  झनुसार  6  पर  सेंट  के  हिसाब  से  किरामे
 का  रुपया  देती  है  जब  कि  बैंक  रेट  7  झौर
 8  परसेंट  हो  गया  है।  उसका  नतीजा
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 यह  हो  रहा  है  कि  न  गैर-सरकारी  तौर  से
 मकान  बन  रहे  हैं  जिनको  सरकार  उपलब्ध
 कर  सके,  श्रौर न  इस  विभाग  के  पास  स्वयं
 रुपया  है।  तो  इस  नीति  में  परिवर्तन  करना
 होगा  ।

 श्रब  में  भ्राप  के  विभाग  की  तरफ  प्राता
 हूं।  यह  जो  एस्टेट्स  का  जाइरेक्टोरेट
 है  यह  इस  प्रकार  का  हाथी  है  कि  जिसके
 आर  लगाग्रो  तो  भी  वह  मन  माने  तरीके
 से  चलता  है  1  इसके  ध्न्दर  जो  भ्रफसर
 हैं  उसके  दिल  नहीं  हैं,  विमाग  हो  सकता
 है।  उनके  हृदय  नहीं  हैं,  उलके  मामव  भ्रात्मा
 महीं  मालम  होती  ।  इसको  हजारों
 मिसालें  मौजूद  हैं।  एक  मिसाल  तो  लोक-
 सभा  कार्यालय  की  है  ।  उस  शख्स  से
 उन्होंने  धींगाधींगी  करके  रुपया  वसूल  किया  |
 उसकी  कोई  भी  श्रर्जी  जाती  है  तो  वह  ख़ते
 में  पड़  जाती  है,  भ्रीर  ताज्जुब  की  बात  तो
 यह  है  कि  श्रपील  किए  भी  उसे  बीस  महोने
 हो  गये  ।  बीस  महीने  तक  उसकी  श्रपील
 की  सुनायी  नहीं  हो  रही  है,  प्रौर  रुपया
 बराबर  काटा  जाता  है।  श्रब  वह  सत्याग्रह
 करने  पर  तुल  जाय  तो  सरकार  कहती  है  कि
 यह  सत्याग्रह  करते  हैं।  लेकिन  जो  नीति  भ्राप
 बरत  रहे  हैं  उसका  यही  परिणाम  होगा  ।
 इस  शहर  में  कभी  लड़कियों  का  सत्याग्रह
 होता  है  शौर  कभी  किसी  श्रौर  का  होता  है  ।
 झागे  किसी  श्रौर  का  होगा  ऐसा  होता

 है  तो  श्राप  कहते  हैं  कि  इन  को  लोक-सभा  के
 संदस्य  सिखाते  हैं  ।  हम  नहीं  सिखाते,
 श्रापकी  नीति  ही  उनको  यह  सिखाती  है  1
 झगर  भाप  इन  हालात  को  समाप्त  करना
 चाहते  हैं  तो  ग्रापको  अपने  डाइरेक्टोरेट
 में  सुधार  करना  होगा  ।  मेरा  निवेदन  है  कि
 श्राप  मानवता  के  खयाल  से  इसमें  सुधार
 कीजिए  और  लोगों  को  बचाइए  ।

 झब  मैं  ध्ापका  ध्यान  उन  28  इंजिनियरों
 की  शोर  दिलाना  चाहता  हूं  जिनके  बारे
 में  यहां  पर  प्रश्न  भी  उठाए  गये  थे।  उनका
 क्या  हुमा  ?  वे  धाफिलझिएट  कर  रहे  थे
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 इंजिनियरों  के  पद  पर  ।
 उनको  आपने  एक  दम  प्रसिस्टेंट  इजी-
 नियर  बना  दिया  ।  उन  में  से  तीन  तो
 रिटायर  हो  गए  झौर  जो  25  बाकी  हैं
 उन  में  से  दस  ऐसे  हैं  जिनकी  सरविस
 दस  दस  बारह  बारह  बरस  की  हो  गयी  ध्रौर  उन
 से  6  या  झ्राठ  ऐसे  हैं  जिनर्क।  सरविस  छ:  छ:
 बरस  से  अधिक  की  हो  गयी।  गृह  मंत्रालय
 का  निर्देश  है  कि  दिल्ली  के  प्रन्दर  जिसकी
 सरविस  दो  साल  से  ग्रधिक  है  उसको  परमानेंट
 करमे  की  कोशिश  की  जाए,  भ्रौर  आपने
 ऐसा  न  करके  उनको  वापस  कर  दिया  पर
 उनकी  जगह  पर  दूसरे  लोगों  को  बिठा  दिया  है  ।
 तो  ऐसी  धींगा  धींगी  नहीं  होनी  चाहिए  ।
 वे  लोग  हाई  कोर्ट  गये  तो  उन्होंने
 कहा  कि  यह  तो  मंत्रालय  का  काम  है,  हमारा
 काम  नहीं  है  ।  तो  मैं  निवेदन  करूंगा  मंत्री
 महोदय  से  कि  श्राप  मनुष्य  के  हृदय  से  विचार
 करें  ।  कल  हाउस  में  रेड्डी  साहब  ने  मिसाल
 दी  थी  कि  छः:  हजार  पाने  वाले  तक  गड़बड़
 कर  रहे  हैं  -  ये  लोग  तो  झाठ  झाठ  सौ,  पांच
 पांच  सौ  या  सात  सात  सौ  पाते  हैं  ।  झगर
 श्राप  चाहते  हैं  कि  थे  लोग  गड़बड़ी  न  करे  तो
 इन  के  साथ  न्याय  का  व्यवज़्ार  कीजिए  ।

 एग्जीक्यूटिव

 श्री  यहापाल  सिंह  :  झपील  को  बीस  महोने
 हो  गए  ।

 श्री  काश राम  गुप्त  :  दूसरे  मैं  प्रापको
 बतलाना  चाहता  हूं  कि  श्रापका  जो  स्टेशनरी
 का  कलकत्ता  में  दफ्तर  है  उसकी  ब्रांचेज
 मद्रास  में  शौर  दिल्ली  में  हैं  ।  मुझे  भ्राज  ही
 उनकी  यूनियन  के  प्रेसीढेंट  श्री  एन०  सी०
 चटर्जी  ने  कहा  है  कि  बह  दफ्तर  बन्द  होने
 जा  रहा  है  |  उसमें  34)  प्रादमी  काम
 करते  हैं  ।  उनको  कठिनाई  पैदा  हो  जाएगी  ।
 ऐसा  बिकेन्द्रीकरण  के  नाम  पर  किया  जा
 रहा  है  t  यह  विकेन्द्रीकरण  कैसे  हो  रहा  है,
 न  कोई  इसके  लिए  कमेटी  बेठी  जो  कि  इस
 मामले  की  जांच  करती  ।  बेसे  ही  विकेन्द्रीक रण
 किया  जा  रहा  है  t  ऐसा  करने  से  प्रव्यवस्था
 होगी  ।  उन  कर्मचारियों  को  रिट्रेंच  किया
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 जाएगा  और  उनको  सरप्लस  बता  कर  झौर
 दूसरी  जगहों  पर  लगाया  जाएगा  ।  मेरा
 सुझाव  है  कि  आपको  विकेन्द्रीकरण  करना  है
 तो  उसके  लिए  एक  समिति  बनावें  और  उसकी
 जांच  के  बाद  निर्णय  ले  ।  अपने  झाप  आप
 निर्णय  लेंगे  तो  निश्चय  ही  इससे  बडी  भारी
 गड़बड़ी  होगी  ।

 कुछ  प्रौर  बातें  हैं।  नेपाल  का  इलाका
 हमारे  साथ  लगा  ह््भा  है।  वहां  पर  जो  इंजीनियर
 काम  करते  हैं  उनका  हेडववार्टर  रांची  में
 रखा  गया  है  ।  उन्होंने  मांग  की  थी
 उनके  हैडक्वाटंर  को  नजदीक  लाया  जाए,
 लेकिन  उसकी  झोर  मंत्री  महोदय  ने  ध्यान
 नहीं  दिया  ।  मैं  चाहूंगा  कि  मंत्री  महोदय  उस
 पर  भी  ध्यान  दें  ।

 जैसा  कि  ग्रभी  श्री  यशपाल  सिह  जी
 ने  कहा  कि  बे  दड़बों  में  रह  रहे  हैं,  यह  तो  मैं
 नहीं  कहूंगा  लेकिन  भ्रगर  यशपाल  सिह  जी
 के  पास  सौ  श्रादमी  जाते  हैं  तो  दूसरों  के  पास
 भी  कुछ  प्रादमी  जाते  हैं।  तो  हमारे
 जो  मेहमान  जाते  हैं  उनके  ठहरने  की  कोई
 व्यवस्था  होनी  चाहिए  ।  मैं  यह  नहीं  कहता
 कि  ऐसी  व्यवस्था  हो  कि  बे  हमारे  फ्लैटों
 में  ही  ठहर  सकें,  लेकिन  साउथ  एवेन्यू  के
 नजदीक  कोई  इस  प्रकार  की  व्यवस्था  होनी
 चाहिए  ।

 दूसरी  बात  यह  है  कि  आपने  प्राश्वासन
 दिया  था  कि  मेम्बरों  के  नौकरों  के  लिए  क्वार्टर
 होंगे  श्रौर  मोटर  गैराज  होंगे  ।  लेकिन  श्रभी
 तक  यह  सुविधा  नहीं  दी  गयी  है  ।  मेम्बरों  के
 नौकर  तो  बढ़  गए  हैं  पर  उनके  लिए  क्वार्टर
 नहीं  बढ़े  हैं  श्रौर  उसका  नतीजा  यह  हो  रहा

 कि  बिना  क्वार्टर  के  नौकर  लोग  नहीं  ठहरते  ।
 <स  कारण  बडी  परेशानी  होती  है  a  इसकी
 आपको  जल्दी  व्यवस्था  करनी  चाहिए  ।
 यह  भ्च्छा  नहीं  मालूम  होता  कि  इन  बातों
 के  बारे  में  यहां  सदस्यों  को  कहना  पड़े  ।  यह
 बात  तो  श्रापको  खुद  सोचनी  चाहिए  कि  जब
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 लोगों  की  तादाद  बढ़  रही  है  श्रौर  नौकर
 बढ़  रहे  हैं  तो  उनके  लिए  क्वार्टर  चाहिए  |
 श्राज  चौथाई  लोगों  को  नौकरों  के  क्वार्टेर
 नहीं  मिलते  श्रौर  न  मोटर  गैराज  मिलते  हैं  ।
 इस  कमी  को  दूर  करना  चाहिए  i  wed  में  मैं
 खन्ना  जी  से  कहना  चाहता  हूं  कि उनको  सरकार
 के  साथ  मजबूती  से  संघर्ष  करना  चाहिए  कि
 उनको  पूरा  रुपया  मिले  ।  लेकिन  भ्रभी  मंत्री
 महोदय  ने  बताया  कि  रुपया  घटता  जा  रहा  है  |
 अगर  संकट  काल  के  कारण  रुपया  कम  मिलता
 है  तो  मेरा  निबेदन  है  कि  वह  रुपया  केवल
 गरीबों  के  लिए  रखें  श्रौर  दूसरा  सारा  काम
 बन्द  कर  दें,  एयर  कंडीशनिंग  बन्द  कर  दें  और
 दूसरे  इस  तरह  के  काम  बन्द  कर  दें  ।  शौर
 अगर  श्राप  व्यापारिक  दृष्टि  से  काम  करना
 चाहते  हैं  तो  वही  काम  करें  जिनसे  आ्रापको  जल्दी
 से  जल्दी  मुनाफा  हो  सके  ।

 भ्रगर  दिल्ली  में  भ्रापको  सफलता  प्राप्त
 करनी  है  तो  सारे  काम  को  अपने  हाथ  में
 लीजिए  ।  जो  आपने  द्रोपदी  की  तरह  ग्रभी
 पांच-पांच  पति  बना  रखे  हैं  इनको  खत्म  कीजिए
 श्राप  ही  जमीन  का  काम  कीजिए,  पभ्राप  ही
 मकान  का  काम  कीजिए,  आप  ही  पानी  का
 काम  कीजिए  और  आप  ही  दूध  का  काम  अ्रपने
 हाथ  में  लीजिए  जैसा  कि  यशपाल  सिंह  जी
 ने  कहा,  तभी  काम  हो  सकेगा  ।  अभी  यह
 हो  रहा  है  कि  जमीन  का  प्रबन्ध  कोई  करता  है,
 मकान  कोई  बनाता  है,  रुपये  का  प्रबन्ध  दूसरा
 विभाग  करता  है  तो  जो  यह  काम  छ:  छ:
 मंत्रालयों  में  बंटा  हुआ  है  उसको  एक  मंत्रालय
 के  भ्रधीन  किया  जाए  तभी  दिल्ली  शहर  में
 आपको  सफलता  मिल  सकेगी  शौर  लोगों  को
 फायदा  हो  सकेगा  ।  इससे  यह  भी  लाभ  होगा
 कि  जो  झाप  श्रभी  यह  कह  कर  होशियारी  से
 निकल  जाते  हैं  कि  यह  मेरा  काम  नहीं  है,  उसका
 काम  है,  यह  नहीं  हो  सकेगा  शौर  एक  मंत्रालय
 की  जवाबदारी  रहेगी  ।

 क्री  बात्मोको  :  उपाध्यक्ष  महोदय,  मैं
 निर्माण,  झावास  तथा  नगर  विकास  मंत्रालय
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 की  मांगों  का  तो  समर्थन  करता  हूं  t  वैसे  इस
 मंत्रालय  की  नीति  ऐसी  नीति  है  कि  जिसमें
 जन  साधारण  का  विश्वास  है  शशा  के  साथ,
 किन्तु  तीन  पंचवर्षीय  योजनाओं  के  चलने  के
 साथ  साथ  और  जब  हम  तीसरी  पंचवर्षीय
 योजना  के  अन्तिम  चरणों  पर  खड़े  हैं,  तो  यदि
 हम  इस  मंत्रालय  का  काम  का  मूल्यांकन  करें
 कि  उस  काम  में  कितनी  उन्नति  हुई  है,  कितना
 अमल  हुआ  है,  साधारण  जन  श्र  गरीब
 लोगों  की  आवास  की  समस्या  के  बारे  में,  तो
 मैं  यह  कह  सकता  हूं  कि  हमारे  मस्तिष्क  के
 अन्दर  एक  निराशा  का  समावेश  होता  है
 श्रौर  प्रापकी  वह  नीति  श्रनीति  बन  कर  रह
 जाती  है  ।

 मैं  यह  कह  सकता  हूं  कि  देश  के  प्रन्दर
 भूख  के  प्रश्न  क ेबाद  यदि  कोई  विशाल  समस्या
 हमारे  देश  के  सामने  है,  देश  वासियों  के  सामने
 है,  तो  वह  ग्रावास  की  है।  ्रावास  की  समस्या
 के  प्रति  जो उदासीनता  रही  है,  सौतेला  व्यवहा र
 रहा  है,  उसकी  मैं  निन्दा  करता  हूं,  श्रौर  इसलिए
 निन्दा  करता  हूं  कि  हमारा  देश  एक  प्रगतिशील
 लोकतंत्र  पर  आधारित  है,  जहां  जन-कल्याण
 में  विश्वास  है,  समाजवाद  की  ग्राधार  भित्ति  पर
 हम  खडे  हैं  ।  लेकिन  ग्रगर  देश  में  श्राप  देखें
 कि  किस  प्रकार  से  सम्पत्ति  श्रौर  घरती  कुछ
 सीमित  हाथों  में  एकत्रित  होती  जा  रही  है  ।
 श्रौर  उस  धरती  को,  उस  सम्पत्ति  को  उन
 सीमित  हाथों  से  ध्राजाद  कराने  के  लिए  श्राप
 प्रयत्त  नहीं  करते  हैं  तो यह  समाजवाद  की
 प्रतिभा  शौर  यह  समाजवादी  नारा  एक  झूंठे  भूत
 की  भावना  बन  कर  रह  जाता  है।  इसलिये  मैं
 कहना  चाहता  हूं  कि  तीनों  पंच  वर्षीय  योजनाओं
 में  गरीब  श्रावास  को  हल  करने  के  लिये  उस
 को  कुछ  जमीन  देने  के  लिये  रहने  के  लिये,
 और  वह  सारे  साधन  जिससे  वह  बस  सके,
 देने  के  लिये  बहुत  कम  प्रयत्न  चले  हैं  ।

 मैं  यह  जरूर  कहना  चाहता  हूं,  प्लौर
 इसलिये  कहना  चाहता  हूं,  कि  जब  भी  इस
 प्रश्न  को  यहां  उठाया  जाता  है  तो  यह  कहा
 जाता  है  कि  धन  का  प्रबन्ध  नहीं  हो  रहा  है  t
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 हम  चौथी  पंच  वर्षीय  योजना  के  प्रारम्भिक
 चरणों  पर  खड़े  हैं  -  मैं  यह  जरूर  चाहता  हूं
 कि  इस  समस्या  की  विशालता  को,  उस  की  एक
 ग्रावश्यकता  को,  माननीय  मंत्री  जी  महसूस
 करें,  भ्रौर  किसी  भी  प्रकार  से,  किन्हीं  भी  साधनों
 से,  धन  एकत्रित  किया  जाये,  इक्ट्ठा  किया
 जाये  श्रौर  इस  के  लिये  प्ष्चिक  धन  का  प्रबंध
 किया  जाये  ।

 जो  हमारा  योजना  प्रायोग  है  या  हमारा
 वित्त  मंत्रालय  है  वह  किन्हीं  कारणों  से  इघर
 अ्रडचनें  डालते  हैं  श्र  इस  समस्या  के  बारे
 में  नहीं  सोचते  हैं  -  मैं  यह  जरूर  कहना  चाहता
 हैं  कि  यदि  इस  समस्या  को  प्राने  वाले  वर्षों
 के  अ्रन्दर  एक  दष्टि  से  हल  करने  के  प्रयत्न  नहीं
 किये  जाते  हैं  तो  प्रसन््तोष  लोगों  के  मस्तिष्क
 में  पैदा  होता  चलता  है  श्रौर  उस  का  एक
 प्रभाव  ऐसा  होता  है  जिसका  नतीजा  सरकार
 के  लिये  श्रौर  तरह  का  हो  सकता  है  ।  पभ्राज
 श्राप  यह  देखें  कि  यह  समस्या  किसी  न  किसी
 प्रकार  सामने  भ्राती  है  ।  मैं  यह  जरूर  कहता  हूं
 कि  श्राप  ने  बहुत  सी  भ्रावास  की  स्कीमें  हाथ
 में  ले  रखी  हैं,  लेकिन  वह  काम  इस  दष्टि  से
 पूरा  नहीं  होता  है  भ्रौर  मैं  यह  कहना  चाहता
 हूं  कि  निर्धन  वर्गों,  सबहारा  वर्गों  श्रौर  उन
 गरीब  वर्गों  के  श्न्दर  परिगणित  जाति  के
 लोग,  जन  जाति  के  लोग  श्रौर  वह  लोग  हैं
 हजारों  करोड़ों  की  तादाद  में,  जिन  के  पास
 जमीन  नहीं  है,  जिन  के  पास  सम्पत्ति  के साधन
 नहीं  हैं,  उन्हें  लाभ  नहीं  होता  है  श्रौर  मैं
 यह  भी  कहने  के  लिये  तैयार  हूं  कि  उन  व्यक्तियों
 को  सन्तोष  देने  के  लिये,  उन  को  सांत्वना  देने
 के  लिये,  ऑ्ापने  किसी.  भी  प्रकार  से  सम्पत्ति
 को  इकट्ठा  होने  की  दहिट  से  शौर  इसी  तरह
 जमीन  को  चाहे  नगरों  के  अन्दर  शौर  चाहे
 गांवों  के  भ्रन्दर  कुछ  सीमित  हाथों  में  इकट्ठा
 रहते  हुए,  उधर  से  बचाने  के  लिये  कोई  मन
 के  साथ  प्रयत्न  नहीं  किया  है  t

 ग्रामों  के  अन्दर  सीमाबन्दी  का  काम
 चला  था  लेकिन  सीमाबन्दी  के  लिये  राज्य
 में  श्रौर  यहां  भी  कुछ  इस  प्रकार  के  विधेवक
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 [श्री  बाल्मीकी]
 पास  किये  गये  भ्रौर  हम  लोग  सोचते  थे  कि
 उन  का  कुछ  प्रभाव  होगा  और  उस  प्रभाव
 की  दष्टि  से  यदि  हम  देखें  तो,  ग्रामों  के  भ्रन्दर
 हमारे  लोगों  को  खेती  के  लिये,  श्रावास  के
 लिये,  जमीन  मिल  सकेगी  t  लेकिन  उधर  भी
 उदासीनता  मिली  है,  शौर  इसलिये  मिली  है
 कि  वह  जमीनें  जो  हैं  उन  को  लोगों  ने  ग्रपने
 तरीके  से  अपने  परिवार  के  व्यक्तियों  में'  बांट
 लिया  है,  उसी  प्रकार  से  जिस  प्रकार  से  करोड़ों
 रुपये  रखने  वाले  या  धनी  व्यक्ति,  एक  दो  दिन
 के  पैदा  हुए  बच्चे  के  नाम,  बीस  दिन  के  पैदा
 हुए  बच्चे  के  नाम,  दो  महीने  के  बच्चे  के  नाम
 20,  20  लाख  रुपये  जमा  कर  देते  हैं  शौर
 किसी  प्रकार  से  बच  जाते  हैं  1  उसी  प्रकार  से
 ग्रामों  के  भ्रन्दर  भी  ह्श्ना  |  मैं  यह  कहना
 चाहता  हूं  कि  वह  प्रश्न  आप  के  सामने  भाते
 हैं  श्रौर  यहां  सदन  के  भ्रन्दर  भी  इस  तरह  के
 प्रश्न  उठाये  गये  मुझे  याद  है  कि  डा  ०  अ्रम्बेडकर
 साहब  ने  बड़ी  बलशाली  भाषा  में  बोलते  हुए
 यहां  पर  कहा  था  कि  जो  बंजर  भूमि  हैं,  जो
 स'लंस  भूमि  हैं,  जो  इस  प्रकार  की  जमीनें  हैं
 जिन  से  सरकार  का  सम्बन्ध  है,  नगरों  के
 अन्दर  या  ग्रामों  के  झन्दर,  वह  परिगणित
 जाति  के  लोगों  को  दी  जायेंगी,  शौर  इस  प्रकार
 से  आज  राज्यों  के  श्न्दर  एक  कदम  उठाया
 जायेगा  ।  लेकिन  वह  कदम  नहीं  उठाया  गया
 है,  शौर  इस  लिये  नहीं  उठाया  गया  है  कि  वह
 गरीब  लोगों  का  प्रश्न  है,  वह  मामूली  लोगों  का
 प्रश्न  है  t

 ग्रभी  इस  प्रश्न  को  ले  कर,  मैं  भाप  का
 यान  भाक्ित  करना  चाहता  हूं  कि,  यहां
 लोक-सभा  के  सामने,  दर्बाजे  पर  भूख  हड़ताल
 हुई  थी  ।  मैं  समझता  हूं  कि  वह  कोई  पंजाब
 का  प्रश्न  नहीं  है,  सारे  देश  का  प्रश्न  है  ।  उन
 की  मांगें  सही  हो  सकती  हैं  ।  मास्टर  हजारा
 सिह  जौर  श्रीमती  करतार  देवी  शौर  दूसरे
 तीन  साथी  जिन्होंने  भूख  हडताल  की  थी  उन
 की  सब  से  बलज्ञाली  मांग  थी  कि  गरीब  लोगों
 के  लिये,  सर्वहारा  वर्ग  के  लोगों  के  लिये,
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 परिगणित  जाति  के  लोगों  के  लिये,  निर्बल
 पक्ष  के  लोगों  के  लिये,  पिछड़ी  जाति  के  लोगों
 के  लिये  जमीनों  का  आवास  के  लिये  और  कुछ
 खेती  के  लिये  भी  प्रबन्ध  किया  जाये  -  उन  को
 उठा  कर  जेल  में  बन्द  कर  दिया  गया  ।  वहां
 भी  उन  की  भूख  हड़ताल  चल  रही  है  1  मैं
 समझता  हूं  कि किशन  लाल  जो  भूख  हड़ताली
 है  उस  की  हालत  नाजुक  है  ।  मैं  यहां  पर  कोई
 शिकायत  के  तरीके  से  नहीं  कहता,  उस  वबत
 भी  जब  राजघाट  पर  भूख  हड़ताल  हुई  थी
 तब  भी  कुछ  प्रश्न  सामने  श्राये  थे  लेकिन  उन
 पर  ध्यान  नहीं  दिया  गया  हालांकि  माननीय
 मंत्री  जी  ने  भी  पंजाब  सरकार  को  लिखा  था
 बौर  राज्य  सरकारों  को  भी  लिखा  था  कि
 इधर  कुछ  ध्यान  दिया  जाये  ।  मैं  माप  का  ध्यान
 प्राकषित  करनाकष्चाहता  हूं  कि  जमीन  का
 प्रबन्ध  किया  जाना  चाहिये,  हस  प्राधार  पर  ।

 ग्राप  बहुत  बड़े  हाथों  से  इस  को  लें  श्ौर
 इस  का  प्रबन्ध  के  1  मैं  कम  से  कम  यह  जरूर
 चाहता  हूं  श्रौर  कहना  चाहता  हूं  कि  इस  के
 लिये  बहुत  तरीके  भी  हो  सकते  हैं  प्रगर  आप
 चाहते  हैं  हरिजनों  का  कल्याण,  गरीबों  का
 कल्याण,  निर्धनों  का  कल्याण,  ब्रौर  उस
 कल्याण  में  प्राप  का  विश्वास  भी  है  और  कुछ
 श्राप  प्रयत्न  करते  हैं  |  चौथी  पंच  वर्षीय  योजना
 जब  ले  कर  हम  चलना  चाहते  हैं  तो  विदेशों
 सा  जो  रपया  आता  है  वह  किस  काम  के  लिये
 आ्राता  है  ।  उस  में  हमारा  हिस्सा  है  या  नहीं,
 यह  एक  प्रलग  बात  है,  लेकिन  देश  के  प्रन्दर
 आप  को  प्रवश्य  इस  दिशा  में  प्रयत्न  करना
 चाहिये  ।  जो  समाजवाद  में  विश्वास  करते
 हैं,  जो  समाजवादी  इष्टिकोण  रखते  हैं,  दुनियां
 के  भ्रन्दर  जहां  भी  समाजवाद  चलता  है,  उनके.
 अनुसार  समाजवाद  के  पीछे  यथार्थवाद  होता
 है  ।  जब  तक  आप  यथार्थवाद  का  क्रियात्मक
 ढंग  से  उपयोग  नहीं  करते  हैं,  लोगों  को  श्राप
 में  विश्वास  नहीं  हो  सकता  है  ।

 मैं  यह  जरूर  चाहता  हूं  कि  श्चिक  से
 अधिक  लोगों  के  लिये  जमीन  का  प्रबन्ध  करने
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 के  लिये,  00  वर्ग  गज  के  टुकड़े  का  प्रबन्ध
 करने  के  लिये,  श्राप  देश  के  धनी  वर्गों  पर
 50,000  र्  की  हालत  के  झआ्रादमियों  से
 लगाकर  करोड़ों  रुपयों  की  हालत  के  प्रादमियों
 पर,  कर  लगायें,  लेवी  इम्पोज  करें  श्रौर  ज्यादा
 से  ज्यादा  सब्सिडी  इस  के  लिये  दें,  लोगों  को
 जमीन के  टुकड़े  दें  श्रौर  लोगों  को  दूसरे  तरीके
 से  बसाने  का  प्रबन्ध  करे  7  इस  तरह  से  यदि
 श्राप  चलते  हैं  तो  श्राप  को  जो  झसन्तोष  भ्राज
 देखना  पड़ता  है  वह  नहीं  देखना  पड़ेगा  ।

 मैं  श्राप  का  ध्यान  श्राकधित  करना
 चाहता  हूं  कि  श्राप  इस  सवाल  का  हल  बड़ी
 बड़ी  विशाल  श्रट्टालिका्यें  बना  कर,  बड़ी
 सड़कें  बना  कर,  बड़े  प्रयत्न  कर  के,  नगरों  को
 बड़ा  सुन्दर  बना  कर  नहीं  देख  सकते  हैं  t  मैं
 यह  कहने  के  लिये  तैयार  हूं  कि  श्राप  की
 विशाल  श्रट्टालिकाग्रों  के  पीछे,  श्राप  क ेविशाल
 भवनों  के  पीछे  गरीबी  सिसकती  है,  भूख  की
 ज्वाला  धघकती  है  ।  यहां  पर  कुछ  जिक्र  किया
 गया  कि  यहां  दिल्ली  में  भूख  के  कारण  पटरियों
 घर  लोग  मरे  हैं  श्रोर  उन  का  प्रबन्ध  नहीं  किया
 गया  है  ny  रेन  बसेरों  से सारी  समस्या  हल  नहीं
 होती  है  ।  वह  समस्या  तभी  हल  हो  सकती  है,
 जब  श्राप  गरीबों  की  समस्याओ्रों  को  ठीक
 तरीक़  से  हल  करेंगे  श्रोर  एक  श्रच्छे  तरीके
 से  हल  करेंगे  |  मैं  यह  ज़रूर  चाहता  हूं  कि उधर
 आ्राप  प्रयत्न  करें  श्रौर  श्राप  का  प्रयत्न  जारी  रहे।

 मैंने  सारी  रिपोर्ट  को  देखा  है  |  श्राप  ने
 प्रतिज्ञा  की  थी  कि  हम  सफ़ाई  पेशा  भाईयों
 की  ध्रावास  समस्या  को  हल  करने  का  प्रयत्न
 करेंगे,  लेकिन  उस  प्रयत्न  को  भी  टाला  जा
 रहा  है  झ्ौर  उधर  भी  ध्यान  नहीं  दिया  जा
 रहा  है  t  राज्य  सरकारें  भी  ध्यान  नहीं  दें
 रही  हैं  ।  इस  तरीके  से  श्राप  इस  सावाल  को

 श्री  हुकम  शम्द  कछबाय  :  उपाध्यक्ष
 होदय,  मैं  व्यवस्था  चाहता  हूं  ।  सदन  में
 ण-पूर्ति  नहीं  है  t
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 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 का  समय  समाप्त  हो  रहा  है  |

 शो  बाल्मीकी  :  बस  मैं  एक  दो  मिनट
 में  समाप्त  किये  दे  रहा  हूं  ।  हमारे  होटल
 कर्मचारियों  की  हालत  की  तरफ़  भी  मंत्री
 जी  को  ध्यान  देना  चाहिए  ।  'श्राज  हमारे
 यहां  पर  रायसीना  श्रादि  जो  सरकार  के
 मेस  थे  उन  को  गिराने  के  बाद  कुछ  कर्मचारी
 बेकार  रह  गये  थे,  उन  में  काफ़ी  लोग  लग
 चुके  हैं  जोकि  दूसरे  तरीक़े  के  थे  लेकिन  जो
 हमारे  सफ़ाई  पेशा  भाई  इस  तरीके  के  हैं
 उन  में  कुछ  बाक़ी  हैं  |  मैं  माननीय  मंत्री  जी
 का  ध्यान  प्राकरषित  करते  हुए  कहना  चाहता
 हूं  कि  उन  को  भी  काम  पर  लगाने  की  बेष्टा
 की  जाय  ।  श्रव  सोचा  कुछ  ऐसा  जाता  है  कि
 श्र  शौर  लोग  तो  लग  गये  लेकिन  यह  सफ़ाई
 पेशा  लोग  जोकि  एक  विशेष  प्रकार  का  काम
 करते  थे  वही  नहीं  लगे  हैं  ।

 उपाध्यक्ष  सहोदय  :  माननीय  सदस्य
 का  समय  समाप्त  हो  गया  है  1  वह  बोल  भी
 काफ़ी  चुके  हैं  ।

 शो  हुकम  चन्द  कछवाय  :  हाउस  में
 कोरम  नहीं  है  ।

 श्  बाल्मोकी  :  पीनल  रेंट  का  सवाल
 माननीय  मंत्री  जी  के  सामने  है  -  उनके  सामने
 बहुत  से  पीनल  रेंट  के  केस  पड़े  हुए  हैं  भौर
 इसलिए  उधर  भी  उन्हें  कुछ  ध्यान  देना  चाहिये  !
 हमारे  सदन्  के  मार्शल  पर  भी  कि  जिनके
 ऊपर  पीनल  रेंट  का  केस  था  1

 8-9  हजार  रुपये  की  रिकवरी  का
 केस  है  श्रौर  इस  कारण  कई  महीने  से  उतकी
 तनख्वाह  रुक  गयी  है  ।  मैं  चाहूंगा  कि  इसको
 देखा  जाय  t  ग्राज  के  जमाने  में  बगैर  तनक्वाह
 के  कोई  श्रादमी  किस  तरीक़  से  गुजारा  कर
 सकता  है  श्रौर  भी  इस  तरह  के  व्यक्त  हैं
 जिनके  कि  केस  हैं  ny  मैं  चाहता  हूं  कि  माननीय
 मंत्री  जी  उधर  भी  कुछ  प्रपनी  नीति  को  थोड़ा
 सा  ढीला  करे  ओर  इस  तरीके  से  मामूली
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 [श्री  बाल्मीकी]
 लोगों  के  सवाल  को  हल  करने  की  चेष्टा  क  1  In  the  name  of  Emergency,  the
 मैं  चाहता  हूं  कि  गरीब  श्रादमियों  की  आवास
 की  समस्या  की  ओर  भी  मंत्री  महोदय  ध्यान
 देंगे  श्ौर  उसे  हल  करने  के  लिए  पूरे  तरीक़े
 से  सक्रिय  कदम  उठायेंगे  ।

 Shri  Hukam  Chang  Kachhavaiya:
 On  a  point  of  order,  Sir.  There  is  no
 quorum  in  the  House,

 Mr.  Deputy  Speaker:  The  bell  is
 being  rung  Now  there  is
 quorum.  Mr.  A.  V.  Raghavan,

 Shri  A.  V.  Raghavan  (Badagara):
 Mr.  Deputy  Speaker,  Sir,  the  Public
 Works  Department  whether  of  the
 Central  Government  or  of  the  State
 Governments  is  notorious  for  corrup-
 tion.  The  Minister  of  Works,  Housing
 and  Urban  Development  in  the  Central
 Government  has  been  in  charge  of  this
 Department  for  quite  a  long  time  now.
 I  would  like  to  ask  him  whether  he
 has  succeeded  in  bringing  down  cor-
 ruption  in  his  own  Department.

 Recently.  a  few  new  flats  were  built
 in  North  Avenue  and  the  conditions  of
 these  flats  are  far  from  satisfactory,  I
 am  told  by  the  Members  from  the
 Congress  Party  who  are  occupying
 these  flats  that  cracks  have  appeared
 on  the  walls  and  the  water  from  the
 bathroom  is  flowing  into  the  bedroom.
 The  condition  of  the  mosaic  flooring
 is  very  deplorable.  If  this  is  the  state
 of  affairs  of  the  buildings  occupied  by
 the  Members  of  Parliament,  I  do  not
 know  what  will  be  the  condition  of
 buildings  constructed  beyond  the  Min-
 ister’s  nose.  J  would  request  the
 Minister  to  look  into  this  matter  per-
 fonally  and  5९९  whether  the  materials
 used  in  the  construction  of  these  flats
 were  substandard  and  who  are  the
 officers  who  certified  these  flats  as  all
 right.  If  he  finds  that  the  Officer  who
 certified  these  flats  is  guilty  of  derelic-
 tion  of  duty,  severe  action  should  be
 taken  against  the  persons  responsible.

 white-washing  of  the  flats  occupied  by
 the  Members  of  Parliament  has  been
 discontinued.  In  the  name  og  Emer-
 gency  such  trivial  matters  are  not  at-
 tended  to,  while  lakhs  and  lakhs  of
 Tupees  are  being  squandered  by  his
 Ministry  on  many  other  things.  If  at
 all  economy  is  needed,  it  should  not
 be  on  these  matters  which  affect  the
 health  of  the  people.

 I  would  also  like  to  invite  the  at-
 tention  of  this  House  to  the  condition
 of  the  working  Girls’  Hostel.  Yester-
 day  and  today  in  the  newspapers  we
 have  read  very  bad  things  about  the
 condition  of  the  building  occupied  by
 the  working  girls,  There  was  a  pro-
 posal  to  demolish  that  building  and  to
 provide  a  new  building  for  these  girls.
 But,  for  some  ulterior  reasons.  I.  am
 told  that  the  building  which  was
 meant  for  the  working  girls  as  a  hostel
 was  converted  into  a  hotel.  I  am  told
 that  the  present  condition  of  the  hostel
 of  these  working  girls  in  Curzon  Road
 is  very  very  dangerous,  I  want  the
 Minister  to  look  into  the  affairs  of  this
 hostel,  not  only  about  the  bad  condi-
 tion  of  this  building  but  also  about
 the  condition  of  the  inmates  who  are
 occupying  this  building.

 A  decision  was  taken  to  establish  a
 Forms  printing  press  at  Koratti  in
 Kerala.  I  find  on  page  63  of  the
 Annual  Report  of  this  Ministry  the
 following:

 The  work  on  the  main  building,
 administration  block  and  _  staff
 quarters  has  mostly  been  complet-
 ed.  The  Welfare  Club  building  is
 scheduled  for  construction  in
 1966-67,  The  first  instalment  of
 primary  equipment  ordered  for
 the  press  is  expected  to  be  de-
 livered  in  March  966  and  the
 press  will  go  into  partial  produc-
 tion  thereafter.  Possibilities  of
 procuring  the  required  rotaries
 from  East  European  countries  are
 being  explored.  The  press  will  go
 into  full  production  as  soon  as
 these  rotaries  are  obtained.
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 Huge  amounts  have  been  invested
 on  buildings  and  other  things  and  it
 is  a  sad  commentary  on  the  function-
 ing  of  this  Ministry  that  steps  have
 not  so  far  been  taken  to  obtain  the
 machinery,  All  of  us  know  about  the
 severe  unemployment  position  in
 Kerala.  This  Press  can  provide  em-
 ployment  at  least  to  600  persons.
 Therefore,  I  would  request  the  Minis-
 try  to  take  early  steps  and  see  that
 the  rotaries  are  obtained  quickly  so
 that  the  Press  can  go  into  full  pro-
 duction  giving  employment  to  about
 600  persons.

 On  page  4  of  the  Report  we  find
 an  impressive  list  of  housing  schemes-—
 the  Subsidised  Industrial  Housing
 Scheme,  the  Low  Income  Group  Hous-
 ing  Scheme,  the  Plantation  Labour
 Housing  Scheme,  the  Slum  Clearance
 &  Improvement  Scheme,  the  Village
 Housing  Projects  Scheme,  the  Middle
 Income  Group  Housing  Scheme,  the
 Land  Acquisition  &  Development
 Scheme,  the  Rental  Housing  Scheme
 for  State  Government  employees  and
 the  Jhuggi  and  Jhopri  Removal
 Scheme,  On  page  42  it  is  mentioned:

 “According  to  the  phased  pro-
 gramme  indicated  by  the  Planning
 Commission,  the  rate  of  utilisation
 of  the  Plan  provision  was  to  be
 l6%  in  the  first  year,  ‘18%  in  the
 second;  20%  in  the  third;  22%  in
 the  fourth  and  24%  in  the  final
 year  of  the  Plan.  Thus,  in  the
 first  four  years,  76%  of  the  Plan
 provision  should  have  been
 utilised.”

 As  against  this,  we  find  that  the  State
 sector  has  utilized  only  47%  or  Rs.
 37.73  crores,  So  far  as  Kerala  is  con-
 cerned,  I  am  sure  the  average  would
 be  even  less.  Therefore,  I  want  the
 Minister  to  take  steps  to  see  that
 these  schemes  are  accelerated,  so  far
 as  Kerala  is  concerned.  He  should
 allot  more  funds  and  see  that  the
 State  Governments  carry  out  those
 schemes  instead  of  diverting  the
 money  for  other  proposes.

 888  (SAKA)  9.6.  (1966-67)  9808
 I  am  glad  to  know  from  the  Report

 that  provision  has  been  made  for  reser-
 vation  of  housing  plots  for  defence
 personnel  under  the  various  housing
 schemes,  I  notice  that  preference  is
 given  to  service  personnel  or  their
 families  or  dependants  in  sanctioning
 loans  for  construction  of  houses.  Here
 I  would  suggest  that  a  member  of  the
 Soldiers,  Sailors  and  Airman’s  Board
 should  be  associated  with  the  State
 Housing  Boards  to  ensure  that  the
 schemes  are  carried  out  for  the  ex-
 service  men  and  the  serving  defence
 personnel,  as  contemplated  by  the
 Ministry.

 शौ  चुनी  लाल  (प्रम्बाला)  :  उपाध्यक्ष
 महोदय,  झापने  मुझे  बोलने  का  भ्रवसर  दिया
 इस  के  लिए  झ्रापको  बहुत-बहुत  धन्यवाद  ।
 मैं  इस  मंत्रालय  के  मंत्री  महोदय  को  भी  धन्य-
 वाद  देना  चाहता  हूं  श्रौर  उन  से  निवेदन  करना
 चाहता  हूं  कि  भ्रभी  हमारे  श्री  यशपाल  सिंह  जी
 ने  कहा  कि  उनको  कबूतरखाने  में  बन्द  किया
 हुआ  है,  मेरी  समझ  में  नहीं  प्राया  कि  इतना
 बड़ा,  हट्टा-कट्टा  एम०  पी०  कंसे  कबूतरखाने
 में  बन्द  कर  दिया  गया  ।

 श्री  हुकम  श्बस्द  कछवाय  :  वह  बरसाती
 में  रहते  हैं  t

 श्री  चुनी  लाल  :  वह  कबूतरखाने  में
 कैसे  भ्रा  गये,  यह  मेरी  समझ  में  नहीं  झ्राया  t
 उनके  लिए  भौर  किसी  भ्रच्छे  मकान  का  इन्त-
 जाम  होना  चाहिये,  क्योंकि  एम०  पी०
 साबह  को  किसी  कबूतरखाने  में  रखना  श्रच्छी
 बात  नहीं  है  ny

 इस  मंत्रालय  ने,  उपाध्यक्ष  महोदय,
 एमरजेंसी  के  वक्त  बहुत  श्रच्छा  काम  किया,
 दूसरे  मंत्नालयों  के  मुकाबले  में  किसी  भी  तरह
 पीछे  नहीं  रहा  ।  जो  भी  काम  इस  मंत्रालय
 को  सौंपा  गया,  वह  पूरी  ताकत  और  पूरी
 एफीशियेंसी  के  साथ  इस  ने  मरन्जाम  दिया  t

 इस  मंत्रालय  ने  सब  से  बड़ा  काम  किया
 रामकृष्णपपूरम  की  बस्ती  को  बनाने  का,
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 [श्री  चुनी  लाल]
 जहां  श्राज  हजारों  सरकारी  कमंचारी  रहते
 हैं  श्रौर  वहां  पर  इन्होंने  सरकारी  दफ्तर  भी
 बना  दिये  ।  इस  से  सरकारी  कर्मचारियों  को
 जो  लाभ  हुभ्ा  उसके  लिए  सरकारी  कर्मचारी
 सरकार  के  बड़े  भ्रहसानमन्द  हैं,  |  क्योंकि  भ्राम
 तौर  से  यह  देखा  गया  है  कि  जितने  बड़े-बड़े
 दफ्तर  होते  हैं,  वे  छोटे  कर्मचारियों  के
 घरों  से  बहुत  दूर  होते  हैं  छोटे  कमंचारियों
 को  जो  मकान  मिलते  हैं,  वे  उनके  दफ्तरों  से
 बहुत  दूर  मिलते  हैं,  जहां  से  भ्राने  जाने  में  उनका
 काफी  वक्त  लग  जाता  है  लेकिन  यहां  पर
 दफ्तर  उनके  मकानों  के  नजदीक  बन  गये
 हैं,  इस  से  उनको  बहुत  लाभ  हुआ  है  और  वे
 मंत्रालय  भौर  मंत्री  महोदय  के  खास  तौर  से
 झहसानमन्द  हैं  ।

 इस  मंत्रालय  ने  कई  भवनों  का  निर्माण
 किया  है,  कई  सरकारी  दफ्तर  बनाये  हैं  ।
 खास  तौर  से  एम०  पीज०  के  लिए  एक  क्लब
 बनाया  है  श्रौर  धव  एक  स्विमिंग  पूल  बनाने
 जा  रहे  हैं,  लेकिन  मैं  यह  कहना  चाहता  हूं  कि
 हम  एम ०  पीज  के  वास्ते  वहां  बहुत  कम  जगह
 रखी  है,  अगर  वहां  पर  एम०  पीज के  गेस्ट्स
 के  वास्ते  कोई  जगह  रखी  जाती  है  तो  इस  से
 कुछ  सुविधा  हो  सकती  थी  ।

 समाज-सदन  भी  इस  मंत्रालय  ने  कई
 कालोनीज  में  बनाये  हैं,  जिनसे  कालोनीज
 में  रहने  वालों  को  काफी  आराम  ब्रौर  सुविधा
 मिलती  हैं  और  जो  उनकी  कग्यूनिटी  के
 काम  हैं,  फंक्शन्ज  हैं,  वे  श्राराम  से  हो  जाते  हैं  1

 इस  मंत्रालय  से  एक  बात  में  यह  कहना
 चाहता  हूं  कि  हाउसिंग  की  समस्या  को  हल
 करने  के  लिये  यहां  ५र  बहुत  सारी  जमीन
 डी०  डी०  ए०  ने  एकक््वायर  की  और  बहुत
 सारे  रेजीडेन्शल  प्लाट्स  तैयार  किए,  डवेलप
 किये  ।  उनको  उन्होंने  लिया  तो  तीन  रुपये
 गज  में  था  लेकिन  जब  उन्होंने  उनको  नीलाम
 पर  चढ़ाया  तो  80-90  रुपये  गज  तक  में
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 नीलाम  किये  गये  ।  तीन  रुपये  गज  की  चीज
 को  80-90  रु०  गज  में  बेचना,  मैं  समझता
 हूं  कि  इससे  श्ौर  ज्यादा  प्राफीटीयरिंग  क्या
 हो  सकता  है।  मिडिल  इनकम  ग्रुप  भ्रौर  लोध्र
 इनकम  ग्रुप  के  वास्ते  कुछ  थोड़ी  सी  जमीनें
 बाई-लाटरी  (बाई-ड्रा)  श्रापने  एलाट  की,
 लेकिन  वह  बहुत  कम  है,  जबकि  श्रौक्शन  में
 काफी  ज्यादा  जमीन  श्रापने  ज्यादा  रुपये  के
 लिए  बेची  है  ।  प्रभी  कुछ  मकान  उन्होंने
 बनाये  हैं,  उनको  लाटरी  के  जरिये  एलाट
 करने  की  कोशिश  की  ।  श्राप  जानते  हैं  कि
 दिल्ली  में  मकानों  की  बहुत  तंगी  है,  बहुत
 बड़ी  तादाद  में  लोगों  ने  आपके  वे  फोम
 खरीदे,  लेकिन  उनकी  शर्तें  कुछ  इस  प्रकार  की
 हैं,  या  कुछ  कंस्ट्रक्शन  इस  प्रकार  की  है  कि
 ऊपर  का  मकान  किसी  को  मिले,  नीचे  का  मकान
 किसी  को  मिले,  पांच  हजार  दरखवास्तें  दो-
 दो  रुपये  में  खरीदी  गई,  लेकिन  मुझे  ताज्जुब
 हुआ  यह  जानकर  कि  सिफ  80  दरख्वास्तें
 आपके  पास  पहुंची  हैं  उन  मकानों  को  हासिल
 करने  के  लिए,  वजह  क्या है  ?  उसकी  शर्तें
 इस  किस्म  की  हैं  वर्ना  मकान  की  भूख  का
 ्न्दाजा  उन  दरख्वास्तों  की  तादाद  से  लगाया
 जा  सकता  है।

 इन  के  अलावा  डो०  डी०  Yo  ने
 कोआ्लापरेटिव  सोसायटीज़  को  जमीनें  दी  हैं  tv
 तीन  सौ  के  करीब  कोआ्लापरेटिव  हाउसिंग
 सोसायटीज़  हैं,  जिनमें  से  दो  सौ  को  जमीनें  दी
 गई  हैं।  जब  डी  ०  डी०  ए०  यह  सिद्धांत  मानती
 है  कि  ज़मीन  उसको  एलाट  की  जाय  जिसके
 पास  नहीं  है,  जैसाकि  उस  ने  झ्राफक्शन  के  ज़रिये
 बेचते  वक्त  और  डा  निकालते  वक्त  किया
 है,  तो  मैं  नहीं  जानता  कि  इन  कोआपरेटिव
 हाउसिंग  सोसायटीज़  के  लिये  भी  यह  बात
 ज़रूरी  हैं  या  नहीं  इन  में  भी  ऐसा  ही  होना
 चाहिये  कि  जिसके  पास  मकान  नहीं  है,  उसको
 ही  वह  ज़मीन  दे  सकगीं  t  मैं  समझता  हूं  कि
 बहुत  सारी  सोसायटीज़  ऐसी  होंगी  जिनके
 मेम्बरों  के  पास  अपने  मकान  होंगे,  उसके
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 बावजूद  भी  उन्होंने  सोसायटी  के  जरिये
 ज़मीन  या  माकान  हासिल  करने  की  कोशिश
 की  होगी  ।  बहुत  सारी  सोसायटीज़  ऐसी  भी
 होंगी,  जिनको  ज़मीनें  दी  गई  हैं,  बहुत  से
 आदमियों  को  फेवर  करने  का  तरीका  निकाला
 गया  होगा,  जिनको  और  तरीके  से  फेवर  नहीं
 कर  सकते  थे  उनको  कोझपरेटिव  सोसायटीज़
 के  ज़रिये  डी०  डी०  ए०  और  इस  मंत्रालय  के
 ग्रधिकारियों  ने  अपने  लोगों  को  फेवर  करने
 के  लिये  इस  किस्म  की  सोसायटीज़  को  ज़मीनें
 देने  की कोशिश  की  होगी  ।  मैं  मिनिस्टर  साहब
 से  दरख्वास्त  करना  चाहता  हूं  कि  जो  जमीनें
 इन  सोसायटीज़  को  दी  गई  हैं,  उनके  बारे
 में  जांच  पड़ताल  की  जानी  चाहिये,  कि  वें
 कोआपरेटिव  सोसायटीज़  जैनुइन  हैं  या  ऐसे
 लोगों  की  हैं  जो  इस  तरह  का  व्यापार  करते
 हैं  या  ज़मीनों  पर  कब्जा  करने  के  लिये  इस
 तरह  का  तरीका  अख्तियार  करते  हैं  ny

 मैं  यह  चाहूंगा  कि  जिस  तरह  से  ज़मीन
 झाक्शन  की  जाती  है,  वह  आक्शन  बन्द
 होना  चाहिये  श्रोर  जिन  लोगों  को  मकान
 बनाने  के  लिये  जगह  की  ज़रूरत  है,  जिनफ्रे
 पास  मकान  नहीं  हैं,  उनको  रीज़नेबल  प्राइस
 पर,  मुनासिब  कीमत  पर  ज़मीन  दी  जानी
 चाहिये  और  खास  तौर  से  जिन  लोगों  की
 झ्ामदनी  बहुत  कम  है,  उनके  लिये,  मैं  समझता
 हूं  कि  मिनिस्टरी  या  डी०  डी०  ए०,  इस  तरह
 का  इन्तजाम  करे,  जिसमें  वे  थोड़ा  बहुत  पैसा
 जमा  कर  के  ज़मीन  खरीद  सकें  ।  आज  ाप
 40  रु०  गज़  से  कम  में  कोई  ज़मीन  नहीं  दे
 रहे  हैं,  जबकि  तीन  रुपये  गज़  में  ऑ्रापने  खरीदी
 हैं  ।  श्राज  कोई  भी  गरीब  झादमी,  लो-इन्कम-
 ग्रुप  का  भश्रादमी  ऐसा  नहीं  मिलेगा  जो  40  रु०
 गज़  में  ज़मीन  खरीद  सके  भ्रौर  यदि  ग्राकशन
 हो  जाय  तो  80-90  रु०  गज़  पर  भाव  चला
 जाता  है,  इसलिये  मिनिस्टट  साहब  उन
 लोगों  के  लिये  जिनकी  प्रामदनी  बहुत  कम  है  t
 मामूली  श्रामदनी  वाले  लोग  हैं,  उन  लोगों
 के  लिये  रीज़नेबिल  प्राइस  पर  ज़मीन  का  इन्तज़ाम
 करें  ny
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 att  hrs.
 सरकारी  मुलाजिमों  के  लिए  सरकार  द्वारा

 मकान  बनाये  जा  रहे  हैं  ।  लेकिन  मैं  समझता
 हैं  कि  मकानों  की  ग्रभी  भी  बहुत  किल्लत  है  ।
 हमें  एक  लाख  मकानों  की  भ्रभी  भी  जरूरत  है  ।
 मंत्री  महोदय  कहते  हैं  कि  उनके  पास  पैसा
 नहीं  है  उनको  पैसा  मिलना  चाहिये  ।  मैं  समझता
 हूं  कि  श्रावास  का  स्थान  खाने  पीने  ग्रावश्यकता
 के  बाद  आता  है श्ौर  यह  जो  समस्या  है  इसको
 आपको  हल  करना  चाहिये  ।  हर  एक  के  लिए
 श्रावास  का  प्रबन्ध  होना  बहुत  प्रावश्यक  है  t
 सरकारी  कर्मचारियों  के  लिए  भी  श्रौर  दूसरों
 के  लिए  भी  ।  आपने  बहुत  सी  ज़मीन  एक्वायर
 की  है  1  उस  ज़मीन  को  आपने  बेचा  भी  है  ।
 लेकिन  वहां  पर  ग्रभी  तक  एक  कालोनी  भी
 खड़ी  नहीं  हो  पाई  है।  इसका  क्या  कारण  है?
 आप  जमीन  झआकशन  भी  करते  हैं  श्र  डरा
 द्वारा  भी  देते  हैं  ।  क्या  कारण  हैं  कि
 जिस  ज़मीन  को  डिसपोज़  श्ाफ़  किया  गया  है,
 वहां  पर  एक  भी  कालोनी  नहीं  बन  पाई  है

 मारकिटिंग  सेंटर  भी  हैं  उन  कालोनीज़  में  ।
 लेकिन  श्रभी  तक  इन  सेंटज  में  शापिग  साइट
 को  न  ड्रा  दारा.  दिया  गया  है  और  न  इनका
 प्राक्शन  हुआ  है  |  डी०  डी०  ए०  की  नीति
 इसके  बारे  में  यह  जान  पड़ती  है  कि  ये  जो
 मा्किटिंग  सेंटज़  हैं  या  शापिग  सैट  हैं  वहां
 शापिग  प्लाट्स  बाद  में  श्राकशन  किया  जाए
 ताकि  बड़े  बड़े  जो  लोग  हैं,  जो  अमीर  लोग  हैं
 वे  बोली  लगा  कर  इनको  खरीद  सकें  |  तब
 दो  तीन  सौ  रु०  गज  के  भाव  से  ये  बिक  जायेंगे  t
 इसका  नतीजा  यह  होगा  कि  जो  गरीब  दूकान-
 दार  है  या  जो  गरीब  बिजिनेसमैन  है  वह  कोई
 फायदा  नहीं  उठा  सकेगा  ।  मैं  निवेदन  करना
 चाहता  हूं  कि  इन  शार्पिग  सेंट  में  प्लाट्स
 को  ड्रा  के  ज़रिये  एलाट  किया  जाए,  उन  छोटे
 लोगों  को  ये  दिये  जायें  जिन्होंने  खास  तौर
 से  झोंपड़ियों  में  छोटी  छोटी  दूकानें  खोल
 रखी  हैं,  जो  ह्द्स  में  प्रपनी  दूकानदारी  चलाते
 हैं  t

 wat  om  क्लीयरेंस  के  बारे  में  कुछ
 श्ज  करना  चाहता  हूं  ।  भ्राम  तौर  से  देखा
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 [श्री  चुनी  लाल]
 गया  है  कि  जो  लोग  स्लम्स  में  शहरों  में  या
 फटरों  में  बसते  हैं  उनको  ही  स्लम  बलीरेंस
 के  नाम  पर  कलीयर  कर  दिया  जाता  है  ।
 उन  स्थानों  पर  अच्छे  मकान  बना  कर  दूसरों
 को  बहुत  बढ़ी  चढ़ी  कीमत  पर  या,  किराये
 पर  उठा  दिया  जाता  है  ।  इन  बेचारों
 को  शहर  से  बहुत  दूर  फेंक  दिया  जाता  है,
 ऐसी  जगहों  पर  डाल  दिया  जाता  है  जहां
 उनको  रोज़ी  कमाना  बड़ा  मुश्किल  हो  जाता
 है।  वे  शहर  में  भ्रा  नहीं  सकते  हैं  रोज़ी
 कमाने  के  लिए  शौर  वहां  उनको  करने  के  लिए
 कोई  काम  नहीं  मिलता  है।  जहां  पर  स्लम्ज
 को  क्लीयर  किया  जाता  है  उसी  जगह  पर
 श्रच्छी  बिल्डिग्ग  बना  दी  जाती  हैं  और
 दूसरों  को  दे  दी  जाती  हैं  ।  मैं  सुझाव  देना
 चाहता  हूं  कि  उन्हीं  स्थानों  पर  मल्टी-
 स्टोरीड  बिल्डिग्त़  बना  कर  इन  लोगों  को
 सस्ते  किराये  पर  या  उतने  ही  किराये  पर
 जितने  किराये  पर  ये  पहले  रहा  करते  थे
 दी  जायें  ताकि  इनको  एक  तो  रहने  के  लिए
 भ्रच्छा  स्थान  मिल  सके  शौर  दूसरे  इनका
 रोज़ी  का  जरिया  बना  रहसके  ।  वैसे  तो
 स्लम  क्लीयरेंस  का  अभी  तक  कुछ  काम  नहीं
 हुआ  है  ।  लेकिन  फिर  भी  जो  कुछ  हुआ  भी
 है  वहां  पर  इन  गरीब  लोगों  को  ही  क्लीयर
 कर  दिया  गया  है।  ऐसा  नहीं  होना  चाहिए।
 मैं  कहना  चाहता  हूं  कि  इन  लोगों  को  इस
 तरह  से  शिफ्ट  न  किया  जाए।  स्लम  कलीयरेंस
 के  नाम  पर  प्रगर  झापने  इन  गरीब  लोगों  का
 क्लीयरेंस  कर  दिया  तो  यह  मुनासिब  बात  नहीं
 होगी  ।

 विल्लेज  हाउसिंग  की  प्रगति  के  बारे
 में  प्रभो  कुछ  माननीय  सदस्यों  ने  कहा  है  |
 इस  क्षेत्र  में  कुछ  भी  काम  नहीं  हुआ  है,  भ्रभी
 शुरुआत  भी  नहीं  हुई  है  ।  मैं  समझता  हूं  कि
 मंत्री  महोदय  में  काम  करने  की  सामर्थ्य  है
 भौर  भगर  इनको  रुपया  मिले  तो  यह  बहुत
 काम  कर  सकते  हैं  i  इन्होंने  रिहेबिलिटेशन
 डिपार्टमेंट  में  बहुत  काम  किया  है  1  जब  से
 इनके  पास  यह  मंत्रालय  भ्राया  है,  इस  में
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 भी  इन्होंने  बहुत  काम  किया  है  -  यह  कहा
 जाता  है  कि  जितना  भवन  निर्माण  का  काम
 इनके  भ्रानेके  बाद  हुआ  है,  जितनी  बिल्डिग्ज  इन
 के  ज़माने  में  बनी  हैं  उतनी  इससे  पहले  कभी  नहीं
 बनी  t  श्रगर  इनको  रुपया  दिया  जाए  तो
 विल्लेजिज्ञ  के  अन्दर  भी  जो  इनकी  प्राजैक्ट
 है,  जो  इनका  प्रोग्राम  है  वह  काफी  श्रच्छी
 तरह  से  और  सुचारु  रूप  से  चल  सकता  है  |
 गांवों  के  भ्न्दर  श्रगर  सिर्फ  इतना  ही  कर  दिया
 जाये  कि  जिन  लोगों  के  पास  जमीनें  नहीं  हैं
 रहने  के  लिए  उनको  हाउसिंग  प्लाट्स  दे
 दिये  जायें  श्रौर  उन  पर  वे  अपने  कच्चे
 झोंपड़े  खड़े  कर  लें  तो  भी  उनको  काफी
 सुविधा  हो  सकती  है  ।  मंत्री  महोदय
 ओर  इनके  अ्रफसर  श्रगर  गांवों  के  श्रन्दर
 जा  कर  देखें  तो  इनको  पता  चलेगा  कि  छोटी
 छोटी  कोटरी  के  ग्रन्दर  बीस  बीस  आदमी  रहते
 हैं,  उसी  में  मवेशी  बांधे  जाते  हैं,  उसी  में
 बकरी  बांधी  जाती  है,  उसी  में  कुत्ता  रहता
 है भ्ौर  उसी  में  रोटी  बनती  है  और  उसी
 में  व ेखुद  रहते  हैं।  उनकी  बड़ी  बुरी  हालत
 है  ।  अगर  उनको  ज़मीन  रहने  के  लिए
 दे  दी  जाए  तो  इस  में  तो  कोई  दिक्कत  नहीं
 हो  सकती  है।  मैं  चाहता  हूं  कि  इस  बात
 पर  खास  तौर  से  श्रापका  ध्यान  जाए  ।

 अभी  हमारे  बाल्मीकी  जी  फरमा  रहे
 थे  कि  इन्होंने  गरीबों  के  लिए  कुछ  नहीं  किया
 है  ।  प्सल  में  बात  यह  है  कि  प्रगर  मंत्री
 महोदय  को,  इनके  मंत्रालय  को  पर्याप्त  धन
 दिया  जाए  तो  इनके  दिल  में  गरीबों  के  लिए
 दर्द  है  और  हमदर्दी  है  श्रौर  ये  काफी  कुछ
 गरीबों  के  लिए  कर  सकते  हैं  ।  इन्होंने  हरिजनों
 की  काफी  मदद  भी  की  है  t  मुझे  मालूम  है
 कि  जब  रिहेबिलिटेशन  का  महकमा  उनके
 पास  था  तब  इन्होंने  ऐसा  एक  कदम  उठाया
 था  जिससे  कि  सभी  हरिजनों  को  फायदा
 पहुंचा  था  ।  हरिजन  लोग  जिन  इवेकवी
 प्रापर्टी  के  जिन  मकानों  में  रह  रहे  थे,  उनको
 इन्होंने  इजाजत  दे  दी  थी  कि  वे  उस  प्रापर्टी
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 को,  उस  मकान  को  फिक्स  प्राइस  पर  खरीद
 सकते  हैं  -  चाहे  वे  हरिजन  रिफ्यूजी  थे  या
 लोकल  थे,  उनको  इन  प्रापर्टीज़  को  खरीदने
 की  इन्होंने  इजाज़त  दे  दी  थी।  इस
 वास्ते  मैं  कहृंगा  कि  इनके  दिल  में  काफी  हम-
 दर्दी  हरिजनों  के  प्रति  है  ।

 स्पेशल  पूल  में  से  लोगों  को  एकमोडशन
 मिला  करती  थी  ।  उससे  होता  यह  था  कि
 लोअर  कैटेगरी  के  जो  हाउसिस  थे  उन  पर
 बड़े  झाफिसर  कब्जा  कर  लेते  थे  और  लोध्र
 कैटेगरी  के  लिए  जो  लोग  एंटाइटल  होते
 थे  वे  |  देखते  रह  जाते  थे  ।  हायर  जो
 अफसर  थे  उनको  छोटे  मकान  मिल  जाते
 थे  a  इन  छोटे  कमंचारियों  की  परेशानी
 को  दूर  करने  के  लिए  इस  मंत्रालय  ने
 यह  नियम  बना  कर  कि  उनको  उनकी
 कैटेगरी  का  ही  मकान  मिलेगा  श्रौर  उनकी
 टन  पर  ही  मिलेगा,  यह  एक  अच्छा  कदम
 उठाया  है  ।

 अन्त  में  मैं  एक  बात  कहना  चाहता  हूं  ।
 जिन  अफसरों  के  पास  श्रपने  निजी  मकान  हैं,
 जहां  पर  वे  काम  करते  हैं  वहां  पर  उनके
 अपने  निजी  मकान  हैं,  तो  उनके  लिए  मंत्रालय
 ने  यह  रूल  निकाला  है  कि  वे  भ्रधिकारी  भी
 गवनंमेंट  एकमोडेशन  हासिल  कर  सकते  हैं  ।
 यह  मुनासिब  बात  नहीं  है  ।  हमारे  पास
 सरकारी  मकानों  की  किल्लत  है  ।  इस  वजह
 से  मैं  समझता  हुकि  ऐसे  लोगों  को  सरकारी
 मकान  न॒  दिये  जायें  जिन  के  पास  झपने
 मकान  हैं  ।  उन  लोगों  को  अपने  मकानों
 में  रहने  दिया  जाए  श्रौर  उनको  सरकारी
 एकमोडेशन  न  दी  जाए  तो  ज्यादा  मुनासिब
 होगा  t

 इन  शब्दों  के  साथ  मैं  प्रापको  द्ौर
 मंत्रालय  को  धन्यवाद  देता  हूं  ।

 Mr.  Deputy-Speaker:  Shri  Baner-
 jee.  He  is  not  here.  The  hon.  Minis-
 ter.  -

 Shri  Mehr  Chang  Khanna:  Mr.
 Deputy-Speaker,  Sir,  I  am  grateful  to
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 hon.  Members  who  have  taken  part
 in  the  debate.  A  large  number  of
 constructive  suggestions  have  been
 made  by  them.  We  propose  to  profit
 by  them.  My  intention  is  to  have
 each  suggestion  properly  examined,
 action  taken  and  the  hon.  Member,
 who  hag  spoken  on  these  Demands,  in-
 formed  of  the  decision  of  |  Govern-
 ment.  propose  to  adopt  a  similar
 attitude  in  regard  to  the  large  number
 of  cut  motions,  notices  pf  which  have
 been  given.

 श्री  दुरुम  स्द  कछवाय  :  मंत्री  महोदय
 बोल  रहे  हैं,  कोरम  तो  करवा  दीजिये  t

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.  Now  there  is  quorum:  I
 am  sorry  that  even  to  hear  the  Minis-
 ter  there  was  no  quorum  and  the  bell
 had  to  be  rung  twice.  The  hon.  Mi-
 nister  May  continue  his  speech.

 Shri  Mehr  Chand  Khanna:  1  was
 submitting....  ‘

 श्री  कांशो  रास  गुप्त  :  मंत्री  महोदय
 हिन्दी  मेंबोलने  की  कृपा  करें  ।

 श्री  हुकम  श््त्द  कछवाय:  काफ़ी  भ्रच्छी
 हिन्दी  झाप  बोलते  हैं  मेहरबानी  कर  के  हिन्दी
 में  बोलिये  ।

 Shri  Mehr  Chand  Khanna:  1  was
 submitting  that  J  want  to  adopt  the
 same  procedure  even  in  regard  to  the
 cut  motions,  notices  of  which  have
 becn  given.  I  wish  to  examine  each
 of  those  cut  motions  and  take  action
 wherever  it  is  necessary  and  even  in-
 form  the  Member  concerned  of  the
 action  taken.  In  regard  to  the  things
 stated  in  some  of  these  cut  motions
 that  have  come  to  my  notice,  4  must
 admit  and  concede  that  I  had  no
 knowledge  of  them.  It  is  stated  that
 in  some  of  my  departments,  there  has
 been  considerable  delay,  promotions
 have  been  held  up  and  grades  have
 not  been  given.  Tu  what  extent  all
 these  are  correct  is  a  matter  for  me
 and  my  Ministry  to  consider.
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 The  suggestions  or  the  oriticisms that  have  been  levelled  against  my
 Ministry  can  be  put  under  three
 broad  heads,  the  social  housing  sche- mes  the  construction  programme  of
 the  Monistry  of  Works  and  Housing vis-a-vis  the  Government  servants
 with  a  special  reference  to  the  peo-
 pie  in  tne  lower  category,  and  the
 perlormance  OL  tne  Vethi  Develop-
 ment  Authority.

 In  regard  to  the  Delhi  Development
 Authority,  the  first  speaker  yesterday
 and  the  last  speaker  today  have  made
 certain  Opserva.ions  in  regard  ‘o  the
 jund  00९५  ot  vhe  D.v.A,  and  the
 huge  pvouts,  it  hag  been  alleged,  we
 are  matung  out  of  the  misery  of  the
 Map  an  tne  street.

 As  far  ag  the  social  housing  sche-
 még  are  concerned,  my  colleague  has
 given  a  Very  comprehensive  and  com-
 plete  picture  of  the  housing  in  the
 country  and  how  it  goes  on  deve'lop-
 ing,  and  against  that  we  have  not
 tell  shy  of  indicating  to  the  House
 tnat  the  effort  on  the  part  of  the
 Government,  to  which  1  have  the  ho-
 nour  to  belong  or  the  State  Govern-
 ments  has  not  been  very  satisfactory
 Or  encouraging.  The  population  is
 going  up.  The  deterioration  in  the
 houses  is  taking  place.  Against  that,
 Il  must  admit  that  instead  of  an  in-
 crease  in  the  budget  for  the  —  sucial
 housing  schemes,  this  year,  as  you
 will  find  from  p.  45  of  the  Report  of
 the  Ministry  over  which  I  have  the
 honour  to  preside,  when  an  allocation
 of  Rs,  22:25  crores  was  made  in  the
 year  1965-66,  we  are  going  to  be  al-
 lotted  only  Rs.  l6  crores.  Instead  of
 making  an  additional  increase  or  an
 allocation  for  housing,  for  the  Minis-
 try  of  Works  and  Housing,  when  we
 admit  that  we  are  a  socialistic  State
 and  one  of  the  three  major  principles
 of  a  socialistic  society  is  food,  cloth-
 ing  and  shelter,  I  find  that  my  budget
 has  been  cut  by  nearly  Rs.  68  crores.

 We  have  been  getting  every  year
 Rs.  5  crores  from  the  LLC,  That
 money  comes  from  the  LC.  and  we
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 Bive  it  out  to  the  State  Governments.
 There  are  certain  schemes  which  are
 financed  from  the  fundg  made  avail-
 able  by  the  L.LC.  There  too,  accord-
 ing  to  the  indications  that  have  been
 given  to  me,  though  this  year  I  got an  allocation  of  Rs.  5  crores  from  the
 L.LC.,  in  the  year  ‘1966-67,  it  is  going
 to  be  reduced  by  Rs.  3  crores.  So,
 there  is  going  to  be  a  shortfall  of  over
 Rs.  30  crores  in  the  social  housing
 schemes,  That  is  not  a  very  happy state  of  affairs,  The  utmost  ce  can  do
 is  this.  As  was  stated  by  some  hon.
 Members  yesterday  and  today,  if  you
 give  Me  support,  if  you  come  to  my
 rescue,  if  you  all  believe  that  housing
 for  the  poor  and  the  lower  income
 group  is  a  necessity,  whether  the
 housing  is  done  On  the  rental  side,  or
 the  housing  is  done  on  the  slum
 clearance  side,  or  the  housing  is  done
 in  the  rural  areas,  unless  money  is
 made  available,  we  cannot  go  very
 far.

 Shri  Kapur  Singh  (Ludhiana):
 What  about  the  ex-M.Ps.?

 Shri  Mehr  Chand  Khanna:  Wien
 you  become  an  ex-M.P.,  I  will  request
 you.  Now  I  am  requesting  the  func-
 tioning  M.Ps.

 Another  factor  which  I  wish  to
 Place  before  the  House  is  that  J  have
 been  unfortunate  since  the  time  ६
 took  charge  of  this  Ministry.  Many
 hon.  members  have  been  very  compli-
 mentary  to  me  in  regard  to  the  per-
 formance  of  the  Rehabilitation  Minis-
 try  over  which  I  had  the  honour  of
 presiding  over  a  number  of  years
 There,  money  was  available  and  we
 could  achieve  results.  Here  the  posi-
 tion  is  that  the  money  is  provided
 under  State  Plans.  Where  the  monev
 is  io  be  spent  directly  by  the  Govern-
 ment  of  India  in  the  Union  Territories
 our  performance  is  00  per  cent  and
 if  nore  money  is  made  available,  we
 can  spend  more  money..  But  if  the
 money  is  provided  under  a  State  Plan
 it  ig  entinvly  for  the  State  Govern.
 ments  to  Jay  down  the  priorities
 within  their  own  Plan  ang  if  they



 9819  ‘DG.  (1966-67)  CHAITRA  16,  888  (SAKA)  DG.  (1966-67).  9820

 decide  to  divert  the  money  from  ing  any  of  my  colleagues.  If  water
 housing  to  irrigation  and  power,  does  not  reach  an  M.P’s.  house,  as
 there  is  hardly  anything  that  we  can
 do.  Our  correspunding  allocation  is
 available,  but  we  can  make  the  cor-
 responding  allocation  only  if  that  part
 of  the  money  which  is  provided  in  the
 State  Plan  is  spent  by  the  State  Gov-
 ernment;  only  then  we  give  them  this
 muney.  The  result  ‘18,  I  am  surry  t>
 say,  that,  where  the  money  from  LIC
 is  concerned,  there  is  persistent  from
 demand  from  each  State  Government,
 “give  as  much  as  you  can”  beca-
 use  that  has  no  relation  with  their
 own  allocation.  Where  their  own  mo-
 ney  is  concerned,  that  money  is  diver-
 ted.

 Soon  after  I  took  over,  came  the
 Chinese  aggression.  By  the  time  we
 got  over  it,  [  had  discussions  with  the
 State  Governments  and  I  told  them
 two  or  three  things.  One  was  that
 one  Minister  should  be  in  charge  of
 housing  in  each  State.  Just  as  the  hon.
 members  have  suggested  here,  only
 then  the  Housing  Minister  can  be  ef-
 fective.  It  is  no  use  that  ६  part  of
 my  work  is  being  done  by  the  Minis-
 try  of  Health  and  part  of  the  work
 being  done  by  the  Ministry  of  Home
 Affairs.  The  result  has  been  that,  in
 Delhi,  there  has  been  8  multiplicity
 of  offices  and  departments  and  we
 have  not  been  able  to  achieve  the
 results.

 Shri  Kashi  Ram  Gupta:  Multi-
 purpose  society  of  Ministers.

 Shri  Mehr  Chand  Khanna:  If  you
 say  multiplicity  of  Ministers,  J  am
 prepared  to  agree.

 As  far  as  the  Health  Ministry  is
 concerned,  the  work  in  relation  to
 urban  development  has  been  pussed
 on  to  my  Ministry.  I  am  the  Minister
 of  Works  &  Housing.  All  the  nazul
 lands  are  under  me,  but  it  has  not
 been  clear  to  me  yet  why  the  Home
 Ministry  deal  with  those  nazul  lands
 —about  30  or  40  thousand  acres—
 which  were  purchased,  maybe,  a  few
 years  ago,  and  I  am  asked  to  account
 for  the  sins  of  others.  I  am  not  blam-

 Minister  to  Government  of  India;  I
 accept  ‘ull  responsibility,  but  I  have
 nothing  to  do  with  it.  Sumebody  said,
 ‘TI  am  a  very  clever  man  and  I
 wriggle  out  of  all  criticisms”,  but  that
 does  not  help  matters.  My  position  as
 Minister  of  Works  is  the  same  vis-a-
 vis  my  own  house.  The  position  is  this.
 Unless  the  works  are  corre!ated,  inter-
 connected  or  centralised  in  oue  Mi-
 nister  and  in  one  Ministry—it  is  not
 material  who  the  Minister  !s;  I  can
 be  changed  tomorrow;  I  am  there  at
 the  good  will  or  sweetwill  of  the
 Prime  Minister—and  there  is  a  proper
 unified  control  in  Delhi,  we  will  not
 be  able  to  achieve  those  results,
 whether  you  think  in  terms  of  hous-
 ing,  whether  you  think  in  terms  of
 water  or  whether  you  think  in  terms
 of  the  Capital.  My  fear  is  this.  If
 this  is  not  done,  this  Capital,  as  I  said,
 will  only  become  a  squatters’  paradise
 with  no  drinking  water,  no  electricity
 and  no  sewage.

 Shri  Yallamanda  Reddy  (Marka-
 pur):  Has  the  hon.  Minister  put  this
 proposal  before  the  Cabinet?

 Shri  Mehr  Chand  Khanna:  |  have
 approached  the  Home  Minister  once
 or  twice  before  and  I  have  approach-
 ed  him  very  lately  in  this  matter.  I
 have  not  brought  the  issue  before  the
 Cabinet.  If  I  feel  that  I  cannot  work
 effectively  and  the  interests  of  the
 Capital  are  being  jeopardised,  I  think
 I  will  be  failing  in  my  duty  if  I  do
 not  bring  it  to  the  notice  of  the  Prime
 Minister

 An  hea.  Member:  Why  does  he  not
 fee]  that  now?

 Sbri  Mehr  Chand  Khanna:  The
 House  should  give  me  full  support  in
 the  matter  of  getting  funds  from  the
 Finance  Minister.

 You  all  represent  State  Govern-
 ments  here,  Help  me  to  this  extent
 that  you  call  upon  your  State  Govern-
 ments  that,  in  future,  there  shall  be
 No  diversion  of  funds  placed  under
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 their  Plans  for  housing  for  any  pur-
 Pose  other  than  housing.  How  can  we
 develop  rural  housing;  how  can  we
 buy  lands;  how  can  we  give  any  help
 {o  poor  men  in  the  streets?  We  all
 think  of  them;  we  all  fecl  for  them;
 we  all  claim,  as  majority  Party  in
 this  House,  that  we  belong  to  a  cer-
 tain  society;  we  talk  of  Bhubaneswar
 Resolution;  we  talk  of  Jaipur  Resolu-
 tion,  but  the  net  result  is  that  ‘our
 State  Governments  go  on  diverting
 funds  to  purposes  other  than  those
 for  which  they  are  placed  under
 them.

 Dr.  M,  S.  Aney  (Nagpur):  Which
 of  the  State
 greatest  sinner?

 Governments  is  the

 Shri  Mehr  Chang  Khanna:  Let  me
 carry  on  for  a  year  more;  then  I  will
 give  the  names.

 I  now  cOme  to  the  other  aspect  of
 my  Ministry,  i.e,  construction  of
 houses  and  offices  for  government
 servants.  It  is  qa  fact  that,  as  against
 the  demand  of  over  -1,50,000  houses
 from  Government  servants  in  Delhi,
 Bombay,  Calcutta,  Madras  and  Nag-
 pur,  we  have  not  been  able  to  pro-
 vide  more  than  40,000  or  42,000
 houses  and  that  has  been  the  position
 from  the  British  regime  as  well  as
 from  our  own  popular  regime.  Today
 at  least  a  lakh  of  government  servant:
 are  wanting  houses  from  my  Ministry.
 Some  of  my  hon.  colleagues  come  and
 talk  to  me  about  allotment  of  houses
 bn  a  priority  basis  to  ‘A’  officer  or  a
 ‘B’  doctor.  They  are  perfectly  justified
 in  calling  upon  me  to  do  something
 for  the  man  who  is  needy,  who  wants
 a  house,  who  needs  a  shelter.  He  is
 working  for  the  Government,  Living
 in  a  place  like  Delhi;  it  is  well-nigh
 impossible  to  find  a  house.  It  was  said
 a  few  months  ago—lI  think  it  was  a
 statement  made  by  one  of  those  who
 are  fully  in  the  know  of  the  affairs
 bf  Delhi:

 “It  is  not  difficult  to  get  a  wife
 in  Delhi  with  a  little  effort  you
 can  find  an  employment  in  Delhi;
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 but  it  is  well-nigh  impossible  to
 get  a  house  in  Delhi.”

 Now  you  take  an  average  govern- ment  servant  who  is  in  a  lower  cate-
 gory;  we  cal]  those  types  to  which
 they  are  entitled  as  as  Type  I,  Il  and
 Ty  according  to  their  pay  ranges— below  Rs.  10,  Rs,  l0—249  and
 Rs.  250—399.  The  percentage  of  their
 satisfaction  is  about  37  as  against  the
 Percentage  of  satisfaction  of  about
 75  at  the  higher  level.  I  can
 Give  an  assurance  to  the  House
 today  that,  if  money  is  made
 available  to  me,  I  can  improve matters.  You  will  find  from  the
 budget  that,  if  any  cut  has  been  ap-
 plied  to  my  Ministry,  it  is  a  I00  per cent  cut  and  the  400  per  cent  cut  is
 in  relation  to  housing.  I  will  draw
 your  attention  to  page  4  of  my  report. Whereas  in  the  case  of  social  housing, there  is  a  cut  of  about  l0  crores,  in
 the  case  ‘of  public  works,  purchase  of
 materials,  the  revised  estimateg  for
 ‘1965-66  are  Rs.  29,35,44000;  the  budget
 estimates  for  this  year  are  Rs.
 -21,83,14,000_  i.e,  a  cut  of  Rs.  8  crores
 and  for  ‘Works’,  that  is,  the  construc-
 tion  programme  as  against  an  aglloca-
 tion  ‘of  Rs.  29  crores  last  year,  I  am
 going  to  get  an  allocation  of  only  Rs.
 25  crores.  This  will  make  a  total  cut
 of  Rs.  2  crores.  The  Government  as
 a  whole  has  been  expanding;  the
 number  of  offices  has  been  on  the
 increase  and  it  has  to  be  conceded
 that,  in  spite  of  my  best  efforts  over
 a  Period  of  four  years,  hardly  any
 office  has  shifted  outside  Delhi  and
 none  is  going  to  shift.  I  am  prepared
 to  take  the  House  into  confidence  and
 say  that  we  have  an  Accommodation
 Committee  headed  by  the  Home  Mi-
 nister,  but  I  may  tell  you  that  not
 one  office  is  going  to  shift  out  of
 Delhi.  Today,  there  is  a  deficit.  There
 is  an  effective  demand  for  over  50
 lakh:  sq.  ft.  of  office  accommodation
 for  office  purposes.

 I  have  been  accused  that  I  am
 keeping  the  buildings.  which  have
 practically  lost  their  lifes  stil]  alive,
 and  the  case  in  point  was  the  working
 girls’  hostel.  IT  am  leaving  that  aside
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 for  the  moment.  But  some  of  these
 hutments  which  have  built  during  the
 last  war  with  a  life-span  of  six  to
 eight  years  are  still  standing  today
 in  the  year  966  ,and  we  are  keeping
 them  alive  by  undertaking  repairs,
 which  I  think  are  very  expensive  and
 uncconomic  and  we  are  not  even
 their  Jife  thereby.

 Shri  R.  G.  Dubey  (Bijapur  North):
 Is  the  Home  Ministry  not  prepared  or
 willing  to  shift  their  offices  else-
 where

 Shri  Mehr  Chand  Khanna;  Who  is
 going  out  of  Delhi?  Not  one  of  them,
 not  one  officer,  not  one  office  is  going out  of  Delhi;  even  those  who  have  re-
 tired  during  my  life-time  are  also
 here,

 Shri  K.  D.  Malaviya  (Basti):  The
 hon.  Minister  will  agree  with  me  when
 I  say  that  it  is  the  most  scandalous
 thing  that  the  senior  administrative
 officers  of  the  Government  refuse  tu
 obey  the  orders.

 Shri  Mehr  Chand  Khanna:  Whe-
 ther  jt  is  a  scandalous  thing  or  not,  we
 belong  to  the  same  party,  and  it  is
 best  that  he  should  come  with  me  to
 the  Prime  Minister,  and  I  shall  say,
 ‘Yes’  to  him  in  regard  to  whatever  he
 has  to  say.  But  the  fact  remains  that
 as  far  as  I  am  concerned  as  a  Minis-
 ter....

 Shri  K,  D.  Malaviya:  She  may  not
 be  able  to  persuade  the  senior  officers.

 Shri  Mehr  Chand  Khanna:  |  am
 not  going  to  be  drawn  ints  this  con-
 troversy.

 My  point  is  that  these  hutments
 have  outlived  their  life.  We  requisi-
 tioned  the  property  of  the  people  dur-
 ing  the  last  war;  we  had  requisition-
 ed  lakhs  of  square  feet  of  this  accom-
 modation,  and  you  will  be  surprised  to
 learn  that  the  ruling  of  the  Supreme
 Court  is  against  me  now  namely  that
 the  public  purpose  which  held  good
 during  the  last  war  no  longer  holds
 good.  and  we  have  been  asked  to  de-
 requisition  all  this  property.  I  am  still
 clinging  on  to  it.  As  regards  the  houses
 of  the  people  which  were  taken  on
 lease  fiftcen  or  twenty  years  ago;
 though  I  have  been  accused  of  charg-
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 ing  penal  rents,  though  I  have  been
 accused  of  charging  high  rates  for  my
 lands,  I  may  say  that  we  have  not  in-
 creased  the  rents  a  the  property
 which  was  taken  twenty  years  ago;
 and  the  properties  deteriorate,  and  the
 landlord  js  not  co-opecating.  My  diffl-
 culty  today  is  this.  ]  am  placing  before
 the  House  a  very  simple  proposition.

 Ags  you  know,  the  rent  jn  Delhi
 comes  to  about  Rs.  l.5  per  sq.  ft,  This
 is  the  minimum  rent.  That  means  Rs.
 8  a  year;  multiplied  by  2  or  3,  that
 would  give  you  Rs.  36  or  Rs.  54  by
 way  of  rental  alone  over  a  period  of
 two  or  three  years.

 At  a  cost  of  Rs.  40  per  sq.  ft.,  I  can
 put  up  multistoreyed  buildings  with  a
 life-span  of  about  80  years.  But  if  the
 money  is  not  given  to  me,  what  can
 I  do?  I  feel  that  if  that  very  money
 is  given  to  me  which  we  pay  to  a  pri-
 vate  person  for  taking  his  property  at
 a  very  high  rental,  over  a  certain
 period,  then  we  can  put  up  office  buil-
 dings,  and  then  the  accusation  that  is
 being  levelled  against  me  that  I  have
 failed  to  remove  the  offices  from  Delhi
 will  no  longer  hold  good.  I  am  not
 blaming  anybody.  But  I  feel  so  help-
 less.  If  today  a  Government  servant
 feels  bitter  and  frustrated  and  be-
 haves  in  a  manner  which  is  not  con-
 ducive  to  a  good  society,  if  we  accuse
 him  of  bhrashtrachar,  if  we  say  that
 he  does  nut  follow  sadachur  and  so
 on,  then  we  have  to  remember  one
 thing.  If  l  put  myself  into  his  shoes,
 with  a  family  and  children,  and  with
 a  pay  of  Rs.  200  or  Rs  250,  and  go  to
 the  blackmarket  and  take  a  house  at
 a  rental  of  Rs.  50  or  Rs.  200,  I  would
 only  be  angel  if  I  do  not  adopt  those
 malpractices.

 When  the  money  wag  made  availa-
 ble  to  this  Ministry,  we  went  ahead
 with  the  construction  programme  of
 our  Ministry  and  the  construction  of
 houses.  I  do  not  want  to  take  much
 credit  for  this  or  take  the  time  of  the
 House  over  this.  But  during  the  last
 three  or  four  years,  we  have  complet-
 ed  about  7500  houses,  and  another
 7000  are  under  construction;  that
 comes  to  about  14,000  houses  But
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 since  the  last  one  year,  I  am  not  get-
 ting  a  single  penny;  and  I  am  one  of
 those  fortunate  Ministers  to  whose
 Ministry  a  hundred  per  cent  cut  has
 been  applied!

 Shri  Rane  (Buldana):  Is  the  Finance
 Minister  or  the  Planning  Commission
 responsible  for  this?

 Shri  Mehr  Chand  Khanna:  I  am  an
 orphan  Minister.  If  I  belongeq  to
 some  State,  my  position  would  have
 been  different.  My  position  today  is
 this.  Whether  it  be  the  Planning
 Commission  or  the  Finance  Minister,
 unless  money  is  given,  we  canxot
 build  houses.

 When  I  took  charge  of  this  Ministry,
 I  formulated  a  seven-year  program-
 me.  I  went  ahead  for  three  or  four
 years.  But  for  the  last  year  or  so,
 what  has  happened  is  this.  I  have
 been  told  that  for  other  Ministries
 there  is  no  Tashkent,  but  as  far  ag  I
 am  concerned,  my  case  will  be  consi-
 dered  in  the  month  of  July  in  order
 to  decide  whether  any  funds  can  be
 made  available  to  me  or  not,  Take
 the  position  which  exists  today.  Work
 is  going  on  today,  and  there  is  a  de-
 partment,  but  if  money  is  not  made
 available  and  the  carry-over  from  the
 last  year  is  also  consumed,  it  is  bet-
 ter  neither  to  have  Works  nor  Hous-
 ing  nor  a  Minister,  because  there  will
 be  no  money.

 Shri  D.  S.  Patil:  What  does  the  hon.
 Minister  expect  from  the  Members
 of  the  House?

 Shri  Mehr  Chand  Khanna:  |  expect
 only  one  thing.  I  have  a  consultative
 committee  attached  to  my  Ministry,
 and  I  have  8  consultative  body  at-
 tached  to  my  Ministry  in  the  Cong-
 ress  Party  also.  I  want  them  to  come
 to  my  rescue,  and  lead  a  deputation
 to  the  Prime  Minister  and  to  the  Fi-
 nance  Minister  and  tell  them  that  it
 housing  is  to  have  any  kind  of  priority
 or  place  in  our  life,  then  some  arrange
 ment  has  to  be  made.
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 Shri  A.  S.  Alva  (Mangalore):  Why
 should  he  not  lead  the  deputation?

 Shri  Ranga:  Why  should  the  hon.
 Minister  ask  us,  Members  of  Parlia-
 ment,  to  go  on  a  deputation?  If  he  has
 not  been  able  to  convince  his  Prime
 Minister,  then  the  proper  thing  for
 him  is  to  come  out  of  the  Ministry  and
 join  the  ranks  of  the  other  Members.
 What  is  this  that  he  is  saying?  It  is
 very  foolish.

 Shri  Mehr  Chand  Khanna:  I  am
 pleading  my  case  simply  with  this
 in  view  that  for  once  in  my  life  and
 in  Shri  Ranga’s  life,  he  will  have  some.
 thing  in  common  with  me;  that  was
 the  only  idea,

 Shri  Ranga:  We  are  not  keen  on
 occupying  his  office;  it  is  much  better
 if  he  leaves  his  office  first.

 Shri  Mehr  Chang  Khanna:  If  he
 does  not  want  to  come  to  my  rescue,
 then  I  do  not  mind  it.  23  am  placing
 my  case  before  the  House,  and  I  am
 telling  this  House  that  it  is  all  right
 to  criticise  my  Ministry  and  say  that
 we  have  not  done  this  or  that,  but  ry
 Position  today  is  this  that  without  any
 funds  being  made  available  to  my  Mi-
 nistry,  it  is  not  possible  to  under-
 take  a  big  construction  programme.
 But  I  can  give  one  assurance  to  the
 House,  and  I  am  repeating  myself
 when  I  say  this,  that  if  money  is  made
 available  for  any  houses  to  be  con-
 tructed,  those  houses  shall  only  be
 constructed  for  men  who  ure  in  the
 lower  income  group  and  not  for  those
 who  are  in  the  higher  income  group.

 So,  I  was  only  trying  to  meet  the
 criticism  which  was  made.  If  I  am
 asking  my  hon.  friends  to  do  some~
 thing,  it  is  not  something  unusual
 which  I  am  pleading.  If  Shri  Ranga  is
 very  sensitive  tg  u  request  from  me
 of  that  nature,  he  can  simply  ignore  it.
 I  can  look  after  myself.  I  shall  go  to
 my  Prime  Minister  who  is  new  and,  I
 want  to  go  to  my  Finance  Minister
 who  is  new,  and  explain  the  position
 to  them.
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 Shrj  Kapur  Singh:  Shri  Ranga  wants
 the  hon.  Minister  to  join  his  party.

 Shri  Mehr  Chang  Khanna:  They
 have  a  right  to  criticise,  but  when  I
 place  before  them  the  actual  position
 they  do  not  like  it.

 Now,  I  come  to  the  jhuggi-jhompri
 scheme.  As  far  as  this  scheme  is  cun-
 cerned,  I  am  sorry  that  in  spite  of  all
 that  we  have  done  and  the  good  work
 that  we  have  done  in  this  connection,
 not  a  word  of  appreciation  has  been
 mentioned;  of  coursc,  I  do  not  want
 any  credit  from  the  Opposition,  the
 Opposition  is  not  capable  of  aprre-
 ciating  good  things  in  life,  but  I  cer-
 tainly  want  them  to  know  what  the
 facts  are,

 at  हुकम  शन्द  कछबाय  :  में
 इसको  समझना  चाहता  हूं  ।  हिन्दी  में
 बोलें  तो  श्रच्छा  होगा।

 श्री  मेहर  चन्द  खन्ना  :  मैं  प्रापको
 समझा  देता  हूं  t

 झुग्गी,  झोंपड़ी  की  जो  स्कीम  है  वह
 एक  ऐसी  स्कीम  है  जिसके  लिए  गवर्नमेंट
 जितना  भी  फख्य  करे  वह  कम  है  ।  ब
 दिल्ली  की  हालत  यह  है  कि  जब  हम  ने
 सन्  960  4  मर्दमशुमारी  की  तों  30-40
 हजार  फैमिलोज  थीं,  फिर  50,000  बनीं
 झोर  अब  60,000  से  ऊपर  हैं  t  हमारे
 जो  भाई  सामने  बंठे  हैं  खास  कर  जिनका  कि
 राजस्थान  से  ताल््लुक  है  उन्होंने  एक  कसम
 खाली  है  कि  खन्ना जी  (व्यवधान)
 बाहर  भी  बातें  हो  जायेंगी  ।  जनसंघ  वाले
 एलेक्शन  का  ताना  देते  हैं  तो  एलेक्शंस  की
 बात  मैं  ने  बहुत  दफ़े  सुनी  ह  ny  मैं  भी  यहीं
 दिल्ली  से  चुन  कर  झ्राया  हुं  इसलिए  एलेक्शन
 की  बात  कहने  की  नहीं  है  भ्रोर  प्रगर  भगवान
 ने  भ्रायु  दी  तो  फिर  भी  प्रगले  साल  मैं  चुनाव
 में  खड़ा  होने  वाला  हूं  ।  मैं  इन  चुनावों  से
 घबराने  वाला  नहीं  हूं  ।
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 एक  माननीय  सदस्य  :  झाप  को  कुछ
 गलतफहमी  हो  रही  है  ।

 श्री  मेहर  खन्द खन्मा :  खैर  छोड़िये  t
 मैं  यह  कह  रहा  था  कि  राजस्थान  के  मेम्बरों
 ने  यह  कसम  खायी  हुई  है  कि  भशया  राजस्थान
 में  जो  भी  होगा  उसे  हम  दिल्ली  में  भिजवाते
 चले  जायेंगे  श्रौर  मेहर  चन्द  खन्ना  जितने  भी
 झादमी  इस  तरह  से  दिल्ली  में  भ्राते  जायेंगे
 उन  सब  के  लिए  जगह  देते  रहेंगे  ।  शभ्रब  जगह
 कहां  से  प्रायेगी  ?  भश्राखिर  दिल्ली  है  बौर
 उस  की  लिमिटेशंस  है  t  दिल्ली  में  कुछ
 देहात  हैं  प्रोर  कुछ  देहात  हम  ने  खत्म  कर
 दिये  ।  जनाबवाला,  मैं  श्राप  को  खिदमत  में
 श्ज  करना  चाहता  हूं  कि  हम  फिसी  को
 25  गज़  का  प्लाट  नहीं  देना  चाहते  जोकि

 ऐलीजिबिल  ह  t

 एक  माननीय  सदस्य  :  यमुना  में  जगह
 दे  दी  जाय  ।

 श्री  मेहर  खन्द  खन्ना  :  भाई  मैं  तो  यह
 बात  नहीं  कह  सकता  ।

 श्री  काशी  राम  गुप्त  :  राजस्थान  के  लोग
 झाकर  उन  का  मकान  बनाते  हैं  लेकिन
 उन  को  भी  जगह  नहीं  दी  जा  रही  है  ।

 श्री  मेहर  चम्द  खज्ना  :  प्राप  क्यों  नाराज़
 हो  रहे  हैं  मैं  हमेशा  श्राप  के  साथ  महमत  हुभा
 करता  हूं  ?  बात  सिर्फ  इतनी  हैँ  कि  यह  कहना
 कि  साहेब  हम  25  गज़  का  प्लाट  देते  हैं  यह
 सरीहन  गलत  है  ny  लेकिन  मैं  ब्रपने  भाई  से
 कहना  चाहता  हूं  जोकि  सामने  बैठे  हैं  कि  वह
 मुझे  कोई  भी  एक  झुग्गी  हॉपडी  बतलायें
 जोकि  72  गज़  से  ज्यादा  हो  1  तोन  गज
 झोर  चार  गज्ञ  की  होती  हैं  +  श्राजकल  जो
 झुग्गियां  बनी  हुई  है  वह  तीन  गज,  चार  गज
 या  पांच  गज  की  ही  हैं।  हम  दे  रहे  हैं  80  गज
 लेकिन  80  गज्ञ  को  देने  क ेलिए  समय  लगता  है
 इसलिए  हम  ने  ध्राज  यह  फैसला  किया  कि
 25  गज  श्राज  देगे  झौर  भ्राहिरता  प्राहिस्ता
 80  गज्ञ  पर  ला  देंगे  ।  लकिन  एक  चीज़  मैं



 9829  D.G.  (1966-67).

 [श्री  मेहर  चन्द  खन्ना]
 श्राज  ऐवान  के  सामने  बड़े  जोर  से  कहना
 चाहता  हूं  कि  जो  भी  आदमी  i960  के
 पहिले  के  दाये  हैं  उनकी  तादाद  श्राज  60  हजार
 कुनबों  के  करीब  है  उन  में  से  20,000
 परिवारों  को  हम  ने  जगह  दे  दी  है  अब यह
 ज़रूर  है  कि  उनको  हम  वहीं  ले  जा  सकते  हैं
 जहां  कि  हमें  इस  के  लिए  खाली  ज़मीन  मिल
 सकती  हू  श्रोर  यही  कारण  है  कि  हम  उन्हें
 मदनगीर  में  ले  गये,  नरायना  में  ले  गये  ।
 आ्राखिर  बहीं  तो  हम  उन्हें  ले  जा  सकते  हैं
 जहां  कि  जाली  ज़मीन  मिलेगी  ।  उसी
 को  तो  मैं  डवलप  करूंगा,  वहां  पानी  लाऊंगा
 शरीर  बिजली  लाऊंगा  ।  मैं  यह  कहने  के
 लिए  तैयार  हूं  कि  यह  मेरे  दिमाग  में  कभी
 आया  नहीं  है  और  श्ागे  भी  नहीं  श्राने  वाला
 है  कि  गरीबों  को  बसाने  का  काम  हम  एलेक्शन
 को  सामने  रख  कर  नहीं  करते  हैं  ।  कांग्रेस
 ऐसा  नहीं  करती  ।  हम  लोग  कभी  इस  नजर
 से  नहीं  करते  ।  न  यह  हमने  पहले  किया  है
 श्रौर  न  ही  भ्रब  करने  वाले  हैं  ।

 आज  जो  हमारे  गरीब  भ्रादमी  दिल्ली
 में  पड़े  हुए  हैं,  राजस्थान  से  भ्राते  हैं  श्रोर  यहां
 पर  काम  करते  हैं  उन  में  दो  किस्म  के  श्रादमी
 हैं  ।  एक  तो  वह  लोग  हैं  जोकि  i960  से
 पहले  के  ब्पाये  हुए  हैं  ।  उनकी  जिम्मेदारी
 मैं  लता  हूं  -  उन  को  मैं  ज़मीन  दूंगा  और  उनको
 बसाऊंगा  लेकिन  उनको  ज़मीन  का  मालिक  नहीं
 बनने  दूंगा  क्योंकि  गरीब  श्रादमी  की  ज़मीन
 हम  ने  देखा  है  दौलतमंद  ने  ले  ली  है  1  न
 उनको  लम्बी  लीज़  पर  देते  हैं  1  दूसरे  प्रादमी
 झाप  के  वह  हैं  जोकि  ग्राते  हैं  काम  करने  के  लिए
 झौर  6  महीने  या  8  महीने  काम  करके
 यहां  से  वापिस  चले  जाते  हैं  1  मैं  काशी  राम  जी
 को  बतलाना  चाहता  हूं  कि  उन  के  लिए
 हम  पैरीफ्री  कैम्प  दिल्ली  में  बना  रहे  हैं  ।
 इसलिए  हमारी  स्कीम  दोवरह  को  है  एक
 तो  वह  है  जिसके  कि  प्रन्तग्गंत  25,000  प्लाट
 होंगे  जोकि  25  गज्ञ  के  होंगे।  उसक  किराय
 हम  ने  थोड़ा  मुकरंर  किया  है  श्रौर  वह  भाई
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 वहां  रहें  श्रौर  जब  जाना  चाहें  चले  जांय
 लेकिन  जिसने  यहां  रहना  है  जोकि  4-5  वर्ष
 से  रह  रहे  हैं  श्रोर  जिनके  कि  पास  सेंसस
 स्लिप  है  श्राज  हम  उन्हें  80  गज़  नहीं  दे  सकते
 शौर  उन्हें  25  गज़  ही  देते  हैं।  फर्क
 इतना  है  कि  आज  हम  उसे  80  गज  दें  तो
 उसमें  एक  कुनबा  बसेगा  लेकिन  श्रगर  हम
 आज  25  गज़  दें  तो  हम  तीन  कुनबों  को
 वहां  पर  ले  जा  सकते  हैं  ।  मेरी  कोशिण
 यही  रही  है  कि  जितनी  भी  जल्दी  हो  सके
 हम  ब्पने  भाइयों  को  बसाने  की  कोशिश
 करें  श्रोर  अगर  हम  ऐसा  करते  हैं  तो  यह
 कोई  बुरी  बात  नहीं  है  ।  गवर्नमेंट  ने  श्रपनी
 नीति  नहीं  बदलो,  गवर्नमेंट  ने  श्रपना  प्रोग्राम
 नहीं  बदला  ।  गवर्नमेंट  सिप  यही  कोशिण
 कर  रही  हैँ  कि  जितनी  भी  जल्द  हो  सके
 हम  इस  समस्या  को  हल  कर  ले  भ्रव  उस  के
 लिए  श्राप  मुझे  चाहे  भ्रच्छा  कहें  या  बुरा  बद्ध
 मुझे  उस  की  परवाह  नहीं  है  a  रिहेबिलिटेशन
 में  काम  करने  के  सिलसिले  में  इन  बातों  को
 सुनने  की  मेरी  श्रादत  पड़  चुकी  हैँ  1  वह
 समय  गुजर  गया  तो  यह  समय  भी  गुजर  ही
 जायगा  ।  मैं  श्राप  से  यह  कहना  चाहता  था
 कि  इस  में  भ्राप  को  किसी  किस्म  का  शक
 या  संदेह  नहीं  होना  चाहिए  कि  हम  इस
 स्कीम  को  स्प  कर  रहे  हैं

 wa  जनाब  मेरी  बदकिस्मती  यह  है  कि
 श्रगर  उठाता  हूं  तब  गालियां  खाता  हूं,  नहीं
 उठाता  हूं  तब  गालियां  खाता  हूं  t  सर्दी  में
 उठाऊं  तो  कहते  हैं  कि  साहब  तुमने  सर्दी  में
 उन्हें  बाहर  निकाल  कर  फेंक  दिया,  गरमी  में
 अगर  हटाता  हूं  तो  बेरवा  साहब  आ  जाते  हैं
 कि  बच्चों  क  इम्तिहान  होने  वाले  हैं  -  जब
 इम्तिहान  खत्म  होता  हे  तो  वर्षा  आ  जाती
 है।  भाई  यह  भ्रगर  आप  के  कहने  पर  हम  चले
 होते  तो  यह  गवर्नमेंट  कभी  कोई  काम  ही  नहीं
 कर  पाती  ।  कुछ  हमारी  जिम्मेदारी  है  लोगों
 के  साथ,  कुछ  हमारा  तजुर्बा  हे  पुराना  और
 इसलिए  हम  प्राप  के  बेल  को  खेलने  वाले
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 नहीं  हैं,  भ्राप  के  हाथ  में  पड़ने  वाले  नहीं  हैं  ।
 हम  इस  समस्या  को  ज़रूर  हल  करेंगे  ।

 श्री  हुकम  चन्द  कछवाय  :  यह  जो
 2023  सहायक  इंजीनियर्स  को  स्थायी  नहीं
 किया  गया  है  उनके  बारे  में  भी  तो  दो  शब्द
 कह  दीजिये  t

 भरी  मेहर  चन्द  खन्मा :  वह  तो  मैं  कह
 लूंगा  वाक़ी  यह  झुग्गी  झोंपड़ी  वालों  की  बाबत
 जो  श्राप  लोगों  को  बड़ी  जुस्तजू  थी  यह  मैं  ने
 भर  कर  दी  है  ।
 Now  I  come  to  the  DDA.  This

 department  has  becn  transferred  to me  only  about  a  month  or  a  month
 nd  a  half  ago.  I  plead  guilty  that  I  do
 not  know  much  about  this  department, It  is  a  very  important  depart- ment.  It  deals  with  urban  develop- ment;  it  deals  with  the  Master  Plan for  Delhi;  it  also  deals  with  town  and
 country  planning  for  the  whole  of
 India.  I  have  looked  into  the  various
 Problems  concerning  these  two  big
 organisations,  the  DDA  as  well  as  the
 TCPO.  I  have  had  discussions  with
 my  officers  and  I  have  tried  to  put
 myself  into  the  picture.  For  me  to
 say  that  the  zonal  plans  are  not  fina-
 lised  expeditiously  would  be  a  remark
 which  may  not  be  justified  tomorrow.
 It  may  be  said  that  we  arc  selling
 these  lands  by  auction  at  a  higher
 price.  But  my  fear  is  that  if  J  start
 alloting  these  lands  by  negotiation  or
 through  backdoor,  there  may  be  a
 charge  against  me  that  we  are  doing
 something  highly  objectionable.  There
 maybe  vigilance  cases  and  I  may  even
 be  accused  of  allotting  these  plots  to
 some  of  the  members  of  my  own
 party.

 Shri  Shiv  Charan  Gupta  (Delh:
 Sadar):  Why  not  at  a  reserve  price
 by  lot?

 Shri  Mehr  Chang  Khanna....for
 political  motives.  The  point  is  this.  If
 we  fix  a  reserve  price,  then  we  have
 to  invite  applications;  we  have  to  lay
 down  certain  rules  and  procedures.
 We  have  to  say  that  this  man  does  not
 own  a  house  or  plot  in  Delhi.  Then
 among  those  persons,  lots  should  be
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 drawn.  But  then  a  price  has  to  be
 fixed.  If  the  DDA  is  to  function  with a  view  to  sce  that  it  is  not  a  drain  on
 the  Government,  if  it  is  to  function
 in  a  rational  manner,  then  I  think  you cannot  possibly  allot  those  plots  at  a
 Price  which  you  may  not  think  to  be
 reasonable,  where  you  do  not  take  in-
 to  account  any  overhead  charges  or
 consequentional  awards  in  compensa- tion  for  the  increase  in  the  prices.

 But  I  am  not  finishing  here.  Shri
 Shiv  Charan  Gupta  made  a  very  prac- tical  speech  yesterday.  He  also  talked
 to  me  in  this  connection.  What  I  pro-
 pose  to  do  is  this.  ]  propose  to  invite
 all  those  Members  of  this  House  and
 the  other  House,  including  the  MPs
 from  Delhi,  who  are  taking  interest
 in  the  DDA  or  the  TCPO  and  sit  with
 them  not  for  a  day  but  for  days.  Let
 them  send  their  suggestions  to  me
 We  will  look  into  al]  those  suggestions
 If  we  find  that  those  suggestions  are
 reasonable  and_  rational,  even  if
 it  necessitates  an  amendment  of
 the  DDA  Act,  I  will  not
 stop  or  hesitate,  so  that  the  real  object
 of  the  DDA  is  properly  served.  Be-
 cause  I  am  told  that  the  Master  Plan
 is  being  mutilated.  A  large  number
 of  unauthorised  colonies  are  coming
 up.  We  do  not  take  expeditious  action
 in  the  formulation  of  our  zonal  plans. The  action  takes  a  long  time  and  pco-
 ple,  through  sheer  frustration,  cannot
 wait.  If  25,000  families  are  coming
 to  Delhi  every  year—I  think  the  num-
 ber  comes  to  2  lakh  persons,  if  not
 more—thcy  have  to  have  shelter,  and
 if  we  do  not  provide  plots  at  a  reasona-
 ble  price  and  if  we  do  not  take  effec-
 tive  steps  to  stop  re-squatting—one  of
 my  greatest  problems  in  Delhi  is  that
 the  moment  you  remove  the  jhuggis
 and  jhompris,  there  is  re-squating—
 if  we  do  not  take  prompt  action  in  re-
 gard  to  the  coming  up  of  these  unre-
 cognised  colonies,  the  fate  of  the  capi-
 tal  is  completely  doomed.  So,  I  think
 this  should  assure  my  hon.  friend  Shri
 Shiv  Charan  Gupta,  who  has  got  very
 wide  experience  of  Delhi  that  I  will
 invite  him  and  other  friends.  He  will
 kindly  send  me  his  suggestions,  and
 the  idea  is  that  we  sit  round  a  table
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 {Shri  Mehr  Chand  Khanna]
 not  for  a  day,  but  days,  and  look  into  the  master  plan  will  be  completely
 the  matter  and  the  charge  that  is  level-
 led  of  profiteering,  raising  the  rents,
 not  controlling  the  rent  etc.  As  the
 Minister  today  I  cannot  absolve  myself
 of  the  responsibility,  but  I  cannot  take
 responsibility  for  the  actions  which
 did  take  place  before  my  time.

 A  few  more  observations  have  been
 made,  and  I,  would  jike  to  deal  with
 them  one  by  one.

 A  Member  very  kindly  suggested
 that  we  should  have  a  large  number  of
 prefabrication  factories  for  the  prefab-
 rication  of  houses.  I  fully  agree  with
 this  view,  but  at  the  present  moment,
 no  foreign  exchange  is  available.

 Shri  R.  6.  Dubey:  In  this  master
 plan,  are  you  proposing  to  keep  more
 belts  open,  ten  to  20  miles,  to  avoid
 congestion?  ,

 Shri  Mehr  Chand  Khanna:  This
 master  plan  was  formulated  three  or
 four  years  ago.  It  was  placed  before
 the  Cabinet,  and  it  was  accepted.  Any
 infringement  of  the  master  plan  has
 to  have  the  approval  of  the  Cabinet.
 That  is  the  first  thing.

 In  the  master  plan,  there  is  the  pre-
 sent  complex,  and  then  there  is  the
 complex  of  ‘1981,  which  will  cater  to  a
 much  bigger  population,  may  be  50
 lakhs.  That  stage  we  have  not  come
 to  as  yet.  Only  lately  a  committee
 has  been  appointed.  The  committee
 was  there,  the  first  meeting  of  that
 committee  was  held  under  the  presi-
 dentship  of  the  Home  Minister  to  con-
 sider  where  we  should  have  the  satcl-
 lite  townships  in  the  near  vicinity  of
 Delhi,  whether  it  be  in  Ghaziabad,
 Gurgaon,  Faridabad  or  Narela.  The
 idea  is  that  we  should  have  a  wider
 belt.  and  taking  into  consideration  the
 expansion  of  the  capital  at  the  rate  at
 which  it  is  going  on,  the  flight  of  the
 rural  population  into  the  urban  popu-
 lation  of  Delhi,  the  opportunities  for
 employment  that  are  being  created
 every  day  In  Delhi,  unless  some  effec-
 tive  steps  are  taken,  the  real  object  of

 frustrated.  So,  that  idea  is  before  us.
 T  was  talking  about  the  prefabrica-

 tion  factories.  I  have  examined  this
 matter.  We  sent  some  officers  abroad,
 they  have  been  to  Czechoslovakia,  they
 have  been  to  Russia,  and  a  committee
 under  the  able  guidance  and  president-
 ship  of  Prof.  Thacker  of  the  Planning
 Commission  was  appointed.  It  looked
 into  all  these  matters.  A  blueprint  is
 there.  One  is  for  the  improvement  of
 the  existing  housing  factory.  I  am  glad
 some  hon.  Members  have  paid  com-
 pliments  to  it,  because  that  factory  is
 doing  very  good  work.  There  have
 been  no  losses,  they  have  earned  a
 Profit,  and  they  are  building  a  large
 number  of  houses.

 But,  as  far  as  the  import  of  new
 plants  is  concerned,  even  if  money  be-
 comes  available,  the  foreign  exchange
 is  going  to  be  a  very  serious  difficulty, and  I  do  not  see  any  possibility  of  the
 import  of  new  plants  for  prefabrication
 purposes.

 I  do  not  know  why  scrious  objection
 has  been  taken  to  the  hotels.  One
 Member  accused  me  of  having  the
 Ranjit  and  Lodi  hotels  in  addition  to
 Janpath.  Another  Member  accused  me
 of  not  building  the  hotels  myself,  but
 inviting  Hiltons  from  abroad,  bringing
 them  into  the  country  and  making
 them  partners  in  this  venture  of  the
 construction  of  hotels.

 What  we  have  done  is  this.  You
 have  the  Ashoka,  which  is  a  five  star
 hotel.  You  have  the  Janpath.  I  think
 it  is  a  three  star  hotel.  You  have  the
 Ranjit,  which  is  a  two  star  hostel.  And
 then  there  is  Lodi,  which  is  a  one  star
 hotel.  Their  rates  vary.  We  are  trying
 to  cater  to  every  pocket,  but  if  3  man
 believes  or  feels  that  in  a  place  like
 Delhi  there  the  cost  of  land  is  so  heavy,
 where  the  cost  of  construction  is  very,
 very  expensive,  where  the  price  index
 of  foodstuffs  has  gone  up  so  much,  we
 can  provide  accommodation  in  a  hotel
 for  a  few  rupees,  it  is  not  possible.
 But  we  are  striving  to  cater  to  practi-
 cally  every  pocket.
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 About  Ashoka,  4  am  sorry  some  one
 made  a  very  funny  remark.  This  hotel
 is  running  at  a  profit  of  Rs.  40  lakhs  a
 year.  We  are  giving  very  good  bonus
 to  our  workers,  they  are  fully  satisfied
 with  us.  The  instalments  in  regard  to
 this  hotel,  I  think,  have  been  paid  in
 advance  over  a  span  of  eight  to  ten
 years,

 Janpath  we  have  taken  over  very
 recently  from  Volga,  and  we  are  doing
 very  well.  It  is  also  running  at  a  pro-
 fit,  but  the  profit  cannot  be  the  same,
 because  they  are  two  different  types  of
 hotels.

 And  then  one  hon.  Member  remark-
 ed  that  we  have  spent  lakhs  and  crores,
 and  the  number  of  persons  who  live  in
 this  hotel  is  only  300  to  400.  The  num-
 ber  of  persons  depends  on  the  avail-
 ability  of  beds  in  a  hotel,  and  each
 room  can  take  a  certain  number  of
 persons.  There  are  single  room  and
 double  room  beds,  So,  there  can  be  no
 question.  In  fact,  the  charge  against
 me  is  that  with  the  profit  motive,  the
 maintenance  of  the  hotels  is  not  being
 kept  at  the  proper  standard.  At  times
 our  occupancy  is  03  per  cent.  You
 will  realise  that  if  the  occupancy  is  103
 per  cent,  no  room  can  ever  fall  vacant,
 and  the  result  is  that  the  maintenance
 or  the  cleanliness  which  should  be  our
 pass  word  is  not  there.

 I  wish  to  say  before  the  House  ‘hat
 these  hotels  cater  to  the  local  popula-
 tion  as  well  as  to  the  foreigners.  They
 maintain  standards.  We  are  earning
 foreign  exchange.  These  hotels  reflect
 our  life.

 Shri  Mohammed  Koya  (Kozhikode):
 Ranjit  was  originally  intended  to  be  3
 working  girls  hostel.  It  was  changed.

 Shri  Mehr  Chand  Khanna:  |  am
 coming  to  the  working  girls  hostel.  My
 hon.  friend  opposite  seems  to  be  very
 much  interested  in  some  of  the  photo-
 graphs  that  he  may  have  seen  in  the
 last  one  or  two  days.  I  did  not  want
 to  give  it  unnecessary  importance.  A
 poor  girl  has  been  misled.
 08(Ai)  LSD—8.
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 Sh:i  Mohammeg  Koya:

 You  are  misleading.
 Not  misled.

 Shri  Mehr  Chang  Khanna:  ]  am  not
 in  the  habit  of  telling  lies,  I  have  never
 done  it  in  my  ]ife,  and  shall  never  do
 it.  I  wish  to  assure  him  about  it.  If
 he  wants  me,  I  will  give  him  the  proper
 history  of  this  case.

 Shri  Mohammed  Koya:  We  would
 like  to.

 5.58  hrs.
 Renu  CHKRAVARTY  in

 the  Chair.)
 [SHrmmati

 Shri  Mehr  Chand  Khanna:  It  con-
 cerns  a  girl.  So,  I  am  rather  tread-
 ing  on  very  delicate  ground  in  giving
 the  history  of  Miss  Verma  who  has
 squatted  outside  the  working  _  girls
 hostel.  I  did  not  want  to  do  it,  but
 because  the  hon.  Member  is  so  keen
 to  know  why  this  young  girl  has  gonv
 on  a  satyagraha  or  fast,  I  would  Jike
 to  give  this  history.

 Shri  A.  द  Raghavan:  Our  sympathy
 is  with  them.

 Shri  Mehr  Chang  Khanna:  If  you
 like.  I  can  send  you  a  note,  but  if
 you  want,  I  am  prepared  to  place  the
 whole  thing  before  the  House.  Perhaps
 it  will  be  much  better.

 Shri  Ranga:  Why  do  you  go  into
 that  now?

 Sh-i  Mehr  Chand  Khanna:  |  am
 prepared  to  take  his  advice,  but  ]
 think  I  will  go  into  this

 The  Working  Girls's  Hoste)  in  New
 Delhi  was  being  run  by  the  Social!
 Welfare  and  Rehabilitation  Directo-
 rate  under  the  Ministry  of  Education
 upto  the  3181.  May,  ‘1983.  It  was  tuken
 over  by  this  Ministry  with  effect  from
 Ist  June,  1963.

 I  do  not  want  to  go  into  the  old
 history  why  the  Education  ministry
 and  Mrs.  Soundaram  Rama-hand  an
 came  to  me,  the  way  she  was  being
 harassed,  and  why  |  came  to  the  help
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 {Shri  Mehr  Chand  Khanna]
 of  the  Ministry  of  Education  in  taking
 over  this  hostel,  because  that  is  a  part
 of  my  work,  and  I  did  not  want  to
 shirk  it.

 Kumari  Nirmal  Verma  was  occupy-
 ing  a  seat  in  a  double-seated  room  in
 Block  A  of  this  Hotel  since  before  the
 lst  June,  1963,  The  rent  for  this  room
 and  for  additional  charges  was  Rs.
 25.40  per  seat  per  month.  Up  to  the
 3ist  March,  ‘1963,  she  was  in  arrears
 of  rent  to  the  extent  of  Rs.  332.90.
 These  arrears  are,  however,  recover-
 able  by  the  Social  welfare  and  Rehabi-
 litation  Directorate.
 6  brs.

 After  the  hostel  was  taken  over  hy
 this  Ministry,  the  rent  and  aditional
 charges  were  reviewed  and  the  rent
 of  a  seat  in  Block  A  was  reduced  from
 Rs.  25.40  to  Rs.  2.50  per  mensem  in
 the  case  of  Government  employees.
 We  have  reduced  the  rent.  Kumari
 Verma  was  required  to  pay  this  rent
 und  also  to  furnish  a  security  bond
 from  a  central  government  _  servant.
 We  have  a  bond  as  a  security  from
 a  central  government  servant  in  the
 case  of  those  people  who  are  tempo-
 rary  government  servants  and  who
 are  not  a  charge  on  us  because  that
 govenment  servant  is  responsible
 for  the  payment  of  the  dues.  That  is
 {he  normal  custom  and  that  has  gone
 on  ull  these  days.  She  neither  paid
 the  tent  nor  furnished  the  security
 bond.  Her  allotment  was  therefore
 cancelled  with  effect  from  0th
 January  964  and  she  was  evicted
 from  the  hostel  on  the  2Ist  October,
 1964.  However,  on  her  representa-
 tion,  her  eviction  was  set  aside  and
 she  was  restored  to  her  room  within
 eight  hours.  She  however  failed  to
 pay  arrears  of  rent  or  to  execute  a
 surety  from  a  central  government  ser-
 vant  even  after  that.  Action  was
 taken  to  effect  recoveries  of  govern-
 ment  dues  from  her  pay  bills  through
 the  directorate  of  education,  Delhi
 State  and  the  principal  of  the  school
 in  which  she  was  employed.  Recoveries
 of  dues  from  her.  pay  bills
 were  made  from  February  3964
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 to  December  1965.  In  Decem-
 ber  965  she  refused  to  draw
 her  salary  in  protest  against  these  re-
 coveries.  On  the  l0th  January  1966,
 her  allotment  was  again  cancelled  as
 two  months’  ducs  were  still  outstand-
 ing  against  her  and  because  of  her  ri-
 fusal  to  make  payment  of  rent  either
 directly  or  through  her  pay  bills.
 After  the  cancellation  of  allotment  on
 the  l0th  January,  1966,  Kumari  Verma
 is  lrable  to  pay  market  rent.  On  the
 0th  March,  1966,  she  informed  the
 Directorate  of  Estates  that  she  would
 offer  satyagaraha  unless  the  monthly
 rent  of  Rs.  21.50  was  reduced,  as  ac-
 cording  to  her,  this  was  high.  These
 charges  include  the  rent  of  the  room
 as  well  as  of  electricity,  water,  furni-
 ture,  scavenging,  sweeping  charges.
 It  is  not  possible  to  reduce  them  any
 further.  This  young  girl  is  not  a
 charge  on  us.  We  have  been  good  to
 her  and  we  are  allowing  her  to  stay
 in  the  hostel.  But  if  she  is  not  pre-
 pared  to  pay  the  normal  rent,  if  she
 will  no:  draw  her  salary  and  if  she
 will  not  even  co-operate  with  the
 department  in  which  she  is  working,
 what  am  I  to  do?  On  the  one  hand
 {  am  accused  of  not  giving  accommo-
 dation  to  the  working  girls  who  are
 not  a  charge  on  me.  On  compassio-
 nate  grounds  we  cancelled  the  orders
 of  eviction  but  this  is  what  she  is
 doing.  I  have  no  grouse  against  her;
 [  am  not  vindictive;  my  ministry  is
 not  vindictive.  I  am  only  saying  that
 this  young  girl  has  been  ill-advised  in
 this  matter  because  it  is  not  going  to
 help  her.  If  she  does  not  like  my
 acconrmodation,  she  can  leave  it.  If
 she  is  a  government  servant  like  the
 60  or  70  thousand  government  _  ser-
 vants,  and  she  is  entitled  to  the  house
 rent  allowance,  she  can  draw  it;  if
 she  is  a  regular  government  servant
 she  can  ask  for  regular  allotment.  She
 cannot  have  it  both  ways.  She  is  not
 entitled  to  insist  that  she  must  remain
 in  the  hostel  and  at  the  same  time
 force  our  hands  to  take  action  by  re-
 fusing  to  pay  anything,  An_  hon.
 Member  said  that  this  hostel  was  in
 »  crumbling  state.  I  do  not  know
 when  he  went  and  visited  that  hostel.
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 I  do  not  want  to  go  into  that  hostel;
 I  have  been  there  once  or  twice.  If
 he  wants  to  go‘there  I  ghall  have-
 arrangements  made  so  that  he  is
 taken  into  that  hostel  and  see  things
 for  himself.  Then  he  will  ecme  and
 tell  me  that  we  have  done  these  young
 girls  far  better  than  any  other  Gov-
 ernment  servant  in  these  conditions.

 Shri  A.  V.  Raghavan:  I  am  prepared
 to  go.

 Shri  Mehr  Chand  Khanna:  |  will
 arrange  to  send  you..  (Interruptions).
 I  have  asked  four  ladies  from  Delhi
 to  ussist  me  in  regard  to  this  hostel.
 In  fact  they  have  come  to  see  me;  one
 is  Shrimati  Violet  Alva;  she  is  the
 vice-chairman  of  Rajya  Sabha;  then
 Shrimati  Raghuramaiah,  a  good  social
 worker  who  happens  to  be  the  wife  of
 a  colleague  of  mine  but  that  is  neither
 here  nor  there;  then  Shrimati  Man-
 mohini  Sehgal  and  Shrimati  Jhon
 Mathai.  I  have  requested  all  these
 four  ladies:  please  come  to  me  if  you
 want  anything  to  be  done  in  connec-
 tion  with  the  girls  of  this  hostel;  if
 you  become  members  of  my  advisory
 committee,  I  shall  myself  preside  over
 it  and  I  want  to  see  that  everything
 possible  is  done  for  these  unfortunate
 girls.  The  point  today  is  this.  There
 are  only  about  200  or  250  girls.  Out  of
 my  allotment  or  allocation  of  40,000
 houses  in  Delhi  not  one  government
 servant  has  come  forward  to  do  satya-
 graha  while  this  young  lady  had
 adopted  these  tactics.  My  hon.  friend
 should  know  better.  I  know  nothing
 about  it.

 An  hon.  Member:  How  can  be  know
 better?

 Shri  Mehr  Chand  Khanna:  One
 more  word  and  |  am  finished.  One
 hon.  Member  referred  to  the  accom-
 modation  allotted  by  my  ministry  to
 MPs.  I  am  fully  in  agreement  with  the
 sentiments  expressed  in  regard  to  the
 accommodation  which  is  to  be  provid-
 ed  to  members.  What  is  the  type  of
 accommodation  to  be  provided  to
 then?  This  is  a  matter  in  which  I
 would  suggest  the  leader  of  the  op-
 position  should  come  to  my  rescue.  I
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 am  not  asking  for  something  which  is
 unusual.  I  am  only  saying  that  if  the
 hon,  Members  of  this  House,  both  the
 Opposition  and  the  Congress  Members,
 sit  together  and  decide  what  type  of
 accommodation  should  be  ‘made  avail-
 able  to  an  MP,  it  becomes  a  simple
 question.  In  the  North  Avenue  and
 the  South  Avenue  I  have  taken  over
 from  my  former  colleague  whatever
 was  done  at  the  proper  time  under
 proper  circumstances.  If  the  hon.  Mem-
 ber  today  feels  that  the  accommoda-
 tion  that  is  available  in  the  North
 Avenue  or  South  Avenue  is  not  ade-
 quate,  then  let  us  decide  about  it.
 We  are  a  sovereign  body;  !et  us  sit
 round  a  table  and  let  a  directive  be
 given  to  the  Works  and  Housing
 Minister:  in  future  you  build  houses
 of  a  particular  type,  with  a  particular
 floor  area,  accommodation  for  the
 guest  in  the  MP  quarter  should  be  of
 this  pattern.  Get  ‘me  the  money  and
 I  shall  deliver  the  goods.

 Shri  Kashi  Ram  Gupta:  What  about
 the  servant  quarters?

 Shri  Mehr  Chand  Khanna:  The
 servant  quarters  are  the  problem  of
 the  allottee.  I  do  not  want  to  ex-
 press  an  opinion  because  the  allot-
 ment  of  the  servant  quarters  is  made
 by  the  chairmen  of  the  two  respec-
 tive  House  committees.

 Shri  Kashi  Ram  Gupta:  They  are
 not  in  sufficient  number.

 Shri  Mehr  Chang  Kb&nna:;  That
 can  be  easily  considered  because  in
 one  quarter  there  is  a  feeling  that  the
 servant  quarters  which  are  attached
 to  some  of  the  houses,  proper  use  is
 not  being  made  of  them.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  There  may  be  some  cases.

 Shri  Mehr  Chang  Khanna:  My
 unfortunate  job  in  this  Ministry  is
 that  the  allotment  of  the  house  to  an
 M.-P.  is  made  by  the  chairmen  of  the
 two  House  committees  and..
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 Shri  Kashi  Ram  Gupta:  The  num-
 ber  of  quarters  is  leas  than  the  re-
 quirements.

 Shri  Mehr  Chand  Khanna;  If  a  ser-
 vant  quarter  is  misused  and  if  an
 hon.  Member  feels  that  this  servant
 should  go  out,  then  it  is  my  job  to,
 evict  him;  it  is  not  my  privilege  to
 allot  the  servant  quarter  but  it  is  the
 duty  of  the  Minister-in-charge  of
 Works  and  Housing  to  evict  all  these
 persons  who  suddenly  become  un-
 desirable  from  the  point  of  view  of
 the  allottee.  About  the  insufficiency
 of  the  number,  I  shall  see  that  this
 question  is  examined  very  expedi-
 tiously  and  if  land  is  available,  I  do
 not  think  the  ministry  of  finance
 would  grudge  me  money  where  MPs
 are  concerned;  I  feel  that  I  and  he
 whoever  the  finance  minister  may  be,
 would  like  to  be  on  the  right  side  of
 Members  of  Parliament;  we  cannot
 afford  to  be  on  the  wrong  side......
 (Interruptions.)

 Mr.  Chairman:  The  point  that  has
 been  raised  was,  whether  the  number
 of  MPs'  quarters  and  the  number  of
 MPs’  servant  quarters  tally.  I  think
 that  is  the  question.

 Shri  Mehr  Chand  Khanna:  The
 number  of  MP’s  quarters  today  {s
 more  than  adequate.  Every  MP  who
 asked  for  an  allotment  in  my  time,
 he  or  she,  whatever  the  case  may  be,
 has  been  allotted  accommodation.

 Mr.  Chairman:  Is  there  a  corres-
 ponding  number  of  servants’  quarters?

 Shri  Mehr  Chand  Khanna:  ]  am
 coming  to  that.  He  or  she  has  been
 allotted  accommodation.  As  far  as
 Vithalbhai  Patel  House  js  concerned,
 if  MPs  wish  to  stay  in  the  North
 Avenue  or  the  South  Avenue  or  on
 Rajendra  Prasad  Road  or  on  Maulana
 Azad  Road  and  if  they  do  not  want
 to  go  to  Vithalbhai  Patel  House,  the
 option  js  theirs.  But  if  an  MP  wants
 {o  go  to  Vithalbhai  Pate]  House,  I
 shall  see  that  accommodation  is  made
 available,  as  early  as  possible.  I  do
 not  want  to  keep  that  accommoda-
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 tion  vacant,  because  by  keeping  that
 accommodation  vacant,  I  am  keeping
 some  Government  servant  who  is
 badly  in  need  of  accommodation
 without  any  shelter.  I  do  not  think
 the  House  will  like  that.

 Coming  back  to  the  question  of
 servants’  quarters,  it  is  a  very  simple
 matter.  I  can  have  the  whole  matter
 examined  and  find  out  what  is  the
 total  number  of  quarters  allotted  to
 the  MPs,  how  many  servants’  quar-
 ters  there  are  and  whether  in  or  near
 the  vicinity  of  the  houses  any  new
 quarter  can  be  built.  That  can  be
 done.  (Interruption).

 Shrj  Yashpal  Singh:  Double-storey
 quarters.

 Shri  Mehr  Chand  Khanna:  That  is
 very  simple.  I  am  thinking  on  those
 lines  myself.  But  if  I  go  to  an  hon.
 colleague  of  mine  who  is  living  on
 Ferozeshad  Road  or  Rajendra  Prasad
 Road  and  persuade  him  to  leave  that
 house  so  that  I  can  construct  two  or
 three  storeys  on  that,  I  do  not  think
 it  is  going  to  be  very  easy.  Anyhow,
 I  am  not  going  to  launch  upon  that
 adventure  or  that  venture  before  the
 six  to  eight  months  of  my  time  as
 Minister  in  charge  of  this  Ministry
 is  over.

 Shri  Kashi  Ram  Gupta:  What  about
 the  motor  garages?

 Shri  Mehr  Chand  Khanna:  The
 question  is,  the  MPs  pay  the  rent  for
 the  servants’  quarter  or  for  accommo-
 dation  or  for  8  gafage.  If  these
 garages  are  given  to  barbers  or  are
 being  occupied  by  dhobies,  it  is  not
 my  fault.  But  I  am  _  not  going  to
 grudge  an  MP  if  he  says  that  he
 wants  a  garage  or  a  servant's  quar-
 ter.  I  shall  have  the  matter  ex-
 amined.  I  give  an  open  invitation  to
 my  hon.  friends  and  colleagues  here:
 let  them  write  to  me;  I  shal]  have
 each  case  examined.  If  they  write
 to  me  direct,  I  am  prepared  to  look
 into  the  matter.  If  they  send  it  to
 the  House  Committee,  I  have  no
 objection.  I  have  taken  quite  a  long
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 time  of  the  House  and  I  have  nothing
 else  to  say.

 Shri  Vasudevan  Nair  (Ambal-
 puzha):  Why  should  there  be  allot-
 ment  of  houses  to  Government  ser-
 vants  who  are  having  their  own
 houses  in  Delhi?

 Shri  Mebr  Chand  Khanna:  I  shall
 answer  every  question.  It  is  a  fact
 that  about  two  years  ago,  we  took  a
 decision,  on  account  of  the  shortage
 of  accommodation  in  Delhi,  that  a
 Government  servant  who  owns  his
 own  house,  should  not  be  allotted
 government  accommodation,  It  was
 also  represented  to  us—it  was  in  the
 time  of  Jawaharlalji—that  while  he
 has  taken  a  house  at  a  sibsidised  rent
 or  at  a  very  reasonable  rent,  he  is
 renting  his  own  house  at  rents  which
 are  far  high  or  disproportionate  to
 the  rent  which  the  Government  is
 charging.  That  matter  was  fully
 examined.  It  went  before  the  Cabi-
 net  and  the  Cabinet  took  a  decision
 that  in  the  case  of  those  Government
 servants  who  are  already  in  posses-
 sion  of  a  house  which  had  been  allott-
 ed  to  them  before  this  particular
 decision  was  taken,  the  rent  should
 be  charged  on  a  certain  basis,  but  in
 future,  no  Government  servant  shall
 be  allotted  a  house,  who  owns  a
 house  in  Delhi,  unless  he  is  prepared
 to  pay  the  market  rate,  and  that
 should  be  the  exception  and  not  the
 rule.  That  decision  was  taken  and
 was  being  implemented  by  my  Minis-
 try.  I  got  a  few  brickbats  on  account
 of  this  unfortunate  or  fortunate  deci-
 sion.

 Then  the  question  arose  of  the  de-
 fence  services.  According  to  the
 defence  services  and  their  rules  of
 service,  a  defence  officer  is  entitled
 to  a  ceftain  type  of  accommodation:
 if  it  is  a  non-family  station,  the  posi-
 tion  is  different;  if  it  is  a  family
 station,  then  the  position  is  different.
 In  their  case,  it  is  laid  down  that  the
 rent  shall  be  up  to  a  particular  per-
 centage  in  those  exceptiona]  circums-
 tances,  and  nothing  beyond  that.  We
 examined  ‘his  matter  again,  because
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 we  could  not  have  two  different  sets
 of  officers  under  the  Government  of
 India,  one  owning  a  house  and  pay-
 ing  rent  on  a  certain  basis,  and  the
 other  owning  a  house  and  not  paying
 rent  at  all.  That  question  again  went
 before  the  Cabinet,  and  the  Cabinet
 took  one  decision.  Then  I  was  asked
 to  have  the  matter  further  examined,
 to  go  to  the  Ministry  of  Law  and  into
 the  terms  of  appointment  of  military
 officers  and  then  re-submit  a  new
 note.  That  note  has  already  gone  to
 the  Cabinet,  and  a  final  decision  has
 not  ben  taken  yet.  I  will  not  be
 revealing  any  secret  if  I  say  that  if
 we  find  that  in  the  case  of  the  de-
 fence  services,  if  their  members  own
 houses,  and  they  are  going  to  be
 charged  a  rent  at  a  certain  rate,  it
 will  not  be  fair  and  equitable  that
 any  other  officer  who  is  working  in
 other  departments  of  the  Government
 of  India  should  be  charged  at  quite
 a  different  rate  which  may  be  exor-
 bitant  or  which  may  not  be  propor-
 tionate  to  the  rent  that  may  be  paid.

 Mr.  Chairman:  The  question  is,
 why  it  is  necessary  to  give  any  house,
 whether  it  a  subsidised  rate  or  the
 market  rate,  to  a  person  who  already
 hag  a  house  here.  That  is  the  ques-
 tion:  especially  when  there  js  a  short-
 age  of  houser.

 Shri  Mehr  Chand  Kkanna:  That  is
 what  I  am  trying  to  explain.  If  an
 officer  serving  in  the  defence  ser-
 vices—Air  Force  or  Navy—under
 those  conditions,  if  he  is  entitled  to
 allotment  of  a  house  from  that  parti-
 cular  department,  will  I  be  justified in  penalising  officers  who  took  houses
 from  me?  I  shall  explain  the  posi- tion  a  little  further.  I  have  a  Gene-
 ral  Pool  which  is  under  the  adminis-
 trative  control  of  my  Ministry.  The
 defence  services  have  their  own  pool, the  P  &  T  have  their  own  pool.  The
 railways  have  their  own  pool.  So,  I
 think  if  there  is  going  ig  be  a  den.
 sion,  it  should  be  a  uniform  decision
 which  shoulg  apply  to  each  and  every
 officer  of  the  Government  of  India.
 There  should  not  be  any  discrimina-
 tion  between  officer  A  and  officer  B.
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 [Shri  Mehr  Chand  Khanna]
 because  I  am  told  that  it  will  be
 legally  incorrect.

 श्री  चुनो  लाल  :  झाप  ने  कबूतरखाने
 वाली  बात  नहीं  बतलाई  ।

 श्री  यशपाल  सिंह  :  झाप  मे  जो  ऐसे
 क्यार्ट्स  दे  रक्खे हैं  एम०  पीज  को.  जैसे
 बी०  to  के  स्टूडेन्ट्स  को  दिये  जाते  हैं,
 इस  का  कोई  हलाज  तो  होना  चाहिये।

 श्री  मेहर चन्ब  खन्ना  :  मेरा  सिर्फ
 गवर्नमेंट  सर्वेन्ट्स  से  ताललुक  है  श्रोर
 गवनंमेंट  झाफिसेज  से  ताललुक  है  ।  उन
 को  नाथ  ब्लाक  से  और  साउथ  ब्लाक  से
 हटाने  के  लिये,  नये  घर  बनाने,  नये  दफ्तर
 बनाने  शोर  ऐसी  जगहों  पर  दफ्तर  बनाने
 के  लिये  जहां  पर  अफसर  भी  हों  शौर
 मकान  भी  हों,  मैं  ने  ट्रांसपोर्ट  भवन
 बनाया,  निर्माण  भवन  बनामा,  रेल  भवन
 बनाया,  इन्द्रप्रसथथ  भवन  बनाया,  ताकि
 साथ  और  साउथ  ब्लाक  में  कजेशन  कम
 हो  भौर  उन  को  प्राहिस्ता  आाहिस्ता  बहां
 से  रिमूब  करू  ।  यही  डाइरेक्टिय  मेरे  लिये
 पहले  प्रधान  मंत्नी  श्री  जवाहरलाल  नेहरू
 का  था।

 श्री  हुकम  बर्द  कछवाय  :  बित्त
 मंत्रालय  के  द्वारा  इस  के  बारे  में  कुछ
 आदेश  निकला  है  कि  जो  केन्द्रीय  सरकारी
 कर्मचारी  काम  करते  हैं  उन  को  जल्द  से
 जल्द  स्थायी  किया  जाये  t  लेकिन  श्राप
 के  मंत्रालय  में  246  इंजीनिधर  ऐसे  है
 जो  दस  साल  से  काम  कर  रहे  हैं,  396
 श्ाठ  साल  से  काम  कर  रहे  हैं,  554
 पांच  साल  से  काम  कर  रहे  हैं,  838
 तीन  साल  से  काम  कर  रहे  हैं  लेकिन
 उन  को  अभी  तक  स्थायी  नहीं  किया  गया
 है  ।  इस  के  क्या  कारण  हैं  /  इस  के
 बारे  भें  कई  बार  पभ्राश्वासन  दिया  गया
 लेकिन  'झाप  ने  झाज  तक  कुछ  नहीं  किया।
 जो  इंजीनिधर  बाहर  जाते  हैं  बहां  जाने

 के  बाद  उन  के  स्थानों  पर  हर  साल
 नियमानुसार  25  रु०  तरक्की  होती  है  ।
 चार  पांच  साल  बाद  वहां  से  जाने  पर
 इनाम  देना  तो  दूर  रहा,  जो  बढ़ा  हुआा
 पैसा  है  वह  भी  श्राप  उन  को  नहीं  देते
 हैं  -  या  तो  आप  ने  नहीं  दिया  है  या  जो
 श्राप  के  मंत्रालय  में  काम  करते  हैं  उन
 का  ठीक  ध्यान  नहीं  है  इस  ओर  ।

 16  मेहर  चनन््द  खन्ना  :  मैं  इस  सवाल
 का  बडी  झासानी  से  जवाब  दे  सकता
 हैं  ।  मेरे  पास  स्टेट्मेंट  मोजूद  है,  भ्रगर
 चेझरमेन  साहब  मुझे  पांच  या  सात  मिनट
 की  हजाजत  दें  तो  मैं  उस  को  पढ़  कर
 सुना  सकता  हूं  '  लेकिन  चूंकि  समय
 बहुत  गुजर  चुका  है  |  हसलिये  मैं  भाप
 को  उस  की  कापी  भेज  दंगा  ।

 लेकिन  एक  खोज  मैं  कहना  चाहता
 हैं  -  हमारे  मंत्रालय  में  बहुत  से  लोगों
 के  प्रप्वाइंटमेंट  होते  हैं  ।  मंत्रालय  में
 या  पी?  डर्ब्यू०  डी०  में  कितने  मलाजिम
 होने  वाले  हैं,  उन  में  से  कितने  पक्के
 होने  वाले  हैं,  कितने  कच्चे  रहने  वाले  हैं,
 कब  पक्के  होंगे,  यह  इस  चीज  पर  मुन्हसर
 होता  है  कि  हमारे  मंत्रालय  में  कितना
 काम  है  शौर  कितना  काम  रहेगा  ।  उस
 में  कितनी  वैकेन्सीज  हैं,  उस  के  मृताबिक
 पक्के  होंगे  ।  श्राफिशिएंटिंग  होने  का
 मतलब  यह  नहीं  है  कि  निचले  दर्ज  के
 जो  भ्रादमी  प्राफिशिएट  करते  हैं  ज्यादा
 वक्त  तक  वह  सब  पक्के  हो  जायें  t  इस
 तरह  से  पक्के  होने  का  सवाल  नहीं  पैदा
 होता  ।  सवाल  पैदा  होता  है  पकफ़े  होने
 का  जब  वैकेंसीज  होती  हैं  पौर  वेकेंसीज
 होती  हैं  काम  पर  a  ame  मुझे  रुपया
 आर  मिल  गया  तो  शायद  और  भी  पक्के
 हो  जायं  लेकिन  अगर  इस  साल  रुपया
 नहीं  मिला  तो  जो  पक्के  भी  हैं  मालूम
 नहीं  उनका  क्या  होगा  ।  लेकिन  मैं
 माननीय  सदस्य  को  एक  नोट  भेज  दूमा  t
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 श्री  हुकम  चन्द  कछवाय  :  जो  कालेज
 से  विद्यार्थी  इंजीनियर  निकल  कर  प्राये
 जो  बिल्कुल  नए  हैं  भ्रापने  ऐसे  लोगों  को
 स्थायी  कर  दिया  लेकिन  जो  पिछले  दस
 दस  सालों  से  काम  कर  रहे  हैं  उनके
 बारे  में  ध्यान  नहीं  गया  है  |  तो  उनके
 बारे  में  जरा  गम्भीरता  से  सोचिये  शौर
 झ्रापने  कहा  भी  है  राज्य  सभा  के  झन्दर
 कि  भगर  ऐसा  भन्याय  हा  है  तो  बहुत
 बरी  बात  है  मैं  इसको  देखगा  भौर  निश्चित
 रूप  से  उनका  मामला  देखूंगा  |

 श्री  बेहर  चअस्द  खन्ना  :  मैं  जवाब
 देता  हूं  ।  हमारे  कायदे  के  मुताबिक
 पहली  बात  तो  यह  है  कि  यह  चीजें
 डिपार्टमेंटल  प्रोमोशन  कमेटी  के  सामने
 जाती  हैं  |  यह  यू०  पी०  एस०.  सी०
 में  जाती  है  श्रौर  मू  पी०  एस०  सी०
 का  एक  मेम्बर  उसका  श्रघ्यक्ष  होता  है  |
 तमाम  जो  प्रोमोशंस  होते  हैं,  कन्फर्मेशंस
 होते  हैं,  हट  एक  का  केस  उनके  सामने
 जाता  है  |  दूसरे  क्लास  वन  आ्राफिसर्स  जो
 हैं  दो  वह  होते  हैं  और  एक  होता  है
 निचले  क्लास  यानी  क्लास  टू  का  ।  जो
 हम  डाइरेक्ट  रिक्रूट  करते  हैं  जिनकी
 क्वालीफिकेशंस  ज्यादा  होती  हैं,  जो
 ही०  पी०  सी०  चुनती  है,  दो  वह  होते
 हैं  भौर  एक  क्लास  टू  का  होता  हैं  ।
 नतोजा  यह  हुभा  कि  वह  दो  तो  प्रभी,
 मिले  नहीं  बौर  क्लास  टू  की  तादाद
 दो  और  तीन  गुना  हो  गई  ।  तो  उसी
 के  मुताबिक  उनका  कन्फर्गेशन  करना
 पड़ेगा  यह  नहीं  हो  सकता  कि  जो
 कम  पढ़ें  हुए  हैं  जिनको  डी०  पी०  सी०
 ने  नहीं  माना  या  जिनका  केस  ही०
 पी०  सी०  में  नहीं  जा  सका,  उनका
 कर्फ्मेशन  हो  जाय,  यह  प्रोपोर्शन  बढ़
 नहीं  सकता  ।

 भी  शापने  सवाल  किया  था  उन
 इंजीनिय्स  का  ।  झब  उन  इंजीनियस  के
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 बारे  में  मैंने  जबाब  दिया  था  इस  हाउस
 में  ।  सारा  मामला  जबानी  मुझे  याद
 नहीं  है  ।  शायद  दो  ढाई  सौ  ऐसे  आ्लाफि-
 शियेटिंग  “श्रादमी  थे  सब  का  केस  डी०
 पी०  सी०  ने  देखा  ।  28  को  नहीं  माना
 प्रौर  बाकी  60  या  170  को  मान
 लिया  ।  फिर  वह  शभ्रदालत  में  भी
 गए  प्लौर  हमारे  खिलाफ  रिट.  प्री  किया  ।
 उस  में  भी  वह  हार  गए  क्योंकि  जो
 प्रोमोशन  होता  हुँ  वह  इस  पर  नहीं  होता
 कि  मैंने  लम्बा  क्प्राफिशियेट  किया  हस  लिए
 मैं  जल्दी  कन्फर्म  हो  जाऊंगा  t  उसमें
 सीनियारिटी  होती  है,  एफिश्येंसी  होती  है,
 विजिलेंस  का  रेकार्ड  होता  है,  बहुत  सी
 चीजें  देखनी  पड़ती  हैं  ।  भ्राज  भी  हमारे
 सामने  ऐसे  केसेज  मौजूद  हैं  जिनके  बर-
 खिलाफ  विजिलेंस  के  केस  चल  रहे  हैं  ।
 उनके  नाम  लिफाफ  में  बन्द  कर  के  रख
 दिये  गए  हैं  ।  डी०  पी०  सी०  ने  निर्णय
 दे  दिया  हैं  |  भ्रगर  विजिलेंस  से  साबित
 हो  गया  कि  उनके  खिलाफ  कोई  बात  नहीं
 है  तो  खुद  बखुद  हो  जाएंगे  ।  लेकिन
 श्रगर  विजिलेंस  यह  कहता  है  कि  इसका
 चालचलन  ठीक  नहीं  है,  हस  ने  बेईमानी
 की  है,  इसने  ठेके  में  गड़वड़  किया  है  तो
 उसमें  खन्ना  कया  कर  सकता  है  ?

 श्री  हकम  चन्द  कछथाय  :  मैं  प्रापसे
 प्राथंना  करता  हूं...  (ब्यवधात )
 गोविन्द  रेड्डी  कमेटी  की  जो  रिपोर्ट
 है...

 सभापति  महोदय  :  प्रारर,  प्रार्डर
 प्लीज  |

 भो  हुकम  खम्द  ककथाय  :  मेरी  एक
 बात  सुन  ली  जाय  1

 Mr.  Chairman:  You  have  raised  3
 particular  case  where  direct  recruit-
 ment  has  taken  place.  The  question
 can  be  easily  referred  to  the  minister
 and  he  can  take  up  that  particular
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 [Mr.  Chairman]
 case  and  sce  whether  he  has  a  higher

 It  is  no  use  debat- qualification,  etc.
 ing  a  particular  case  on  the  floor  of
 the  House  when  we  are  short  of  time.
 He  may  write  about  that  particular
 case  to  the  minister.

 श्री  हुकम  खन्द  कछवाय  :  सभापति
 महोदया,  मैं  बडी  नम्प्रता  से  निवेदन  करता
 हैं  -  मेरी  एक  बात  सुन  ली  जाय  ;  मैं
 यह  पूछना  चाहता  हूं  कि  गोविन्द  रेड्डी
 कमेटी  की  सिफारिशें  सन्  65  में  झा  गई
 थीं  ।  लगभग  पांच  महीने  हो  गए  कोई
 श्रमल  नहीं  हुआ  ।

 श्रो  मेहर  चन्द  खन्ना  :  जहां  तक  गोविन्द
 रेड्डी  कमेंटी  की  सिफारिशों  का  ताल्लुक
 है  66  या  70  सिफारिशें  थीं  श्रौर  उन
 66  या  70  सिफारिशों  में  से  तीन,  चार
 या  पांच  रह  गई  बाकी  सब  हम  ने  मानी,
 उनके  ऊपर  कार्यवाही  की  और  एक  6 सफे
 का  नोट  मैंने  इस  हाउस  में  भी  और  उस
 हाउस  में  भी  सर्कुलेट  किया  है  मेरी
 बदकिसमती (यह  है  कि  माननीय  सदस्य
 ने  उसे  पढ़ा  भी  नहीं  ।

 श्री  हुकम  जन्य  कछवाय  :  भ्रंग्रेजी  में
 होगा  ।

 18  काश  राम  गुप्त  :  मन्दी  महोदय,
 जो  श्रापने  कहा  28  झ्रादमियों  के  बारे  में,
 तो  उसमें  हाई  कोर्ट  ने  तों  केवल  यह
 कहा  है  कि  यह  उनका  काम  नहीं  है
 देखना,  तो  मैं  यह  निवेदन  करूंगा  कि  श्राप
 उन  लोगों  को  मौका  दें  कि  वह  झापसे
 मिल  कर  के  बहुत  सी  ऐसी  बातें  हैं  कि  जो
 श्रापके  सामने  नहीं  हैं  ब्रौर  जो  डी०  पी०
 सी०  के  सामने  भी  नहीं  ्रायीं,  उन  बातों
 को  कह  सकें  |  झ्राप  उनको  मौका  दें  फिर
 ग्राप  जो  डेसीशन  लेंगे  वह  मुनासिब
 होगा  t

 श्री  मेहर  बन्द  खस्मा:  मैंने  तमाम
 चीजों  को  देखा  है  प्रौर  इस  हाउस  में
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 भी  जवाब  दिया  है  शरीर  उस  हाउस  में
 भी  जवाब  दिया  है  ।  जब  मैं  कहता  हूं
 दो  सो,  सवा  दो  सौ  में  से  28  श्रादमी
 नहीं  हुए  बाकी  सब  हो  गए  तो  इससे
 ज्यादा  इन्साफ  श्रौर  क्या  हो  सकता  है  ?
 में  कोई  एक्ट्रेनुम्स  मटर  या  एक्सट्रैनुअ्स
 एविडेंस  सुनने  के  लिए  तैयार  नहीं  हूं
 जिसका  कि  जाब्ते  से  कोई  ताल्लुक  न
 हो

 Mr.  Chairman:  |  will  now  put  the
 cut  motions  Nos,  7  to  5  and  07  to
 l2  to  the  House.

 at  हुकम  बम्द  कछवाय  हस  में
 3  भौर  4  को  प्रलग  रखा  जाय  1

 सभापति  महोदय  वह  प्रापने  मूव
 नहीं  किया  है  ।  श्राप  थे  नहीं  ।  तो  प्रभी
 तो  झाप  उसे  मूव  नहीं  कर  सकते  हैं  ।

 The  cut  motions
 negatived,

 were  put  and

 Mr.  Chairman:  The  question  is:

 “That  the  respective  sums  not
 exceeding  amounts  shown  in  the
 fourth  column  of  the  order  paper,
 be  granted  to  the  President,  to
 complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1987,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands
 Nos,  94  to  97  and  4!  to  43  relat-
 ing  to  the  Ministry  of  Works,
 Housing  ang  Urban  Develop-
 ment.”

 The  motion  was  adopted.
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 [The  motion  for  Demands  for  Grants
 which  were  adopted  by  the  House
 are  reproduced  below—Ed.].

 Demanp  No.  94—Ministry  oF  WoRKs,
 HOusING  AND  URBAN  DEVELOPMENT

 “That  a  sum  not  exceeding
 Rs.  -18,88,000,  be  granteg  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Ministry  of  Works,
 Housing  and  Urban  Development’.”

 Demand  No.  95—Pusiic  Works

 “That  a  sum  not  exceeding
 Rs.  29,56,83,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Public  Works’.”
 Demand  No,  96—STATIONERY  AND

 PRINTING
 “That  a  sum  ‘not.  exceeding

 Rs.  9,82,51,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Stationery  and  Print-
 ing’”

 Demanp  No,  97—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  WoRKS,

 Housinc  AND  URBAN  DEVELOPMENT
 “That  a  sum  not  exceeding

 Rs.  -1,81,87,000  be  granteq  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Works,
 Housing  and  Urban  _  Develop-
 ment’.”

 Demanpb  No,  4!—Caprtar.  OuTLAY  on
 Pustic  Works

 ‘That  a  sum  not  exceeding
 Rs.  8,50,37,000  be  granted  to  the
 President  to  complete  the  sum
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 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Capita}  Outlay  on
 Public  Works’.”

 DEMAND  No.  42—Deru  Caprrac
 OuTLAY

 “That  a  sum  not  exceeding
 Rs.  11,51,12,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1987,  in
 respect  of  ‘Delhi  Capital  Outlay’.”

 Demand  No.  43—Orner  Caprtat
 OuTLay  oF  THE  MINISTRY  OF
 Works,  HousING  AND  URBAN

 DEVELOPMENT
 “That  a  sum  not  exceeding

 Rs.  67,08,000  be  granteg  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Other  Capita]  Outlay
 of  the  Ministry  of  Works,  Hous-
 ing  and  Urban  Development’,”

 MINISTRY  OF  PETROLEUM  AND  CHEMI-
 CALS

 Mr.  Chairman:  The  House  will  now
 take  up  discussion  and  voting  on
 Demand  Nos.  8l,  82  and  36  relating
 to  the  Ministry  of  Petroleum  and
 Chemicals  for  which  5  hours  have
 been  allotted.

 Hon.  Members  desirous  of  moving
 their  cut  motions—Mr.  Kachwai
 should  listen  to  this—may  send  slips
 to  the  Table  within  5  minutes  indi-
 cating  which  of  the  cut  motions  they
 would  like  to  move

 DemanpD  No.  6l—MINISTRY  OF  PETRO-
 LEUM  AND  CHEMICALS

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  18.80,000.  be  granted  to  the
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 [Mr,  Chairman]
 President  to  complete  the  sum  been  understood  by  interests  which
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1967,  in
 respect  of  ‘Ministry  of  Petroleum
 ang  Chemicals’.”,

 DeMAND  No.  82—OrHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF

 PETROLEUM  AND  CHEMICALS
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  6,24,42,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1967,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Petro-
 leum  and  Chemicals’.”.

 Demanp  No.  36—CapitaL  Ovur.LAy
 OF  THE  MINISTRY  OF  PETROLEUM

 AND  CHEMICALS

 Mr,  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -17,38,38,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  $3lst  day  of  March,  1967,  in
 respect  of  ‘Capita!  Outlay  of  the
 Ministry  of  Petroleum  ang  Chemi-
 cals”.

 Shri  K.  D,  Malaviya:  Mr.  Chair-
 man,  I  wish  to  take  this  opportunity,
 when  the  demands  of  the  Ministry  of
 Petroleum  and  Chemicals  are  being
 discussed,  to  draw  the  attention  of  the
 Minister,  to  certain  general  aspects.
 I  will  not  take  much  of  the  time
 of  the  House.  The  first  point  4
 would  like  the  Minister  to  note  is
 that  the  policies  that  have  been  adopt-
 ed  by  the  government  with  regard  to
 oi]  are  well-known  and  have  been
 accepted  by  the  government  and  the
 people  of  the  country,  and  have  also

 ure  interested  in  watching  the  pro-
 gress  of  the  oi]  industry  in  India,  I
 hope  and  pray  that  the  policy  pursu-
 ed  by  the  late  Prime  Minister,  Shri
 Jawaharlal  Nehru,  will  be  implement-
 ed  with  all  the  force  that  was  implied
 when  he  initiated  this  policy  for  the
 nation.

 When  I  had  something  to  do  with
 the  Government,  and  later  also  if
 I  remember  aright,  the  late  Prime
 Minister,  Pandit  Nehru,  committed
 the  Government  and  the  nation  to
 this  policy.  In  a  _  public  meeting
 attended  by  more  than  half  a  million
 people  in  Calcutta.  he  said  thet  the
 policy  in  connection  with  oil  pursued
 by  the  Government  will  be  pursued
 with  all  the  vigour  and  will  not
 be  changed.  I  have  no  particular
 reason  to  say  that  that  policy  is  be-
 ing  changeg  except  a  little  apprehen-
 sion  that  sometimes  due  to.  stresses
 and  strains  of  circumstances  and
 pressures  from  here  and  there  an  in-
 terpretation  is  likely  to  be  given  to
 the  meaning  of  the  policy  wherein,
 in  the  long  range,  the  policy  might
 be  modified  unconsciously.  This  un-
 conscious  deviation  from  the  policy
 which  has  been  pursued  by  the  Gov-
 ernment  is  likely  to  prove  more
 dangerous  than  a  conscious  deviation
 from  the  policy.

 I  will,  therefore,  request  the  Gov-
 ernment  ang  the  Ministers  concerned
 that  they  exersie  greater  cere  in
 examining  the  implementation  aspect
 of.  the  several  spheres  of  oil  industry,
 whether  it  is  oil  exploration  or  re-
 fining  or  distribution  of  oil,  so  that
 the  heritage  left  by  the  late  Prime
 Minister  might  continue  and  blossom
 for  the  benefit  of  the  nation.

 There  is  a  Httle  point—but  not  very little—which  I  would  like  to  mention
 in  this  connection,  and  it  is  about  the
 oil  exploration  programme  of  the  Gov-
 ernment  of  India.  As  is  known
 Madam  Chairmman,  the  latest  assess-
 ment  of  the  Government  as  well  as
 the  technicians  and  oil  experts  is  that
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 most  of  the  oil  that  is  likely  to  be
 found  in  India  might  be  on  the  sea
 side,  and  geologica}  evidences  and
 also  some  geophysical  evidences  lead
 to  the  belief  that  more  oil  might  be
 found  on  the  off-shore  side  than  on  the
 in-shore  side.  Therefore,  the  Govern-
 ment  has  to  prepare  themselves...

 Shri  Ranga:  Madam,  I  rise  on  a
 point  of  order.  What  is  the  general
 procedure?  My  hon.  friend  belongs
 to  the  ruling  party.  He  is  supposed
 to  be  supporting  the  Demands  before
 the  House.  We  are  now  in  the
 House.  We  have  established  a  con-
 vention  that  the  Opposition  first
 states  its  case.  There  may  be
 some  points  in  support  of  the  Go-
 vernment  which  Members  belonging
 to  the  ruling  party  may  be  marking
 later  on  after  having  heard  some  of
 our  points.  Instead  of  following  that
 procedure,  you  have  been  pleased  to
 call  upon  my  hon.  friend,  Shri  Mala-
 viya.

 Mr.  Chairman:  There  have  been
 many  occasions  when  the  first  speaker
 has  been  from  this  side.

 Shri  Ranga:  Not  in  discussion  on
 Demands.  This  is  the  first  time  I
 have  come  across  this.  This  has  never
 happened  before.

 Mr.  Chairman:  I  do  not  know.  If
 it  is  something  that  is  completely  out
 of  the  order  the  hon.  Speaker  will
 tell  me.

 Shri  Kapur  Singh:
 Madam....

 Mr.  Chairman:  Order,  order.  I
 have  not  called  him  to  speak.

 Shri  K.  D.  Malaviya:  I  stood  up  in
 the  House  and  caught  your  eye.  As
 there  was  still  time  for  you  to  receive
 the  cut  motions,  I  thought  I  should
 start  making  my  speech  and  not  waste
 the  time  of  the  House.

 I  wish  to  add,

 Mr.  Chairman:  The  hon.  Mcmber
 May  go  on.

 Shri  K.  0.  Malaviya:  Madam,  I
 was  weferring  to  the  possibilities  of
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 discovering  more  and  more  oil  on  the
 off-shore  side  than  on  the  in-shore  side,
 It  is  known  that  we  are  not  as  well
 prepared  for  exploration  of  oi]  on  the
 sea  side  as  on  the  inland  side.  I  may
 suggest  for  the  consideration  of  the
 Government  that  we  have  to  make
 haste  and  prepare  ourselves  for  search
 of  oil  on  the  sea  side.  There  is  not
 much  difficulty,  in  my  opinion,  for
 search  of  oil  on  the  sea  side  if  our
 people  are  determined  to  do  so,  I
 may  say  that  some  of  us  are  developing
 cold  feet  and  finding  it  difficult  be-
 cause  of  difficulty  in  the  matter  of
 foreign  exchange,  this  or  that.  I  do
 not  think  it  is  so  difficult  to  search
 for  oil  purposefully  and  successfully
 if  we  once  know  there  is  possibility
 of  oil  in  a  certain  area  on  the  off-
 shore  side.  The  only  thing  is  you
 have  to  get  a  stee]  structure  on  which
 you  can  carry  your  drill  and  start
 drilling.  This  steel  structure  is  not

 a  great  mystery  or  technical  thing
 which  we  cannot  acquire  or  win  over.
 There  are  many  bodies  in  India  who
 can  build  this  steel  structure  by
 spending  a  few  crores  of  rupees—
 Rs.  ]  crore  to  Rs,  3  crores  and  not
 more.  If  we  have  no  designs  of  that
 steel  structure,  I  am  sure  by  purchas-
 ing  we  can  get  those  designs  and  win
 over  this  difficulty  which  today  we
 are  facing.  I  would,  therefore,  sug-
 gest  that  the  Government  makes  a
 determined  effort  to  find  out  the
 designs  of  these  steel]  structures  and
 Bet  them  made  here.  In  India,  I  do
 not  think  it  is  impossible  for  them  to
 get  9  steel  structure  made.  Get
 some  experts  from  outside,  from
 wherever  we  can,  gct  them  from  the
 west  or  the  east,  and  they  can  give  us
 a  little  hint  as  to  how  to  function,  Let
 us  plunge  into  this  great  task  of  start-
 ing  Grilling  in  the  sea-shore  side.  The
 great  temptation  is  that  we  are  like-
 ly  to  find  great  quantities  of  oil,  much
 more  than  what  we  have  so  far
 found  on  the  land.  If  we  succumb  to
 our  difficulties  and  invite  foreign  col-
 laborators  either  on  the  50:50  basis

 or  on  some  other  basis  the  likelihood
 is  that  the  oil  that  is  within  our
 grips  might  be  lost  to  us  on  50:50  basis
 also.  So  we  should  not  submit  to
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 these  difficulties  which  are  very  ele-  Shri  Rajaram  (Krishnagiri):
 mentary  in  nature.  Greater  difficul-
 ties  we  faced  in  the  task  of  oil  ex-
 ploration  in  the  past,  in  the  days  of
 the  late  Prime  Minister.  Therefore,
 3  think  we  should  advise  the  Govern-
 ment  not  to  give  in  and  go  on  find-
 ing  out,  where  they  can  find,  these
 steel  structures  to  drill.  There  is  not
 much  to  be  done.  Only  we  have  to
 start  working  a  little  and  then  we
 will  strike  large  quantities  of  oil  in
 Cambay,  Madras  region,  in  the  Bay
 of  Bengal  and  elsewhere  also.

 I  will  now  leave  all  other  aspects
 und  take  up  petro-chemical  industries.
 I  would  like  to  say  something  with
 veference  to  the  fertiliser  controversy.
 that  is  on.  This  is  a  simple  story
 which  I  think  is  unnecessarily  get-
 ting  complicated,  and  I  hope  the  Gov-
 ernment  will  seriously  reconsider
 their  policy  in  this  connection  and
 modify  it  as  far  as  it  is  possible  for
 them  to  modify.  I  wish  they  modify
 it  completely.  There  are  only  two
 things  to  which  I  object.  One  is,  if
 you  get  some  foreign  collaborators  to
 come  and  build  fertiliser  plants  here
 we  must  never  surrender  the  right  of
 fixing  prices  because  the  prices  of
 essential  commodities  like  fertiliser
 can  never  be  given  up  by  Govern-
 ment  to  any  private  party  whether
 it  is  foreign  or  national.  It  is  a
 strategic  matcrial.  It  is  connected
 with  many  technical  complications,
 many  pricing  difficulties,  and  also
 many  chronic  issues.  Many  of  the
 fertiliser  plants  were  set  up  in  this
 country  at  a  time  when  the  present
 modern  technology  was  not  in  vogue.

 Shri  Kapur  Singh:
 quorum.

 I  challenge  the

 Mr.  Chairman:  The  quorum  is
 being  challenged.  The  hon.  Member
 might  resume  his  seat.  The  bell  is
 being  rung.

 Shri  K.  D.  Malaviya:  It  is  neces-
 sary  that  we  look  into  the  history  of
 the  petro  chemical  industry.  I  will
 State  it  in  a  few  sentences.

 Madam,  there  is  no  quorum.

 Mr.  Chairman:  Let  the  bell  be
 rung  again....  now  there  is  quorum.
 He  might  continue  his  speech.

 Shri  K.  D,  Malaviya:  I  hope,  |  will
 get  another  8  or  0  minutes  more.
 Some  time  was  lost  by  this  interrup-
 tion.

 Previously,  in  the  40s  and  50s  the
 entire  production  of  ammonia,  which
 is  the  main  base  for  fertilizer,  was
 derived  from  coal.  The  Sindri  Fer-
 tilizer  was  planned  at  a  time  when
 the  petro-chemical  naptha  feed  stock
 was  not  in  vogue.  Therefore,  Sindri,
 Neyveli,  Alwaye  all  those  public  sec-
 tor  factories  are  based  on  economy
 und  technique  which  are  now  worn
 out.  Therefore,  their  prices  are  very
 high.  As  modern  technology  is  intro
 duced  more  and  more  and  the  units
 become  larger  for  producing  fertilizer,
 thes.  public  sector  units  will  get
 more  out-dated  in  economy  and  their
 Prices  will  become  very  high.  It  is
 enly  a  Government  policy  of  control
 of  prices  and  economy  which  can  save
 these  public  sector  units  of  fertilizers.

 International  modern  units  of  fertili-
 zer  plants  will,  in  my  opinion  be  not
 less  than  50  per  cent  of  the  total—
 Perhaps,  they  may  be  more  than
 50  per  cent;—I  do  not  agree  with  the
 Government  that  two-thirds  of  the
 entire  capacity  in  the  country  will  be
 under  public  sector.  It  will  not  be  so.
 ldo  not  think  we  can  jump  from
 175,000  tons  of  nitrogen  to  3°4  million
 tons  of  nitrogen  in  5  or  6  years  time
 from  now;  it  cannot  be  done,  it  is
 a  very  ambitious  plan;  so,  it  will  not
 be  even  50  per  cent;  i.e.  our  public
 sector  will  not  produce  even  50  per
 cent.  You  will  have  to  pool  the
 prices  and  the  distribution  system  in
 such  a  manner  that  the  prices  ry  fer-
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 tilizer  do  not  go  high,  and,  at  the
 same  time,  they  are  within  the  con-
 trol  of  the  Government.  The  propo-
 sal  of  the  Government  to  purchase  30
 per  cent  of  fertilizer  from  these  peo-
 Ple  and  to  import,  if  necessary,  in
 order  to  compete  with  the  private
 sector  is  a  fantastic  proposal  which  I
 am  not  able  to  understand.  Govern-
 ment  will  not  be  able  to  import  fer-
 tilizer.  It  will  be  the  private  sector
 which  will  import  fertilizer  at  favour-
 able  price  to  them.  Further,  the
 Price  in  the  international  market
 of  fertilizer  is  fast  declining.  There
 is  over-production  of  fertilizer  in  the
 world  and  the  large  capacities  instal-
 led  outside,  in  America  and  Europe,
 are  going  to  produce,  are  producing,
 so  much  fertilizer  that  there  will  be
 crash  down  price  and  the  advantage
 of  that  low  price  will  go  to  these
 people  here  who  have  _inter-locked
 with  all  those  fertilizer  corporations
 and  units  outside  and  we  will  be  left
 completely  at  the  mercy  of  those  in-
 teinational  manipulators  and  colla-
 horators.  Therefore,  I  fail  to  under-
 stand  how  Government  can  negotiate
 the  price  with  these  people  in  our
 favour,  because  you  are  giving  the
 right  to  fix  the  price  to  these  private
 people.  They  will  say  “look  here,
 if  the  Sindri  price  is  10  and  if  our
 price  is  5  or  6,  there  is  not  going  to

 be  that  drop  in  price—about  double
 the  differente:  all  that  we  can  da  is
 to  reduce  the  price  from  0  to  95
 or  9.6".  They  will  not  bring  down
 the  price  to  the  level  prevailing  the
 world  market,  whole  may  be  round
 about  5  or  6.  Therefore,  they  will  fix
 the  price  at  qa  high  level.  Further,
 Government  cannot  create  organisa-
 tions  in  a  day  to  compete.  We  have
 seen  that  it  will  take  long  years  to
 build  up  our  public  sector  distributing
 units  with  a  view  to  competing  with
 them.  Government  have  also  to  be
 strong  enough  with  their  policy;  with
 their  thinking,  with  regard  to  their
 determination  to  go  ahead  on  a  parti-
 cular  line.  I  am  afraid,  I  cannot  see
 any  prospect  in  the  near  future  of  a
 situation  where  we  can  persuade  with
 some  strength  all  these  internaticnal
 people  who  are  going  to  build  such
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 big  fertilizer  plants  here.  I  do  not
 wish  to  say  much  on  this  point  be-
 cause  there  is  not  enough  time.

 I  want  fertilizer  to  be  produced  in
 the  country.  The  briefing  that  the
 Minister  gets  from  experts  is  that
 fertilizer  is  needed  and  it  is  better  to
 produce  fertilizer  in  the  country  than
 to  import  it  from  outside.  I  agree;  I
 accept  all  that.  But  you  cannot  sur-
 render  this  right  of  distribution  and
 fixing  the  price  if  you  want  to  build
 a  socialist  economy  or  if  you  want  to
 control  the  fiscal  policies  of  this  coun-
 iry  according  to  democratic  socialist
 lunes,  as  we  are  claiming.  We  are  not
 doing  it  by  surrendering  our  right
 ever  such  a_  strategic  material  like
 fertilizer  to  these  people  who  may  not
 have  more  interest  in  our  agriculture
 than  their  profits.

 I  have  a  suggestion  to  make.  Let
 them  come  and  manufacture  fertiliz-
 er,  and  let  us  not  have  any  share  in
 that.  Let  us  also  produce  fertilizer
 64  the  quantity  that  we  really  need.
 I  do  not  think  we  can  produce  80
 much  of  fertilizer  in  such  a  short  time.
 That  programme  must  be  reviewed  by
 th»  Ministry  of  Food  and  Agriculture.
 Let  us  guarantee  a  minimum  price  to
 them  when  they  start  commercial
 production.  Firstly,  I  wonder  whe-
 ther  they  will  be  able  to  produce
 sc  much  fertilizer  in  this  country  in
 such  a  short  time.  Let  us  examine  it.
 But,  if  you  cannot  produce  it,  as  a
 last  resort,  let  them  come  and  produce
 ‘ortilizer.  We  will  guarantee  a  mini-
 mum  price  from  our  treasury.  But
 they  will  have  nothing  to  do  with  the
 distribution  or  price.  We  will  fix  the
 Price  and  we  will  create  our  dustri-
 bution  organisation.  Let  us  guaran-
 tee  to  them  a  minimum  return,  a
 reasonable  minimum  return  on  their
 investment  for  6  or  8  years  time,
 after  the  plants  have  gone  into  com-
 mercial  production;  not  in  the  begin-
 ning  but  after  they  have  gone  into
 commercial  production.  Further,  after
 twelve  years  we  thoulj  have  the
 right  to  take  over  all  those  plants
 from  the  private  sector.  If  we
 guarantee  them  a  reasonable  m.nimum
 profit.  they  should  not  abject  to  come
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 and  do  it  for  us  because  it  is  said  that
 they  want  to  help  up  in  raising  our
 agricultural  output,  as  according  to
 them,  they  have  no  other  intention
 except  that.  So,  they  must  be  assured
 an  adequate  return  on  their  invest-
 ment.  Let  the  Government  assure
 them  a  reasonable  return  on  their  in-
 vestment.  I  am  not  able  to  specify
 anything  because  that  is  a  matter  of
 detail  which  can  be  examined.  But
 if  this  Government  today  surrenders
 its  power  of  fixing  the  prices  and
 allows  these  industrialists  to  distri-
 bute,  and  also  entrust  marketing  to
 an  organisation  which  is  new  to  the
 distribution  of  fertilizer  and  allows
 them  to  organise  demonstration
 farms,  open  seed  farms  and  all  those
 things  connected  with  agriculture,  then
 it  is  a  complete  sell-out  of  those
 values  which  we  want  to  buiJd  in
 this  country  for  our  socialist  economy.
 I  would,  therefore,  suggest  to  the  Gov-
 ernment  to  completely  give  up  this
 policy.  Let  them  guarantee  some
 profits,  but  if  guarantees  are  given
 beyond  this  it  will  be  giving  a  go-by
 to  all  those  principles  of  self-reliance
 and  self-sufficiency  about  which  we
 have  recently  been  talking  so  much.

 Dr.  M.  S.  Aney  (Nagpur):  Is  your
 policy  not  likely  to  impede  the  pro-
 press  of  the  food  production  cam-
 paign?

 Mr.  Chairman:  Order,  order.  Ques-
 tions  should  be  asked  to  the  Minister
 because  he  is  going  to  answer  to  the
 debate,

 Dr.  M.  S.  Aney:
 follow  your  remarks.

 I  did  not  auite

 Mr.  Chairman:  He  is  no  longer  a
 minister.

 Shri  P.  H.  Bheel  (Dohad):  Mu.
 Chairman,  Petro-Chemical  industry
 lately  has  been  gaining  importance.

 «#8  in  other  countries,  in  our  country
 also;  more  especially  in  our  country.
 because  of  the  shortage  of  fertiliser
 which  is  very  much  needed  for  in-
 creased  agriculture  production.  It  is
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 well  known  to  the  Members  of  this
 honourable  House  that  we  have  failed
 to  achieve  the  Third  Plan  targets  for
 the  manufacture  of  fertilizer.  The
 fertility  of  our  soil  is  very  much
 dependant  on  nitrogen,  phosphorus
 and  potash.  There  is  a  wide-spread
 deficiency  in  Indian  soils  of  nitrogen
 and  to  lesser  extent  of  phosphorus.
 This  can  only  be  made  up  if  we  start
 manufacturing  chemical  fertilizers
 to  make  up  this  deficiency.  If  the
 soil  gets  the  required  quantity  of
 chemical]  fertilizer  the  yield  per  acre
 in  most  parts  of  the  country  can  easily
 be  doubled.  I  do  concede  that  the
 Government  of  India  is  trying  to
 give  some  emphasis  on  the  manufac-
 ture  of  fertilizer,  but  what  has  been
 done  is  far  from  satisfactory.  Re-
 cently,  of  course,  the  Government  of
 {India  has  entered  into  an  agreement
 with  certain  American  firms  for  erec-
 lion  of  fertilizer  plants  in  our  coun-
 try  and  also  there  is  likely  to  be  more
 of  allocation  for  import  of  fertilizer
 from  American  and  other  European
 countries  to  help  meet  our  emergent
 needs.  I  am  of  the  view  that  in  spite
 of  millions  of  rupees  having  been
 spent  in  the  erection  of  three  major
 fertilizer  plants  at  Sindhri,  Nangal
 and  Trombay  there  has  not  been  a
 corresponding  result  in  the  output.  It
 is  mainly  due  to  bureaucratic  outlook
 of  officials  who  have  to  man  these
 public  sector  projects.  In  spite  of
 our  unhappy  experience  of  all  these
 years  of  planning,  we  do  not  seem  to
 have  learnt  a  lesson  that  to  man  these
 projects  which  have  to  manufacture  or
 produce  esstential  items,  peopJe  with
 practical  experience  and  back-ground
 should  be  employed  and  not  bureau-
 crats  picked  up  from  Delhi  anq  sent  to
 the  various  plants  with  fat  salaries.  We
 cannot  forget  that  these  people  with
 years  of  service  in  the  Central  Secre-
 lariat  have  completely  lost  touch
 with  the  realities  of  the  commercial
 world  and  have  developed  some  rigid
 and  hard  thinking.  Obviously,  the
 result  is  sure  to  be  disappointing.

 In  spite  of  our  erecting  several  re-
 ‘meries  at  Digboi,  Barauni,  Koyali,
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 Weonmati  and  Cochin,  our  capacity  in
 public  sector  will  not  increase  to  6
 million  tonnes  by  the  end  of  the  cur-
 rent  year.  As  against  this  the  other
 refineries  in  the  private  sector,
 that  is,  Burmah  Shell,  ESSO  and  Cal-
 tax  are  producing  as  much  as  7.3
 million  tonnes.  I  do  not  understand
 why  should  we  be  fadists  even  when
 our  socialism  is  against  the  national
 interest.  I  have  no  objection  to  the
 Government  of  India  increasing  more
 auaq  more  the  refining  capacity  of
 public  sector  refineries,  but  why
 gshculd  we  go  on  progressively  tivut-
 tling  the  private  sector  which  has  all
 these  years  been  meeting  our  coun-
 try’s  requirements?  Moreover,  when
 We  have  a  healthy  competition  bet-
 ween  the  private  sector  and  the  public
 sector  and  ultimately  the  consumer
 would  stand  to  be  benefited,  There
 cannot  be  any  complaint  of  exploita-
 tion  of  the  consumer  on  the  part  of
 the  private  sector.  Moreover,  the
 quantity  of  oil  which  we  need  in  the
 country  is  much  more  and  cannot  by
 itself  be  met  by  the  public  sector.

 Recently,  we  had  an  extreme
 shortage  of  kerosene,  not  to  speak  of
 the  interiors  but  in  Delhi  itself,  after
 the  decision  of  the  Government  of
 India  that  the  oil  will  be  imported  by
 the  Indian  Oil  Corporation  alone  and
 from  East  European  countries,  We  go
 on  laying  more  and  more’  emphasis
 on  imports  from  rupee  payment  coun-
 tries.  We  are  in  no  way  balancing
 our  balance  of  payments  position.  It
 has  been  repeatedly  explained  in  this
 House,  especially  by  Members  from
 these  benches,  that  rupee  payment  has
 an  adverse  impact  on  our  country's
 economy.  It  produces  inflation  and
 also  with  the  help  of  our  currency  the
 East  European  countries  can,  if  they
 so  feel,  indulge  in  activities  prejudicial
 to  our  country's  interests,  This  thing
 has  to  be  borne  in  mind.

 We  had  some  complaints  about  the
 wastage  in  Indian  Oil  Corporation  and
 Indian  Oil  Refineries,  the  two  major
 public  sector  projects  on  which  some
 of  the  Members  boast  of.  We  have
 had  several  reports  submitted  by  the
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 Estimates  Committee  and  the  Public
 Accounts  Committee  of  Parliament.
 It  has  been  said  in  the  38th  Report  of
 the  Estimates  Committee  that  in  spite
 of  the  fact  that  there  is  a  _  serious
 shortage  of  kerosene  and  diesel  oil
 necessitating  large  expenditure  of
 foreign  exchange,  there  is  surplus  of
 motor  spirit  and  the  Indian  Oil  Cor-
 poration  has  not  tried  to  remove  this
 imbalance,  After  all,  there  can  be  no
 dispute  about  the  fact  that  kerosene
 is  needed  by  more  than  75  per  cent  of
 our  population  who  are  living  in
 villages.  They  need  diese!  oil  for
 their  pumps  for  irrigation  purposes.

 We  have  had  the  case  of  Messrs
 Hindustan  Organisers  before  ug  with
 which  the  Indian  Oil  Corporation  had
 entered  into  agreement  for  import  and
 distribution  of  oi]  ang  subsequently
 this  agreement  was  nullified.  For  pro-
 per  planning  to  avoid  wastage  for
 manufacture  of  items  needed  by  the
 people,  it  has  been  repeatedly  rug-
 gested  that  the  three  agencies,  the
 Oil  and  Natural  Gas  Commission,
 Indian  Refineries  and  Indian  Oil  Cor-
 poration,  should  be  integrated  into  one
 and  that  alone  would  help  proper
 planning,  Nothing  seems  to  have
 been  done  in  this  direction  so  far.

 As  for  the  petro-chemical  industry,
 I  have  only  dealt  with  the  chemical
 fertilizer  side  of  it.  The  industry  as
 such  is  new  for  the  country  and  also
 for  most  of  us.  However,  one  thing  5
 known  that  if  about  Rs.  00  crores
 worth  of  foreign  exchange  is  provid-
 cd  in  the  current  plan  for  the  purpose
 and  an  encouragement  is  given  to
 private  entrepreneurs,  the  country  can
 start  saving  about  Rs.  400  crores  worth
 of  foreign  exchange  after  five  years.
 Once  this  industry  is  fully  developed.
 We  will  import  substitution  of  several
 items.  This  aspect  has  to  be  exploited
 properly  and  emphasis  given  as  it
 deserves,

 Mr.  Chairman:  Hon.  Members  may
 now  move  the  cut  motions  to  Demands
 for  Grants  relating  to  the  Ministry  of
 Petroleum  anq  Chemicals,  subject  to
 their  being  otherwise  admissible.
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 Shri  Yashpal  Singh:  |  beg  to  move:

 “That  the  demand  under  the
 Head  ‘Ministry  og  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.”

 [Exploration  work  of  the  Oil  and
 Natural  Gas  Commission.  (i).

 “That  the  demand  under  the
 Head  ‘Ministry  og  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.”

 [Desirability  of  reducing  the  price  of
 chemicals.  (2)].

 “That  the  demand  under  the
 Head  ‘Ministry  og  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.”

 {Need  for  change  in  the  Fertilizer
 policy  of  the  Government.  (3)).

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.”

 {Scarcity  and  high  price  of  kerosene.
 (4)  }

 Shri  Vasudevan  Nair:  I  beg  to
 move:

 “That  the  demand  under  the
 Head  ‘Ministry  og  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.""

 {Need  to  expand  the  size  of  Cochin
 Oil  Refinery.  (5) 1.

 “That  the  demand  under  the
 Head  ‘Ministry  og  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100."

 [Need  for  starting  Petro-chemical
 compler  at  Cochin.  (6)].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by  Rs.  100.”

 [Need  for  speeding  up  production  of
 essential  drugs.  (D1.

 “That  the  demand  under  ‘he
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.""
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 (Need  for  change  in  the
 policy  of  the  Government.

 Fertilizer
 (8)).

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.""

 [Scarcity,  high  price  and  faulty  dis-
 tribution  of  kerosene.  (9)  1

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”"

 [Failure  to  reach  the  target  of  pro-
 duction  of  fertilizers  in  the  Third
 Five-Year  Plan.  (10) )}.

 “That  the  demand  under  tne
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Failure  in  further  cutting  down  the
 urice  of  petroleum  products.  an).

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Threatened  retrenchment  of  large
 number  of  employees  working  in
 private  oil  companies.  (i2)].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Practical  closure  of  Fertilizers  and
 Chemicals  Travancore  Ltd.,  Alwaye.
 (13) ].

 Shri  A.  ve  Raghavan:  I  beg  to  move:

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100."

 (Possibility  of  using  tapioca  as  a  raw
 material  in  the  preparation  of  anti-
 biotics.  4).
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 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Need  to  take  steps  to  reduce  the
 import  of  raw  material  in  the  manu-
 facture  of  antibiotics.  (15) ].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Re.  100.”

 [Need  to  appoint  its  own  agents  to
 market  products  of  Indian  Drugs
 and  Pharmaceuticals  Ltd,  (16)  ].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Lack  of  research  facilities  in  the
 Indian  Drugs  and  Pharmaceuticals
 Ltd.  (17) ).

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Re.  100.”"

 {Need  to  explore  the  possibility  of
 establishing  a  phiyto  chemical  piant
 in  Kerala.  (8)]J.

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Re.  100.”

 (Need  to  reduce  the  price  of  druge.
 (19)).

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.""

 {Need  to  enhance  the  quota  of
 kerosene  to  Kerala.  (20)J.

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Re.  100.”

 [Shortage  of  light  diesel  oil  in  Kerala.
 (21)).

 08(Ai)  LSD—9.
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 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100.”

 [Need  to  introduce  distribution  of
 kerosene  in  tins  by  the  Indian  Oil
 Corporation.  (22)].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100."

 [Need  to  prevent  sale  of  tin  sheets  by
 private  oil  companies  in  Kerala.
 (23)  ].

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Re.  100.”

 [Need  to  encourage  the  co-operative
 sector  in  the  distribution  of  Indian
 Oil  Corporation  products.  (24) J.

 “That  the  demand  under  the
 Head  ‘Ministry  of  Petroleum  and
 Chemicals’  be  reduced  by
 Rs.  100."

 [Need  for  correct  selection  of  sites
 for  chemical  plants.  (25)].

 Shrinati  Tarkeshwari  Sinha
 (Barh):  Mr.  Chairman,  [  thank  you
 very  much  for  calling  me  at  this
 time,  though  it  has  come  a  }ittle  un-
 expectedly.  I  was  thinking  that  I
 would  be  called  tomorrow  and  I  did
 not  bring  my  papers.

 Mr.  Chairman:  Would  you  like  to
 give  up  your  chance  of  speaking?

 Shri  Kapur  Singh:  We  will  enjoy
 her  speech  better.

 Shrimati  Tarkeshwari  Sinha:  Al!!
 the  same,  I  will  try  to  do  my  best  in
 the  situation.

 This  debate  is  very  significant  be-
 cause—I  come  to  the  point  directly—
 of  the  reported  agreement  on  fertil!-
 sers  with  American  companies.  It
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 {Shrimati  Tarkeshwari  Sinha]
 raises  some  fundamental  points  to
 which  my  predecessor  speaker  has
 invited  attention.  But,  apart  from  the
 politica]  issues  involved  in  it  as  also
 the  economic  implications  of  this  deal,
 there  is  the  importance  and  the  aeces-
 sity  of  this  deal.  It  shows  a  little  bit
 of  nervousness  on  the  part  of  Gov-
 ernment  to  go  into  this  deal.  I  have
 not  been  able  to  understand  why  this
 kind  of  jittery  behaviour  has  been
 shown  by  the  Government  in  coming
 to  this  king  of  an  agreement.

 Fertilizer  is  one  of  the  inputs  of  in-
 creasing  the  produce  of  agriculture.
 I  am  myself  an  agriculturist  and  I
 know  in  this  country  unless  and  until
 some  basic  standard  of  agriculture  is
 provided,  the  use  of  chemical  fertili-
 zers  will  not  have  that  effect  as  we
 desire  it  to  have.

 47.00  hrs.

 I  myself  can  give  an  example  of
 my  own  smal]  garden.  I  had  a  2-acre
 garden  and  at  that  time  I  happened
 to  be  a  Minister  having  all  the  special
 care  and  attention  of  the  Horticulture
 Department  and  I  wanted  to  grow
 some  vegetables.  I  wanted  to  yrow
 them  very  scientifically  and  with  lot
 of  attention  and  care.  I  was  prepar-
 ed  to  put  all  the  scientific  inputs  into
 that  soil.  I  asked  the  Horticulture  De-
 partment  and  also  the  Food  and  Agri-
 culture  Ministry  official,  an  expert  on
 fertiliser,  to  guide  me  in  this  because
 l  wanted  to  enter  that  garden  for
 some  kind  of  a  vegetables  competi-
 tion.  They  came  to  me  and  advised
 me.  They  analysed  the  plot,  the
 length  of  the  plot,  the  width  of  the
 plot,  and  what  kind  of  vegetables  I
 wanted  to  grow.  They  made  a  big
 note  of  all  that  and  they  informed  me
 that  they  wou'd  submit  a  chart  to  me
 advising  me  as  to  the  quantum  of
 fertilisers  to  be  put  into  that  soil.
 There  was,  of  course,  no  shortage  of
 water  in  our  compound.  I  took  their
 advice  very  seriously.  |  put  the  same
 quantum  of  chemica]  fertilisers  as
 they  had  mentioned  in  the  chart.  The
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 Plants  came  up  rapidly  and,  no  doubt,
 their  growth  was  luscious  and  very
 green.  But  when  they  grew,  there
 was  hardly  any  fruit  in  them.  For
 example,  [  had  grown  brinjal.  The
 tree  of  brinjal  came  up  to,  I  think,  my
 waist  length  or  even  higher  than  that.
 But  hardly  any  brinjal  were  to  be

 seen  in  those  plants.  Then,  I  had
 grown  the  ledy’s  fingers.  The  plant
 of  the  lady’s  fingers  went  upto  my
 head  but  there  were  hardly  any  lady's
 fingers  available.  This  is  my  expe-
 rience  which  I  am  giving  on  the  floor
 of  the  House.  Then,  I  had  grown  a
 vegetable  which  grows  inside  the  soil
 called  arbi.  The  plant  went  up  as
 high  as  myself  and  the  leaves  were  so
 big  and  luscious  but  there  was  hard-
 ly  much  tuber  inside  that.  I  was
 surprised  as  to  what  had  happened.
 I]  telephoned  those  experts  saying,
 “Please  come  in  and  look  at  my  plot
 of  land.  It  is  full  of  vegetable  plants,
 so  luscious  ang  so  green,  but  hardly
 much  fruit  is  there.”  They  were  them-
 selves  perplexed.  They  said  that
 something  had  gone  wrong  somewhere.
 Then,  I  realised  from  my  own  com-
 monsense  that  the  vegetable  garden
 probably  had  more  than  enough  of
 ammonia  sulphate  in  the  soil.  The
 soil  was  not  tested)  and,  therefore,
 with  the  quantum  of  fertiliser  as  it
 was  measured  for  the  inputs,  when
 it  was  maintained  according  to  that
 standard,  the  result  was  that  the  out-
 put  was  nil.  Well,  there  were  lot  of
 things  to  be  eaten  by  the  cows  and
 other  animals  but  for  the  human  con-
 sumption  there  was  hardly  anything
 available.

 7.03  hrs,

 [Surmmatr  ReENuKA  Ray  in  the  Chair]

 This  is  the  kind  of  situation  and
 problem  that  we  are  faced  with  in
 the  villages  every  day.  It  is  not  a
 question  of  the  fertiliser  being  manu-
 factured  at  any  cost  but  for  what
 purpose  it  is  being  manufactured,  I
 may  give  you  another  example.  I
 had  lovely  roses  at  my  place.  I  spent
 a  lot  of  money  for  buying  those  rose



 9871  ‘DG.  (1966-67)

 plants  and  rose  plants  are  very  costly,
 as  you,  Madam,  know  you  yourself
 being  qa  keen  gardener.  They  asked
 me  to  put  bene-meal  into  the  plant
 without  realising  that  the  plant  re-
 quires  a  certain  standard  of  nursing,
 a  certain  standard  of  maturity,  before
 putting  this  kind  of  chemical  tertiliser
 of  bone-meal.  They  advised  me  to
 do  it  and  when  I  put  that  particular
 chemical  fertiliser,  all  the  rose  plants
 were  dead.  After  that,  I  took  a  vow
 not  to  go  by  the  advice  of  the  experts
 but  to  go  by  the  advice  from  my  own
 commonsense  which  can  come  to  me
 by  the  trial  and  error  method.

 This  is  one  example  of  the  person
 like  myself  who  is  supposed  to  be
 educated  and  who,  at  least,  is  con-
 scious  of  the  need  of  the  fertilisers
 and  wants  to  make  use  of  the  ferti-
 lisers  because  I  have  a  little  intelli-
 gence  though  Shri  Kapur  Singh  does
 not  believe  that  I  have  but  Ihave...

 Shri  Kapur  Singh:  Madam,  that  is
 an  aspersion  on  me.  I  repudiate  that
 suggestion.  J  have  the  highest  res-
 pect  for  her  brain.

 Shrimati  Tarkeshwari  Sinha;  Thank
 you  very  much.

 If  this  is  the  condition  of  one  indi-
 vidual  like  myself,  what  will  be  the
 fate  of  millions  of  farmers  whose  re-
 presentatives  are  there  in  the  House
 to  make  us  fee]  that  unless  and  until
 a  certain  sense  of  education  and  un-
 derstanding  is  created,  only  the  input
 of  the  fertiliser  in  the  field  is  not  go-
 ing  to  give  us  results  today?  What
 is  the  capacity  of  the  utilisation  of  the
 fertiliser  in  this  country?  I  would
 like  to  ask  the  Minister,  before  he
 entered  into  the  agreement,  did  he
 care  to  analyse  the  situation  of  the
 soi)  available  in  this  country?  I  do
 not  think  any  such  analysis  of  the
 capacity  of  the  absorption  of  the  fer-
 tilisers  is  available  in  this  country.
 At  least  I  have  not  come  across  it.
 Then,  I  want  to  know  from  him  whe-
 ther,  before  entering  into  this  deal,
 he  cared  to  see  that  the  soil  testing
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 Process  is  complete  in  this  country
 and  that  the  distribution  of  fertiliser
 would  be  upto  the  mark  and  to  the
 best  of  the  capacity  of  this  country.

 Shri  D.  N.  Tiwary  (Gopalganj): This  does  not  fall  under  this  Minis-
 try.  It  falls  under  the  Ministry  of
 Food  and  Agriculture  and  I  would
 advise  her  tg  reserve  her  comments
 for  that  Ministry.

 Shrimati  Tarkeshwari  Sinha:  I  take
 the  Government  as  a  whole.  The  hon.
 Minister  of  Petroleum  and  Chemicals
 is  also  responsible  for  the  deal  that
 has  been  entered  imto  as  also  the  Food
 and  Agriculture  Minister.  I  can  cer-
 tainly  make  my  point  on  the  floor  of
 the  House  today  and  I  am  sure  he  will
 put  these  questions  to  the  Food  and
 Agriculture  Minister  and  come  back
 prepared  to  answer  these  points.  The
 very  basis  of  fertiliser  production
 without  their  utilisation  in  the  agri-
 cultural  sector  is  of  no  use.  We  are
 not  taking  the  pleasure  of  having
 fertiliser  factories  without  the  neces-
 sity  of  the  use  of  the  fertilisers.

 Apart  from  that,  the  utilisation  capa-
 city  of  fertilisers  is  so  unevenly  dis-
 tributed  in  the  country  that  it  will
 not  be  of  that  benefit  all  over  India.
 Today,  as  it  is,  }  understand  that  the
 utilisation  of  irrigation  water  from
 the  canals  is  not  even  10  per  cent.  In
 the  First  Plan,  there  was  an  invest-
 ment  of  000  crores  for  the  building
 up  of  the  irrigation  potential.  But  it
 is  a  sad  state  of  affairs  to  see  that  the
 utilisation  of  that  water  which  is
 available  in  this  country  is  not  even
 upto  0  per  cent.  The  second  thing
 is  about  the  tubewells  which,  unfor-
 tunately,  have  been  distributed  in
 such  a  way  that  they  have  not  been
 utilised  by  the  State  Governments
 themselves.  It  seems  that  some  of
 the  State  Governments  have  utilised
 larger  potentialities  and  the  develop
 ment  of  tubewells  is  very  high  there
 while  the  other  States  have  not  deve-
 loped  them  at  all.  Two  of  the  States
 which  are  primarily  agricultural
 States  like  U.P.  and  Bihar....
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 Mr.  Chairman:  The  hon.  Member’s
 time  is  nearly  up.  If  she  wants  to
 confine  herself  to  relevant  remarks,
 she  may  do  so.

 Shrimatj  Tarkeshwari  Sinha:  Is  it
 not  relevant?  I  consider  this  to  be
 very  relevant.  The  fertiliser  dea]  is
 a  part  of  this  Ministry.  Actually,  the
 other  day  when  I  was  raising  the  dis-
 cussion  on  the  fertiliser  deal,  it  was
 the  Minister  of  Petroleum  and  Che-
 micals  who  was  going  to  reply  to  my
 points.  That  is  why  I  take  this  op-
 portunity  of  dealing  with  that  point.
 I  wrote  to  the  Speaker  that  because
 I  did  not  get  that  chance,  I  would  iike
 to  speak  today.  I  think,  you  will  rea-
 lise...

 Mr.  Chairman:  I  referred  to  the
 irrigation  facilities  and  the  tubewells.

 Shrimati  Tarkeshwari  Sinha:  It
 does  not  matter.  That  is  also  inter-
 connected.  You  have  to  understand
 all  that.  This  is  so  much  inter-con-
 nected  that  the  discussion  on  fertili-
 sers  without  the  background  of  ferti-
 lisers  is  without  any  use.

 The  irrigation  and  other  facilities
 are  not  evenly  provided.  For  example,
 in  U.P.,  there  are  11,000,  tubewells;  in
 Bihar,  there  were  5000  tubewells;  in
 Orissa,  there  are  only  less  than  3000
 tubewells  while  in  Madras  there  are
 1,35,000,  tubewells.  This  kind  of  un-
 even  distribution  of  water  is  not  go-
 ing  to  really  give  us  a  better  utilisa-
 tion  of  fertilisers.

 How  many  more  minutes  have  I
 got?

 Mr.  Chairman:  Only  |
 left.

 minute  is

 Shrimati  Tarkeshwari  Sinha:  |  must
 get  5  minutes  at  least,

 Mr.  Chairman:  Only
 left.

 l  minute  is

 Shrimati  Tarkeshwari  Sinha:  I  have
 spoken  for  9  minutes  only.

 Mr.  Chairman:  i4  minutes.  But
 you  may  continue  your  speech.
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 Shrimati  Tarkeshwari  Sinha:  I  was
 saying  that  this  fertiliser  deal,  as
 it  is  reported,  which  is  going  to  cost
 not  only  lot  of  money  but  it  is  going
 to  cost  our  considerable  national
 interest,  is  not  of  that  importance
 as  we  are  making  it  appear  to  be.
 This  shows  a  nervousness  on  the
 part  of  the  Government  that,  with-
 aut  fertiliser,  nothing  is  happening.

 I  would  appeal  to  this  Government
 that,  before  they  really  fulfil  the
 commitments  of  this  deal,  they
 should  utilise  the  internal  resources
 of  this  country  for  the  better  utili-
 sation  of  agricultural  inputs.

 Then  I  come  to  the  working  of  the
 Ministry  itself.  There  are  three
 things  which  are  being  handled
 mainly  by  this  Ministry—chemicals
 and  fertilisers.  Simultaneous!y  with
 fertilisers,  they  are  dealing  with
 kerosene  also.  I  come  from  the  area
 which  has  the  good  fortune  of
 having  an  oil  refining  plant,  ie.,
 Barauni.  When  I  recently  visited
 that  area,  I  heard  that  large  quan-
 tum  of  raw  materials  for  the  manu-
 facture  of  fertilisers  are  just  lying
 waste  there  and  the  other  day  I  got
 reports  from  there  that  a  large
 quantum  of  the  by-product  of  that
 Refinery  was  burnt  away.  When  on
 the  one  hand  there  js  3०  much  of
 searcity  of  this  valuable  material,  it
 Pains  us  to  see  that  so  much  quan- tum  of  raw  materials  which  can  be
 used  not  only  in  petro-chemical  in-
 dustries  but  alto  for  the  manufac-
 ture  of  fertilisers,  are  being  wasted.
 IT  do  not  know  what  has  happened. There  was,  more  or  less,  an  under-
 standing  that  a  fertiliser  plant
 would  be  located  in  Barauni.  There
 was  also  an  understanding  that  come
 of  the  petro-chemical  industries
 woulg  be  established  in  Barauni.  But
 that  programme  seems  to  have  been
 shelved.  The  fertiliser  plant  has been  taken  away  to  Gujarat  and
 Barauni  has  no  access  to  jt.  The  by- Products  of  the  Barauni  plant  can-
 not  be  utilised  either  in  petro-che-

 in  the  manufac-
 ture  of  fertilisers.  I  would  appeal  to
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 the  Minister  to  look  into  this  as  to
 why  so  much  waste  is  going  on.

 Then  I  come  to  the  management
 side.  The  management  of  the  public
 sector  has  to  be  reorganized  on  a
 different  footing.  It  is  high  time
 that  we  realised  that  the  low  quan-
 tum  of  the  output  of  the  public  sec-
 tor  undertakings  is  weaning  away
 the  faith  from  the  public  sector  it-
 self.  The  other  day  I  met  a  lead-
 ing  Soviet  historian.  He  told  me  a
 very  significant  thing:  there  is  a
 widespread  feeling  going  round  the
 world  that,  after  the  late  Jawahar-
 lal  Nehru,  there  has;  been  a  diversion
 from  the  declared  policy;  from  the
 socialist  progressive  policies,  we  me
 coming  back  to  the  rightist  policy.
 Let  us  be  honest.  Do  we  really
 realise  that  any  concession  or  eny
 compromise  which  makes  our  position
 uncertain  about  our  ‘basic  things  is
 going  to  damage  us  completely  and
 permanently?  The  ruling  Party
 today  cannot  afford  to  have  any  un-
 certainty  about  its  ideology.  This
 kind  of  suspicion  ig  going  round  the
 country  that  the  faith  in  the  public
 sector  is  going  away  and  that  is
 creating  an  impression  that  it  is
 leading  to  the  rightist  trend.  The
 implementation  by  the  Government
 of  the  policies  of  the  ruling  Party  is
 leading  us  to  different  pattern  al-
 together.  I  would  appeal  to  the  Gov-
 ernment  to  realise  that  the  perfor-
 mance  of  the  public  sector  itself  is
 a  great  criterion  whereby  faith  to-
 wards  the  public  sector  can  be  re-
 conditioned  and  re-built,  This  lack
 of  faith  toward,  the  public  sector  is
 not  due  to  any  lack  of  politica]  or
 ideological  cohesion.  For  the  rank
 and  file,  for  the  ordinary  man,  this
 lack  of  faith  towards  the  public  sec-
 tor  is  beca  of  the  mi  t
 of  the  public  sector  and  the  lack  of
 imaginative  approach  to  the  public
 sector.  The  public  sector  ig  man-
 ned  even  today  by  the  fossilised
 civil  service  administration;  the
 public  sector  cannot  be  managed  by
 that  kind  of  fossiliseq  administration
 of  pre-independent  India.  The
 public  sector  needs  an  !maginative
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 approach,  an  approach  which  is  not
 only  progressive  but  which  is  full
 of  dedication.  Without  dedicated
 efforts,  the  public  sector  cannot
 come  into  its  own.  That  is  why  we
 find  that  in  spite  of  the  fact  that  85
 per  cent  of  the  kerosene  is  produced
 inside  the  country  there  is  still  a
 shortage  of  kerosene  throughout  the
 country.  Madam,  you  come  from
 Bengal  and  you  know  that  there  is
 a  big  shortage  of  kerosene  there,
 which  has  led  to  this  kind  of  tur-
 moil  in  Bengal,  Kerosene  is  one  of
 the  objects  through  which  this  kind
 of  situation  has  developed.  '  under-
 stand  that  the  Centre  has  given
 kerosene  to  the  State  Government
 but  the  implementation  or  the  distri-
 bution  has  not  been  manned  _  pro-
 perly.  Madam,  you  are  shaking
 your  head;  I  have  nv  time,  otherwise
 I  would  have  established  this  point.
 I  think  that  even  where  the  Centre
 is  giving’  kerosene  the  management
 of  the  distribution  of  kerosene  is  not
 being  manned  properly  and  effective-
 ly.  Probably,  so  far  as  West  Bengal
 is  concerned,  there  is  a  shortage  of
 kerosene,  and  kerosene  hag  not  been
 given  sufficiently  to  meet  the
 demand.  But  in  some  other  States
 where  kerosene  has  been  given,  the
 management  of  the  distribution  of
 kerosene  has  not  been  proper.

 Shri  K,  D.  Malaviya:  They  have
 handed  over  the  distribution  to  the
 State  Governments.

 Shrimati  Tarkeshwari  Sinha:  There-
 fore,  I  would  submit  through  you  to
 the  hon.  Minister  that  this  thing
 should  be  taken  up  at  the  highest
 level  and  Government  should  try  to
 find  out  how  they  can  distribute  the
 85  per  cent  internal  production  in  the
 best  manner  possible.

 In  regard  to  the  Barauni  plant
 and  the  other  plants  coming  up_  in
 the  public  sector,  I  understand  that
 they  have  not  come  up  to  full  pro-
 duction,  J  mentioned  this  in  the
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 {Shrimati  Tarkeshwarj  Sinha}
 course  of  my  speech  on  the  general
 discussion  of  the  budget,  and  I  am
 repeating  this  again  that  when  the
 resources  are  created,  it  is  callous
 to  allow  those  resources  to  go  waste
 and  to  allow  them  to  remain  unuti-
 lised.  I  would  like  the  hon.  Minister
 to  enlighten  us  how  much  of  the  re-
 sources  in  the  refinery  capacity  are
 going  unutilised,  and  what  the  reason
 is  for  such  non-utilisation.  I  under-
 ntand  that  there  has  been  some
 faulty  planning,  and  therefore,  the
 reconditioning  of  the  planning  re-
 quires  some  months..  I  wuld  sub-
 mit  that  this  kind  of  slip  should  not
 be  allowed  to  oceur.

 mt  मोहन  स्वकृप  (पीलीभीत)  :
 सभानेत्री  महोदया,  पेट्रोलियम  और
 केमसिकल्स  के  मंत्रालय  पर  बहस  चल
 रही  है।  पेट्रोलियम  दो  शब्दों  से  बना  है:
 पेट्रा  भौर  भ्ोलियम  पेट्रा  लफ्ज  ग्रीक  है
 शौर  ्ोलियम  लैटिन  लफ्ज  है।  पेढ़ा
 के  माने  हैं  राक  ध्रौर  पभ्रोलियम  के  माने  हैं
 आयल  |  यानो  राक  का  तेल,  राक-प्रायल  |
 तो  यह  तेल  न  मालूम  कितनी  सदियों  से
 जमीन  के  नीचे  छिपे  हुए  थे  ओर  उनकी
 तरफ  कोई  तबज्जह  नहीं  हुई  थी।  सन
 900  में  पहली  बार  अमेरिका  में  इसके

 लिए  प्रयत्न  किये  गए  और  तेल  का
 प्रोडक्शन  शुरू  हुआ  |  इसका  मतलब  यह
 है  कि  अराज  जब  हम  तेल  की  बात  करते
 हैंतो  65  वर्ष हम  पीछे  हैं  इस  मामले  में  1
 तेल  भ्राज  दुनियां  को  पालिटिक्स  की  जड़
 है।  इसी  से  पालिटिक्स  शुरू  होती  है।
 मिडिल  ईस्ट  का  मामला  हो  चाहे  श्रमेरिका
 का  मामला  हो  चाहे  किसी  देश  का  मामला
 हो  ।  तेल  ाज  देश  में  खून  के  समान  है।
 जिस  देश  में  तेल  पर्याप्त  मात्रा  में  नहीं
 है  बह  भपनी  डिफेंस  की  लाइन  को  सुदृढ़
 नहीं  बना  सकता  |  इसलिए  मेरा  निवेदन  है
 ह ैकि  इस  तेल  के  प्रोडक्शन  में  भौर  इस
 काम  में  ज्यादा  से  ज्यादा  सक्रिय  होना
 चाहिए  ।  हमारे  पास  फिगर  हैं  कि  हमारे

 APRIL  6,  966  DG.  (1966-67)  9878

 देश  में  कुल  i2  मिलियन  जमीन  है
 उसमें  से  चार  मिलियन  जमीन  ऐसी  है
 जिसमें  हमारे  देश  में  तेल  निकल  सकता
 है।  लेकिन  सभानेत्री  महोदया,  यह  बड़ा
 महंगा  काम  है  जिसमें वेल  सिकिंग,  रेजिंग,
 रिफाइनरी,  डिस्टिलेशन  श्रौर  स्टोरेज  में
 बहुत  बड़ा  खर्चा  ्ाता  है।  इसलिए  जब
 एक्सप्लोरेशन  का  काम  हो  तो  बहुत
 सोचसभझ  कर  करना  चाहिए  ।  रिपोर्ट  में
 कई  मुकामात  के  फिगर्स  दिये  गए  हैं
 कि  किस  किस  जगह  कितना  कितना  काम
 हुआ  ।  मैं  डीटेल्स  में  नहीं  जाना  चाहता
 लेकिन  यह  निवेदन  करना  चाहता  हूं  कि
 एक्सप्लोरेशन  का  जब  काम  होतो  इस
 बात  का  ख्याल  रखा  जाय  कि  हम  ऐसा
 काम  न  करें  जिससे  फिजूल  में  पैसा  खर्च
 करें  श्रौर  परिणाम  कुछ  न  निकले  1  वैसे
 तो  जमीन  के  नीचे  क्या  क्या  चीजें  छूपी
 हुई  @  उसको  जानना  मुश्किल  है  लेकिन
 फिर  भी  यह  एहतियाल  बरती  जाय  कि
 हम  जो  काम  करें  उस  में  सफलता  प्राप्त
 हो  क्योंकि  हमारा  देश  एक  गरीब  देश
 है ौर  ज्यादा  पैसा  नहीं  है  हमारे  पास  |
 प्रभी  हमारे  देश  में  कुल  i9  मिलियन  टन
 तेल  मिलता  है  और  मांगें  हमारी  बराबर
 बहती  जा  रही  ह।  970  तक  पेट्रोलियम
 की  मांग  22.  5  मिलियन  टन  तक  हो  जायगी  1
 इसी  लरह  से  हाई  स्पीड  डिजेल  को  मांग
 4.5  मिलियन  टन  बढ़  जायगी  970
 तक  1  इस  तरह  से  हाई  स्पीड  डिजेल  और

 लो  स्पीड  डिजेल  शौर  जिसने  भी तेल  हैं
 उनकी  गझ्रावश्यकतायें  बढ़ती  जा  रही  हैँ
 झौर  हम  कुल  io  मिलिबन  टन  पैदा  कर
 रहे  हैं।  इस  तरफ  हमारी  तवज्जह  जरूर
 जानी  चाहिए।  दुनिया  में  सब  से  बड़ा
 देश  इस  वक्त  प्रमरीका  है  जहां  कि  तेल
 बहुत  भ्रधिक  मात्रा में  मिलता  है।
 रिपोर्ट  में बतलाया  गया  है  कि  दुनिया  की
 कुल  पैदावार  करीब  869  मिलियन  टन
 की  थी  जिसमें  से  खाली  383  टन  भ्रमरी का
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 में  पैदा  होता  है।  भ्रमरीका  इस  मामले
 में  भ्रम्रगामी  है  1  तेल  के  शौर  पैट्रोलियम
 के  मामले  में  अभी  हमने  ईरान  से  एक  करार
 किया  है  जिसमें  कि  ऐक्सप्लोरेशन  का  काम
 होगा  ।  भगर  तेल  निकलता  है  तो  यह  हमारे
 सौभाग्य  की  बात  होगी।  यह  खुशी  की
 बात  है  श्रौर  इस  कायें  में  हमको  सक्रिय
 होना  चाहिए  |

 हमारे  यहां  4-5  रिफाइनरीज  हैं  t
 एक  बरौनी  में  है,  एक  नूनमाती  में  है,
 एक  गुजरात  में  चल  रही  है,  मद्रास  में
 एक  हम  चलाने  जा  रहे  हैं,  कोचीन  में  हम
 चलाने  जा  रह  हैं  श्रोर  इसी  तरीके  से
 हलदिया  में  भी  हम  चलाने  जा  रहेहैं।
 जो  रिफाइनरीज  इस  वक्त  काय  कर  रही
 हैं  मैं  चाहता  हूं  कि  वे  सुदृढ़  हों  धौर
 जो  चलने  वाली  हैं  मैं  चाहता  हूं  कि उनको
 जल्द  से  जल्द  चलाया  जाय  ताकि  वहू
 प्रोडक्शन  शुरू  कर  सकें।  मुझे  बताया
 गया  है  कि  यह  जो  कोचीन  की  रिफाइनरी
 है  वह  इस  तरीके  से  नहीं  चल  रही  है।
 बहां  पावर  सप्लाई  नहीं  है।  बताया  गया
 है  कि  कोई  रिजरवायर  है  जिसे  हाइडल
 पावर  मिलनी  चाहिए  वह  नहीं  मिल  रही
 है।  मैं  चाहता  हूं  कि  इस  तरीके  की  चीजें
 डूर  होनी  चाहिएं  अभी  हमारे  देश  म
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 चार  कम्पनियों  हैं  जोकि  पैट्रोलियम  के
 काम  कर  रही  हैं।  बर्माशल,  कालटैक्स,
 एस्सो  और  झाई ०  जोत  सी+  यह  देशी
 कम्पनियां  है।  पहले  किसो  जमाने  में
 बी०  भ्रो०  सी०  ने  काम  किया  था  ब  यह
 कम्पनियां  काम  कर  रही  हैँ  लेकिन  जिस
 वक्त  पाकिस्तान  के  साथ  हमारा  झगड़ा
 अल  रहा  था  उस  वक्त  इन  कम्पनियों  की
 तरफ _  से  बड़ी  गड़बड़  की  गई  T  मिद्ठी
 के  तेल  की  कमी  कर  दी  शई  जोकि  मैन-
 मेड  शौटिज  थी।

 भरी  हुकम  चन्  कछुबाय  :  मैं  भ्रापकी
 व्यवस्था.  चाहता  हूं।  सदन  में  गण-पूर्ति
 नहीं  है।
 Mr.  Chairman:  The  bell  is  being

 rung—
 wt  gen  we  weer:  सदन  में  भ्रभी

 भी  गणपूति  नहीं  है।
 Mr,  Chairman:  The  bell  is  being

 rung  again.
 There  is  no  quorum.  The  House

 stands  adjourned.
 7.27  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 April  7,  966/Chaitra  17,  888  (Saka).


